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The House met at eleven of the clock, 

MR. CHAIRMAN in the Chair. 
 

OBSERVATION BY THE CHAIR 
 

MR. CHAIRMAN:  Hon. Members, I urge all the hon. Members to be extra cautious 
about the surging Covid cases in the world.  It is our ardent duty to set example 
before our country.  India had overcome the challenges of Covid in the past due to 
coordinated efforts of administration, doctors, healthcare professionals and sanitation 
workers.  We had administered over two billion doses of free Covid vaccine in record 
time.  This is unparalleled in the world.  Not only that, we have digitally recorded and 
issued certificates to all those vaccinated, again, another unparalleled example in the 
world for its scale, size and speed.  Hon. Members, currently, as the situation of 
Covid is getting alarming, we need to be vigilant and must take all precautionary steps 
including wearing masks, use of sanitizers and social distancing.  I urge all of you to 
wear masks inside the House as well.  We had made masks available to all of you.  
Once again, I request that we need to join hands and lead the nation by example.  
Now, Papers to be laid to the Table. 

 
 

PAPERS LAID ON THE TABLE 
 

Reports and Accounts of various Organizations, Councils, Centres and Institutes for 
various years and related papers 
 
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY; 
THE MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; THE 
MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES 
AND PENSIONS; THE MINISTER OF STATE IN THE DEPARTMENT OF ATOMIC 
ENERGY; AND THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. 
JITENDRA SINGH): Sir, I lay on the Table— 
 

(A)      A copy each (in English and Hindi) of the following papers,  under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:- 



(i) (a) Forty-eighth Annual Report and Accounts of the Central Electronics 
Limited (CEL), New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
[Placed in Library. See No. L.T. 8107/17/22] 

 
(ii) (a) Thirty-third Annual    Report     and     Accounts    of   the  Indian Vaccines 

Corporation   Limited (IVCOL), Gurugram, Haryana, for the  year  2021-
22, together with the Auditor's Report on the Accounts and the 
comments of the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8108/17/22] 

 
(iii) (a) Tenth Annual Report and Accounts of the Biotechnology Industry 

Research Assistance Council (BIRAC), New Delhi, for the year 2021-22, 
together with the Auditor's Report on the Accounts and the comments of 
the Comptroller and Auditor General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8073/17/22] 

 
(iv) (a) Thirty-third Annual Report and Accounts of the Bharat Immunologicals 

and Biologicals Corporation Limited (BIBCOL), Bulandshahar, Uttar 
Pradesh, for the  year 2021-22, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor General of 
India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8109/17/22] 

 
(B)    A copy each (in English and Hindi) of the following papers, under sub-

section (2) of Section 31 and sub-section (3) of Section 32 of the Regional Centre 
for Biotechnology Act, 2016:- 

 
 (a) Annual Report and Accounts of the Regional Centre for Biotechnology 

(RCB), Faridabad, Haryana for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8074/17/22] 
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(C)    A copy each (in English and Hindi) of the following papers under 
Section 14 of the Technology Development Board Act, 1995:— 

 
 (a) Annual Report and Accounts of the Technology Development Board, New 

Delhi, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Board. 
[Placed in Library. See No. L.T. 8070/17/22] 

 
(D)    A copy (in English and Hindi) of the Annual Report of the Central 

Information Commission (CIC), New Delhi, for the year 2021-22,  under sub-section 
(4) of Section 25 of the Right to Information Act, 2005. 

[Placed in Library. See No. L.T. 8079/17/22] 
 
(E)      A copy each (in English and Hindi) of the following papers:— 
 

(i) (a) Annual Report and Accounts of the Bose Institute, (BI), Kolkata, for year 
2021-22, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8091/17/22] 

 
(ii) (a) Annual Report and Accounts of the Birbal Sahni Institute of 

Palaeosciences, (BSIP), Lucknow, Uttar Pradesh, for the year  2021-22, 
together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8092/17/22] 

 
(iii) (a) Annual Report and Accounts of the Indian  Association for the Cultivation 

of Science, (IACS), Kolkata, for the year 2021-22, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Association. 
[Placed in Library. See No. L.T. 8093/17/22] 

 
 

(iv) (a) Annual Report and Accounts of the Indian Institute of Astrophysics, (IIA), 
Bengaluru, for the year 2021-22, together with the Auditor's Report on the 
Accounts.     
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 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8094/17/22] 

 
(v) (a) Annual Report and Accounts of the Indian Institute of Geomagnetism 

(IIG), Navi Mumbai, for the year 2021-22, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8095/17/22] 

 
(vi) (a) Annual Report and Accounts of the Indian Institute of Nano Science and 

Technology (INST), Mohali, for the year 2021-22, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8096/17/22] 

 
(vii) (a) Annual Report and Accounts of the International Advanced Research 

Centre for Powder Metallurgy and New Materials (ARCI), Hyderabad, for 
the year 2021-22, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working the above Centre. 
[Placed in Library. See No. L.T. 8097/17/22] 

 
(viii) (a) Annual Report and Accounts of the Jawaharlal Nehru Centre for 

Advanced Scientific Research (JNCASR), Bengaluru, for the year 2021-
22, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working the above Centre. 
[Placed in Library. See No. L.T. 8098/17/22] 

 
(ix) (a) Annual Report and Accounts of the Raman Research Institute (RRI), 

Bengaluru, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working the above Institute. 
[Placed in Library. See No. L.T. 8099/17/22] 

 
(x) (a) Annual  Report  and  Accounts of the North East Centre for Technology 

Application and Reach (NECTAR), Shillong, for the year 2021-22, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 8100/17/22] 
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(xi) (a) Annual Report and Accounts of the Scientific Engineering Research Board 
(SERB), New Delhi, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working the above Board. 
[Placed in Library. See No. L.T. 8101/17/22] 

 
(xii) (a) Annual Report and Accounts of the Indian National Science Academy 

(INSA), New Delhi, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working the above Academy. 
[Placed in Library. See No. L.T. 8102/17/22] 

 
(xiii) (a) Annual Report and Accounts of the National Academy of Sciences, India 

(NASI), Prayagraj, Uttar Pradesh for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

 (b) Review by Government on the working the above Academy. 
[Placed in Library. See No. L.T. 8103/17/22] 

 
(xiv) (a) Annual Report and Accounts of the Vigyan Prasar, New Delhi, for the year 

2021-22, together with the Auditor's Report on the Accounts. 
 (b) Review by Government on the working the above organization. 

[Placed in Library. See No. L.T. 8104/17/22] 
 

(xv) (a) Annual Report and Accounts of the Technology Information, Forecasting 
and Assessment Council (TIFAC), New Delhi, for the year 2021-22, 
together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Council. 
[Placed in Library. See No. L.T. 8105/17/22] 

 
(xvi) (a) Annual Report and Accounts of the Centre for Nano and Soft Matter 

Sciences (CeNS), Bengaluru, for the year 2021-22, together with the 
Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 8106/17/22] 

 
(xvii) (a) Annual Report and Accounts of the Indian Institute of Tropical 

Meteorology (IITM), Pune, Maharashtra, for the year 2021-22, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8084/17/22] 
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(xviii) (a) Annual Report and Accounts of the National Institute of Ocean 
Technology (NIOT), Chennai, Tamil Nadu, for the year 2021-22, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8083/17/22] 

 
(xix) (a) Annual Report and Accounts of the National Centre for Earth Science 

Studies (NCESS), Thiruvananthapuram, Kerala, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 8086/17/22] 

 
(xx)(a) Annual Report and Accounts of the Indian National Centre for Ocean 

Information Services (INCOIS), Hyderabad, Telangana,   for the year 
2021-22, together with the Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 8087/17/22] 

 
(xxi)(a) Annual Report and Accounts of the National Centre for Polar and Ocean 

Research (NCPOR), Goa, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Centre. 
[Placed in Library. See No. L.T. 8088/17/22] 

 
(xxii)(a) Annual Report and Accounts of the Saha Institute of Nuclear Physics 

(SINP), Kolkata, for the year 2021-22, together with  the Auditor's Report 
on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8089/17/22] 

 
(xxiii)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New 

Delhi, for the year 2019-20, together with the Auditor's Report on the 
Accounts. 

 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
(xxiv)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New 

Delhi, for the year 2020-21, together with the Auditor's Report on the 

6 [RAJYA SABHA]



Accounts. 
 (b) Statement by Government accepting the above Report. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. For (xxiii) and (xxiv)See No. L.T. 8076/17/22] 

 
(xxv)(a) Annual Report and Accounts of the Grih Kalyan Kendra Board, New 

Delhi, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

(b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8077/17/22] 

 
(xxvi)(a) Annual Report and Accounts of the Institute for Plasma Research, (IPR), 

Gandhinagar, Gujarat for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8078/17/22] 

 
(xxvii)(a) Annual Report and Accounts of the Tata Institute of Fundamental 

Research (TIFR), Mumbai, for the year 2021-22, together with  the 
Auditor's Report on the Accounts. 

(b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8090/17/22] 

 
(xxviii)(a) Annual Report and Accounts of the Physical Research Laboratory (PRL), 

Ahmedabad, Gujarat, for the year 2021-22, together with   the Auditor's 
Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8081/17/22] 

 
(xxix)(a) Annual Report and Accounts of the Indian Institute of Space Science and 

Technology (IIST), Thiruvananthapuram, Kerala, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

(b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8082/17/22] 

 
(xxx)(a) Annual Report and Accounts of the North Eastern Space Applications 

Centre (NE-SAC), Umiam, Meghalaya,  for the year 2021-22, together 
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with   the Auditor's Report on the Accounts. 
(b) Statement by Government accepting the above Report. 

[Placed in Library. See No. L.T. 8080/17/22] 

 
(xxxi)(a) Annual Report and Accounts of the Harish-Chandra Research Institute 

(HRI), Prayagraj, for the year 2021-22, together with   the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8070/17/22] 

 
(xxxii)(a) Annual Report and Accounts of the Central Civil Services Cultural and 

Sports Board, New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T. 8075/17/22] 

 
(xxxiii) Annual Report and Accounts of the National Centre for Good Governance 

(NCGG), New Delhi, for the year 2021-22, together with the Auditors 
Report on the Accounts. 

[Placed in Library. See No. L.T. 8397/17/22] 
 

(xxxiv)(a) Sixty-eighth Annual Report  and Accounts of the  Indian Institute of Public 
Administration (IIPA), New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

(b) Summary of the Annual Report of the above Institute for the year 2021-22. 
[Placed in Library. See No. L.T. 8079/17/22] 

 
(xxxv)(a) Annual Report and Accounts of the Kendriya Bhandar, New Delhi, for the 

year 2021-22, together with the Auditor's Report on the Accounts. 
(b) Review by Government on the working of the above Society. 

[Placed in Library. See No. L.T. 8083/17/22] 
 

I. Notifications of the Ministry of Environment, Forest and Climate Change 
II. Report and Accounts (2018-19 to 2020-21) of the National Biodiversity Authority, 
 Chennai and related papers 
 
पयार्वरण, वन और जलवायु पिरवतर्न मंतर्ालय म राज्य मंतर्ी ( ी अि नी कुमार चौबे) : 
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महोदय, म िन निलिखत पतर् सभा पटल पर रखता हंू :- 
 

 I. (i)  A copy each (in English and Hindi) of the following Notifications of the 
Ministry of Environment, Forest and Climate Change, issued under sub-section (1) 
and clauses (v) and (xiv) of sub-section (2) and sub-section (3) of Section 3 of 
the Environment (Protection) Act, 1986, along with Delay Statement:- 

 
(1) S.O. 1176 (E), dated the 13th April, 2017, notifying an area of the 

Mookambika Wildlife Sanctuary in the State of Karnataka as the 
Mookambika Wildlife Sanctuary Eco-sensitive Zone. 

 
(2) S.O. 1564 (E), dated the 15th May, 2017, notifying an area to an extent 

varying from 1 kilometer to 16 kilometers around the boundary of 
Talacauvery Wildlife Sanctuary in the State of Karnataka except along the 
side where it shares the border with the State of Kerala where it is zero km 
as the Talacauvery Wildlife Sanctuary Eco-sensitive Zone. 

 
(3) S.O. 1701 (E), dated the 26th May, 2017, notifying an area of Brahmagiri 

Wildlife Sanctuary in the State of Karnataka as the Brahmagiri Wildlife 
Sanctuary Eco-sensitive Zone. 

 
(4) S.O. 1815 (E), dated the 7th June, 2017, notifying an area varying from 1 

kilometer to 1.90 kilometers from the boundary of Attiveri Bird Sanctuary in 
the State of Karnataka as the Attiveri Bird Sanctuary Eco-sensitive Zone. 

 
(5) S.O. 1811 (E), dated the 7th June, 2017, notifying an area to an extent 

varying from 0.95 to 4.50 kilometers from the boundary of 
Rangayyanadurga Four Horned Antelope Wildlife Sanctuary in the State of 
Karnataka as the Rangayyanadurga Four Horned Antelope Wildlife 
Sanctuary Eco-sensitive Zone. 

 
(6) S.O. 2029 (E), dated the 28th June, 2017, notifying an area of 

Ghataprabha Bird Sanctuary in the State of Karnataka as the Ghataprabha 
Bird Sanctuary Eco-sensitive Zone. 

 
(7) S.O. 2028 (E), dated the 28th June, 2017, notifying an area to an extent 

varying from 1 to 10 kilometers from the boundary of Pushpagiri Wildlife 
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Sanctuary in the State of Karnataka as the Pushpagiri Wildlife Sanctuary 
Eco-sensitive Zone. 

 
(8) S.O. 2147 (E), dated the 6th July, 2017, notifying an area to an extent 

varying from 100 meters to 4.60 kilometers around the boundary of 
Ranebennur Blackbuck Sanctuary in the State of Karnataka as the 
Ranebennur Blackbuck Sanctuary Eco-sensitive Zone. 

 
(9) S.O. 2148 (E), dated the 6th July, 2017, notifying an area to an extent 

varying from 1.0 kilometre to 3.2 kilometres around the boundary of Gudavi 
Bird Sanctuary in the State of Karnataka as the Gudavi Bird Sanctuary 
Eco-sensitive Zone. 

 
(10) S.O. 2145 (E), dated the 6th July, 2017, notifying an area with an extent 

varying from 1.0 Kilometer to 7.00 Kilometers all around the boundary of 
Gudekote Sloth Bear Sanctuary in the State of Karnataka as the Gudekote 
Sloth Bear Sanctuary Eco-sensitive Zone. 

 
(11) S.O. 2733 (E), dated the 22th August, 2017, notifying an area to an extent 

varying from 1.0 kilometer to 14.5 kilometers around the boundary of the 
Cauvery Wildlife Sanctuary in the State of Karnataka as the Cauvery 
Wildlife Sanctuary Eco-sensitive Zone. 

 
(12) S.O. 3031 (E), dated the 14th September, 2017, notifying an area to an 

extent varying from 0.45 kilometer to 4.20 kilometers around the boundary 
of MalaiMahadeshwara Wildlife Sanctuary in the State of Karnataka as the 
MalaiMahadeshwara Wildlife Sanctuary Eco-sensitive Zone. 

 
(13) S.O. 3084 (E), dated the 21st September, 2017, notifying an area to an 

extent varying from 1.0 kilometer to 4.30 kilometers from the boundary of 
Melukote Wildlife Sanctuary in the State of Karnataka, as the Melukote 
Wildlife Sanctuary Eco-Sensitive Zone. 

 
(14) S.O. 3132 (E), dated the 27th September, 2017, notifying an area to an 

extent of 0.32 kilometers to 7.80 kilometers from the boundary of Nugu 
Wildlife Sanctuary in the State of Karnataka, as the Nugu Wildlife 
Sanctuary Eco-sensitive Zone. 
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(15) S.O. 3577 (E), dated the 10th November, 2017, notifying an area to an 
extent varying from 0.63 kilometers to 1.36 kilometers from the boundary of 
Devaraja islands of the Sanctuary; 0.50 kilometers to 2.35 kilometers from 
the boundary of Puttaihnakoppalu islands of the Sanctuary and 0.35 
kilometers to 6.0 kilometers from the boundary of the Gendehosahally 
islands of the Sanctuary in the State of Karnataka, as the Ranganathittu 
Bird Sanctuary Eco-Sensitive Zone. 

 
(16) S.O. 2797 (E), dated the 5th August, 2019, notifying an area to an extent 

varying from one kilometre to 13.80 kilometres around the boundary of 
Sharavati Valley Wildlife Sanctuary, in Shivamogga district in the State of 
Karnataka as the Ecosensitive Zone. 

 
(17) S.O. 2893 (E), dated the 9th August, 2019, notifying an area to an extent 

varying from zero kilometre (due to inter-State boundary) to 9.8 
kilometres around the boundary of Chincholi Wildlife Sanctuary, in 
Kalaburagi District in the State of Karnataka as the Eco-sensitive Zone. 

 
(18) S.O. 4152 (E), dated the 19th November, 2019, notifying an area to an 

extent varying from 0.50 kilometre to 6.00 kilometres around the boundary 
of Biligirirangaswamy Temple Tiger Reserve, in Chamrajanagar district in 
the State of Karnataka as the Biligirirangaswamy Temple Tiger Reserve 
Wildlife Sanctuary Eco-sensitive Zone. 

 
(19) S.O. 1036 (E), dated the 11th March, 2020, notifying an area to an extent 

varying from 100 meters to 1.0 kilometer around the boundary of 
Bannerghatta National Park, in Bengaluru and Ramanagara districts in the 
State of Karnataka as the Bannerghatta National Park Ecosensitive Zone. 

 
(20) S.O. 2188 (E), dated the 2nd July, 2020, notifying an area to an extent 

varying from 0 (zero) to 9.60 kilometres around the boundary of 
Kudremukh National Park, in Chikkamagaluru, Dakshina Kannada and 
Udupi districts in the State of Karnataka as the Kudremukh National Park 
Eco-sensitive Zone. 

 
(21) S.O. 2942 (E), dated the 28th August, 2020, notifying an area to an 

extent varying from 0 (zero) to 7.80 kilometres around the boundary of 
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Someshwara Wildlife Sanctuary, in Udupi and Shivamogga districts in the 
State of Karnataka as the Someshwara Wildlife Sanctuary Eco-sensitive 
Zone. 

 
(22) S.O. 3497 (E), dated the 9th October, 2020, notifying an area to an 

extent varying from 1.00 kilometre to 2.20 kilometres around the boundary 
of Thimlapura Wildlife Sanctuary, in Tumakuru district in the State of 
Karnataka as the Thimlapura Wildlife Sanctuary Eco-sensitive Zone. 

 
(23) S.O. 787 (E), dated the 19th February, 2021, notifying an area to an 

extent varying from 100 meters to one kilometre around the boundary of 
Yadahalli Chinkara Wildlife Sanctuary, in Bagalkot District in the State of 
Karnataka as the Yadahalli Chinkara Wildlife Sanctuary Eco-sensitive 
Zone. 

 
(24) S.O. 5251 (E), dated the 17th December, 2021, notifying an area to an 

extent varying from 575 meters to 1.00 kilometre around the boundary of 
Jogimatti Wildlife Sanctuary, in Chitradurga district in the State of 
Karnataka as the Jogimatti Wildlife Sanctuary Eco-sensitive Zone. 

 
(ii)   A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Environment, Forest and Climate Change, under sub-section (1) read 
with clause (v) and clause (xiv) of sub-section (2) of Section 3 of the Environment 
(Protection) Act, 1986, along with Delay Statement:- 

 
(1) S.O. 1857 (E), dated the 8th June, 2017, notifying an area to an extent 

varying from 1.0 kilometer to 3.25 kilometers from the boundary of 
Arabithittu Wildlife Sanctuary in the State of Karnataka, as the Arabithittu 
Wildlife Sanctuary Eco-sensitive Zone. 

 
(2) S.O. 2993 (E), dated the 12th September, 2017, notifying an area to an 

extent varying from 130 meters to 1.80 kilometers from the boundary of 
Ramadevarabetta Vulture Sanctuary in the State of Karnataka, as the 
Ramadevarabetta Vulture Sanctuary Eco-sensitive Zone. 

[Placed in Library. For (i) (1) to (24) and (ii) (1) and (2) See No. L.T. 7926/17/22] 
 
II. (1)  A copy each (in English and Hindi) of the following papers, under 

Section 30 of  the Biological Diversity Act, 2002:- 
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(i) (a) Annual Report and Accounts of the National Biodiversity Authority, 
Chennai, for the year 2018-19, together with the Auditor’s Report on the 
Accounts. 

 (b) Review by Government on the working of the above Authority. 
 

(ii) (a) Annual Report and Accounts of the National Biodiversity Authority, 
Chennai, for the year 2019-20, together with the Auditor’s Report on the 
Accounts. 

 (b) Review by Government on the working of the above Authority. 
 

(iii) (a) Annual Report and Accounts of the National Biodiversity Authority, 
Chennai, for the year 2020-21, together with the Auditor’s Report on the 
Accounts. 

 (b) Review by Government on the working of the above Authority. 
 
(2)   Statements (in English and Hindi) giving reasons for the delay in laying 

the papers mentioned at (1)(i)(a), (ii)(a) &(iii)(a) above. 
                                                                      [Placed in Library.For(i)and(ii) See No.   L.T. 8398/17/22] 
 
I. Report (2021-22) of IFSCA  
II. Statement (2022-23) on Half Yearly Review in relation to the Budget and related 
 papers 

 
िव  मंतर्ालय म राज्य मंतर्ी ( ी पंकज चौधरी) : महोदय, म िन निलिखत पतर् सभा पटल पर 
रखता हंू :- 
 

I.  A copy (in English and Hindi) of the Annual Report of International Financial 
Services Centres Authority (IFSCA) for the year 2021-22, under sub-section (3) of 
Section 19 of the International Financial Services Centres Authority Act, 2019. 

[Placed in Library. See No. L.T. 8898/17/22] 
 
II.  A copy (in English and Hindi) of the Statement on Half Yearly Review of the 

trends in receipts and expenditure in relation to the Budget, at the end of the first half 
of the Financial year 2022-23 and Statement explaining deviations in meeting the 
obligations of the Government, under sub-section (1) and (3) (b) of Section 7 of 
the Fiscal Responsibility and Budget Management Act, 2003. 

[Placed in Library. See No. L.T. 7951/17/22] 
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Reports and accounts (2021-2022) of NALSA, New Delhi; ILI, New Delhi and related 
papers 

 
िविध और न्याय मंतर्ालय म राज्य मंतर्ी ( ो. एस. पी. िंसह बघेल) : महोदय, म िन निलिखत पतर् 
सभा पटल पर रखता हंू :- 
 

 (i) A copy each (in English and Hindi) of the following papers, under sub-
section (5) of  Section 18 of the Legal Services Authorities Act, 1987:— 

 
 (a) Annual Report and Accounts of the National Legal Services Authority 

(NALSA), New Delhi, for the year 2021-22, together with the Auditor’s 
Report on the Accounts. 

 (b) Statement by Government accepting the above Report. 
 

(ii)    A copy each (in English and Hindi) of the following papers:— 
 

 (a) Sixty-fifth Annual Report and Accounts of the Indian Law Institute (ILI), 
New Delhi, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. For (i) and (ii) See No. L.T. 8398/17/22] 

 
Report and Accounts (2021-2022) of the India Centre for Migration, New Delhi and 
related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI V. 
MURALEEDHARAN):  Sir, I lay on the Table, a copy each (in English and  Hindi) of 
the following papers:— 
 
 (a) Annual Report and Accounts of the India Centre for Migration, New Delhi, 

for the year 2021-22, together with the Auditor's Report on the Accounts. 
 (b) Review by Government on the working of the above Centre. 

[Placed in Library. See No. L.T. 8399/17/22] 
 
Report and Accounts(2021-2022) of  ICCR, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI 
MEENAKSHI LEKHI): Sir, I lay on the Table, a copy each (in English and Hindi) of 
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the following papers:— 
 
 (a) Annual Report of the Indian Council for Cultural Relations (ICCR), New 

Delhi, for the year 2021-22. 
 (b) Annual Accounts of the Indian Council for Cultural Relations (ICCR), New 

Delhi, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Council. 

[Placed in Library. See No. L.T. 8400/17/22] 
 
Reports and Accounts (2021-2022) of various IHMs; NCHMCT, Noida; ICI, Tirupati 
and Noida; IITTM, Gwalior and related papers 
 
पयर्टन मंतर्ालय म राज्य मंतर्ी ( ी अजय भ ) : महोदय, म िन निलिखत पतर्  की एक-एक ित 
(अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखता हंू:-  
 
(a)   (i) Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology & Applied Nutrition, (IHM), Bengaluru, Karnataka for the year 
2021-22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8401/17/22] 
 
 (ii)  Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Bhopal, Madhya Pradesh for the year 
2021-22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8402/17/22] 
 
 (iii)  Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Bhubaneswar, Odisha, for the year 2021-
22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8403/17/22] 
 
 (iv)  Thirty-second Annual Report and Accounts of the Dr. Ambedkar Institute of 

Hotel Management, Catering and Nutrition, Chandigarh, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8404/17/22] 
 (v)   Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Chennai, Tamil Nadu, for the year 2021-
22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8405/17/22] 
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 (vi)  Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Ahmedabad, Gujarat, for the year 2021-
22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8406/17/22] 
 
 (vii)  Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Alto-Porvorim, Goa, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8407/17/22] 
 
 (viii) Twenty-seventh Annual Report and Accounts of the Institute of Hotel 

Management, Catering and Nutrition (Society), Gurdaspur, Punjab, for the 
year 2021-22, together with   the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8408/17/22] 
 
  (ix)   Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Guwahati, Assam, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8409/17/22] 
 
 (x)   Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Gwalior, Madhya Pradesh, for the year 
2021-22, together with  the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8410/17/22] 
 
 (xi) Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Hajipur, Bihar, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8411/17/22] 
 
  (xii) Thirty-ninth Annual Report and Accounts of the Institute of Hotel 

Management, Catering Technology and Applied Nutrition, Hyderabad, 
Telangana,  for  the year 2021-22, together with the Auditor's Report on the 
Accounts. 

[Placed in Library. See No. L.T. 8412/17/22] 
 
 (xiii) Annual Report and Accounts of the Institute of Hotel Management, Catering 
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Technology and Applied Nutrition, Jaipur, Rajasthan, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8413/17/22] 
 
 (xiv) Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition (Calcutta) Society, Kolkata, West Bengal, 
for the year 2021-22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8414/17/22] 
 
 (xv)  Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Srinagar, Jammu & Kashmir, for the year 
2021-22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8415/17/22] 
 
 (xvi)  Annual Report and Accounts of the Institute of Hotel Management, 

Catering Technology and Applied Nutrition, Mumbai, Maharashtra  for the 
year 2021-22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8416/17/22] 
 
 (xvii)  Annual Report and Accounts of the Institute of Hotel Management and 

Catering Technology, Thiruvananthapuram, Kerala, for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8417/17/22] 
 
 (xviii) Annual Report and Accounts of the Institute of Hotel Management, Catering 

Technology and Applied Nutrition, Shillong, Meghalaya for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8418/17/22] 
 
 (xix) Annual Report and Accounts of the Institute of Hotel Management, Catering 

and Nutrition, Kufri, Shimla, Himachal Pradesh, for the year 2021-22, 
together with   the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8419/17/22] 
 
 (xx) Annual Report and Accounts of the Institute of Hotel Management, Catering 

and Nutrition, Pusa, New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8420/17/22] 
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 (xxi) Annual Report and Accounts of the Institute of Hotel Management, Catering 

and Nutrition, Lucknow, Uttar Pradesh, for the year 2021-22, together with  
the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8421/17/22] 

 
    (xxii) Annual Report and Accounts of the  National Council for Hotel Management 

and Catering Technology (NCHMCT), NOIDA (U.P), for the year 2021-22, 
together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8422/17/22] 

 
 (xxiii) Annual Report and Accounts of the Indian Culinary Institute Tirupati and 

Noida, Uttar Pradesh, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

[Placed in Library. See No. L.T. 8423/17/22] 

 
 (xxiv) Fortieth Annual Report and Accounts of the Indian Institute of  Tourism and 

Travel Management (IITTM), Gwalior, Madhya Pradesh, for the year 2021-
22, together with the Auditor's Report on the Accounts. 

[Placed in Library. See No. L.T. 8424/17/22] 

 
(b) Review of Performance by the Government on the working of Institutes at (a)(i) 

to (xxiv) above.  
 
Reports and Accounts (2021-2022) of  NCDC, New Delhi; NEHHDC, Guwahati and 
related papers 
 
उ र पूवीर् के्षतर् िवकास मंतर्ालय म राज्य मंतर्ी; तथा सहकािरता मंतर्ालय म राज्य मंतर्ी  
( ी बी. एल. वमार्) : महोदय, म िन निलिखत पतर् सभा पटल पर रखता हंू :- 
  

 (i)    A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 14 and sub-section (4) of Section 17 of the National  
Cooperative Development Corporation Act, 1962:— 

 
 (a) Annual Report of the National Cooperative Development Corporation  
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(NCDC), New Delhi, for the year 2021-22. 
 (b) Annual Accounts of the National Cooperative Development Corporation 

(NCDC), New Delhi, for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Corporation. 

[Placed in Library. See No. L.T. 8251/17/22] 
 

(ii)    A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:— 

 
 (a) Forty-Fifth Annual  Report  and Accounts of  the North Eastern 

Handicrafts and Handlooms Development Corporation Limited 
(NEHHDC), Guwahati,  for the year 2021-22, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and 
Auditor General of India thereon. 

 (b) Review by Government on the working of the above Corporation. 
[Placed in Library. See No. L.T. 7977/17/22] 

 
I. Reports and Accounts (2021-2022) of Nalanda University, Rajgir, Bihar and 
 related papers 
II. Reports and Accounts (2021-2022) of ICWA, New Delhi; RIS, New Delhi;
 South Asian University, New Delhi and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF EDUCATION (DR. RAJKUMAR RANJAN 
SINGH):  Sir, I lay on the Table— 

 
I.    A copy each (in English and Hindi) of the following papers, under sub- 

section (4) of Section 32 of the Nalanda University Act, 2010:- 
(a) Annual Report of the Nalanda University, Rajgir, Bihar, for the year 2021-

   22.  
(b) Annual Accounts of the Nalanda University, Rajgir, Bihar, for the year  

 2021-22, and the Audit Report thereon.  
        (c) Review by Government on the working of the above University. 

[Placed in Library. See No. L.T. 8425/17/22] 
 
II.   A copy each (in English and  Hindi) of the following papers:— 
 

(i) (a) Annual Report of the Indian Council of World Affairs (ICWA), New Delhi, 
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for the year 2021-22. 
 (b) Annual Accounts of the India Council of World Affairs (ICWA), New Delhi, 

for the year 2021-22, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Council. 

[Placed in Library. See No. L.T. 8426/17/22] 
 

(ii) (a) Annual Report and Accounts of the Research and Information System for 
Developing Countries (RIS), New Delhi, for the year 2021-22, together 
with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Organization. 
[Placed in Library. See No. L.T. 8427/17/22] 

 
(iii) (a) Annual Accounts of the Campus Development Project, South Asian 

University, New Delhi, for the year 2021, together with the Auditor's 
Report on the Accounts. 

 (b) Review by Government on the working of the above University. 
[Placed in Library. See No. L.T. 8428/17/22] 

 
Reports and Accounts of various Boards, Authorities, Institutes for various years and 
related papers 
 
SHRI V. MURALEEDHARAN:  Sir, on behalf of Shri Bishweswar Tudu,  I lay on the 
Table— 

 
(A)     A copy each (in English and Hindi) of the following papers, under sub-

section (1) of Section 15 of the  Betwa River Board Act, 1976:— 
 

 (a) Annual  Report  and  Accounts  of the Betwa River Board (BRB), Jhansi, 
for the year 2021-22, together with the Auditor's Report on the Accounts. 

 (b) Review by the Government on the working of the above Board. 
[Placed in Library. See No. L.T. 8256/17/22] 

 
(B)  A copy each (in English and Hindi) of the following papers, under Section 

21 of the Brahmaputra Board Act, 1980:— 
 (a) Annual  Report  and  Accounts  of  the  Brahmaputra  Board, Guwahati, for 

the year 2021-22, together with the Auditor's Report on the Accounts. 
 (b) Review by Government on the working of the above Board. 

[Placed in Library. See No. L.T. 8257/17/22] 
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(C)    A copy each (in English and Hindi) of the following papers:— 
 

(i) (a) Forty-second Annual Report and Accounts of the Narmada Control 
Authority (NCA), Indore,  for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

 (b) Review by the Government on the working of the above Authority. 
[Placed in Library. See No. L.T. 8260/17/22] 

 
(ii) (a) Annual Report and Accounts of the National Water Development Agency, 

New Delhi, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of the above Agency. 
[Placed in Library. See No. L.T. 8261/17/22] 

 
(iii) (a) Annual Report and Accounts of the National Institute of Hydrology, 

Roorkee, Uttarakhand, for the year 2021-22, together with the Auditor's 
Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8255/17/22] 

 
(iv) (a) Annual Report of the National Mission for Clean Ganga (NMCG), New 

Delhi, for the year 2021-22.     
 (b) Annual Accounts of the National Mission for Clean Ganga (NMCG), New 

Delhi, for the year 2021-22, and the Audit Report thereon.     
 (c) Review by Government on the working of the above Mission. 

[Placed in Library. See No. L.T. 8262/17/22] 
 

(v) (a) Annual Report of the Polavaram Project Authority, Hyderabad, for the year 
2020-21.  

 (b) Review by Government on the working of the above Authority. 
[Placed in Library. See No. L.T. 8258/17/22] 

 
(vi) (a) Annual Report and Accounts of the North Eastern Regional Institute of 

Water and Land Management (NERIWALM), Tezpur, Assam,  for the year 
2020-21, together with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
[Placed in Library. See No. L.T. 8429/17/22] 
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Reports and Accounts (2021-2022) of CFSI, Mumbai and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND 
BROADCASTING (DR. L. MURUGAN): Sir, I lay on the Table, a copy each (in 
English and Hindi) of the following papers: — 
 

 (a) Annual Report and Accounts of the Children’s Film Society, India (CFSI), 
Mumbai, for the year 2021-22, together with the Auditor's Report on the 
Accounts. 

 (b) Review by Government on the working of above Society. 
[Placed in Library. See No. L.T. 8059/17/22] 

 
Report and Accounts (2021-2022) of NDTL, New Delhi and related papers 
 
युवक कायर्कर्म और खेल मंतर्ालय म राज्य मंतर्ी ( ी िनिसथ ामािणक) : महोदय, म 
िन निलिखत पतर्  की एक-एक ित (अंगेर्ज़ी तथा िहन्दी) सभा पटल पर रखता हंू:- 
 

(a) Annual Report and Accounts of the National Dope Testing Laboratory 
(NDTL), New Delhi, for the year 2021-22, together with the Auditor's 
Report on the Accounts. 

(b) Review by Government on the working of the above Laboratory. 
[Placed in Library. See No. L.T. 8060/17/22] 

 
Report of the Comptroller and Auditor General of India 
 
पेटर्ोिलयम और ाकृितक गैस मंतर्ालय म राज्य मंतर्ी ( ी रामे र तेली) : महोदय, म िनयंतर्क-
महालेखापरीक्षक (कतर् य, शि या ंतथा सेवा की शत) अिधिनयम, 1971 की धारा 19क के खंड 
(2) के अधीन तेल िवपणन कंपिनय  म एमएस, एचएसडी और एलपीजी के आपूिर्त लॉिजि टक 
सचंालन–सघं सरकार-पेटर्ोिलयम और ाकृितक गैस मंतर्ालय-2022 का ितवेदन सखं्या 13 
(िन पादन लेखापरीक्षा) के सबंधं म भारत के िनयंतर्क-महालेखापरीक्षक के ितवेदन की एक ित 
(अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखता हंू। 

[Placed in Library. See No. L.T. 8430/17/22] 
 
Report of the Comptroller and Auditor General of India 
 
आवासन और शहरी कायर् मंतर्ालय म राज्य मंतर्ी ( ी कौशल िकशोर) : महोदय, म िनयंतर्क-
महालेखापरीक्षक (कतर् य, शि या ंतथा सेवा की शत) अिधिनयम, 1971 की धारा 19क के खंड 
(2) के अधीन महारा टर् मेटर्ो रेल कॉप रेशन िलिमटेड ारा नागपुर मेटर्ो रेल पिरयोजना का 
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कायार्न्वयन-सघं सरकार (वािणिज्यक)-आवासन और शहरी कायर् मंतर्ालय-2022 का ितवेदन 
सखं्या 34 (िन पादन लेखापरीक्षा) के सबंधं म भारत के िनयंतर्क-महालेखापरीक्षक के ितवेदन 
की एक ित (अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखता हंू। 

[Placed in Library. See No. L.T. 7879/17/22] 

 
 

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON PERSONNEL, PUBLIC GRIEVANCES, LAW AND JUSTICE 

 
SHRI P. WILSON (Tamil Nadu): Sir, I present a copy each (in English and Hindi) of 
the following Reports of the Department-related Parliamentary Standing Committee on 
Personnel, Public Grievances, Law and Justice:- 
 

(i) 124th Report on action taken by Government on 114th  Report of the 
Committee on Demand for Grants (2022-23) of the Legislative 
Department; and 

(ii) 125th Report on action taken by Government on 115th  Report of the 
Committee on Demand for Grants (2022-23) of the Department of Legal 
Affairs. 

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON COAL, MINES AND STEEL 

  
ी दीपक काश (झारखंड) : महोदय, म कोयला मंतर्ालय से सबंिंधत"कोयले का आयात-
आत्मिनभर्रता की वृि  और मु े" िवषय के सबंधं म िवभाग-सबंिंधत कोयला, खान और इ पात 
सबंधंी ससंदीय थायी सिमित के सतीसव ितवेदन की एक ित (अंगेर्ज़ी तथा िहन्दी म) सभा 
पटल पर रखता हंू।  

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON EXTERNAL AFFAIRS 

  
DR. ASHOK KUMAR MITTAL (Punjab): Sir, I lay on the Table, a copy (in English and 
Hindi) of the Nineteenth Report of the Department-related Parliamentary Standing 
Committee on External Affairs (Seventeenth Lok Sabha) on action taken by the 
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Government on the Observations/Recommendations contained in its Twelfth Report 
on Demands for Grants (2022-23) of the Ministry of External Affairs. 

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON FINANCE 

  
DR. AMAR PATNAIK (Odisha): Sir, I lay on the Table, a copy (in English and Hindi) 
of the Fifty-third Report of the Department-related Parliamentary Standing Committee 
on Finance on “Anti Competitive practices by Big Tech Companies”. 

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON RAILWAYS 

  
ी नरहरी अमीन (गुजरात) : महोदय, म रेल मंतर्ालय की 'अनुदान मागं  (2022-23)' पर 
सिमित के  ग्यारहव ितवेदन म अंतिर्व ट समुि य /िसफािरश  पर सरकार ारा की गई कारर्वाई  
के सबंधं म िवभाग-सबंिंधत रेल सबंधंी ससंदीय थायी सिमित (2022-23) के तेरहव ितवेदन 
की एक ित (अंगेर्ज़ी तथा िहन्दी म) सभा पटल पर रखता हंू। 

 
 

STATEMENT BY MINISTER  
 

Status of implementation of recommendations contained in the Three Hundred and 
Eighteenth Report of the Department-Related Parliamentary Standing Committee on 

Transport, Tourism and Culture 
 

रक्षा मंतर्ालय म राज्य मंतर्ी; तथा पयर्टन मंतर्ालय म राज्य मंतर्ी ( ी अजय भ ) : महोदय, म 
पयर्टन मंतर्ालय की अनुदान मागं  (2022-23) पर िवभाग सबंिंधत पिरवहन, पयर्टन और सं कृित 
सबंधंी ससंदीय थायी सिमित के तीन सौ अठारहव ितवेदन म अंतिर्व ट िसफािरश  के 
कायार्न्वयन की ि थित के सबंधं म एक व य सभा पटल पर रखता हँू। 

 
 

REGARDING NOTICES UNDER RULE 267 
 
MR. CHAIRMAN:  Hon. Members, I have received 12 notices on different issues under 
Rule 267 seeking suspension of listed Business.  The notices have been carefully 
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considered by me.  I have gone through each of the notices.  In some of the notices, 
the procedural mistakes are outrageous.  One was given yesterday at 3.10 p.m.  This 
had happened earlier by the same hon. Member.  I have urged the hon. Members, I 
am pleading with you again, this House has to set an example by observing 
meticulous, scrupulous adherence to the regime which we all have indicated for 
ourselves. If we depart from that rule, I am sure, that will not send a good signal.  I 
spent full time on the notice.  The notice is required to be in line with my ruling and my 
ruling was on two-fold premise.  One, the hon. Member is required, by mandate of 
the rule, to spell out as to which rule, the hon. Member seeks, to be suspended and, 
having done that, the hon. Member is further obligated to indicate what is reflected in 
the proviso, that there is no other rule under which the hon. Member can raise the 
issue.  Since all the notices are short of the requirement, I am constrained not to allow 
the notices.  ...(Interruptions)...  
 
ी मोद ितवारी (राज थान) : सर, ...( यवधान)... 

 
ो. मनोज कुमार झा (िबहार): सर, ...( यवधान)... िबहार का अपमान हुआ 
है।...( यवधान)... 

 
SHRI AKHILESH PRASAD SINGH (Bihar):  Sir,....  ...(Interruptions)... 
 
MR. CHAIRMAN:  Hon. Members, please take your seats.  ...(Interruptions)...  
  
ी राम नाथ ठाकुर (िबहार) : सभापित महोदय,  ...( यवधान)... िबहार का अपमान हुआ है। 

...( यवधान)... देश का अपमान हुआ है। ...( यवधान)... 
 
PROF. MANOJ KUMAR JHA:  He has to apologise. ...(Interruptions)... सर, पूरा 
िबहार आन्दोिलत है। ...( यवधान)... पूरा िबहार आन्दोिलत है। ...( यवधान)... िबहार का 
अपमान कर रहे ह। ...( यवधान)... पूरे देश को िबहार जैसा बना दगे! ...( यवधान)... Sir, the 
Leader of the House has to apologise.  ...(Interruptions)... 
 
MR. CHAIRMAN:  Prof. Manoj Jha, please take your seat. ...(Interruptions)... 
 
PROF. MANOJ KUMAR JHA:  He has to apologise.  It is on record.  The Leader of the 
House has to apologise immediately. ...(Interruptions)... 
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MR. CHAIRMAN:  Prof. Manoj Jha, please take your seat. You are professor.  A 
professor has to exemplify conduct. Please sit down.  ...(Interruptions)... 
 
ी मोद ितवारी : सर, ...( यवधान)... 

 
MR. CHAIRMAN:   Mr. Tiwari, please settle down. ...(Interruptions)... 
 
ी राम नाथ ठाकुर : िबहार का अपमान हुआ है। ...( यवधान)... देश का अपमान हुआ है। 

...( यवधान)... 
 
MR. CHAIRMAN:   All of you please settle down.  ...(Interruptions)... 
 
ी राम नाथ ठाकुर : सभापित महोदय,...( यवधान)... हम आपका सरंक्षण चािहए। 

...( यवधान)... िबहार का अपमान पूरे देश का अपमान है। ...( यवधान)... िबहार का अपमान 
करने वाले ...( यवधान)...  
  
MR. CHAIRMAN: Thakur Sahab, please take your seat. ...(Interruptions)... Settle 
down. ...(Interruptions)... I am on my legs. ...(Interruptions)... Have I to remind the 
hon. Members if the Chair is on its legs... ...(Interruptions)... I am on my legs. 
...(Interruptions)... I am on my legs. ...(Interruptions)... 
 
SHRI K.C. VENUGOPAL (Rajasthan): Sir, it is a sensitive issue. ...(Interruptions)... 
If not in Parliament, where can we raise? ...(Interruptions)...  
 
MR. CHAIRMAN: Mr. K.C. Venugopal, I am on my legs. ...(Interruptions)... Please 
sit down. ...(Interruptions)... Take your seat. 
 
SHRI K.C. VENUGOPAL: No, Sir. ...(Interruptions)...No, Sir. ...(Interruptions)... 
 
MR. CHAIRMAN: Please sit down. ...(Interruptions)... Take your seat. 
...(Interruptions)... All of you take your seat first. ...(Interruptions)...  
 
ीमती रंजीत रंजन (छ ीसगढ़) : सर, यह सदन की परंपरा रही है।...( यवधान)... वाजपेयी जी 
ने िडमाडं की थी और जवाहरलाल जी ने िड कशन करवाया था।...( यवधान)... 
 
MR. CHAIRMAN: Shrimati Ranjan, take your seat. ...(Interruptions)... Hon. 
Members, in this House where I allow every Member, and I can tell you I neither look 
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at this side nor at that side, and all are equal before me. ...(Interruptions)... Would 
you listen to me? ...(Interruptions)... Why are you impatient? ...(Interruptions)... 
Why are you impatient and aggressive? ...(Interruptions)... Hon. Members, you take 
recourse to the legal regime to which we all are subject.  I am bound by it.  I am to 
protect it.  Avail of a mechanism.  Think for yourself today.  In the last twenty years, 
Rule 267 has been used hardly in double digit!  And, everyday, Members give more 
than a dozen notices!  Don’t we realize the importance of the suspension of the 
Business of the House?  ...(Interruptions)... This will not be there. 
...(Interruptions)... Hon. Members, I appeal to you, and I appeal to you in the name 
of our Constitution, this is not a platform to settle issues in the manner you seek to 
settle. ...(Interruptions)... This is a solemn platform.  ...(Interruptions)... This is a 
platform that can be used only in accordance with the rules.  I will not countenance 
any disregard of rules. ...(Interruptions)... Only hon. Leader of the Opposition.  
Kahrgeji, confine to the issue I have addressed. Help me in running the House in 
accordance with the legal regime ...(Interruptions)... 
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKHARJUN KHARGE): Sir, I only 
wish to submit that we have been insisting, since beginning, for discussion on 
Chinese issue.  They are already constructing bridges, roads and everything on the 
border.   
 
MR. CHAIRMAN: Make your point. 
 
SHRI MALLIKHARJUN KHARGE: We want to discuss this. ...(Interruptions)... Sir, 
one minute.  We want to discuss that issue, so that we would know where actually 
bridges are constructed, houses are constructed or other things happening. 
 
MR. CHAIRMAN: Your point is noted. 
 
SHRI MALLIKHARJUN KHARGE: Sir, we have got satellite pictures.  We will show 
them.   
 
MR. CHAIRMAN: Ok. Please.  Hon. Leader of the House. 
 
SHRI MALLIKHARJUN KHARGE: And, Sir, the Leader of the House insulted the 
people of Bihar!  He should apologize to the people of Bihar. ...(Interruptions)... 
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THE LEADER OF THE HOUSE (SHRI PIYUSH GOYAL): Hon. Chairman, Sir, at the 
outset, let me specify... ...(Interruptions)... Hon. Chairman, Sir, at the outset, let 
me clarify that there is absolutely no intention of insulting either Bihar or the people of 
Bihar and if it at all that has hurt anybody I immediately withdraw that statement. 
...(Interruptions)... It was not made with any malice towards anybody at all. 
...(Interruptions)... 
 
MR. CHAIRMAN: Please go to your seats. ...(Interruptions)... Please take your 
seats. ...(Interruptions)... From where have you brought this culture? 
...(Interruptions)... Please take your seat first. ...(Interruptions)... You speak from 
your seat. ...(Interruptions)... Go to your seat. ...(Interruptions)... Please go to 
your seat. ...(Interruptions)... Please, go to your seat. ...(Interruptions)... Go to 
your seat first. ...(Interruptions)... What are we doing?  ...(Interruptions)... Please 
go to your seat first. ...(Interruptions)... From where have you got this culture? 
...(Interruptions)... I request the Leader of the Opposition to control his team and 
see that they are on their seats. Please go and take your seats first. Take your seat. 
...(Interruptions)... Please take your seat first. ...(Interruptions)... Take your seat. 
...(Interruptions)... Please take your seat first. ...(Interruptions)... Please take your 
seat. ...(Interruptions)...  
 
SHRI K.C. VENUGOPAL: No, Sir. ...(Interruptions)...  
 
MR. CHAIRMAN:  Hon. Members, what an outrageous scene! ...(Interruptions)... A 
Member is saying that he will do it.  ...(Interruptions)... Mr. K.C. Venugopal, 
...(Interruptions)... Mr. K.C. Venugopal, you are bound by the rules.  
...(Interruptions)... The Chairman is on his legs.  ...(Interruptions)... Every Member 
has to take his or her seat.  ...(Interruptions)... Please take your seat.  
...(Interruptions)... I urge the hon. Members with folded hands to please take their 
respective seats.  ...(Interruptions)...  
 
SHRI K.C. VENUGOPAL:  We are also folding our hands.  ...(Interruptions)...  
 
MR. CHAIRMAN:  No, you are not doing it.  ...(Interruptions)... You are not doing it.  
...(Interruptions)... Please take your seats.  Take your respective seats first.  
...(Interruptions)... No; no, I cannot allow this platform to be misused.  
...(Interruptions)... Take your respective seats first.   ...(Interruptions)...   Take 
your seats.  ...(Interruptions)... Madam, please go to your seat.  
...(Interruptions)... Please take your seats.  ...(Interruptions)... Hon. Members, 
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please take your respective seats.  ...(Interruptions)...Okay  ...(Interruptions)... 
Okay ...(Interruptions)... Now, please take your respective seats.  
...(Interruptions)... Let me tell you ...(Interruptions)...  
 
SHRI K.C. VENUGOPAL: Sir, this is the last day of the Session.  ...(Interruptions)... 
From day one, we have been demanding for discussion.  ...(Interruptions)... 
Actually this is the last day of the Session.  ...(Interruptions)...  
 
MR. CHAIRMAN:  Please take your seat.  ...(Interruptions)... Can we have a 
discussion when Members are on their seats? ...(Interruptions)...  
 
SHRI SYED NASIR HUSSAIN (Karnataka):  What is this that the Government hiding 
on this issue?  ...(Interruptions)... 
 
MR. CHAIRMAN:    Would you please take your seat first?  ...(Interruptions)... What 
kind of example are we setting?  ...(Interruptions)... The whole world is watching us.   
...(Interruptions)... We are getting into ...(Interruptions)...  Take your seats please.  
...(Interruptions)... I request the Leader of the Opposition to ...(Interruptions)... I 
urge the Leader of the Opposition to persuade his Members to take their seats and 
not to exhibit a conduct which is not consistent with parliamentary practice.  
...(Interruptions)... Let them go to their seats.  ...(Interruptions)... Mr. Kharge, 
take your seat.  ...(Interruptions)...  Let your Members first go to their seats.  
...(Interruptions)... I will allow you once they go to their seats.  ...(Interruptions)... 
Let each of your Members first go to their seats.   ...(Interruptions)... Let each of 
your Members first go to their seats.  ...(Interruptions)... Hon. Members, I will make 
one request to you.  You carefully see the video today and share it with your family 
Members and friends the kind of conduct you have exhibited.  ...(Interruptions)...  
Madam, please ...(Interruptions)... I get input from everyone.  ...(Interruptions)...  
 
SHRI K.C. VENUGOPAL:      
 
MR. CHAIRMAN:  Mr. K.C. Venugopal, you are such a senior man. 
...(Interruptions)... Mr. K.C. Venugopal, you are such a senior man and your voice 
matters hugely.  If you get into aggression, and not persuasion, it loses steam.  
...(Interruptions)... Your greatest power is persuasion.  ...(Interruptions)...  I have 

                                         
 Expunged as ordered by the Chair. 
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enormous respect for every Member of the House.  ...(Interruptions)... One second, 
gentleman.  ...(Interruptions)... One second. ...(Interruptions)...  Hon. Members,  I  
am  happy to share with you one thing.  ...(Interruptions)... One second.  
...(Interruptions)... The credentials     of    the   Members       ...(Interruptions)...      
One second. ...(Interruptions)... The credentials of the Members, their experience, 
their background are unmatched.  You will not find in any theatre that kind of 
richness, that kind of depth, that kind of parliamentary experience. 
...(Interruptions)... What bothers me is, collectively, we fail so miserably.   I am here 
to make available platform for expression of thoughts, but that expression of thought 
can’t be by making the same mistake every day.  Rule 267 ..(Interruptions).. One 
second.  I would urge the Leader of the Opposition to examine all the notices at his 
own level and he will conclude unhesitatingly that my ruling of 8th December has been 
thoroughly disregarded in compliance on everything.   We are required to do our 
homework.  We are parliamentarians. If we raise an issue,we can raise issue in 
accordance …(Interruptions)…  I urge the Leader of the Opposition to prevail upon his 
Members to maintain decorum and discipline in the House, so that  we send a good, 
wholesome message.  Now,I will take up Matters Raised with Permission of the 
Chair. Shri G.K. Vasan.  …(Interruptions).. 
 
SHRI MALLIKARJUN KHARGE: Sir, you promised to allow me to speak.   
…(Interruptions).. 
 

 
MATTERS RAISED WITH PERMISSION  

 
Need to eradicate the practice of manual scavenging in the country 

 
SHRI G.K. VASAN (Tamil Nadu): Sir, I thank you for having given me this opportunity 
to raise an important matter.  …(Interruptions) … 
 
MR. CHAIRMAN: Shri G.K. Vasan.  …(Interruptions)… 
 
THE LEADER OF THE OPPOSITION (SHRI MALLIKARJUN KHARGE):  Sir, this is not 
fair.  …(Interruptions)…  What is this?  …(Interruptions)..  We only want a discussion 
on Chinese ..(Interruptions).. 
 
SHRI G.K. VASAN: It is with a heavy heart that I am drawing the attention of this 
august House to the socially undesirable and life-threatening practice of manual 
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scavenging.  …(Interruptions)..  The fact that this practice is prevalent indicates that 
we have failed as a society to create awareness among the general public.  
…(Interruptions).. 
 
MR. CHAIRMAN:  Please go to your seats.  …(Interruptions).. 
 
SHRI G.K. VASAN:  As parliamentarians, we have to ensure that the laws governing 
manual scavenging passed by Parliament are implemented on the ground.   
…(Interruptions).. 
 
MR. CHAIRMAN:  Please go to your seats.  
 
SHRI G.K. VASAN:  Scavenging of sewers, gutters and drains manually goes against 
the principle of human dignity.   As persons belonging to only a particular section of 
the society are engaged in manual scavenging, they are socially stigmatized and 
discriminated against.  …(Interruptions)..  In addition to dehumanizing conditions,  
manual scavengers  also face the threat of life-threatening disease since they are not 
provided proper safety gear. …(Interruptions).. They are subjected to  poisonous 
gases and other hazards.  I would say, it is time for us to realize our duty towards  
these sections of our population to put an end to this undesirable practice, to give 
them the benefits of health care, education and employment and to ensure that they 
get to enjoy their rightful share of progress  and development achieved in the modern 
India.  …(Interruptions).. 
 To conclude, I appeal to the Government to enforce law strictly or bring in  a 
new law, a powerful law, so that  we put an end to this shameful practice  once and 
for all.  Thank you.     
                                                
MS. DOLA SEN (West Bengal):  Sir, I associate myself with the issue raised by the 
hon. Member. 
 
SHRI R. GIRIRAJAN (Tamil Nadu): Sir, I also associate myself with the issue raised 
by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the issue 
raised by the hon. Member. 
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SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
SHRIMATI SULATA DEO (Odisha): Sir, I also associate myself with the issue raised 
by the hon. Member. 
 
SHRI SUJEET KUMAR (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the issue raised 
by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
SHRI JAWHAR SIRCAR (West Bengal): Sir, I also associate myself with the issue 
raised by the hon. Member. 
 
DR. JOHN BRITTAS (Kerala): Sir, I also associate myself with the issue raised by the 
hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the issue raised by the hon. Member. 
 
MR. CHAIRMAN: Shri Samir Oraon. …(Interruptions).. 

 
Need to conduct an investigation into the death of a tribal woman in Sahibganj  

district of Jharkhand 
 

ी समीर उरांव (झारखंड) : सभापित महोदय, म आपके माध्यम से झारखंड म घटी एक गंभीर 
घटना का िज़कर् इस सदन म करने के िलए खड़ा हुआ हँू। ...( यवधान)...  
 सभापित महोदय, झारखंड के सािहबगंज िजले के बोिरयो थाना के्षतर् के ग डा पहाड़ की 
रहने वाली एक आिदम जनजाित युवती, रूिबका पहािड़या के साथ एक बहुत ही ददर्नाक घटना 
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घटी है। ...( यवधान)...  महोदय, म बताना चाहता हँू िक वहा ँिदलदार अंसारी नामक एक युवक 
10 िदन पहले उससे शादी रचाता है और धमर् पिरवतर्न करने के िलए उस पर दबाव देता है। 
...( यवधान)...  जब वह धमर् पिरवतर्न करने को अ वीकार कर देती है तो िफर उस युवक के पूरे 
पिरवार के लोग  ारा उस युवती की टुकड़े-टुकड़े काटकर हत्या कर दी जाती है। 
...( यवधान)... उसकी हत्या 35 टुकड़  म काटकर कर दी जाती है।  ...( यवधान)...  वह युवक 
इतना शाितर है िक इस हत्या की घटना को अंजाम देने के बाद वह पुिलस के पास उस युवती की 
गुमशुदगी की िशकायत दजर् कराने जाता है। ...( यवधान)... उस लड़की को बदं कमरे म टुकड़े-
टुकड़े करके बोरे म बाधं कर फका जाता है, जब दो-तीन िदन के बाद कु े उसे नोचने लगते ह, 
तब लोग  को पता चलता है, ...( यवधान)... िफर पुिलस को खबर की जाती है, तब शव के बारे म 
पता चलता है िक वहा ंपर हत्या करके फक िदया गया है। ...( यवधान)... महोदय, उन के्षतर्  म 
बगंलादेशी घुसपैिठय  का वचर् व है। ...( यवधान)... वहा ंपीएफआई जैसे उगर्वादी सगंठन एक 
समुदाय िवशेष के लोग  को ोत्सािहत करते ह और ऐसी घटनाओं को अंजाम देने का काम कर 
रहे ह। ...( यवधान)... 
 महोदय, म आपको बताना चाहता हंू िक कहीं न कहीं वहा ंकी सरकार ऐसी घटनाओं को 
रोकने म िवफल रही ह। ...( यवधान)... वहा ंइस तरह से शादी करके आिदवासी ज़मीन को भी 
अपने क ज़े म लेकर उस ज़मीन को लटूने का काम िकया जाता है। ...( यवधान)...   
 महोदय, म सरकार से मागं करता हंू िक वहा ंकी सरकार ऐसी घटनाओं को रोकने म 
िवफल रही है, ...( यवधान)... इसिलए कदर् सरकार ऐसी घटनाओं को रोकने के िलए ठोस कदम 
उठाए। ...( यवधान)... वहा ंपीएफआई और बगंलादेशी घुसपैिठये िनरंतर ऐसी घटनाएं कर रहे ह। 
...( यवधान)... महोदय, यह केवल एक घटना नहीं है, बि क पूरे झारखंड म ऐसी घटनाएं होती 
रहती ह, ...( यवधान)... वहा ंदुमका की अंिकता पर पेटर्ोल िछड़क कर उसकी हत्या कर दी जाती 
है, ...( यवधान)... वहीं राचंी के नरकोपी, चान्हो म ऐसी कई घटनाएं घटी ह, ...( यवधान)... इसी 
तरह िसमडेगा के कोलेिबरा म एक मौलाना ारा तालीम देने के नाम पर एक बच्ची के साथ 
लगातार दु कमर् िकया जाता है। ...( यवधान)... 
 
ी दीपक काश (झारखंड) : महोदय, म माननीय सद य ारा उठाए गए िवषय के साथ वयं 
को सबं  करता हंू। 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I would also like to associate 
myself with the Special Mention made by the hon. Member.  
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  
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DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. SANTANU SEN (West Bengal): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
MR. CHAIRMAN: Shri Jayant Chowdhury. ...(Interruptions)...  
 
SHRI JAYANT CHAUDHARY: Sir, I would like to express solidarity with our jawans 
battling the excursion; and we want to discuss China.  ...(Interruptions)... Thank 
you.  
 
MR. CHAIRMAN: Shri V. Sivadasan. ...(Interruptions)... 
 

Need to withhold privatization of Bharat Earth Movers Ltd. (BEML) 
 
DR. V. SIVADASAN (Kerala): Sir, here, I am mentioning the issue of BEML.  
...(Interruptions)...  In BEML, for 750 days, the workers of BEML are struggling.  
...(Interruptions)... The people are struggling in this House also, the representatives 
of the people. ...(Interruptions)... They are struggling here.  ...(Interruptions)... So, 
this struggle, the border issue, should be discussed here. ...(Interruptions)... The 
entire issues of the people, the common people, should be discussed here, including 
the BEML. ...(Interruptions)... Their struggle is going on. ...(Interruptions)... The 
Government should protect them; and also the border issues and everything else 
should be discussed here. ...(Interruptions)... Sir, that is a very important matter. 
...(Interruptions)...  
 
MR. CHAIRMAN:  Mr. Nasir, take your seat. ...(Interruptions).. Take your seat. 
...(Interruptions)...  
 
DR. V. SIVADASAN:  So, I am requesting, Sir, the border issues, and all other issues 
should be discussed here. ...(Interruptions)...   
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MR. CHAIRMAN:  I direct every Member in the Well to resume his or her seat, and 
this may be done. ...(Interruptions)...   
 
DR. V. SIVADASAN:  The Government is hiding some issues from the people. 
...(Interruptions)...   
 
MR. CHAIRMAN: I request the hon. Leader of the Opposition to prevail upon his 
Member to take their seats. ...(Interruptions)...  
  
DR. V. SIVADASAN: So, Sir, a fulfledged discussion inside the House is necessary. 
...(Interruptions)...   
 
MR. CHAIRMAN:  Please take your seats.  ...(Interruptions)... Please take your 
seats. ...(Interruptions)...  
 
DR. V. SIVADASAN:  The Government should open the things in front of the people. 
...(Interruptions)... The Government should answer the proper questions. 
...(Interruptions)... Otherwise, the struggle of the people you will face ... 
...(Interruptions)...  
 
MR. CHAIRMAN:  Take your seats. ...(Interruptions)... Take your seats, please. 
...(Interruptions)... Mr. Nasir, please take your seat ...(Interruptions)... I will hear 
you when your Members take their seats. ...(Interruptions)...  
 
DR. V. SIVADASAN: So, we are requesting you to please protect the interest of the 
representatives of the people. ....(Interruptions)... It should be allowed. 
...(Interruptions)... The Executive should be accountable to the Parliament. 
...(Interruptions)...    
 
MR. CHAIRMAN: Take your seats. ...(Interruptions)... No. ...(Interruptions)... I 
gave floor to three Members to make their declared observations.  Each of them 
departed, which means the hon. Members have no respect for law.  You have given 
to me that you wish to speak.  ...(Interruptions)... One second. ...(Interruptions)... 
Will you ... ...(Interruptions)...  
 
AN HON. MEMBER:  The House is not in order, Sir. ...(Interruptions)... 
 

[ 22 December, 2022 ] 35



MR. CHAIRMAN:  The House is not in order because you are in disorder.   
...(Interruptions)... I can indicate to you, what you have done today, each of you, by 
coming to the Well, this will haunt you for ages. ...(Interruptions)... Trust me. 
...(Interruptions)...This will haunt you for ages and it will make 
you...(Interruptions)... One second, please.  The oath which you have taken on this 
solemn platform is being torn to pieces by you. ...(Interruptions)... You are 
experienced people.  Many of you have a parliamentary career that is illustrious and 
you walk to the Well.  ...(Interruptions)... What is more disturbing is that the Leader 
of the Opposition is unable to prevail upon his Members, or the Leader of the 
Opposition is not heeding to the Chairman. Either ways it is not a good 
thing....(Interruptions)... At one o'clock, the Leader of the House and the Leader of 
the Opposition will see me in my Chamber. We will continue with our work. 
...(Interruptions)... Ms. Kavita Patidar ...(Interruptions)... 
 
SHRI MALLIKARJUN KHARGE:  Sir, not in the Chamber.... ...(Interruptions)... सर, 
हाउस म...( यवधान)... not in the Chamber. ...(Interruptions)... 
 
सु ी किवता पाटीदार (मध्य देश) :  सभापित महोदय, म आपके माध्यम से सदन और सरकार 
का ध्यान एक महत्वपूणर् िवषय की ओर आकिर्षत करना चाहती हंू।...( यवधान)...भारत की इस 
पिवतर् धरा पर कई महापुरुष  ने जन्म िलया।  इन सबका जीवन-दशर्न हम सबके िलए आदशर् और 
ेरणा के रूप म पथ- दशर्क है।...( यवधान)...  

 
MR. CHAIRMAN:  What are you doing?  Do you have any idea what you are doing? 
...(Interruptions)...  Do you have any idea what you are doing? ...(Interruptions)...  
In fact, I am surprised.  I am totally surprised.  Should you be conducting yourself in 
such a manner? Go to your seat. ...(Interruptions)... Go to your 
seat....(Interruptions)...  
 
सु ी किवता पाटीदार :  इनके नाम  के ारा इनके काम  को सिदय  तक याद रखा जा सके एवं 
इनके िस ातं एवं िवचार आने वाली पीढ़ी को मागर्दिर्शत कर सक, इस भावना के साथ कई 
भवन , िव विव ालय माग  का नामकरण महापुरुष  के नाम पर िकया जाता है।...( यवधान)... 
 
MR. CHAIRMAN: You don't have to decide your speech... ...(Interruptions)... No, 
no.  I will consider that. Take your seats. ...(Interruptions)... You can't cow down 
the Chair like this. ...(Interruptions)...  That is what you are doing. 
...(Interruptions)...  Take your seats. ...(Interruptions)...   
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सु ी किवता पाटीदार :  परन्तु आजकल एक नई परंपरा का चलन देखने को िमल रहा है, िजसे 
िनि चत रूप से  हम ठीक करने की आव यकता है।  यह नाम  को शॉटर् फॉमर् म िलखने की परंपरा 
- जैसे देवी अिह या िव विव ालय का नाम डीएवीवी है, रानी दुगार्वती िव विव ालय का नाम 
आरडीवीवी है, शहीद भीमा नायक कॉलेज का नाम एसबीएन कॉलेज है, राम मनोहर लोिहया 
अ पताल को आरएमएल बोला जाता है, महाराणा ताप नगर एमपी नगर हो गया, तात्या ंटोपे 
नगर टीटी नगर हो गया।...( यवधान)... 
 
MR. CHAIRMAN:  Hon Members, what you are doing is, you are depriving every 
Member of this House of his privileges. This is too serious a matter. Don't force my 
hands. ...(Interruptions)... Please don't force my hands. ...(Interruptions)... Please 
don't force my hands. I am showing patience. I appeal to you for the last time with 
folded hands, go back and take your seats. ...(Interruptions)... You don't have to 
decide.  Leave it to me. ...(Interruptions)... Take your seats. ...(Interruptions)... 
Members have to resume their seats. ...(Interruptions)... Please take your seats. 
...(Interruptions)... That is what you are doing. ...(Interruptions)...  Go back to your 
seats. Hon. Members, go back to your seats. ...(Interruptions)...   
 
SHRI K.C. VENUGOPAL:  Sir, please ask them to have the discussion. 
...(Interruptions)... 
 
MR. CHAIRMAN:  Let the Members go to their seats first.   ...(Interruptions)... Go to 
your seat. ...(Interruptions)... Those Members who are in the Well are forcing me to 
take the extreme step.  ...(Interruptions)... I appeal to the Members through the 
Leader of the Opposition not to force me to invoke the rule.  And if I invoke the rule, 
hon. Members, let me tell you, I normally don't revisit them.  I have made every 
appeal in the House.  Mr. Mukul Wasnik raised the issue as to why discussion is not 
being allowed.  I am sure Mr. Mukul Wasnik is a senior Member.  I have indicated, not 
a single notice is in order.  Every facet of Rule 267 has been violated. 
...(Interruptions)... Take your seat.   Mr. Nasir, take your seat.  ...(Interruptions)... 
Forget about it, my ruling is binding....(Interruptions)...Take your seat.  
...(Interruptions)...  I once again appeal to the Leader of the Opposition not to force 
my hands and invoke the rule.  ...(Interruptions)...  I will not allow this House to get 
into chaos.  I will not allow this House to exhibit this conduct which is not permitted by 
rules.  ...(Interruptions)...  Madam, you have done enough.  You will regret all your 
life, I can tell you.  ...(Interruptions)...  No one expects this from you.  This is not 
done.  Take your seat, Madam.  ...(Interruptions)...  Madam, please take your seat.  
...(Interruptions)... The LoP will speak only after you take your seat.  All of you, take 
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your seats first.  ...(Interruptions)...  All of you, go to your seats.  
...(Interruptions)...  Please go to your seats.  ...(Interruptions)...  Each of you, 
please occupy your respective seats.  ...(Interruptions)... 
 
ी संजय राउत :   

 
SHRIMATI PRIYANKA CHATURVEDI:  * 
 
MR. CHAIRMAN:  Please take your seats.  ...(Interruptions)... Take your respective 
seats.  ...(Interruptions)... Hon. Members, I once again appeal to you to take your 
respective seats.  ...(Interruptions)...  Please settle down on your seats.  
...(Interruptions)...  Hon. Minister, settle down.  ...(Interruptions)...  Hon. 
Members, I have given my ruling on Rule 267 today also.  I had indicated that before 
giving the ruling I had the benefit of going through each of the notices.  I have carefully 
gone through those notices.  Now, ...(Interruptions)...  One second.   I would give 
brief time to the Leader of the Opposition if he has to say something, but not on the 
merit of notices.  ...(Interruptions)... You can indicate, but not on Rule 267, which 
you have given, which I have declined.  ...(Interruptions)...  Please listen to him.   
 
ी मि काजुर्न खरगे : सर, म आपको धन्यवाद देता हंू। 

 
ी सभापित :  सर, मुझे धन्यवाद देने से पहले यह भी ध्यान दीिजए िक मेरे ऊपर आपके सद य  
की कृपा रहे िक वे िनयम को मान। ...( यवधान)...  
 
SHRIMATI RAJANI ASHOKRAO PATIL:  * 
 
MR. CHAIRMAN:  I have respect for him.  ...(Interruptions)...  I have respect for him.  
...(Interruptions)... Please settle down.  लीज़, बठै जाइए। ...( यवधान)... 
 
ी मि काजुर्न खरगे :  सर, इधर का कोई भी सद य आपके िवरोध म हो या आपको ए बरैस 
करना, ऐसी िकसी की इच्छा नहीं है।  हम आपकी िर पेक्ट करते ह।  इस पािर्लयामटरी डेमोकेर्सी 
म ऐसा होता है।  आप एकदम गु से म आकर... 
 

                                         
 Expunged as ordered by the Chair. 
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ी सभापित : म गु से म नहीं आता हंू।  खरगे जी, म गु सा कभी नहीं करता हंू।  ...( यवधान)... 
मेरी एक बहुत बड़ी कमजोरी है िक मुझे गु सा नहीं आता है, क्य िक मने 40 साल तक वकालत 
की है।  वकील को गु सा करने का राइट ही नहीं है।  ...( यवधान)... 
 
ी मि काजुर्न खरगे :  साहब, जब फीस कम िमलती है, तो गु सा आता है।  ...( यवधान)... सर, 
आप हँसते हुए अच्छे लगते ह।   
 
ी सभापित :  सर, आप भी बहुत अच्छे लगते ह, यिद सभी अपनी कुसीर् पर होते ह। 

 
ी मि काजुर्न खरगे :  म हँसता ही नहीं हंू, म ज़रा सीिरयस आदमी हंू।   

 
ी सभापित :  जी, आप बोिलए। 

 
ी मि काजुर्न खरगे :  सर, मेरी आपसे एक ही िवनती है।  आपको कुछ कहना, आपकी बात न 
सुनना, यह हमारी मंशा नहीं है।  सरकार जो अड़ी हुई है, िकस बात पर - हम िसफर्  यह चाहते ह 
िक बॉडर्र पर जो घटनाएं हुई ह, उनकी चचार् हो और दूसरा इ य ू है िक जो िबहार का अपमान 
हुआ, उसके बारे म जो लीडर ऑफ द हाउस ने कहा, उसके बारे म हम चाहते ह...( यवधान)... 
 
ो. मनोज कुमार झा :  माफी नहीं मागंी है।  ...( यवधान)...माफी मागंनी है। ...( यवधान)... 

 
ी मि काजुर्न खरगे : तीसरी चीज़, जब सदन म चचार् के िलए हम बार-बार पूछ रहे ह और आप 
हम बार-बार रूल बता रहे ह। ठीक है, ऐसा रूल है। 
 
ी सभापित : खरगे जी, आप मुझे एक चीज़ बताइए। एक सेकंड खरगे जी, ...( यवधान)... एक 
सेकंड। म अगर आपको रूल नहीं बताऊंगा, तो िकनको बताऊंगा? 
 
ी मि काजुर्न खरगे : हा।ं  ...( यवधान)... 

 
ी सभापित : आपको नहीं कहंूगा िक रूल की अवहेलना कर रहे हो, रूल की पालना नहीं कर 
रहे हो, मेरे बार-बार अनुरोध करने के बाद भी नहीं कर रहे हो, रोज़ उन्हीं बात  की किमया ंआ 
रही ह, िजनके बारे म म रोज़ सकेंत देता हंू, रूल 267 जो कहता है, उसका कुछ भी नहीं मानगे, 
तो आप तो मेरे हाथ बाधंते हो।  
 
ी मि काजुर्न खरगे : नहीं, सर। आपने हमेशा जो हमसे कहा है, उसको तो सभी मे बसर् ने सुना 
है और रोज़ सुन रहे ह। सर, हाउस म ऐसा होता है, एक तरफ रू स रहते ह, दूसरी तरफ 
ैिक्टसेस, यज़ेूज़, क ट स, ि िसडट्स और पीछे ऐसी घटनाएं जब होती ह, तो िकस ढंग से 
हाउस चलाया जाता है, वह भी सदन का ही काम है, आपका काम है। िसफर्  रूल बुक ही नहीं है। 
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चंद ि िसडट्स िलखे नहीं जाते ह। Conventions are there. उन कन्वेशन्स के तहत हम उठा रहे 
ह, लेिकन आपको गु सा आ रहा है। साहब, हमारा गु सा तो उनके ऊपर है, आपके ऊपर नहीं है। 
 
ी सभापित : नहीं-नहीं, खरगे जी, मुझे गु सा नहीं आता है। आपको एक बात बता दंू, मुझे 
िब कुल गु सा नहीं आता है। म थोड़ा हताश हंू, म थोड़ा परेशान हंू। 
 
ी मि काजुर्न खरगे :  सर, परेशान होने की जरूरत नहीं है। 

 
ी सभापित : आप सुिनए, सुिनए। म परेशान हंू, हताश हंू, हैरान हंू। देश भर से लोग मुझसे कहते 
ह िक आपने रूल 267 की याख्या की। कभी कोई नोिटस रूल 267 के अनुरूप आएगा, आप 
मानकर चिलए िक उस पर पूरा ध्यान केिन्दर्त होगा।   
 
SHRI RAGHAV CHADHA:  Sir, give me 30 seconds.  I want to give a suggestion.  
...(Interruptions)... 
 
MR. CHAIRMAN:  Take your seat.  ...(Interruptions)...  Conclude.   
 
ी मि काजुर्न खरगे :  सर, देश की रक्षा के िलए जब हम चचार् चाहते ह, तो इससे बड़ा कोई 
रूल नहीं होता है, आप सभी रू स िनकाल सकते ह। इसीिलए हम आपसे बार-बार कह रहे ह, 
आपको थोड़ी िदक्कत हो रही होगी, हम हैरेसमट तो नहीं कहगे, लेिकन बार-बार अपनी बात 
रखने से आप परेशान हो रहे ह। 
 
ी सभापित : परेशान नहीं हो रहा हंू, म हैरान हो रहा हंू।  

 
ी मि काजुर्न खरगे :  आप हैरान हो रहे ह। आपने हम कहा िक मुझे और लीडर ऑफ िद हाउस 
को अंदर बुलायगे और बात करगे।  
 
ी सभापित : हा,ं बुलायगे। 

 
ी मि काजुर्न खरगे :  सर, ये अदंर बात करने का िवषय नहीं है, यह पूरी दुिनया को मालमू 
होना चािहए, देश को मालमू होना चािहए। ...( यवधान)... और सभी लोग  को मालमू होना चािहए, 
िजन्ह ने हम चुनकर भेजा, उन सबको मालमू होना चािहए। यह बात कमरे म करने की नहीं है। 
...( यवधान)... 
 
ी सभापित : लीज़, लीज़। 
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ी मि काजुर्न खरगे : यह देश के िलए है, इस पर चचार् जरूरी है, चचार् करनी चािहए, उसी के 
िलए हम ठहरे ह और देश म एकता के िलए हम लड़गे, देश की िहफाज़त के िलए लड़गे, हम 
नौजवान  के साथ ह। 
 
ी सभापित : लीज़, लीज़। 

 
ी मि काजुर्न खरगे :  हम जवान  के साथ ह, हम हमारी िमिलटर्ी के साथ ह, भारत के लोग  के 
साथ ह। आप हम अलग कीिजए। पेिटर्यट्स समझकर आप उनकी तरफ मत देिखए, उससे भी 
ज्यादा पेिटर्यट्स इधर ह। 
 
ी सभापित : धन्यवाद। माननीय लीडर ऑफ िद हाउस। 

 
सभा के नेता ( ी पीयषू गोयल) : माननीय सभापित महोदय, माननीय नेता ितपक्ष बार-बार जो 
िवषय उठा रहे ह, इसके बारे म पहले भी उपसभापित ने काफी िव तार से बताया िक कई सारे ऐसे 
इन् टासेंज़ हुए ह, जब व ेसरकार म थे, जब ऐसे गंभीर िवषय  के ऊपर चचार् भी नहीं हुई है और 
क्लेिरिफकेशन भी नहीं िकया गया।...( यवधान)... ऐसे चार इन् टासेंज़ माननीय उपसभापित जी ने 
पटल पर भी रखे ह। माननीय खरगे जी बार-बार उस िवषय के बारे म उजागर कर रहे ह। हमारे 
िवदेश मंतर्ी ने बड़े िव तार से इन िवषय  के बारे म टेटमट्स िदए ह। ...( यवधान)...  हमारे रक्षा 
मंतर्ी जी ने बड़े िव तार से इस िवषय के बारे म टेटमट दी है। हमने सरकार की तरफ से पूरी 
चीज़, पूरी जानकारी हाउस म रखी है। िवदेश मंतर्ी ने तो ...( यवधान)... जो सवाल मोद ितवारी 
जी ने उठाए थे, उनका भी जवाब िदया था। ...( यवधान)... म समझता हंू िक कुछ िवषय ऐसे होते 
ह, जो यहा ँपर िजतने ज्यादा उजागर ह गे,  ...( यवधान)... तो िफर याद आएगा िक 1962 म उन्हीं 
की पाटीर् के एक धान मंतर्ी ने इसी सदन म कहा था िक इसम क्या िदक्कत है, 
...( यवधान)...अगर ज मू-क मीर का एक बड़ा इलाका हमारे देश से अलग हो गया। 
...( यवधान)...वहा ँ तो एक पीस ऑफ गर्ास...( यवधान)...घास भी नहीं उगती है। 
...( यवधान)...और इन्हीं के, कागेंर्स के एक माननीय सद य ने कहा िक उनके िसर पर एक भी 
बाल नहीं  उगता, ...( यवधान)... तो क्या उसको भी ...( यवधान)... काटकर चीन को दे दगे? 
...( यवधान)...यह उन्हीं के समय म...( यवधान)...उन्हीं के धान मंतर्ी के कहे हुए व य ह। 
...( यवधान)...उनके मे बर ने कहा िक क्या मेरा िसर काटकर चीन को दे दगे? 
...( यवधान)...इन्हीं के िवदेश मंतर्ी का व य है। ...( यवधान)...38  हज़ार िकलोमीटर 
...( यवधान)... भारत की 38 हज़ार िकलोमीटर भिूम...( यवधान)... उन्ह ने, ी अहमद ने बताया 
िक भारत की 38 हज़ार िकलोमीटर भिूम आज चीन के अवैध क़ ज़े म है। ...( यवधान)... यह इन्हीं 
के समय म...( यवधान)... इन्हीं के कायर्काल म...( यवधान)... इन्हीं की गलितय  के कारण हुआ। 
...( यवधान)... राजीव गाधँी फाउंडेशन को चीनी दूतावास से 1 करोड़, 35 लाख रुपये 
िमले।...( यवधान)... ये आज तक उसका खुलासा नहीं कर रहे ह। ...( यवधान)...उसके बारे म 
कोई जानकारी नहीं दे रहे ह। ...( यवधान)... म समझता हंू िक इसके िलए कागेंर्स िज मेदार है। 
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...( यवधान)... देश की सम याएँ जो हमने िवरासत म ली ह...( यवधान)... और अब समय आ गया 
है िक ...( यवधान)... कागेंर्स को कटघरे म खड़ा करना है। ...( यवधान)...  
 
THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS 
(SHRIMATI NIRMALA SITHARAMAN): Sir, the hon. Leader of the Opposition says, 
आप जब बुला रहे ह...( यवधान)... कमरे म बात करगे, लीडर ऑफ िद हाउस के 
साथ।...( यवधान)...    वे उस पर बोल रहे ह िक नहीं, नहीं, ये सब बात इधर करनी 
ह।...( यवधान)... सभापित जी, क्या म याद िदलाऊं? ...( यवधान)...महोदय, जब णब मुखजीर् 
जी इस हाउस के मे बर थे, मंतर्ी थे, तब हमारे िकरेन िरिजजु,...( यवधान)... जो अभी िमिन टर 
ह, वे अरुणाचली ह...( यवधान)... उन्ह ने इसी िवषय के ऊपर,...( यवधान)...चीन के एगेर्शन पर 
बात करने के िलए नोिटस िदया था।...( यवधान)... तब णब मुखजीर् जी ने िकरेन िरिजजु जी से 
बोला था िक कमरे म आकर बात करो। ...( यवधान)... सभापित महोदय, आप तो चेयरमनै ह, 
अभी आप बुला रहे ह, लेिकन मंतर्ी जी...( यवधान)...  इस िवषय पर इधर बात नहीं करनी है, 
कमरे म आकर करनी है - ऐसा कहने वाले णब मुखजीर् जी थे। ...( यवधान)... 
 
MR. CHAIRMAN: Mr. Sharad Pawar wants to say something on Covid. 
...(Interruptions)...  No! ...(Interruptions)...   Now, Dr. Sikander Kumar. 
...(Interruptions)...   
 
Dilapidated state of roads in Chamba and Lahaul Spiti districts of Himachal Pradesh 

 
डा. िसकंदर कुमार (िहमाचल देश) :  माननीय सभापित जी, म आपके माध्यम से सरकार का 
ध्यान िहमाचल देश के िजला च बा की पागंी घाटी की सड़क  की ओर आकिर्षत करना चाहता 
हंू।...( यवधान)... आज़ादी के बाद िहमाचल देश म बहुत-सी सड़क पक्की व चौड़ी हो चुकी ह, 
मगर पागंी घाटी म बी.आर.ओ. ारा िथरोट (लाहौल- पीित), ससंाटी नाला (पागंी) सड़क 
...( यवधान)... 
 
ी मि काजुर्न खरगे: सभापित जी, सरकार चचार् कराने के िलए तैयार नहीं है, इसिलए हम 
सदन से बायकॉट कर रहे ह। ...( यवधान)... 
 

(At this stage some Hon. Members left the Chamber.)  
 
डा. िसकंदर कुमार : महोदय, करीब 40 वषर् पहले िंसगल लेन उबड़-खाबड़ बनाई गई थी, लेिकन 
आज तक न तो उसका िव तारीकरण िकया गया, ...( यवधान)... और न ही उसे चौड़ा िकया गया 
और न ही उ  सड़क को पक्का िकया गया। ...( यवधान)...वाया साच-पास सड़क को बनाए हुए 
भी करीब 30 वषर् हो चुके ह, ...( यवधान)...लेिकन इस सड़क को भी न तो पक्का िकया गया और 
न ही चौड़ा िकया गया। ...( यवधान)...घाटी को अन्य िजल  व अपने िजले से जोड़ने वाली सड़क  
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को पक्का व चौड़ा िकया जाना अित आव यक है, अत: मेरा सरकार से िनवदेन है िक वह इस ओर 
ध्यान दे और उिचत कायर्वाही करे। ...( यवधान)... 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself with the matter 
raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 

Need to stop the practice of writing names of great personalities in short form in 
English at public places 

 
सु ी किवता पाटीदार (मध्य देश) : माननीय सभापित महोदय, मुझे अपनी बात रखने का 
अवसर देने के िलए आपका बहुत-बहुत धन्यवाद। महोदय, म आपके माध्यम से सदन, सरकार 
और सभी का ध्यान एक महत्वपूणर् िवषय की ओर आकिर्षत करना चाहती हंू िक भारत की इस 
पिवतर् धरा पर कई महापुरुष  ने जन्म िलया है, िजनका जीवन दशर्न हम सबके िलए आदशर् के 
रूप म, ेरणा के रूप म एक पथ दशर्क है। इनके नाम  के ारा, इनके काय  को सिदय  तक 
याद रखा जा सके और इनके िस ातं और इनके िवचार आने वाली युवा पीढ़ी को मागर्दिर्शत 
करते रह, इस भावना के साथ कई भवन , िव विव ालय  और माग  का नामकरण महापुरुष  के 
नाम पर िकया जाता है, परंतु आजकल एक नई परंपरा का चलन देखने को िमल रहा है, िजसे हम 
िनि चत रूप से ठीक करने की आव यकता है। यह पर परा नाम  को शॉटर् फॉमर् म िलखने और 
पढ़ने की है। जैसे देवी अिह या िव विव ालय डी.ए.वी.वी. हो गया। रानी दुगार्वती िव विव ालय 
आर.डी.वी.वी., शहीद भीमा नायक कॉलेज एस.बी.एन. कॉलेज, रिवन्दर् नाथ टैगोर मागर्, 
आर.एन.टी. मागर्, राममनोहर लोिहया अ पताल आर.एम.एल. अ पताल, महाराणा ताप नगर 
को एम.पी. नगर बोला जाता है तो तात्या ंटोपे नगर को टी.टी. नगर बोला जाता है। िबश भर दास 
मागर् को बी.डी. मागर् और दीनदयाल उपाध्याय मागर् को डी.डी.य.ू मागर् बोला जाता है।  
 देश भर म ऐसे कई थान ह, िजनके महापुरुष  के नाम से नामकरण हुए ह, लेिकन उन्ह 
शॉटर् फॉमर् म बोलने की पर परा सी हो गई है। हद तो तब हो जाती है, जब टैक्सी डर्ाइवर और 
चालक से हम िकसी जगह का पूणर् नाम लेकर पता या थान के बारे म पूछते ह तो वह अनिभज्ञ 
रहता है, उसे पता नहीं होता है और जब हम शॉटर् फॉमर् बोलते ह तो वे हम अपने गंत य तक पहंुचा 
देते ह।  
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 ‘जैसा खाएंगे अन्न, वैसा होगा मन' और 'जैसा िपएंगे पानी, वैसी होगी वाणी।’ लगातार 
हमारा बोलना कहीं न कहीं चलन बन जाता है। इस चलन से नामकरण का मूल उ े य ही खत्म 
हो गया है, नाम  की ासिंगकता और पिवतर्ता ही खत्म हो गई है। यह सोचने का िवषय है िक 
भावी पीढ़ी को हम क्या दे रहे ह। देश भर म ऐसे कई नाम  को शॉटर् फॉमर् म िलखा और पढ़ा जा 
रहा है।  
 अतः मेरा आपके माध्यम से सदन, सरकार और देश की जनता से यह िवन  अनुरोध है 
िक महापुरुष  के नाम को पूरा िलखा व पढ़ा जाये, तािक उसके मूल उ े य को खत्म होने से 
बचाया जा सके। बहुत-बहुत धन्यवाद।  
 
ी िवजय पाल िंसह तोमर (उ र देश) : महोदय, म माननीय सद या ारा उठाये गए िवषय के 
साथ वयं को स ब  करता हंू।  
 
ी हरनाथ िंसह यादव (उ र देश) : महोदय, म भी माननीय सद या ारा उठाये गए िवषय के 
साथ वयं को स ब  करता हंू।  
 
ी दीपक काश (झारखंड) : महोदय, म भी माननीय सद या ारा उठाये गए िवषय के साथ 
वयं को स ब  करता हंू।  

 
ीमती सीमा ि वेदी (उ र देश) : महोदय, म भी माननीय सद या ारा उठाये गए िवषय के 
साथ वयं को स ब  करती हंू।  
 
ीमती दशर्ना िंसह (उ र देश) : महोदय, म भी माननीय सद या ारा उठाये गए िवषय के 
साथ वयं को स ब  करती हंू। 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
issue raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the issue raised by 
the hon. Member. 
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the issue raised by the 
hon. Member. 
 
DR. SONAL MANSINGH (Nominated):  Sir, I too associate myself with the issue 
raised by the hon. Member. 
 

44 [RAJYA SABHA]



DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the issue raised 
by the hon. Member. 
 
SHRIMATI SULATA DEO (Odisha):  Sir, I too associate myself with the issue raised 
by the hon. Member. 
 

Need to restore the pre-matric scholarship for students of class 1 to 8 belonging to 
SC, ST, OBC and minority communities 

 
SHRI K.R. SURESH REDDY (TELANGANA): Sir, this is an important issue -- I would 
like to bring it to the notice of the Government through you -- regarding the Pre-
Matric scholarships which have been discontinued for the minority and OBC students.  
Education, as we know, is the best leveler in the society.  The Delhi Declaration was 
way back.  Primary and elementary education is the best investment India can make.  
As a step in that direction, for the last many decades, various steps have been taken 
to ensure that the weakest of the weak in the society and those children come and 
get educated.  As a part of that issue, various measures have been taken over a 
period of time.   With a heavy heart, I have to inform that in the midst of this academic 
year of 2022-23, last month, the Government issued a notice stating that the Pre-
Matric scholarships for the OBCs and minorities would be discontinued.  Now, we are 
all aware that the minorities and the OBCs are economically very weak. They need all 
types of support including the financial support which has been continuing.  Giving 
them Rs.1,000 to Rs.5,000 per student under various categories per year is not really 
a big burden for the Government but it is a big relief for the students coming from 
these poor sections.  It is an incentive for them to join school.  It is an incentive to the 
families to send their children to the school and it is also an incentive to the private 
schools to run the schools in one of the remotest areas where Government is unable 
to reach.  In a situation like this, without any consultation, the Government comes out 
and says: "The Pre-Matric scholarship will be discontinued."  This has left millions 
and millions of students affected by this.  The Government talks about "Sabka Saath 
Sabka Vikas Sabka Vishwas" but sabke sath, when these particular sections are 
eliminated from the scholarship, you would not be leaving a very good platform in the 
society for these people.  So, I urge upon the Government to kindly reconsider it.  
Minorities are also a part of our society.  The OBCs are also a part of our society and 
they are the weakest of the weak.  So, it is the bounden duty of the Government.  
...(Time-Bell rings.)...  I have some more time as 24 seconds are left. May I 
continue, Sir? 
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MR. CHAIRMAN:  Yes, please. 
 
SHRI K.R. SURESH REDDY:  Sir, in this issue, I request the Government to kindly 
consider this.  They say that they have come out with other schemes like Mid Day 
Meal scheme and other things and that is the reason they are cutting down this 
money.  But kindly bear in mind that this amount goes a long way in strengthening the 
educational system and, most importantly, bringing these minority and OBC students 
into the schools.  If they are not in the schools, it would create a social imbalance. 
...(Time-Bell rings.)...  Therefore, I request the Government to kindly consider this. 
   
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I associate myself with the issue 
raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the issue raised by 
the hon. Member. 
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the issue raised by the 
hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the issue raised 
by the hon. Member. 
 
SHRIMATI SULATA DEO (Odisha):  Sir, I too associate myself with the issue raised 
by the hon. Member. 
 
SHRI SUJEET KUMAR (Odisha):  Sir, I too associate myself with the issue raised by 
the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I too associate 
myself with the issue raised by the hon. Member. 
 

Need to pay homage to Sahibzadas on their martyrdom anniversary, on the 26th 
December, 2022 

 
ी िवकर्मजीत िंसह साहनी (पजंाब) : ऑनरेबल चेयरमनै सर, म पहले देश के धान मंतर्ी जी का 
धन्यवाद करना चाहता हँू िक उन्ह ने 26 िदसबंर को जो ी गुरु गोिबन्द िंसह जी के छोटे 
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साहबजाद , बाबा जोरावर िंसह जी और बाबा फतेह िंसह जी, िजनको 6 और 9 साल की उ  म 
िंजदा... Please silence.  Please. 
 
MR. CHAIRMAN: Please. Please conclude.  We are about to start the Question Hour.  
Please conclude.  
 
ी िवकर्मजीत िंसह साहनी : उनके छोटे साहबजाद  को िंजदा नीह  म िचनवा िदया गया, उसके 
िलए धान मंतर्ी जी ने जो 26 िदसंबर को 'वीर बाल िदवस' के रूप म मनाने की घोषणा की है, 
इसके िलए म उनका धन्यवाद करता हँू।  िहन्दी के एक किव, मिैथलीशरण गु त ने ...(समय की 
घंटी)...  
 
DR. SASMIT PATRA (Odisha):  Sir, I associate myself with the matter raised by the 
hon. Member.   
 
 
12.00 Noon 

ORAL ANSWERS TO QUESTIONS  
 

MR. CHAIRMAN: Now, Question Hour. …(Time Bell rings.)… Question No. 166.  Shri 
Rajeev Shukla; not present.  Now, Dr. Amar Patnaik.  

 
* 166. [The questioner was absent.] 

 
Heritage sites in Chhattisgarh 

 
*166.  SHRI RAJEEV SHUKLA: Will the Minister of CULTURE  be pleased to state: 
 
(a)  whether Government has conducted a survey to identify heritage sites in the 

State of Chhattisgarh; 
(b) if so, the details of such heritage sites, district-wise; 
(c) whether Government has undertaken any restoration work of heritage sites in 

Chhattisgarh; 
(d) if so, the details of such restoration work carried out in Chhattisgarh, site-
 wise;  and 
(e) the total amount of funds allotted for restoring heritage sites in Chhattisgarh? 
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THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRIMATI MEENAKASHI 
LEKHI): (a) to (e) A statement is laid on the table of the House. 
 

Statement 
 
(a) and (b) Yes Sir, Archaeological Survey of India (ASI) has conducted village to 
village survey to identify heritage sites in State of Chhattisgarh. Twenty seven sites in 
district Mahasamund and one site in district Korba are reported. Besides antiquarian 
remains are also reported from 20 sites along the river Kharun. 
 
(c) to (e) ASI regularly carries out conservation and preservation of centrally 
protected monuments in Chhattisgarh. The site-wise details are at Annexure-I. The 
allocation and expenditure made on conservation and preservation of centrally 
protected monuments in Chhattisgarh are as under: 
 

Year Allocation 
(In Lakhs) 

Expenditure 
(In Lakhs) 
 

2019-20 1165.00 1164.89 
2020-21 1041.55 1039.00 
2021-22 1028.00 992.37 

 
Annexure - I 

 
Site wise details of Structural Conservation and Preservation works of Heritage sites 

carried out during last three years in Chhattisgarh 
 

Sl. 
No. 

Name of the 
monument with 
locality and District 

Item of works 
executed 
2019-20 

Item of works 
executed 
2020-21 

Item of works 
executed 
2021-22 
 

1 Sita Devi & Sati pillar 
at Deorbija,  
District Durg 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
painting works.  

Annual 
maintenance 
and upkeep 
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2 Laxman temple at 
Sirpur,  
District  Mahasamund 

Annual maintenance 
and upkeep. 
Providing pathway, 
benches, dustbin, 
waterproofing 
treatment, painting 
works and tactile 
pathway for 
physically challenged 
persons, concertina 
wire for safety of the 
monument, 
construction of guard 
wall,  repairing of 
pedestals, existing 
bore well and 
boundary wall, etc., 

Annual 
maintenance 
and upkeep, 
construction of 
sculpture 
shed, providing 
flooring, 
repairing of 
borewell, 
generator, 
repairing of 
CCTV camera,  

Repairing of 
structure, 
providing and 
installation of 
RO water 
plant, repairing 
of lighting and 
conductor etc. 

3 Mahadev temple, 
Narayanpur,  
District Raipur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
repairing of 
bore-well, 
painting of iron 
grill. 

Annual 
maintenance 
and upkeep 

4 Mahadev temple at 
Gandai,  
District Rajnandgaon 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
painting of iron 
grill. 

Annual 
maintenance 
and upkeep 

5 Old Shiva temple at 
Deobaloda,  
District Durg 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
repairing of 
bore-well, 
repairing of 
CCTV camera,  
painting of  

Annual 
maintenance 
and upkeep 
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iron grill.  
6 Bhand Deul at Arang,  

District Raipur 
Annual maintenance 
and upkeep repairing 
of shikara of the 
temple 

Annual 
maintenance 
and upkeep, 
painting works. 

Annual 
maintenance 
and upkeep 

7 Ramchandra temple 
at Rajim,  
District Raipur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
painting of iron 
grill. 

Annual 
maintenance 
and upkeep 

8 Sitabaree at Rajim,  
District Raipur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
painting of iron 
grill, vegetation 
clearance   

Annual 
maintenance 
and upkeep 

9 Rajiv Lochan temple 
at Rajim,  
District Raipur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
painting of iron 
grill. 

Annual 
maintenance 
and upkeep 

10 Pataleswar Mahadev 
temple including all 
ancient remains of 
temples close by at 
Malhar, 
District Bilaspur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
repairing of 
submersible 
pump 

Bhimkichak 
Temple 
Construction of 
buttress wall to 
support the 
existing 
boundary wall. 

11 Sitabhengra & 
Jogimara 
Caves,Udaipur, 
District Sarguja 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

12 Ratanpur Fort at 
Ratanpur,  
District Bilaspur 

Annual maintenance 
and upkeep, 
providing pathway 
and pointing. 

Annual 
maintenance 
and upkeep 
providing 
pathway, 

General 
maintenance 
and upkeep 

50 [RAJYA SABHA]



repairing of 
structure and 
water cooler 

13 Large Vishnu temple 
at Janjgir,  
District Janjgir-
Champa 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

14 Small Vishnu temple 
at Janjgir,  
District Janjgir-
Champa 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

15 Chhaiturgarh fort at 
Lapha, 
 District Korba 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

16 Mahadev temple at 
Tuman,  
District Korba 

Annual maintenance 
and upkeep, lifting 
and shifting of stone 
architectural 
members,  and 
providing pathway 

Annual 
maintenance 
and upkeep, 
providing 
pathway 

Annual 
maintenance 
and upkeep 

17 Mahadev temple at 
Pali, District Korba 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

18 Shiva temple at 
Adhbhar,  
District Janjgir-
Champa 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

19 Pali Inscription at 
Samarsal,  
District Bilaspur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

20 Savari temple at 
Kharod,  
District Janjgir-
Champa 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

21 Kanthi Deul at 
Ratanpur,  
District Bilaspur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 

Annual 
maintenance 
and upkeep 
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 repairing of 
water cooler 

22 Brick mound at 
Gardhanora,  
District Kanker 

Annual maintenance 
and upkeep, painting 
of grill work 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

23 Danteswari temple at 
Dantewada,  
District Dantewada 

Annual maintenance 
and upkeep, 
providing pathway, 
repairing of boundary 
wall and flooring 
work, painting work, 
vegetation clearance 

Annual 
maintenance 
and upkeep, 
repairing of 
flooring, 
painting work. 

Providing 
flooring, grill, 
benches, 
dustbin etc. 
 

24 Ancient sculpture of 
Danteshwari at 
Barsoor, 
District Dantewada 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
repairing of 
electrical works 

Repairing of 
flooring, 
painting the 
existing 
wooden work 

25 Mamabhanja temple 
at Barsoor,  
District Dantewada 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep, 
electrical 
repairing, 
repairing of 
bore-well 

Annual 
maintenance 
and upkeep 

26 Chandraditya temple 
at Barsoor,  
District Dantewada 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Providing 
flooring, 
Repairing of 
pathway, MS 
Grill etc. 

27 Ganesh statue at 
Barsoor,  
District Dantewada 

General maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

28 Narayan temple at 
Narayanpal,  
District Bastar 

General maintenance 
and upkeep, painting 
of grill. 

Annual 
maintenance 
and upkeep, 
repairing of 
flood light 

Providing 
pathway. 
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29 Kama memorial hall 
at Dhilmili,  
District Dantewada 

General maintenance 
and upkeep, painting 
of grill. 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

30 Mahadev temple at 
Bastar,  
District Bastar 

General maintenance 
and upkeep. 

Annual 
maintenance 
and upkeep 

Providing 
pathway, 
structural 
repairing of the 
temple and 
existing 
compound 
wall. 

31 Karli Mahadev temple 
at Samloor,  
District Dantewada 

General maintenance 
and upkeep repairing 
of gate. 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

32 Bhairamdev temple at 
Bhairamgarh,  
District Dantewada 

General maintenance 
and upkeep painting 
of MS Grill 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

33 Megalithic site at 
Gamewada,  
District Dantewada 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

34 Temple at Belpan, 
District Bilaspur 

-- -- -- 

35 Andal Deol at 
Kharod, District 
Janjgir-Champa 

-- -- -- 

36 Keshav Narayan 
temple at 
Sheorinarayan, 
District Janjgir-
Champa 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

37 Kotagarh Fort at 
Bargaon,  
District Janjgir-
Champa 

Annual maintenance 
and upkeep, 
providing pathway, 
structural repairing of 
the parapet wall. 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

38 The area around 
Sirpur village of 

Annual maintenance 
and upkeep, 

Annual 
maintenance 

Resetting and 
repairing of 
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mound to the east of 
village Sirpur dist 
Mahasamund  

providing flooring, 
construction of  
guard wall, 
vegetation clearance 
etc, 

and upkeep, 
providing 
flooring, 
structural 
repairing of 
guard wall, 
Palace 
complex and 
Shiva temple 
No. 2, painting 
of iron grill, 
jungle 
clearance, 
maintenance of 
drinking water 
facilities. 

flooring at  
Shiva Temple 
No. 2,  
providing 
pathway and 
drinking water 
facilities at 
Palace 
Complex, 
repairing of 
boundary wall, 
grill & gate, 
Signage, 
Repairing of 
flooring at 
Surang Tila, 
Providing  
guard wall and 
landscaping at 
Vihara 
Complex. 

39 Shiva temple Gatora, 
District Bilaspur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

40 Malhar fort Malhar, 
District Bilaspur 

Annual maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

Annual 
maintenance 
and upkeep 

41 Kotmi Fort at Kotmi, 
Janjgir Champa 

-- -- -- 

42 Kashigarh Fort, 
Bewanbadi, Janjgir, 
Champa 

-- -- -- 

 
DR. AMAR PATNAIK: Sir, my question to the hon. Minister, through you, is this.  Is 
the Minister of Culture aware that a CAG Audit in 2013 attempted to physically verify 
Nationally-Protected Monuments and of the 1,655 it looked up, it could not find 95 of 
them.  In this context, is the Ministry considering policy interventions included but not 
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restricted to restoring geographically mapping of the monuments as well as include 
additional sites that satisfy the new rules?  If yes, then what are they? 
 
SHRIMATI MEENAKASHI LEKHI: Hon. Chairman, Sir, this is not a question but it is a 
statement and it is in the nature of a suggestion.  So, we will take it like that.   
 
SHRI MAHARAJA SANAJAOBA LEISHEMBA: Sir, my supplementary question is, 
though the question is bound to Chhattisgarh, I would like to know whether the 
Minister would kindly take up such steps of restorations and renovations in the North-
Eastern States of India because there are innumerable heritage sites in Manipur and 
other North-Eastern States. 
 
SHRIMATI MEENAKASHI LEKHI: Sir, the original question pertains to Chhattisgarh.  
Now, the hon. Member has made a statement regarding Manipur.  I will provide him 
with the data because there are sites in Manipur which are under ASI and we are 
protecting them.   
                                                          
MR. CHAIRMAN: Q. No. 167. 

 
Preservation of archival records 

 
*167. DR. C.M. RAMESH: Will the Minister of CULTURE be pleased to state: 
 

(a)   the details of steps taken by Government to preserve archival records and 
switching over to digitisation; and 

(b)  whether adequate and qualified manpower is available for the said purpose 
for the benefit of research scholars, historians and intellectuals, if so, the 
details thereof? 

 
THE MINISTER OF STATE IN THE MINISTRY OF CULTURE (SHRI ARJUN RAM 
MEGHWAL):  (a) and (b) A Statement is laid on the Table of the House. 

 
Statement 

 
(a) National Archives of India (NAI), an attached office under the Ministry of Culture has 
been engaged in the preservation of archival documents using the time tested processes 
involved in the conservation of documentary heritage.  Preservation of records in 

[ 22 December, 2022 ] 55



National Archives of India is an ongoing programme with adequate man power and 
facilities.  National Archives of India is continuously undertaking the repair and 
rehabilitation of the archival records under its custody. Digitization of records in National 
Archives of India is also a continuous process and has been organised in phased 
manner. In the first phase, a project for digitization of records has been initiated by 
National Archives of India in January 2021 through an outsourcing agency for a period of 
three years for uploading the same on portal at https://www.abhilekh-patal.in for their 
accessibility to Scholars, Historians, Academicians and other users of archives in the 
country and across the world. 
 
(b) The National Archives of India has a dedicated team of officers including hired IT 
professionals. 

 
DR. C.M. RAMESH: Sir, I would like to know whether the Government proposes to 
constitute a committee of experts to streamline the archives/records in the country on 
specific lines which are voluminous in nature and switching over from physical format 
to digital format to save valuable storage space.  
 
ी अजुर्न राम मेघवाल : चेयरमनै सर, सरकार ने जनवरी, 2021 से एक 'अिभलेख पटल' नामक 
पोटर्ल तैयार िकया है, िजसका मटेनस केजीएस माइकर्ो िस ट स, मु बई के ारा िकया जा रहा 
है।  इसम िवशेष रूप से चार काम हो रहे ह - ि ज़वशन, कंज़वशन, िरपेयर एंड रीहैिबिलटेशन 
और िडिजटाइजेशन।  माननीय सद य ने जो न िकया है, वह काम इस 'अिभलेख पटल' पोटर्ल 
के माध्यम से िकया जा रहा है।   
 
DR. C.M. RAMESH: Sir, since the world has been witnessing rise of technology and 
digital data, I would like to know whether adequate staff is available to expedite the 
process of the benefit to researchers, scholars and historians.  
 
ी अजुर्न राम मेघवाल : चेयरमनै सर, जैसा मने बताया िक जो कॉलसर् ह, िह टोिरयंस ह, ये 
हमारे िव ान लोग ह, जो इस काम को देखते ह।  उनके िलए मने 'अिभलेख पटल' का िवषय 
रखा।  जैसा माननीय सद य ने टाफ के बारे म पूछा, तो हमारे पास अभी एिडक्वेट टाफ है, 
िफर भी हम पीपीपी मोड पर भी इस काम को कर रहे ह।  हम इस काम को ाइवेट लोग  से भी 
करा रहे ह और गवनर्मट वयं भी कर रही है। 
 
ी सभापित : ी जयंत चौधरी। 
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ी जयंत चौधरी : सभापित जी, म आपके माध्यम से माननीय मंतर्ी जी के समक्ष चौधरी चरण िंसह 
जी से जुड़े द तावेज़  के स बन्ध म न रखना चाहता हंू। जैसा िक मंतर्ी जी को िविदत होगा िक 
चौधरी साहब के िनधन के बाद, हज़ार  की सखं्या म उनके ारा िलिखत पतर् एवं लेख थे, िजन्ह 
उनके पिरवार ने नेहरू मेमोिरयल लाइ ेरी को स प िदया था। आपकी जो िडिजटाइज़ेशन की 
िकर्या चल रही है, वह दिसय  साल पुरानी िकर्या है, लेिकन दुख की बात है िक कल जहा ंहम 
सब लोग िमल कर चौधरी साहब को ाजंिल अिर्पत करगे और िकसान िदवस मनाएंगे, वहीं 
िपछले आठ वष  से उनके द तावेज़  के िडिजटाइज़ेशन की योजना ठप पड़ी है। सभापित जी, 
चौधरी साहब के द तावेज़ रा टर् की धरोहर ह, रा टर् की स पि  ह। म माननीय मंतर्ी जी से 
आ वासन चाहता हंू िक व ेसदन को आ व त कर िक उन्ह िजतने भी ससंाधान जुटाने पड़, वे उन 
द तावेज़  को समय-सीमा के अंदर, ॉपलीर् िडिजटाइज़ करगे।  
 
ी अजुर्न राम मेघवाल : चेयरमनै सर, धान मंतर्ी मोदी जी के नेतृत्व म जो सरकार चल रही है, 
उसम िह टर्ी से स बिन्धत हमारे िरकॉड्ज़र् अथवा द तावेज़  का रख रखाव सव च्च ाथिमकता म 
आता है। हमने इनके िडिजटाइज़ेशन का केल भी बढ़ाया है और पीड भी बढ़ाई है।  

सर, माननीय सद य ने चौधरी चरण िंसह जी के बारे म न िकया है, तो धान मंतर्ी 
सगंर्हालय म हमने चौधरी चरण िंसह जी से स बिन्धत कुछ द तावेज़ एव ंअिभलेख िरकॉडर् म िलए 
ह और रखे भी ह। िफर भी यिद आप चाहते ह िक वहा ंउनसे स बिन्धत कुछ और द तावेज़ रखे 
जाने ह, तो हम उनको भी िनि चत रूप से वहा ंरखगे।  

 
SHRIMATI SULATA DEO: Sir, I thank you for giving me the opportunity. सर, म ओिडशा 
से िबलागँ करती हंू और मेरा न ओिडशा राज्य सगंर्हालय को लेकर है। ओिडशा राज्य 
सगंर्हालय म 20,000 बडं स ऑफ पाम लीफ मनै्युि कर् ट्स ह, िजनम 500 िचतर् मनै्युि कर् ट्स भी 
शािमल ह। सटर्ल गवनर्मट ने इनका िडिजटाइज़ेशन करवाने की िकर्या शुरू की थी, मगर अब 
वह िकर्या बन्द हो गई है, िजसे बाद म टेट गवनर्मट ने क लीट िकया था। िडिजटाइज़ेशन होने 
के बाद इनकी जो डीवीडीज़ बनी ह, ऐसी बहुत सारी डीवीडीज़ ह, जो अब काम भी नहीं कर रही 
ह। म  माननीय मंतर्ी जी से यह जानना चाहती हंू िक क्या उनका रीिडिजटाइज़ेशन करवाने की 
आपकी कोई योजना है?  

सर, म इसम एक और न भी ऐड कर रही हंू। हमारे यहा ं25,000 एिन्शयंट कॉइन्स भी 
ह, and they need to be documented. क्या इसका भी कुछ ावधान है? 
 
ी अजुर्न राम मेघवाल : चेयरमनै सर, माननीय सद या ने जो न िकया है, वह मूलत: नेशनल 
आकार्इ ज़ ऑफ इंिडया से स बिन्धत है। वैसे नेशनल िमशन फॉर मनै्युि कर् ट्स एक अलग सं थान 
है, िफर भी म बताना चाहता हंू िक हमारे नेशनल आकार्इ ज़ ऑफ इंिडया का रीजनल ऑिफस 
भोपाल म है। इसके तीन िरकॉडर् सटसर् भी ह, िजनम से एक सटर भवुने वर म भी है। माननीय 
सद या ने जो िचन्ता कट की है, हम भवुने वर से स बिन्धत अिधकािरय  को िनदिशत करके 
इनकी सम या का समाधान करने का पूरा यास करगे।   
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SHRI S. SELVAGANABATHY: Sir, my question to the hon. Minister is: Are digital log 
books being maintained by this Department or not which may contain pixel and 
photographic or video record of the State, the physical preservation of the 
monuments, so that no record would be untraceable in future? 
 
ी अजुर्न राम मेघवाल : चेयरमनै सर, जैसा मने बताया िक मोदी जी के नेतृत्व म हमारी जो 
सरकार चल रही है, उसम हमने िडिजटाइज़ेशन का काम बहुत बड़े केल पर िलया है। हमने इस 
काम के केल को भी बढ़ाया है और पीड को भी बढ़ाया है। जहा ं2012-13 म 5,00,000 पेजेज़ का 
ही िडिजटाइज़ेशन हो पाता था, वहीं 2015-16 म हमने िडिजटाइज़ेशन की मातर्ा को 19,80,000 
तक  बढ़ा  िदया था।  हम  टोटल  4.5 करोड़ पेजेज़ को िडिजटाइज़ करना है, िजनम से अक्टूबर, 
2022 तक हम 2 करोड़, 7 लाख पेजेज़ को िडिजटाइज़ कर चुके ह।  

माननीय सद या ने जो न पूछा है, वह भी इसी म सि मिलत है। हम तेज़ी से 
िडिजटाइज़ेशन का काम कर रहे ह, धन्यवाद। 

 
MR. CHAIRMAN: Q. No. 168. 

 
Promotion of tourism to attract foreign tourists 

 
*168. DR. SONAL MANSINGH: Will the Minister of TOURISM be pleased to state: 

           
(a) countries which have been given tourist Visas; 
(b) the details of exemption in the field of tourism by Government to attract foreign 

tourists, the detailed description thereof; 
(c) whether Government has signed any agreement with any other country for the 

purpose of promoting tourism in India; and  
(d) if not, whether Government is preparing any plan to do so? 
 
THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT):   
(a) to (d) A Statement is laid on the Table of the House. 
 

Statement 
 
(a) A Tourist Visa is granted to a foreigner whose sole objective of visiting India is 
recreation, sightseeing, casual visit to meet friends or relatives, attending a short 
term yoga programme, short duration medical  treatment including treatment under 
Indian systems of medicine, short term courses on local languages, music, dance, 
arts and crafts, cooking, medicine etc. which should not be a formal or structured 
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course/programme (courses not exceeding 6 months duration and not issued with a 
qualifying certificate/diploma etc.), and voluntary work of short duration (for a 
maximum period of one month, which do not involve any monetary payment or 
consideration of any kind in return), etc. and no other purpose/activity. 

Subject to different duration of Visa and number of entries, Indian 
Missions/Posts may grant Tourist Visa to the nationals of all countries. Presently, 
Pakistan and China nationals are not granted Tourist Visa. Also, at present Indian 
Missions/Posts may grant multiple entries Tourist Visa for a period of 10 years to 
nationals of the United States of America and Japan. 

e-Tourist Visa is presently extended to the nationals of 165 countries for entry 
through 29 designated international airports and 5 major seaports in India. List of 165 
countries is annexed at Annexure-I. Presently e-tourist Visa is granted under three 
options: 

(a)    For 5 years with multiple entry; 
(b)   For one year with multiple entry and; 
(c)    For one month with double entry. 

 
(b) Post covid, to restart inbound tourism in the country and attract foreign 
tourist, the Government of India announced 5,00,000 free visa to the tourists of 
foreign nationals, to ensure a geographical spread of the incentive to important 
source markets globally, so that the benefit can be availed by inbound tourists of 
different nationalities. This scheme was valid till 31.03.2022. 
 Government of India also gave relief from various regulatory compliances 
under Income Tax Act, companies Act and GST Act for varying period in the wake of 
COVID-19 crisis to ensure business continuity and survival. 
 Validity of approval or certification of hotels and other accommodation units 
whose project approval/re-approval and classification/re-classification have 
expired/were likely to expire was extended up to 31st March, 2022. On the similar 
lines, validity of the approval/ recognition of the existing tourism service providers 
(Tour Operators/ Travel Agents/ Tourist Transport Operators) was extended till 
30.06.2022, subject to the condition that they had applied for renewal. Agencies 
seeking fresh approval recognition were also given provisional approval till 
30.06.2022. 
 
(c) and (d) The signing of Agreements / Memorandum of Understanding (MoUs) 
with various countries is an ongoing process and the Ministry of Tourism has signed 
Agreements / MoUs in the field of tourism cooperation with other countries and 
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multilateral fora. The important components of such Agreements / MoUs include the 
following: 
 

i) Exchange of information and data related to tourism. 
ii) Cooperation between tourism stakeholders including hotels and Tour 

operators. 
iii) Exchange of visits of Tour Operators/Media/Opinion Makers for promotion of 

two-way tourism. 
iv) Exchange programmes for cooperation in Human Resource Development. 
v) Investment in the Tourism and Hospitality sector. 
vi) Exchange of experience in the areas of promotion, marketing, destination 

development and management. 
vii) Participation in travel fairs/exhibitions in each other’s country. 

 
Name of the countries and multilateral fora, with whom MoUs / Agreements 

have been signed for bilateral and multilateral cooperation for strengthening tourism 
cooperation and promoting tourism products of India is annexed at Annexure-II.               
 

Annexure-I 
 

List of Countries whose nationals are eligible for e-Visa facility 
Sl. No. Name of the Country Sl. No. Name of the Country 
1. Andorra 15. Belize 
2. Angola 16. Bolivia 
3. Anguilla 17. Bosnia & Herzegovina 
4. Antigua & Barbuda 18. Botswana 
5. Albania 19. Brazil 
6. Austria 20. Brunei 
7. Argentina 21. Bulgaria 
8. Armenia 22. Burundi 
9. Aruba 23. Cambodia 
10. Australia 24. Cameroon Union Republic 
11. Azerbaijan 25. Cape Verde 
12. Bahamas 26. Cayman Island 
13. Barbados 27. Chile 
14. Belgium 28. Colombia 
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29. Comoros 65. Italy 
30. Cook Islands 66. Jamaica 
31. Costa Rica 67. Japan 
32. Cote d'lvoire 68. Jordan 
33. Croatia 69. Kenya 
34. Cuba 70. Kiribati 
35. Cyprus 71. Laos 
36. Czech Republic 72. Latvia 
37. Denmark 73. Lesotho 
38. Djibouti 74. Liberia 
39. Dominica 75. Liechtenstein 
40. Dominican Republic 76. Lithuania 
41. East Timor 77. Luxembourg 
42. Ecuador 78. Macedonia 
43. El Salvador 79. Madagascar 
44. Estonia 80. Malawi 
45. Eritrea 81. Mali 
46. Fiji 82. Malta 
47. Finland 83. Marshall Islands 
48. France 84. Mauritius 
49. Gabon 85. Mexico 
50. Gambia 86. Micronesia 
51. Georgia 87. Moldova 
52. Germany 88. Monaco 
53. Ghana 89. Mongolia 
54. Greece 90. Montenegro 
55. Grenada 91. Montserrat 
56. Guatemala 92. Mozambique 
57. Guinea 93. Myanmar 
58. Guyana 94. Namibia 
59. Haiti 95. Nauru 
60. Honduras 96. Netherlands 
61. Hungary 97. New Zealand 
62. Iceland 98. Nicaragua 
63. Ireland 99. Niger Republic 
64. Israel 100. Niue Island 
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101. Norway 134. Sweden 
102. Oman 135. Taiwan 
103. Palau 136. Tanzania 
104. Palestine 137. Thailand 
105. Panama 138. Tonga 
106. Papua New Guinea 139. Trinidad & Tobago 
107. Paraguay 140. Turks & Caicos Island 
108. Peru 141. Tuvalu 
109. Philippines 142. UAE 
110. Poland 143. Ukraine 
111. Portugal 144. Uruguay 
112. Republic of Korea 145. USA 
113. Romania 146. Vanuatu 
114. Russia 147. Vatican City-Holy See 
115. Rwanda 148. Venezuela 
116. Saint Christopher and Nevis 149. Vietnam 
117. Saint Lucia 150. Zambia  
118. Saint Vincent and the 

Grenadines 
151. Zimbabwe 

119. San Marino 152. Uganda 
120. Samoa 153. Belarus 
121. Senegal 154. Benin 
122. Serbia 155. Equatorial Guinea 
123. Seychelles 156. Togo 
124. Sierra Leone 157. Indonesia  
125. Singapore 158. Malaysia 
126. Slovenia 159. Sri Lanka (Not eligible for 5 years 

e-TV) 
127. Slovakia 160. Tajikistan 
128. Solomon Islands 161. United Kingdom (UK) 
129. South Africa 162. Uzbekistan 
130. Spain 163. Kazakhstan 
131. Suriname 164. Kyrgyzstan 
132. Swaziland 165. Canada 
133. Switzerland   
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Annexure-II 
 
Agreements / Memorandum of Understanding / Letter of Intent signed with foreign 
countries including multilateral fora by the Ministry of Tourism 

Sl. 
No 

Name of the country with whom 
MoU/ Agreement/Protocols 

singed 

MoU / 
Agreement / 

LoI 

Date of 
signature 

Status 

1.  Iraq  Protocol 25.10.1986 Valid 

2.  Portugal  Agreement 29.07.1991 Valid 
3.  Syria  Agreement 08.10.1991 Valid 
4.  Israel  Agreement 18.05.1993 Valid 
5.  Singapore  Agreement 24.01.1994 Valid 
6.  Russia  Agreement 30.06.1994 Valid 
7.  Iran  MoU 18.04.1995 Valid 
8.  Mexico  Agreement 28.03.1996 Valid 
9.  Cyprus  Agreement 07.11.1996 Valid 
10.  Greece  Agreement 13.01.1998 Valid 
11.  Indonesia  MoU 08.02.2000 Valid 
12.  Italy  Agreement 26.06.2000 Valid 
13.  Sri Lanka  MoU 23.01.2004 Valid 
14.  Brazil  Agreement 25.01.2004 Valid 
15.  Serbia  MoU 02.11.2004 Valid 
16.  IBSA (India, Brazil, South Africa) 

Tripartite Agreement 
Agreement 15.10.2008 Valid 

17.  Poland  Agreement 25.04.2009 Valid 
18.  ASEAN (Association of South 

East Asian Nation) 
MoU 12.01.2012 Valid 

19.  Mauritius  MoU 12.03.2013 Valid 
20.  Japan  Memorandum 22.01.2014 Valid 
21.  Nepal  MoU 25.11.2014 Valid 
22.  France  LoI 09.04.2015 Valid 
23.  China  Agreement 15.05.2015 Valid 
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DR. SONAL MANSINGH:  Sir, which are the countries that have been given tourist 
visas? 
 
ी अजय भ  : महोदय, पयर्टक  को वीज़ा देना एक सतत िकर्या है। खुशी की बात यह है िक 
पहले इसम कनाडा नहीं जुड़ा हुआ था, लेिकन कल की तारीख़ म कनाडा भी इसम जुड़ गया है। 
इस तरह इस समय हम लोग 164 देश  की बजाय 165 देश  को वीज़ा दे रहे ह।   
 
MR. CHAIRMAN: Second supplementary.  

24.  Tanzania  MoU 19.06.2015 Valid 
25.  Uzbekistan  Agreement 01.10.2018 Valid 
26.  Turkmenistan  MoU 11.07.2015 Valid 
27.  Egypt  MoU 24.08.2015 Valid 
28.  U.A.E. (United Arab Emirates) MoU 03.09.2015 Valid 
29.  Cambodia  MoU 16.09.2015 Valid 
30.  Maldives  MoU 10.04.2016 Valid 
31.  Qatar  MoU 05.06.2016 Valid 
32.  South Africa  MoU 08.07.2016 Valid 
33.  Kyrgyzstan  MoU 20.12.2016 Valid 
34.  Oman MoU 11.02.2018 Valid 
35.  Bulgaria MoU 05.09.2018 Valid 
36.  Malta MoU 17.09.2018 Valid 
37.  Romania MoU 19.09.2018 Valid 
38.  Colombia MoU 04.10.2018 Valid 
39.  Korea MOU 05.11.2018 Valid 
40.  Argentina MoU 18.02.2019 Valid 
41.  Saudi Arabia MoU 20.02.2019 Valid 
42.  Croatia MoU 26.03.2019 Valid 
43.  Paraguay MoU 27.09.2019 Valid 
44.  Philippines MoU 18.10.2019 Valid 
45.  Finland MoU 21.11.2019 Valid 
46.  Australia MoU 11.02.2022 Valid 
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DR. SONAL MANSINGH: Sir, I would like to know about the details of exemption in 
the field of tourism by the Government for the foreign tourists. 
 
ी अजय भ  : महोदय, हमने पहले पाचं लाख पयर्टक  को ी वीज़ा िदये और व ेफ टर् कम, 
फ टर् सवर् के आधार पर िदये। उसके बाद से बहुत अच्छे तरीके से पयर्टक  का आना-जाना ार भ 
हुआ, क्य िक कोिवड-19 ने देश ही नहीं, बि क सारी दुिनया को ही तहस-नहस कर िदया था। 
अब धीरे-धीरे हम लोग पयर्टक  को आने का न्यौता दे रहे ह, 165 देश  से हमारा आना-जाना 
ार भ हो गया है। आपने देखा होगा िक बनारस म लोग  को रहने के िलए कहीं भी जगह नहीं 
िमली, वहा ंके होट स  पैक्ड  थे, चार धाम पैक्ड हो गये थे और क मीर म अनएक्सपेक्टेड इतना 
ज्यादा टूिर म बढ़ गया था। उसके बाद से हम काफी आगे बढ़ रहे ह। हम पयर्टक  को हर कार 
की सुिवधाएं दे रहे ह, चाहे सुरक्षा का िवषय हो, हम उन्ह 10-12 भाषाओं म टोल ी न बर दे रहे 
ह, तािक वे जानकािरया ं ा त कर सक। यिद कहीं पर व ेसकंट म आ जाएं, तो उसका तुरंत 
िनवारण िकया जा सके। हमारी सरकार ने यह एक यव था की हुई है िक सारे िवभाग , िजसम 
होम िडपाटर्मट है, पयर्टन िवभाग तो है ही, इनके सारे लोग िमलकर काम करगे और अगर कहीं 
सकंट आता है, तो तुरंत उसका िनवारण करगे। हम लोग पयर्टन पुिलस की भी यव था कर रहे ह 
और कई देश  ने पयर्टन पुिलस की यव था भी कर दी है।  
 
DR. SANTANU SEN:  Sir, I would like to put this question to the hon. Minister.  So far 
as U.K. visa is concerned, there is one organization called VFS which is creating so 
much of problems.  Even if the family members are giving applications together, they 
are getting separate dates.  They are literally in a mood of minting money. 
 
MR. CHAIRMAN:  Your question! 
 
DR. SANTANU SEN:  My question to the learned Minister is:  Why can't this VFS sort 
of organization be tackled properly?  Though I must appreciate that whenever our 
learned  Minister is  approached  personally, he  happens  to be very much helpful.  
But these types of organizations must be taken note of very carefully.   
 
ी अजय भ  : िब कुल ठीक है। 

 
DR. K. LAXMAN:  Sir, at the outset, I would like to thank our beloved Prime Minister 
Modiji and the Minister for including the famous Jogulamba Temple Shakti Peeth in 
Mahabubnagar District under PRASAD Scheme and getting the UNESCO recognition 
to Ramappa Temple, a thousand pillar temple, in Telangana.  Through you, Sir, I 
would like to know as to what are the measures taken by the Government to expedite 

[ 22 December, 2022 ] 65



the matter for completion of above two projects so as to attract tourists and 
pilgrimages from all over the world.  
  
ी अजय भ  : महोदय, हम यहा ंसे जो भी धनरािश उपल ध कराते ह, उसकी मॉिनटिंरग करते 
ह और अगर वहा ंकहीं समय पर काम ार भ नहीं हो पाता है तो उसके कारण पूछते ह। यह काम 
राज्य सरकार  को ही कराना होता है। हमारी मॉिनटिंरग की यव था चु त एवं दुरु त रहती है।  
 
SHRI G.K. VASAN:  Sir, I am thankful to the hon. Minister that in our country, e-
tourist visa is presently extended to the nationals of 165 countries through 29 
international ports and 5 sea ports.  Sir, my pointed question is this:  Post-Covid, to 
restart inbound tourism in the country and to attract foreign tourism, I would like the 
hon. Minister, Sir, that all visas on Arrival into India, facilitated by the Union Tourism 
Ministry from countries which have been marked by the Ministry, have to be 
reinstated.    
 
ी अजय भ  : सर, म माननीय सद य को अवगत कराना चाहता हंू िक ई.-वीज़ा के अलावा हम 
सीधे वीज़ा भी देते ह। यिद कहीं पर भी कोई परेशानी आती है, तो हम उसका िनराकरण करते ह। 
म पहले बता चुका हंू िक हमने पाचं लाख लोग  को ी वीज़ा िदया और जब से हमने लोग  को ी 
वीज़ा िदया है, उसके बाद से पयर्टक  का लो बहुत तेजी से भारत की ओर बढ़ा है। म इस न के 
उ र म पहले ही कह चुका हँू िक हम सुरक्षा भी चाक-चौबदं करते ह।  देश  के साथ हमारी 
बठैक होती है, होम िमिन टर्ी के साथ हमारी बठैक होती है और राज्य  को हम आगर्ह करते ह।  
य िप सुरक्षा की यव था राज्य  की है, लेिकन हम यहा ँसे समय-समय पर गाइडलाइसं जारी 
करते रहते ह।  
 
MR. CHAIRMAN : Question No. 169. 
 

Hybrid mode of hearing by Information Commissions 
 
*169. DR. ASHOK BAJPAI:  Will the PRIME MINISTER be pleased to state:  
 

(a)  whether the Central Information Commission (CIC) and the State Information 
 Commissions (SICs) have extended the facility of the hybrid mode of hearing 
 i.e. physical or virtual as their option to the information seekers;  
(b) if not, whether Government is aware that not extending the virtual mode of 
 hearing causes financial and physical hardship to the information seekers, 
 frustrating the purpose of the transparency law;  
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(c)  the total number of matters instituted, disposed of and remained pending 
 before the CIC and SICs during the years 2018, 2019, 2020 and 2021; and  
(d) the reasons for slow disposal by the CIC and SICs? 

 
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (DR. JITENDRA SINGH): (a) to (d) A Statement is 
laid on the Table of the House. 
 

Statement 
 
(a) and (b) The Central Information Commission (CIC) facilitates the information 
seekers by providing the hybrid mode of hearing i.e. physical as well as virtual. As far 
as the State Information Commissions (SICs) are concerned, it is for the respective 
SICs to make necessary arrangements for the same. 
 
(c) and (d) The year-wise details of registered, disposed and pending cases in 
respect of the CIC are as follows- 
 
Year Registered 

(Second  
appeals/Complaints) 

Disposed  Pending  

2017-18 25815 29005 23541 
2018-19 22736 17188 29655 
2019-20 22243 16720 35178 
2020-21 19183 17017 38116 
2021-22   19604 28793 29213 
2022-23(As on 15.12.2022 as per 
information on the CIC portal) 

13472 20756 22238 

 
The CIC is making efforts to expedite disposal of the pending cases by making 

use of technology tools for efficient hearing of cases. This has reduced the pendency 
significantly.   

The information of registered, disposed and pending cases in respect of SICs 
is maintained by the respective State Governments.  
 
डा. अशोक बाजपेयी : माननीय सभापित जी, म आपके माध्यम से माननीय मंतर्ी जी से यह जानना 
चाहँूगा िक हाइि ड तरीके से सूचना ा त करने की और सुनवाई की सुिवधा, वचुर्अली या 
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िफिज़कली उपि थत होकर ा त करने की जो यव था है, अभी भी बहुत से राज्य  म यह यव था 
लागू नहीं है।  क्या भारत सरकार इस स बन्ध म कोई एडवाइज़री जारी करेगी िक सभी राज्य  म 
इस कार की हाइि ड तरीके वाली सुिवधा रहे? 
 
डा. िजतेन्दर् िंसह : सभापित महोदय, आपके माध्यम से म माननीय सद य को यह सूचना देना 
चाहता हँू िक समय-समय पर हमारा केन्दर्ीय सूचना आयोग, सटर्ल इन्फॉमशन कमीशन इस 
िवषय को लेकर िभन्न-िभन्न देश सरकार  के साथ आगर्ह भी करता है और टेक्नोलॉजी के जो 
नये आयाम केन्दर् म इ तेमाल म लाये जा रहे ह, उपयोग म लाये जा रहे ह, उनसे अवगत भी 
करवाता है।   धीरे-धीरे इस कर्म को आगे बढ़ाया जा रहा है। 
 जहा ँतक सटर्ल इन्फॉमशन कमीशन का स बन्ध है, हम यह कह सकते ह िक 2014 के 
बाद धान मंतर्ी जी ने िजस कार से िडिजटलाइजेशन के कर्म को गित दी, उसका एक बेहतरीन 
उदाहरण है और वह इस बात से भी मािणत होता है िक बावजूद कोिवड के, और कोिवड आने से 
पहले ही हमारी ऑनलाइन यव था का िस टम इतना सक्षम हो गया था िक उसके ऊपर िकसी 
कार से कोई असर नहीं पड़ा।  कोई ितकूल भाव पड़ने के बजाय, बि क एक ऐसा भी 
उदाहरण है, जबिक  जून,  2020 म  कोिवड के बावजूद िड पोज़ल ऑफ केसेज़ 1,889 था और 
उसकी तुलना म िपछले जून म, 2019 म, जबिक कोिवड नहीं था, यह उससे कम था, 1,398 था।  
कहने का तात्पयर् यह है िक अगर हम 7 साल की भी तुलना कर, जो गुजरे 7 साल ह, िजनम 
कोिवड के भी 2-3 साल आ जाते ह और उससे पहले के भी साल आ जाते ह, तो यपूीए सरकार की 
तुलना म हमारा िड पोज़ल रेट 92 परसट से भी अिधक रहा, more than 92 percent रहा।  
इसके अितिर  हमारा क लायंस रेट अब बढ़ कर लगभग 94  ितशत हो चुका है।  इसका एक 
कारण यह भी है िक धान मंतर्ी मोदी जी के कायर्काल म सटर्ल इन्फॉमशन कमीशन के सद य  
की िनयुि या ँभी समय-समय पर होती रहीं।  िपछली सरकार म कोई ऐसा अन्तराल भी बीच म 
आता रहा, जब मातर् 3 सद य  के साथ कमीशन काम करता था।  यहा ँआज भी 10 म से 8 सद य 
ह, 2 का टमर् अभी एक्सपायर हुआ है, इस कारण व े थान िर  ह।  इसके अितिर  बहुत से और 
ऑनलाइन सुधार भी लाये गये।  उदाहरण के तौर पर आरटीआई को अब आपके मोबाइल ऐप पर 
ला िदया गया है और कभी भी िकसी भी समय आरटीआई दजर् करवाया जा सकता है।  इन सारी 
िकर्याओं के सरलीकरण होने और पूरी तरह से लगभग ऑनलाइन होने के कारण मुझे लग रहा है 
िक धीरे-धीरे इस िकर्या म आगे गित बढ़ रही है। 
 
डा. अशोक बाजपेयी : माननीय सभापित जी, म माननीय मंतर्ी जी से जानना चाहँूगा िक उ र 
देश राज्य से स बिन्धत केन्दर्ीय सूचना आयोग म िकतने करण लि बत ह तथा राज्य सूचना 
आयोग म िकतने मामले लि बत ह? 
 
डा. िजतेन्दर् िंसह : सभापित जी, िभन्न-िभन्न देश  म अपनी-अपनी यव था है।  सटर्ल 
इन्फॉमशन कमीशन का जो एक्ट है, आरटीआई एक्ट, उसको थोड़ा-बहुत अपने ढंग से वहा ँपर 
उपयोग म लाया जाता है या उसको लागू िकया जाता है। 
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 जहा ँतक उ र देश से स बिन्धत पेिसिफक केसेज़ की सखं्या की जानकारी का सवाल 
है, इन्फॉमशन कमीशन इस कार का िरकॉडर् नहीं रखता है, लेिकन यिद माननीय सद य आगर्ह 
करगे, तो हम वह सूचना ा त करके उनको उपल ध करवा दगे। 
 
SHRI V. VIJAYASAI REDDY: Mr. Chairman, Sir, thank you and I am very glad that I 
got an opportunity when hon. Prime Minister is present in the House. The number of 
information officers, the first appellate authorities, Central Information Commissioner 
and the State Information Commissioners in the Government has remained stagnant 
in the last few years, which has only aggravated the delay of pendency of the cases. I 
would like to know from the hon. Minister as to the steps the Government is taking to 
address this issue. I would like to know from the hon. Minister what steps the 
Government is taking to address this issue. 
 
DR. JITENDRA SINGH:  Mr. Chairman, Sir, with due respect to the hon. Member, the 
statistics point out otherwise.  Instead of a delay, there has been expediency in the 
procedures, and the disposal rate, as I just now mentioned, has gone out to almost 
93 per cent.  This is also because all the Members of the Commission are usually 
sought to be kept in place and the vacancies are filled up in due time. Secondly, Sir, 
because of the online procedures, as I mentioned right now, and also the 
simplification of RTI filing, while also at the same time, we have fixed time-lines for 
first appeal, second appeal, third appeal, and as I said, even during Covid, we have 
actually picked up.  As far as the public authorities are concerned, I would just like to 
add over here; some of the public authorities which come under the purview of the 
RTI, we have around 25,000 across the country.  We have currently more than 24,000 
already included under the RTI Act, and the percentage of their filing annual returns is 
almost more than 92 per cent, which was not happening earlier.  So, on the contrary, 
in the last 7-8 years, the figures point out to increase in expediency, increase in 
disposal and also increase in the compliance by the public authorities. I can read the 
figures. In the last seven years of the UPA rule, the compliance rate was 76.99 per 
cent.  In the last seven years of the present Government, it is 93.75 per cent.  In the 
last seven years of the UPA rule, the disposal was 81.79 per cent or in figures, 
1,32,406, whereas in the present Government, it is almost 92 per cent or 1,60,643.  
So, I think, by living in the era of evidence, we have sufficient reason to feel satisfied 
about the progress.   
 
SHRI SUJEET KUMAR:   Sir, about 3.15 lakh complaints or appeals are pending 
before the Central Information Commission and all the 25 State Information 
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Commissions across the country.  I wanted to know what steps the Government was 
contemplating to take, but the hon. Minister has already answered that in the 
previous query. So, I am thankful to him for that.  
 
MR. CHAIRMAN:   Q. No. 170.  

 
Funds allocated to North Eastern Council 

 
*170. SHRI PABITRA MARGHERITA: Will the Minister of DEVELOPMENT OF NORTH 
EASTERN REGION be pleased to state: 
 

(a) the budget allocation to the Ministry from 2019 to 2021, year-wise; 
(b) the disbursal and utilization of funds under the Schemes of North Eastern Council 
 (NEC), State Wise; and  
(c) the list of the Non-Governmental Organisations and the total financial assistance 
 provided to them by NEC in the region during the last three years? 

 
THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI G. KISHAN 
REDDY): (a) to (c) A statement is laid on the Table of the House. 

 
Statement 

 
(a) The year-wise Budget Estimates (BE), Revised Estimates (RE) and Actual 
Expenditure (AE) of the Ministry of Development of North Eastern Region (MDoNER) 
from 2019-20 to 2021-22 is given in Annexure-I. 
 
(b) The state-wise disbursement and utilization of funds under Schemes of NEC 
excluding the amount disbursed to agencies other than State Government agencies 
during the last 3 years (2019-20 to 2021-22) is given in Annexure-II. 
 
(c)  The list of Non-Governmental Organizations (NGOs) and the total financial 
assistance provided to them by NEC in the region during the last 3 years (2019-20 to 
2021-22) is, inter-alia, given in Annexure-III. 
 

Annexure-I 
 

Budget Allocation to MDoNER from 2019-20 to 2021-22, year wise. 
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Rs. in crore 
Year Budget 

Estimates (BE) 
Revised 

Estimates (RE) 
Actual 

Expenditure 
(AE) 

AE as % of 
RE 

2019-20 3000.00 2670.00 2669.72 100 
2020-21 3048.73 1860.00 1859.99 100 
2021-22 2658.00 2658.00 2657.47 100 

 
Annexure-II 

 
Disbursal and utilization of funds under Schemes of NEC from 2019-20 to 2021-22, 
State-wise 

Rs. in crore. 
State Amount Disbursed Amount Utilized 

Arunachal Pradesh  144.61 197.63 
Assam 92.42 101.66 
Manipur 118.49 217.11 
Meghalaya 136.20 115.83 
Mizoram 158.90 324.32 
Nagaland 139.54 142.87 
Sikkim 102.37 74.88 
Tripura 182.19 68.03 
Note 1 :  Utilised amount in the calculated figure from utilisation certificates received during a particular 
year which includes utilisation action of released funds from preceding financial years. 
 

Annexure-III 
 
List of NGOs and the Financial Assistance provided to them during last 3 years (2019-
20 to 2021-22) 

Rs. in Lakh. 
Sl. 
No 

Name of the NGO State Financial 
Assistance 
Provided  

Remarks/ 
Projects 

1 Guwahati Tea Auction 
Centre 

Assam 25.00 
 

Setting up of Tea 
Lounge at Guwahati Tea 
Auction Centre 

2 Indian Chamber of Assam 9.50 Workshop on Financial 
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Commerce, Guwahati Inclusion in Rural Areas 
of NE (Phase III) in 
Mizoram 

3 Eastern Beats Music 
Society 
 

Assam 250.00 Eastern Beats Music 
Society 
for "Rhythms and 
Aromas of North East 
India" 

4 M/s LT Eco Bag 
 

Mizoram 103.00 Production of Eco - 
Friendly Bags by M/s LT 
Eco Bags 

5 Balipara Tract and 
Frontier Foundation 
 

Assam 10.00 7th Eastern Himalayan 
Naturenomics Forum 
2019 at Guwahati on 
5th-6th November 2019 

6 Ayang Music Society Assam 10.00 Kherkotiya Festival at 
Majuli 

7 Ranglong Youth 
Association 
 

Manipur 8.00 The Ranglong Khohui 
Cultural Festival 

8 Ankon, Assam Assam 129.25 Theatre Training-cum-
Festival 2019 

9 Manipur Writers Forum 
 

Manipur 4.80 Three Days Festival of 
Literature, Music and 
Dance 

10 North East Christian 
University 

Nagaland 6.40 Naga Cultural 
Symposium-II 

11 My Home India Delhi 8.00 NEST. Fest 2019 
12 Dorbar Shnong, Nongrim 

Hills, Shillong 
Meghalaya 1.50 71st Independence  Day 

Celebration 
13 Sri Sankaradeva 

Nethralaya, Guwahati 
 

Assam 10.00 Conference on 
Ocuplastics Association 
of India(OPAI) held at 
Vivanta on 6th-8th 
September 2019 
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14 Tangkhul Naga Society, 
Delhi 
 

Delhi 60.00 Financial Assistance for 
the 13th NEC Tamchon 
Trophy 2019 

15 National Farmer 
Association 
 

Manipur 7.50 Sustainable 
development Water 
pollution environment 
changes, Eco-system 
and integrated approach 
of Loktak Lake Manipur 
 

16 All India Women's 
Education 
Fund Association 
(AIWEFA) 

Delhi 4.82 North East Expo - 2019 
 

17 Jeevan Initiative Assam 10.00 8th Jeevan Kite River 
Festival 

18 Makunda Christian 
Leprosy and General 
Hospital, Bazaricherra, 
Karimganj, Assam 

Assam 460.52 Upgradation of Services 
of Makunda Christian 
Leprosy and General 
Hospital, Bazaricherra, 
Karimganj, Assam 

19 Sri Sankaradeva 
Nethralaya, Guwahati 
 

Assam 130.37 Modernization of 
Technology of Sri 
Sankaradeva Nethralaya 
for Precision Eye Care 
and Opthalmic 
Education by SSN, 
Guwahati 

20 Bamboo Development 
Agency, Mizoram, Aizawl 
 

Mizoram 136.00 North East Handloom & 
Handicrafts Exhibition 
held from 05.10.2019 to 
08-10-2019 at Aizawl, 
Mizoram 

21 Ukhrul Hills Development 
Foundation (UHDF), 
Ukhrul, Manipur 

Manipur 136.00 Two days seminar on 
Animal Husbandry with 
Special reference to 
rearing/ farming cows, 
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buffaloes, chickens and 
pigs in Ukhrul District, 
Manipur 

22 Seva Bharati Purbanchal, 
Guwahati 

Assam 10.00 17th Dhanavantari Seva 
Yatra, 2022 

23 India Skill Pedia 
Foundation 
 

Sikkim 25.00 Sponsorship of NE 
States Young 
Entrepreneurs for 
Intensive Industry 
Oriented Training  

24 M/s Handloom & 
Handicrafts Development 
Federation(HHDF), 
Imphal West, Manipur 

Manipur 7.50 State Level Traditional 
Crafts Mela which will be 
held from 23rd to 27th 
April, 2022 

25 Confederation of Indian 
Industry 

Assam 3.00 “Hast Kaari-
Empowering Rural North 
East: CII Virtual 
Platforms 

26 Indian Chamber of 
Commerce 
 

Tripura 7.50 “Workshop on Financial 
Inclusion Tripura,”  

27 Mizoram Aero Sports 
Association 

Mizoram 468.81 Integreted Tourist 
Circuit, Serchhip, 
Mizoram 

28 Kanglei Mime Repertory Manipur 7.50 National Mime Festival 
29 Divya Jeevan Foundation Meghalaya 10.00 NADI 
30 Sri Sankaradeva 

Nethralaya, Guwahati 
Assam 8.00 19th Dhanavantari Seva 

Yatra, 2022 
 Total  2067.97  
 
SHRI PABITRA MARGHERITA:  Sir, my first supplementary is this.  We, the North-
Eastern people, are really thankful to the hon.  Prime Minister, Shri Narendra Modi for 
the Centre's Budget allocation to the North-East which is almost double as compared 
to the other Governments.  DoNER and North-East Council, i.e. NEC's Budget and 
projects are also increasing.  I would like to know what system has been adopted by 
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NEC for monitoring the proper and speedy implementation of these projects as 
DoNER covers a huge geographical area of eight States.   
 
ी जी. िकशन रे ी : ऑनरेबल चेयरमनै सर, एनईसी और डोनर के िजतने भी ोजेक्ट्स ह, वे 

100 परसट गवनर्मट ऑफ इंिडया के पॉन्सडर् ोजेक्ट्स ह। हम इनम से कुछ ोजेक्ट्स टेट 
गवनर्मट्स को देते ह तथा कुछ ोजेक्ट्स एनजीओज़ को भी देते ह। पहले तो हम िजस ोजेक्ट 
को सक्शन करते थे, उसकी ॉपर िरपोिटग नहीं होती थी। अभी हम िजयोटैिंगग की मदद से यह 
यास कर रहे ह िक िजस ोजेक्ट म जो भी काम हो रहा है, िजतना काम हो रहा है, उसकी ठीक 
तरीके से िरपोटर् ली जाए, ठीक तरीके से ोजेक्ट इि लमटेशन िकया जाए। यह काम भारत 
सरकार के ारा लगातार हो रहा है। हमने अभी हर टेट कैिपटल म डोनर िमिन टर्ी, एनईसी का 
ऑिफस खोला है, यह पहले  नहीं  था। वहा ँ ज्वाइंट  सेकेर्टरी,  डायरेक्टर  लेवल  के ऑिफससर् 
भी रेग्युललीर् जाते ह, पॉट पर देखते ह और ोजेक्ट की िरपोटर् देते ह। हम इस तरह से उसकी 
ॉपर मॉिनटिंरग कर रहे ह। 

 
SHRI PABITRA MARGHERITA:  Sir, I would like to ask the hon. Minister of DoNER as 
to what are the major initiatives, projects and schemes in progress in North-East India 
under his Department.   
 
ी जी. िकशन रे ी : ऑनरेबल चेयरमनै सर, हम डोनर िमिन टर्ी के बजट के माध्यम से छोटे-
छोटे ोजेक्ट्स करते ह, मगर डोनर िमिन टर्ी का ल य बड़ा है। हम गवनर्मट ऑफ इंिडया की 
सभी िमिन टर्ीज़ के िजतने भी बड़े तथा छोटे ोजेक्ट्स ह, उन सभी की मॉिनटिंरग करते ह तथा 
टेट गवनर्मट्स और गवनर्मट ऑफ इिंडया के िमिन टर के साथ कोऑिर्डनेशन करते ह। िजस भी 
ोजेक्ट म सेन्टर्ल गवनर्मट और टेट गवनर्मट्स के बीच फंिंडग गैप होता है या एक टेट से 
दूसरी टेट के बीच म जो छोटी-छोटी रोड्स होती ह, हम उन ोजेक्ट्स को लेते ह। डोनर 
िमिन टर्ी, एनईसी का ओिरिजनल काम है – Co-ordination with Ministries of the 
Government of India and the State Governments. 
 
ी िब ब कुमार देब : महोदय, म आपके माध्यम से मंतर्ी जी से पूछना चाहता हँू िक एनईसी का 
जो टोटल फंड है, उसम ितर्पुरा को िमिनमम 12 परसट देने का ावधान है, तो वह 12 परसट 
ितर्पुरा को क्य  नहीं िदया जाता है और क्या मंतर्ी जी को इस बारे म जानकारी है?   
 
ी जी. िकशन रे ी : सभापित महोदय, गवनर्मट ऑफ इंिडया के ारा एनईसी को िजतना भी 
बजट िदया जाता है, हम उसका 30 परसट बकैवडर् एिरयाज़ के िलए एलोकेट करते ह और बाकी 
बचे 70 परसट म से 60 परसट टेट्स को देते ह। यह सही बात है िक ऐज़ पर पॉपुलेशन, उसम से 
12 परसट ितर्पुरा को ऐलोकेट करते ह। पॉपुलेशन के िहसाब से ितर्पुरा को 12 परसट जरूर 
िमलता है। इसम टेट गवनर्मट को ोऐिक्टव होना चािहए। हम िजतने भी ोजेक्ट देते ह, उन्ह 
ोऐिक्टवली कं लीट करना चािहए, नये ोजेक्ट के िलए टेट गवनर्मट के ारा पोज़ल भेजना 
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चािहए। इसका इ लीमटेशन और एक्ज़ीक्यशून भी पूरी तरह से टेट गवनर्मट को करना है। हम 
सटर्ल गवनर्मट की तरफ से बड़ा ोजेक्ट देने का यास करते ह। म आपको बताना चाहता हँू िक 
हम इसम कोई िडि कर्मेशन नहीं करते ह। चाहे ितर्पुरा हो या अरुणाचल देश हो, नॉथर्-ई ट को 
पूरी तरह से डेवलप करने के िलए भारत सरकार पूरी किमटमट के साथ काम करती है। म आपको 
एक ही बात बताना चाहता हँू िक जब से नॉथर्-ई ट म मोदी जी के नेतृत्व म सरकार आई है, तब से 
जो बजट 36,000 करोड़ का था, उसे इन आठ साल  म बढ़ाकर इस साल टोटल 68,000 करोड़ 
कर  िदया  गया है। सर, इसम  इतना िडफरस है। चेयरमनै सर, चार साल म बहुत काम हुआ है, 
चाहे वह इन् ा टर्क्चर म हो, रोड सेक्टर म हो, रोड कनेिक्टिवटी हो, टेर्न कनेिक्टिवटी हो, एयर 
कनेिक्वटी हो और वॉटर वे कनेिक्टिवटी हो, इन्क्लिूंडग पोिलिटकल कनेिक्टिवटी, उसम भी काम 
हुआ है। नॉथर्-ई ट म अन टेबल गवनर्मट्स रहती थीं, लेिकन नरेन्दर् मोदी जी के धान मंतर्ी बनने 
के बाद सभी टेट्स म एक टेबल गवनर्मट आई है और डेवलपमट को लेकर है दी कािँपिटशन 
आया है। महोदय, इसम पहले है दी कािँपिटशन नहीं रहता था, लेिकन हमारी टेट आगे बढ़नी 
चािहए, हमारी टेट िवकास के रा ते पर जानी चािहए, इसे लेकर अब सभी चीफ िमिन टसर् म 
एक है दी कािँपिटशन डेवलप हो रहा है। हम िकसी टेट के साथ कोई िडि कर्िमनेशन नहीं कर 
रहे ह।  
 
SHRI BIRENDRA PRASAD BAISHYA: Mr. Chairman, Sir, players of the North-Eastern 
region playing a very important role in the Olympics and in the national sports arena.  
 
MR. CHAIRMAN: You ask your question. 
 
SHRI BIRENDRA PRASAD BAISHYA:  I am coming to my question.  We are thankful 
to the hon. Prime Minister and the Union Government for setting up of the Sports 
University in Manipur. 

My question is this. Olympic Medalists Mary Kom, Lovlina Borgohain, Mirabai 
Chanu are from the North-Eastern Region.  My straight question to the hon. Minister 
is:  What is the NEC doing for development of sports, to improve activities of sports, 
to set up more stadia and sports infrastructure in the North-Eastern Region?  
 
ी जी. िकशन रे ी : चेयरमनै सर, चाहे एनईसी के ारा हो, डोनर के ारा हो, टेट गवनर्मट के 
साथ जो गैप फंिंडग होती है, उसे हम टूडट्स के िलए या अलग-अलग जगह पर दे रहे ह। म 
बताना चाहता हँू िक गवनर्मट ऑफ इंिडया का पोट्सर् िडपाटर्मट और टेट गवनर्मट का पोट्सर् 
िडपाटर्मट, इनकी मेन िर पािँसिबिलटी होती है। जो गैप फंिंडग होनी चािहए, उसे हम पोट्सर् म 
जरूर देते ह और यह उनके आन्सर म भी है। आज़ादी के बाद पहली बार एक नेशनल पोट्सर् 
यिूनविर्सटी आदरणीय धान मंतर्ी, नरेन्दर् मोदी जी के नेतृत्व म नॉथर्-ई ट के मिणपुर म थािपत 
की गई है। यह पहले नहीं थी। चूिँक भारत सरकार, मोदी जी को मालमू है, इसिलए हम नॉथर्-ई ट 
म पोट्सर् को एन्करेजमेन्ट देने के िलए काम कर रहे ह और इसका िरज ट भी दो-तीन साल से 
नॉथर्-ई ट म िदखाई दे रहा है। आने वाले िदन  म, भारत सरकार के ारा नॉथर्-ई ट के अंदर 
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एनईसी, िमिन टर्ी ऑफ डोनर या गवनर्मट ऑफ इंिडया की पोट्सर् िमिन टर्ी के माध्यम से 
पोट्सर् के िवकास  के  िलए  जरूर  काम  िकया जाएगा।  हमारे एजडा म नॉथर्-ई ट पोट्सर् के 
मामले म न बर वन पर है और वहा ँहम पोट्सर् के िवकास के िलए जरूर काम करगे। 
 
SHRI RWNGWRA NARZARY: Sir, I would like to know from the hon. Minister the 
present status of the construction of Aeipowali Bridge, under the Ministry of DoNER, 
on the Aei River in Chirang District of Assam; the position of the funds sanctioned; 
funds released so far; and, the timeline of completion.   
 
ी जी. िकशन रे ी : सभापित जी, इस ोजेक्ट के बारे म अभी हमारे पास इन्फॉमशन नहीं है।  म 
आपकी अनुमित से कन्सन्डर् मे बर को िडटेल के साथ उसकी ोगेर्स बता दँूगा। 
 
MR. CHAIRMAN:   Question No. 171.  Shri M. Mohamed Abdulla – not present.   Mr. 
Minister.  
 

* 171. [The questioner was absent.] 
 

Issues of women employees in hospitality sector 
 
171.   SHRI M. MOHAMED ABDULLA: Will the Minister of TOURISM be pleased to 
state: 
 

(a) whether Government has taken steps to create awareness about the issues 
faced by women employees in the hospitality sector in India, and make the 
sector more inclusive;   

(b) if so, the details thereof; and    
(c) if not, the reasons therefor? 

 
THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI AJAY BHATT): (a) 

to (c) A Statement is laid on the table of the House. 
 

Statement 
 
(a) to (c) The Government engages with Hospitality Industry Stakeholders through 
various regulatory and voluntary measures to provide conducive environment for 
women employees in hospitality sector and make the sector more inclusive. 
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The Ministry of Tourism along with stakeholders in tourism and hospitality 
sector and Tourism Departments of all States and UTs, adopted the ‘Code of 
Conduct for Safe & Honourable Tourism’ on 1st July 2010.  

Various provisions in the laws being administered by different Ministries of 
Government of India provide for safety, equal opportunity and congenial work 
environment for women employees. These include: 
 
(i) The Code on Social Security, 2020 
(ii) The Code on Wages 2019 
(iii) Maternity Benefit Act, 1961 (as amended in 2017) 
(iv) Sexual Harassment of Women at Workplace (Prevention, Prohibition and 

Redressal) Act, 2013       
 
ी जुगलिंसह लोखंडवाला : माननीय महोदय, म आपके माध्यम से माननीय मंतर्ी जी से पूछना 
चाहता हँू िक क्या िपछड़े एवं आिदवासी के्षतर् की मिहलाओं को रोज़गार से जोड़ने के िलए उनको 
पयर्टन के्षतर् म लाने वाले ि कल डेवलपमट की कोई योजना है? 
 
ी अजय भ  : जी हा।ँ  आिदवासी और िपछड़े के्षतर्  के साथ-साथ मातृ-शि  चाहे कहीं की भी 
हो, हम हर के्षतर् की मातृ-शि  को कौशल िवकास की टेर्िंनग देते ह।  हम उनको यह टेर्िंनग 
आईएचएम, एफसीआई, आईआईटीटीएम और आईसीआई के माध्यम से देते ह और इसके िलए 
पूरी यव था करते ह। 
 
SHRI ABIR RANJAN BISWAS: Sir, though my question does not relate to this subject, 
yet it is of grave concern.  ...(Interruptions)...  
 
MR. CHAIRMAN:   No, please confine to the question.  ...(Interruptions)...  
 
SHRI ABIR RANJAN BISWAS: Sir, it often appears in the media...(Interruptions)...  
 
MR. CHAIRMAN:   Please put your question.  ...(Interruptions)...  
 
SHRI ABIR RANJAN BISWAS:  Sir, foreign tourists are ill-treated by goons and 
miscreants.  And, this paints a very gloomy picture of our nation abroad.  I would like 
to know what effective steps the Government has taken or is contemplating to take in 
order to combat this menace.   
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ी जी. िकशन रे ी : सर, आदरणीय सद य ने फॉरेन टूिर ट्स के ोटेक्शन और उनके सेफ 
पैसेज के बारे म न पूछा है।  हालािंक law and order is a state subject, िफर भी हम भारत 
सरकार की होम िमिन टर्ी के ारा इस बारे म समय-समय पर एडवाइज़रीज़ भेजते रहते ह।  
इसके साथ-साथ, जो टूिर ट्स आते ह, उनको ोटेक्शन देनी चािहए, इस दृि टकोण से हर टेट 
गवनर्मट म टूिरज्म पुिलस की भी यव था की जा रही है।  हम उनके िलए एक टोल- ी न बर भी 
दे रहे ह।  आज भारत म दूसरे देश  की तुलना म कॉि पिटशन के नाते भी सेफ टूिरज्म का काम 
बढ़ रहा है।  सभापित जी, आप देखगे िक कोिवड के बाद डोमेि टक टूिरज्म िजतना हमारे देश म 
बढ़ा है, उतना दुिनया के िकसी भी देश म टूिरज्म नहीं बढ़ा है।  सर, आप देख सकते ह िक 
आिर्टकल 370 हटने के बाद ज मू-क मीर और ीनगर म आज़ादी के बाद पहली बार बहुत 
ज्यादा टूिरज्म बढ़ा है।  
 
ी अिनल बलूनी : सभापित जी, हमारे उ राखंड म कुछ समय पहले एक होटल के अंदर एक 
मिहलाकमीर् की हत्या हुई और उसके साथ दुराचार भी हुआ।  उस वीभत्स काडं को देश के सारे 
टीवी न्यज़ू चैन स पर हम सभी ने देखा है।  मेरा आपके माध्यम से माननीय मंतर्ी जी से सवाल है 
िक जो मिहलाकमीर् राउंड द क्लॉक इस तरह के होट स तथा हॉि पटैिलटी िबज़नेस म काम 
करती ह, उनकी सुरक्षा के िलए सरकार क्या कदम उठा रही है? 
 
SHRI G. KISHAN REDDY: Sir, I have already informed the House that this is a subject 
of the State Government, मगर सभापित जी, म आपको बताना चाहता हँू िक आज टूिरज्म के 
के्षतर् म बहुत सी मिहलाएँ काम कर रही ह।  आज सारी  लाइट्स म एयरहो टेस के नाते हण्डेर्ड 
परसट मिहलाएँ काम कर रही ह और व ेहोट स की िरसे शंस पर भी काम कर रही ह।  इसके 
साथ-साथ, माननीय नरेन्दर् मोदी जी के नेतृत्व म हम जी-20 के दृि टकोण से भी  मिहला डर्ाइवसर् 
को टेर्िंनग दे रहे ह। हम अन्य कंटर्ीज़ की लग्वेजेज़ भी िसखा रहे ह। िजतनी भी जी-20 कंटर्ीज़ की 
लग्वेजेज़ ह, हम मिहला डर्ाइवसर् को, चाहे बस डर्ाइवर हो या टैक्सी डर्ाइवर हो, मोदी जी के 
नेतृत्व म टूिरज्म िडपाटर्मट के ारा उनको पेशल टेर्िंनग दी जा रही है। साथ ही होट स म और 
अलग-अलग जगह  पर मिहलाओं को टूिर ट गाइड की पेशल टेर्िंनग देकर जी-20 के िलए 
तैयार कर रहे ह। जो आइसोलेटेड इंिसडट होता है, उसम ज़रूर टेट गवनर्मट के लॉ एंड ऑडर्र 
की ॉ लम होती है। भारत सरकार टेट गवनर्मट्स के साथ लगातार बातचीत करती है। ऐसा 
कोई भी इंिसडट नहीं होना चािहए, उसके कारण भारत की इमेज कम होगी और भारत म टूिर ट 
आने भी कम ह गे। महोदय, लेबर िडपाटर्मट के िजतने नॉ सर् अदर सेक्टसर् म लागू होते ह, वहीं 
नॉ सर्, रू स एंड रेगुलेशंस और वही ोटेक्शन टूिरज्म िडपाटर्मट के हॉि पटैिलटी सेक्टर म काम 
करने वाले लोग  पर और उस मिहला कमर्चारी के ऊपर भी लागू होते ह। 
 
ी राघव च ा : महोदय, आज म जो सवाल पूछने के िलए खड़ा हुआ हंू... 

 
MR. CHAIRMAN: Ask your question. 
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ी राघव च ा : महोदय, यह देश और दुिनया के करोड़  लोग  की आ था से जुड़ा हुआ न है। 
महोदय, पजंाब म ी अनंतपुर सािहब म ि थत तख्त ी केसगढ़ सािहब वह पिवतर् थान है, जहा ं
गुरु गोिंबद िंसह जी ने 13 अ ैल, 1699 को खालसा पथं की थापना की थी। वहा ंहोला मोह ला भी 
बहुत बड़ा होता है, वहा ंलाख  लोग मत्था टेकने जाते ह और परमात्मा से आशीवार्द लेने के िलए 
गुरु सािहब के यहा ंमत्था टेकते ह। 
 मेरा मंतर्ी जी से सवाल यह है िक क्या वे ी अनंतपुर सािहब को हैिरटेज िसटी का दजार् 
देकर और वहा ं पेशल फंड्स देखकर िवकास कायर् कर के उसे बहुत ही िव व िस  हैिरटेज 
िसटी बनाने के िलए कोई कदम उठा रहे ह? 
 
ी जी. िकशन रे ी : हम इस िवषय पर ज़रूर ध्यान देने वाले ह। महोदय, समय-समय पर टेट 
गवनर्मट का पोज़ल आना चािहए। अगर टेट गवनर्मट का पोज़ल है, तो ज़रूर करगे। आपने 
जो तािवत िकया है, वह ऑलरेडी हो चुका है। 
 
MR. CHAIRMAN: Q. No. 172.  The questioner is not present.  Any supplementaries? 
 

* 172. [The questioner was absent.] 
 

Proposed amendments to the Environment Protection Act 
 

*172.  SHRI BINOY VISWAM: Will the Minister of ENVIRONMENT, FOREST AND 
CLIMATE CHANGE be pleased to state: 
 

(a)  whether Government intends to bring an amendment to the Environment 
Protection Act, 1986 for decriminalisation of environmental offences after 
receiving comments for the same; 

(b)  whether Government has taken cognizance of various civil society 
organizations and environment groups objecting to the said amendments 
along with the details of such objections; and 

(c)  rationale for the proposed amendment in light of the growing criminalisation of 
environmental offences across the world? 

  
THE MINISTER OF STATE IN THE MINISTRY OF ENVIRONMENT, FOREST AND 
CLIMATE CHANGE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) A Statement is 
laid on the Table of the House. 
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Statement 
 

(a) and (b) The Government intends to bring an amendment to the Environment 
Protection Act, 1986 for decriminalisation of environmental offences. Comments from 
the general public and State/ Union Territory Governments were sought through 
Public Notice published on website of Ministry and in 61 newspapers Pan-India. A 
total of 73 comments/ suggestions were received which were duly examined and 
incorporated, as deemed fit, in the final bill.  
 
(c) The provisions under EPA, 1986 are proposed to be decriminalized with heavier 
penalties in order to encourage self-regulation in law abiding citizens and 
entrepreneurs on the one hand and imposition of heavier penalties coupled with 
provisions of Indian Penal Code (IPC) 1860 to act as deterrent for violators on the 
other hand. The proposed amendment is also intended to save law abiding citizens/ 
entrepreneurs from undue harassment in case of minor non-compliances which 
would have otherwise resulted in filing of court cases.  
 
ी हरनाथ िंसह यादव : सभापित महोदय, म माननीय मंतर्ी जी से जानना चाहता हंू िक क्या 
सरकार ने वन िवभाग, वन िनगम, भारतीय वन सरंक्षण आिद के अनुसधंान सं थान के माध्यम से 
वन  के सरंक्षण, अनुसधंान और िवकास के िलए सत  अध्ययन करने हेतु कोई कायर्योजना 
िनधार्िरत की है? यिद हा,ं तो उसका पूणर् िववरण क्या है? 
 
ी अि नी कुमार चौबे : महोदय, सरकार ने वन पयार्वरण सरंक्षण के अिधिनयम का बहुत 
बारीकी से अध्ययन िकया है। उस दृि टकोण से िजस न के बारे म माननीय सद य ने कहा है। 
पयार्वरण सबंधंी जो हमारा अध्ययन है, िवशेषकर वषर् 1986 म अपराध, सह-अपराध  की ेणी से 
हटाने के िलए, उसको कैसे सरल िकया जाए, यह हमारे धान मंतर्ी नरेन्दर् मोदी जी की नीित रही 
है िक हम ऐसे ावधान कर, िजससे लोग  को और उ िमय  को अपना उ म करने म सफलता 
िमले। साथ-साथ इस कार की छोटी सी घटना म उनको दंिडत करने के  िलए ऐसे अपराध म 
जेल भेजने का जो ावधान है, उसको सरल करने के िलए हम लोग  ने इस पर बहुत अध्ययन 
िकया है और उस अध्ययन के आधार पर पयार्वरण सबंधंी, चाहे जंगल के बारे म हो, अन्य 
पयार्वरण सकंट के बारे म हो, वायु दूषण के बारे म हो या जल दूषण के सबंधं म हो, इन सभी 
पर गहन अध्ययन हुआ है। 
 
SHRI JAWHAR SIRCAR:  When you cannot protect the environment and have been.. 
 
MR. CHAIRMAN: Hon. Member, ask your question. 
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SHRI JAWHAR SIRCAR: Sir, my question is that instead of protecting the 
Environment Protection Act and other concomitant Acts on the environment, why are 
you diluting the provisions and decriminalising?  Why are you converting a criminal act 
into a negotiable instrument? 
 
ी अि नी कुमार चौबे : महोदय, माननीय सद य ने जो न िकया है, म बताना चाहता हंू िक 
हमने अपराध को बचाने के िलए नहीं, बि क हमने दंड के ावधान को काफी अिधक बढ़ाया है।  
जहा ंहर केस म जेल भेजा जाता था, उसम पहला काम यह िकया है िक हमने एक जुलाई को 
नोिटस िदया था और उसम हम लोग  ने जनता से सुझाव मागंा था और उसके बाद आिधकािरक 
वेबसाइट पर भी इसको रखा गया था।  उसके बाद दैिनक समाचार पतर्  म 73 िट पिणया ंऔर 
सुझाव आए थे और हम लोग  ने उन सुझाव  का पूरी तरह से अध्ययन िकया। हमारी जो वतर्मान 
पिरि थित है, वह जो 26 धाराएं ह, उन 26 धाराओं और चार अध्याय  म िवभािजत है, उसम 
िवशेषकर धारा 15 म जो कारर्वाई की जा रही है, उसके अनुसार अपराधी को एक वषर् की अविध 
के िलए कारावास की सजा दी जा सकती है, िजसको पाचं साल तक बढ़ाया जा सकता है।  हम 
सब लोग  ने यह िनणर्य िकया है, यह हमारी सरकार का धमर् है िक एक लाख तक का जुमार्ना 
लगाया जा सकता है और दोन  को दंिडत िकया जा सकता है।  वतर्मान म अभी यह ावधान है।  
उसम यिद िवफलता होती है, तो उ लघंन करने पर हम ितिदन पाचं हज़ार रुपये तक का 
जुमार्ना लगाते ह और यिद दोषिस ि  की तारीख से एक वषर् की अविध के बाद भी उ लघंन जारी 
रहता है, तो अपराधी को कारावास की सजा दी जाएगी, िजसकी अविध सात वषर् तक बढ़ाई जा 
सकती है - यह वतर्मान पिरि थित म है। हम लोग इसको चज करके और पूरी तरह से व िनयमन 
के आधार पर, से फ रेग्युलेशन के आधार पर गंभीर मुजिरम  के िलए, कारावास का ावधान है, 
िजसे समा त कर िदया जाएगा, 1986 के एक्ट म। ईज़ ऑफ डूईंग िबज़नेस के िलए इसको बदलने 
का हमारी सरकार का यास चल रहा है।  
 
ी िवजय पाल िंसह तोमर : सभापित महोदय, म आपके माध्यम से माननीय मंतर्ी जी से यह 
जानना चाहता हंू िक वतर्मान पयार्वरण अिधिनयम, 1986 के चलते हुए एनसीआर के्षतर् के िजतने 
लॉटर हाउस और इंड टर्ीज़ ह, उनके कारण अडंरगर्ाउंड वॉटर पूरा पॉ युटेड हो गया, दो लेयर 
पानी पीने लायक नहीं रहा है।  अब आप इसके ावधान  म भारी जुमार्ने को हटाने का काम कर रहे 
ह, अपराध की ेणी से बाहर करने का काम भी कर रहे ह।  आप इकाइय  से कैसे िनपटगे और 
क्या आप इसके सबंधं म कोई िवक प देने का काम करगे? 
 
ी अि नी कुमार चौबे : सभापित महोदय, जहा ंतक जुमार्ने की बात है, तो म बताना चाहता हंू 
िक जुमार्ना हटाया नहीं जा रहा है।  हम तो और अिधक जुमार्ना लगा रहे ह। 1986 का जो तािवत 
सशंोधन है, उसम मुख्य रूप से  जो  दंडात्मक  ावधान है, उस पर हम अितिर  जुमार्ना भी लगा 
रहे ह - जुमार्ने के अलावा अितिर  जुमार्ना लगा रहे ह।  म आपकी जानकारी के िलए बताना 
चाहता हंू िक धारा 15 के तहत सामान्य दंड म जो शािमल िकया गया है, उसम एक लाख से 
बढ़ाकर पाचं लाख िकया गया है और इसके साथ-साथ ितिदन पाचं हज़ार से बढ़ाकर उसको  
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ितिदन 50 हज़ार कर रहे ह।  जेल का जो कानून है, धारा 15 के तहत, उसको हमने सरल िकया 
है। उसम दंड के ावधान को हमने बढ़ाया है और िवशेष आव यकता पड़ने पर हम उसके िखलाफ 
आपरािधक मुकदमा भी दजर् करगे। 
 
MR. CHAIRMAN: Q. No. 173. Shri Derek O'Brien; not present. Dr. Anbumani 
Ramadoss. 
 

* 173. [The questioner was absent.] 
 

Guidelines for Uplinking and Downlinking of Television Channels 
 
*173. SHRI DEREK O' BRIEN: Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 
 
(a)  whether Government has specific parameters to decide about the content that 

will be considered ‘content of national interest’ in the light of the Ministry’s 
recent ‘Guidelines for Uplinking and Downlinking of Television Channels’; 

(b)  if so, details thereof and if not, the reasons therefor; 
(c)  Whether Government has a committee which will be reviewing such content; 
(d)  if so, the manner in which the members of this committee are selected and if 

not, the manner in which the content will be reviewed; 
(e)  the purpose Government would like to achieve with the airing of such content; 

and 
(f)  if so, details thereof and if not, reasons therefor? 

 
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH 
THAKUR): (a) to (f) A statement is laid on the Table of the House. 
 

Statement 
  
(a) to (d) The Clause 35 of the Policy Guidelines for Uplinking and Downlinking of 
Satellite Television Channels in India, 2022 provides that a company/LLP having 
permission under these guidelines for uplinking a channel and its downlinking in India 
may undertake public service broadcasting for a minimum period of 30 minutes in a 
day on themes of national importance and of social relevance, including the following, 
namely — 
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(i) education and spread of literacy; 
(ii) agriculture and rural development; 
(iii) health and family welfare; 
(iv) science and technology; 
(v) welfare of women; 
(vi) welfare of the weaker sections of the society; 
(vii) protection of environment and of cultural heritage; and 
(viii) national integration 
 

The above list is not exhaustive and other themes which are of national importance 
and of social relevance may also qualify for being accounted under Obligation for 
Public Service Broadcasting. 
 
(e) and (f) The objective of this process is to spread greater awareness on the 
themes of national importance and of social relevance under obligation of public 
service broadcasting. 
 
DR. ANBUMANI RAMADOSS: Sir, of late, there has been a surge in surrogate 
advertisements of alcohol and tobacco products on television, especially for sports 
programme.  These companies spend thousands of crores of rupees surrogately 
advertising their products like music CDs, drinking water, glassware, etc., using 
words like 'keep walking', 'make it large' and so on.  I would like to ask the hon. 
Minister, what are the steps being taken by the Government to prevent these illegal 
surrogate advertisements, which are ruining our future generations who are getting 
addicted to alcohol and tobacco. 
 
SHRI ANURAG SINGH THAKUR:  Sir, the hon. Member has raised a very relevant 
question.  I have seen him taking up this issue in the past also, asking for a ban on 
cigarettes and other such products.  On the specific issue about surrogate 
advertisement, from time to time, the Government has been issuing notices to those 
companies, not only on television but also on the OTT platform.  We have issued 
notices to them. 
 
ी िदनेशचंदर् जेमलभाई अनावाडीया :  सभापित महोदय, म आपके माध्यम से माननीय मंतर्ी जी 
से यह जानना चाहता हंू िक देश म अ लील िचतर् िदखाने वाले िकतने चैन स ह और उन पर रोक 
लगाने के िलए हमारी सरकार ने क्या कदम उठाए ह?     
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MR. CHAIRMAN:  Q. No. 174; Shri Anil Desai, not there; Shri Kartikeya Sharma. 
 

* 174. [The questioner was absent.] 
 

Scientific evidence to India’s history 
 

*174. SHRI ANIL DESAI: Will the PRIME MINISTER be pleased to state: 
 
(a) whether it is a fact that history of India’s ancient civilisation is not just a myth 

but there are some evidence available to prove it; 
(b) if so, whether places like Ram Setu, submerged city of Dwarka etc., can also 

be scientifically proved by images taken by our remote sensing orbiting in 
space; and 

(c) if so, whether the space programme may also include and complete such 
research on historical facts/evidence?  

 
THE MINISTER OF STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA 
SINGH): (a) to (c) A Statement is laid on the Table of the House. 

 
Statement 

 
(a) India has rich cultural heritage and hosts a large number of archaeological sites 

spread across the country. There have been some studies carried out in India to 
explore the potential of space based remote sensing for archaeology. Some of 
these studies include mapping the paleochannels in northwest India using multi-
sensor satellite data and understanding its migration and evolution. These 
studies have shown evidences of a prominent river system, which had become 
defunct and buried under sand cover of Thar Desert. This has been identified as 
an ancient river mentioned in many ancient Indian texts and epics. Also, the 
locations of sites belonging to Harappan civilization, when overlaid, were found 
to be on the banks of these paleochannels. 

 High resolution Satellite images show surface impressions of ancient 
civilisations of Harrapan age sites viz., Dolavira (Gujarat), Kalibanga 
(Rajasthan), Lothal (Gujarat) and mounds associated with Nalanda. The 
satellite images along with other associated technologies like Ground 
Penetrating Radar (GPR) have also been used to search buried sites.  ISRO has 
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also brought out an atlas showcasing synoptic view of 37 important cultural 
heritage sites, as observed from remote sensing satellites. 
 

(b) Remote sensing observation can help in understanding proxies for 
archaeological sites. They do not directly provide details of such ancient 
civilization, but some surface features like mounds, paleochannels, 
morphological anomalies, tonal anomalies etc. can be identified, which may be 
the proxies of buried archaeological sites. These observations need to be 
supported by ground investigations. 
Indian satellites have acquired high resolution images over Ram Setu region 
connecting India and Sri Lanka. However, satellite images cannot provide direct 
information about the origin and age of this structure.  
  Submerged city of Dwarka cannot be seen by remote sensing satellites, 
as it cannot acquire images below the surface. 
 

(c) The present and future earth observation data, both in optical and microwave 
domain, could be used for the study of surface signatures, if any, of buried 
archaeological sites of ancient civilization. Satellite data alone is not sufficient for 
such research, and it can be used only as supportive information.   

 
SHRI KARTIKEYA SHARMA:  Mr. Chairman, Sir, I would like to ask the hon. Minister 
whether the present Government is making any efforts for conducting scientific 
assessment of our glorious past, history and historical facts of India from the Vedic 
period to the present day and introducing it into the curriculum.  We know that the 
previous Governments have ignored this. 
 
MR. CHAIRMAN:  Just the question.  Now, hon. Minister. 
 
DR. JITENDRA SINGH:  Sir, I must compliment the hon. Member for raising a 
question that is seldom asked in this House, about using modern technology to 
explore information from the ancient past.  I am glad to share with him that the 
Department of Space is actually engaged in this.  We have discovered some of the 
information and remains from the Harappan Civilization also.  As far as the question 
that was asked by him here concerning the Ram Setu, we have certain limitations in 
discovering that because the history dates back to more than 18,000 years and if you 
go by history, that bridge was about 56 kilometres long.  Yes, to some extent, 
through space technology we have been able to discover pieces and islands, some 
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kind of limestone shoals, which of course, can't be accurately said to be remnants or 
parts of a bridge.  But they do have a certain amount of continuity in location through 
which some surmises can be drawn.  So, what I am trying to say in short is that it is 
difficult to actually pinpoint the exact structure that existed there, but there is some 
kind of an indication, direct or indirect, that those structures have existed.  We have 
also tried to conduct similar kinds of exercise with respect to the ancient Dwarka city 
and other places.  I am glad that the hon. Members have also taken interest in this. 
 
SHRI SUKHENDU SEKHAR RAY:  Sir, Chandraketugarh near Kolkata had been a 
centre of civilization right from the fourth Century B.C. and an international hub of 
maritime trade.  My question to the hon. Minister is: Would the Government explore 
the mounds of Chandraketugarh also for high resolution satellite imaging along with 
ground penetrating radar to search the buried sites as has been done in other States. 
 
DR. JITENDRA SINGH:  Mr. Chairman, Sir, to search the sites high resolution is being 
used along with multiple technologies.  We are combining space technology with 
radar and other technology.  For example, in the case of mapping different areas 
including various structures, villages or land zones, broadly speaking, we use 
technology at three levels.  We use space technology, then, at the aerial level we use 
drones, at the terrestrial level we use radars, which gives much more precise 
information and much more accuracy also.  That is also the reason that India's space 
technology and India's technological achievements are now being acknowledged by 
other countries also.  As for the hon. Member's question, we are glad to share the 
information that we have carried out an extensive exercise called Swamitva, on the 
orders of the Prime Minister, Shri Narendra Modi, to map the Panchayats. We are 
already through with two lakh inhabited Panchayats of the country. This was also 
done using the same technology that the hon. Member is hinting at, combined with 
other related technologies like radar. 
 
SHRI SUKHENDU SEKHAR RAY: Sir, I had specifically asked whether the 
Government was considering Chandraketugarh for exploring. 
 
DR. JITENDRA SINGH: Yes. This is an ongoing process. It has also reduced the 
human interface which was happening. So, it has also saved time, saved cost and 
brought more transparency in each of the working departments. 
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DR. M. THAMBIDURAI: Sir, Tamil Nadu is very proud that the Government of India 
identified the Ram setu.  I want to know from the Government, through you, Sir, as to 
whether the Government will take steps to protect it and establish relationship 
between Sri Lanka and Tamil Nadu. 
 
DR. JITENDRA SINGH: Sir, the question asked by the hon. Member is very 
appropriately linked to what Prime Minister Modiji has, time and again, been 
reiterating.  The Department of Space, which is answering the question today, may 
have a limited role.  But, yes, once the headways are made or some information is 
gathered, then the Ministry of Tourism and the Archives Department also come in.  It 
is, ultimately, the Government's responsibility to preserve our structures and try to 
gather much more information and share it with related stakeholders. 
 
MR. CHAIRMAN: Q. No. 175. 

 
Unemployment rate 

 
*175. DR. ASHOK KUMAR MITTAL: Will the Minister of LABOUR AND 
EMPLOYMENT be pleased to state: 
 
(a) the recent unemployment rate in the country and yearly average unemployment 

rate during the last three years;  
(b) the steps taken by Government to curb unemployment; 
(c) whether Government has a plan to give unemployment benefit/wage to youths 

of the nation, if not, the reasons therefor; and  
(d) recent State-wise data of unemployment and steps taken by Government to 

curb unemployment in the State of Punjab? 
 

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI BHUPENDER YADAV):  
(a) to (d) A Statement is laid on the Table of the House. 
 

Statement 
 
(a) to (d): The data on Employment and Unemployment is collected through Periodic 
Labour Force Survey (PLFS) conducted by the Ministry of Statistics & Programme 
Implementation (MoSPI) since 2017-18. The survey period is July to June of the next 
year. As per the latest available Annual PLFS reports, the estimated Unemployment 
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Rate (UR) on usual status for persons of age 15 years and above was 5.8%, 4.8% 
and 4.2% during 2018-19, 2019-20 and 2020-21, respectively, which shows that the 
unemployment rate in the country has declining trend. 

The State/UT-wise estimated Unemployment Rate (UR) on usual status for 
persons of age 15 years and above during 2018-19 to 2020-21 are at Annexure. 

There is no proposal of unemployment benefit/wage to youths under 
consideration of this Ministry. However, the employees covered under Employees’ 
State Insurance (ESI) Scheme are entitled to unemployment allowance. ESI 
Corporation started Rajiv Gandhi Shramik Kalyan Yojana (RGSKY) w.e.f. April 1, 2005 
with an intent to provide Unemployment Allowance, medical care as well as vocational 
rehabilitation to its insured persons who became unemployed involuntarily on account 
of closure of factory/establishment, retrenchment or permanent invalidity of not less 
than 40% arising out of non-employment injury. Two years unemployment allowance 
is provided as 50% of wages during 0-12 months and 25% of wages during 13-24 
months as per the eligibility criteria. 

Employment generation coupled with improving employability is the priority of 
the Government. Accordingly, the Government of India has taken various steps for 
generating employment in the country. The Government of India has announced 
Aatmanirbhar Bharat package to provide stimulus to business and to mitigate the 
adverse impact of Covid-19. Under this package, the Government is providing fiscal 
stimulus of more than Rupees Twenty Seven lakh crore. This package comprises of 
various long term schemes/programmes/policies for making the country self-reliant 
and to create employment opportunities. 
     The Aatmanirbhar Bharat Rojgar Yojana (ABRY) was launched with effect from 
1st October, 2020 to incentivize employers for creation of new employment and 
restoration of loss of employment during Covid-19 pandemic. The terminal date for 
registration of beneficiaries was 31.03.2022. Since inception of the scheme, till 
28.11.2022, benefits of Rs. 7855.07 Crore have been provided to 60.13 lakhs 
beneficiaries under the scheme. In Punjab, benefits of Rs. 273.01 Crore have been 
provided to 1.7 lakhs beneficiaries under the scheme till 28.11.2022. 

Government is implementing Prime Minister Street Vendor’s AtmaNirbhar Nidhi 
(PM SVANidhi Scheme) since June 01, 2020 to facilitate collateral free working capital 
loan to street vendors to restart their businesses, which were adversely impacted 
during the Covid-19 pandemic. As on 02.12.2022, 37.68 lakh loans amounting to Rs. 
4,378 Crore have been disbursed under the scheme. In Punjab, 47.2 thousands loans 
have been disbursed under the scheme as on 02.12.2022. 
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Pradhan Mantri Mudra Yojana (PMMY) was launched by the Government for 
facilitating self-employment. Under PMMY, collateral free loans upto Rs. 10 lakh, are 
extended to micro/small business enterprises and to individuals to enable them to 
setup or expand their business activities. Upto 25.11.2022, an amount of Rs 15.56 lakh 
crore was disbursed in 37.76 crore loan accounts sanctioned under the scheme. In 
Punjab, an amount of Rs. 5,454.31 crore was disbursed in 6.23 lakh loan accounts 
sanctioned during 2022-23 (till 25.11.2022) under the scheme. 

The Production Linked Incentive (PLI) schemes is being implemented by the 
Government with an outlay of Rs. 1.97 lakh crore, for a period of 5 years starting from 
2021-22 which have potential for creating 60 lakh new jobs. All these initiatives are 
expected to collectively generate employment in the medium to long term through 
multiplier-effects. 

PM GatiShakti is a transformative approach for economic growth and 
sustainable development. The approach is driven by seven engines, namely, Roads, 
Railways, Airports, Ports, Mass Transport, Waterways and Logistics Infrastructure. 
This approach is powered by Clean Energy and Sabka Prayas leading to huge job and 
entrepreneurial opportunities for all.  

The Government of India is encouraging various projects involving substantial 
investment and public expenditure on schemes like Prime Minister’s Employment 
Generation Programme (PMEGP), Mahatma Gandhi National Rural Employment 
Guarantee Scheme (MGNREGS), Pt. Deen Dayal Upadhyaya Grameen Kaushalya 
Yojana (DDU-GKY) and Deen Dayal Antodaya Yojana-National Urban Livelihoods 
Mission (DAY-NULM) etc. for employment generation.  

Besides these initiatives, various flagship programmes of the Government such 
as Make in India, Start-up India, Stand-up India, Digital India, Housing for All etc. are 
also oriented towards generating employment opportunities. 

 
Annexure 

 
State/UT-wise details of Unemployment Rate (UR) on usual status for persons of age 
15 years and above for the period 2018-19 to 2020-21 
S. No. States/UTs 2018-19 2019-20 2020-21 

1 Andhra Pradesh 5.3 4.7 4.1 
2 Arunachal Pradesh 7.7 6.7 5.7 
3 Assam 6.7 7.9 4.1 
4 Bihar 9.8 5.1 4.6 
5 Chhattisgarh 2.4 3.3 2.5 
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6 Delhi 10.4 8.6 6.3 
7 Goa 8.7 8.1 10.5 
8 Gujarat 3.2 2.0 2.2 
9 Haryana 9.3 6.4 6.3 

10 Himachal Pradesh 5.1 3.7 3.3 
11 Jharkhand 5.2 4.2 3.1 
12 Karnataka 3.6 4.2 2.7 
13 Kerala 9.0 10 10.1 
14 Madhya Pradesh 3.5 3.0 1.9 
15 Maharashtra 5.0 3.2 3.7 
16 Manipur 9.4 9.5 5.6 
17 Meghalaya 2.7 2.7 1.7 
18 Mizoram 7.0 5.7 3.5 
19 Nagaland 17.4 25.7 19.2 
20 Odisha 7.0 6.2 5.3 
21 Punjab 7.4 7.3 6.2 
22 Rajasthan 5.7 4.5 4.7 
23 Sikkim 3.1 2.2 1.1 
24 Tamil Nadu 6.6 5.3 5.2 
25 Telangana 8.3 7.0 4.9 
26 Tripura 10.0 3.2 3.2 
27 Uttarakhand 8.9 7.1 6.9 
28 Uttar Pradesh 5.7 4.4 4.2 
29 West Bengal 3.8 4.6 3.5 
30 Andaman & N. Island 13.5 12.6 9.1 
31 Chandigarh 7.3 6.3 7.1 
32 Dadra & Nagar Haveli 1.5 3.0 

4.2 
33 Daman & Diu 0 2.9 
34 Jammu & Kashmir 5.1 6.7 5.9 
35 Ladakh - 0.1 2.9 
36 Lakshadweep 31.6 13.7 13.4 
37 Puducherry 8.3 7.6 6.7 

All India 5.8 4.8 4.2 
Source: PLFS, MoSPI 
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डा. अशोक कुमार िम ल :  माननीय सभापित जी, आपने मुझे स लीमटरी पूछने की अनुमित दी, 
इसके िलए आपका धन्यवाद।  भारत सरकार के मुतािबक देश म िरकॉडर् एफडीआई आ रहा है 
और हमारा देश दुिनया म फा टे ट गर्ोथ करने वाला बन रहा है। 
 
ी सभापित : आप न पूिछए। 

 
डा. अशोक कुमार िम ल : सर, म माननीय मंतर्ी महोदय से जानना चाहता हंू िक िपछले 8 वष  म 
देश म सरकारी इदार  म, सरकारी  के्षतर् म और ाइवेट सेक्टर म िकतनी नई नौकिरया ंपैदा हुई 
ह? 
 
ी भूपेन्दर् यादव :  माननीय सभापित महोदय, देश म रोजगार के सव के िलए तीन माध्यम 
उपल ध ह। सबसे पहले देश के सामान्य के्षतर् म रोजगार के िलए पीिरयॉिडक लेबर फोसर् सव है। 
पीिरयॉिडक लेबर सव हर ितमाही म होता है। उसके जो डेटा ह, वे मने उ र म तुत िकए ह, जो 
डेटा यह बताता है िक 2018-19, 2019-20 और 2020-21 म जो बेरोजगारी ितशत है, वह 5.8, 
4.8 और 4.2 ितशत है, जो यह दशार्ता है िक देश म बेरोजगारी दर म कमी आ रही है।  
 दूसरा सव भारत सरकार के लेबर यरूो ारा िकया जाता है, िजसका मुख्यालय चंडीगढ़ 
म है। अब हम दो सव करते ह एक इंि ट शून बे ड सव और एक एिरया बे ड सव। अब 
इंि ट ूशन बे ड सव की िरपोटर् आनी ार भ हो गई है। इंि ट ूशन बे ड सव की जो ितमाही 
िरपोटर् आई है, वह यह बताती है िक एगर्ीक चर के अलावा जो 9  के्षतर् ह,  िजसम  हॉि पटैिलटी  
आता  है, एजुकेशन  आता  है, टर्ासंपोटर् आता है, मनै्युफैक्चिंरग आता है, ऐसे 9 के्षतर्  म जो 
रोजगार  का सजृन हुआ है, वह उस िरपोटर् के अंतगर्त उपल ध है।  
 तीसरा, जो रिज टडर् सं थान ह, उनका जो रोजगार है, वह पीएफओ के माध्यम से, 
िजनका ोिवडट फंड म रिज टेर्शन है, उसके माध्यम से आता है, वह भी यह दशार्ता है िक देश म 
लगातार ोिवडट फंड के रिज टेर्शन म वृि  हो रही है।  
 
डा. अशोक कुमार िम ल : सभापित महोदय, सरकार ारा िकए गए ऑल इंिडया फीमेल लेबर 
फोसर् पािर्टिसपेशन रे यो के मुतािबक मिहलाओं का पािर्टिसपेशन, जो िक 1999 म 40 ितशत था, 
वह अब कम होकर 25 ितशत रह गया है। इसका मतलब है िक हमारे देश की मिहलाओं की 
ि थित पहले से ज्यादा दयनीय होती जा रही है। क्या ऐसी ि थित म सरकार मिहलाओं के िलए 
अबर्न ए लॉयमट गारंटी कीम जैसी कोई योजना लाने पर िवचार कर रही है, तािक हम अपनी 
मिहलाओं को आत्मिनभर्र बना सक? 
 
ी भूपेन्दर् यादव :  सभापित महोदय, शहरी के्षतर्  म रोजगार की दृि ट से सरकार के ारा अनेक 
योजनाओं का अनुपालन िकया जाता है और सबसे ज्यादा जो "मुदर्ा योजना" है, उसके अंतगर्त 
ज्यादातर लोन मिहलाओं को ही िमले ह। इसके अितिर  " धान मंतर्ी विनिध योजना" और 
अन्य योजनाओं के माध्यम से सभी रोजगार के के्षतर्  को बढ़ाने का काम िकया जाता है। जहा ंतक 
मिहलाओं के रोजगार का िवषय है, सरकार उनके रोजगार, उनके कायर्बल को बढ़ाने के िलए पूरे 
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तरीके से ितब  है और जो नये लेबर कोड भी आए ह, उनके वेतन की समानता, उनकी कायर् 
िदशा, उनके कायर् करने की राितर् पाली म अनुमित, उन सब िवषय  को सरकार ने पूरे तरीके से 
आगे बढ़ाने का काम िकया है और उसके सकारात्मक पिरणाम भी आ रहे ह।  
 
SHRI RYAGA KRISHNAIAH:  Sir, it is learnt that more than 16 lakh vacancies are there 
in various Government Departments and the public sector undertakings.  This 
includes more than 4,900 IAS posts and more than 900 IPS posts, which is a very 
large number.  Why is the Government delaying filling up of these vacancies at a 
time?  
 
ी भूपेन्दर् यादव : सभापित जी, म माननीय सद य को बताना चाहता हंू िक इस मामले पर 
सरकार के ारा पूरी गंभीरता के साथ यास िकए जा रहे ह। महोदय, िमिन टर्ी ऑफ डीओपीटी 
इस मामले को पूरे तरीके से देखती है। लेिकन, जैसा िक आपके सजं्ञान के अंतगर्त यह बात है, तो 
म इस पर आपको यह बताना चाहता हंू िक नौजवान  को यह रोजगार ितमाह लगातार िदया जा 
रहा है और हमने देखा है िक िपछले दो माह म देश के नौजवान  को लाख  रोजगार सरकारी के्षतर् 
म भी िदए गए ह।  महोदय, सरकार के ारा जो ल य तय िकया गया है, सरकार उसको िनि चत 
समय म पूरा कर रही है।   
 
MR. CHAIRMAN:  Now, Q.No.176, Dr. Dharmasthala Veerendra Heggade; not 
present.  Any Supplementaries? 
 

*176. [The questioner was absent.] 
 

Regulation for digital news portals 
 

*176. DR. DHARMASTHALA VEERENDRA HEGGADE: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to state: 
 

(a)  whether digital news media in the country will be regulated and can face action 
 for "violations" under an amended law that Government plans to bring, if so, 
 the details thereof; 
(b) whether Government proposes to bring digital news portals at par with 
 newspapers, if so, the details thereof; 
(c)  whether digital news publishers have to apply for registration within 90 days of 
 the law coming into effect; 
(d) whether the journalists associated with digital media will also be accredited; 
 and 
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(e)  whether Government also proposes to simplify the process of registration of 
 newspapers, if so, the details thereof? 

 
THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH 
THAKUR) : (a)to (e) A statement is laid on the Table of the House.  

 
Statement 

 
(a) to (c) The Government has notified Information Technology (Intermediary 
Guidelines and Digital Media Ethics Code) Rule, 2021 under the Information 
Technology   Act, 2000 on 25th  February, 2021which inter-alia provides for adherence 
to a Code of Ethics by publishers of news and current affairs on digital media and 
publishers of online curated content (OTT Platforms). Code of Ethics for publishers of 
news and current affairs on digital media  includes the  (i) Norms of Journalistic 
Conduct of the Press Council of India,  (ii) Programme Code under Cable Television 
Networks Regulation Act, 1995 and  (iii) not publish or transmit content which is 
prohibited under any law for the time being in force.  
 The Rules also provide for a three-level Grievance Redressal Mechanism to 
address complaints/grievances relating to violation by digital news publishers  of the 
Code of Ethics and taking action thereupon. 
 There is no requirement for registration by the digital news publishers. Under IT 
Rules, 2021 they have to furnish information in specified format to the Ministry for 
communication and coordination purposes.  
 
(d) The Central Media Accreditation Guidelines, 2022 inter alia provides for 
accreditation of journalists of digital news publishers.  
 
(e)  The office of Registrar of Newspapers for India (RNI) has taken several initiatives 
for streamlining the process of registration and title allotment for newspapers, 
including steps for rolling out an Automation Project of RNI enabling automated title 
verification and registration, a special drive to bring down the pendency of 
applications, identification of inactive titles and defunct publications, establishment of 
a dedicated enquiry and facilitation cell, placing explainer videos on title verification 
and registration on its website and YouTube platforms, and enabling physical and 
online meetings of publishers for addressing queries and grievances of applicants, 
etc. 
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ी जुगलिंसह लोखंडवाला : सभापित महोदय, मुझे अपना न पूछने का अवसर देने के िलए 
आपका बहुत-बहुत धन्यवाद।  
 सभापित महोदय, म माननीय मंतर्ी जी से यह पूछना चाहता हंू िक िडिजटल लैटफॉमर् के 
माध्यम से काफी सारी फेक न्यज़ू आती ह। क्या माननीय मंतर्ी जी ने उसके बारे म आगे कुछ सोच 
रखा है? क्या उन्ह ने इस पर कुछ ऐक्शन िलया है?  
 
ी अनुराग िंसह ठाकुर :  सभापित जी, आईटी रू स के अनुसार जहा ँपर भी यह लगता है िक 
कोई ऐसी खबर, जो देश को तोड़ने के िलए हो, देश की रक्षा, सुरक्षा को बािधत करती हो या म 
और भय फैलाने वाली हो, हमने उस पर आईटी एक्ट के िनयम 69, क्लाज़ 'ए' के अतंगर्त 
कायर्वाही की है। हमने यह कायर्वाही समय-समय पर की है। महोदय, ऐसे चैन स, जो देश के 
िखलाफ मुिहम चलाते थे, दुिनया भर म और देश के अंदर भय और म फैलाने का या समाज को 
तोड़ने का काम करते थे, हमने उन पर भी कायर्वाही की है। यू ूब के ऐसे 104 चैन स को बदं 
िकया गया है और 45 इनिडिवजुअल वीिडयोज़ को भी ितबिंधत िकया गया है। सर, हम उनको 
िलखते ह और िफर आगे वे कायर्वाही करते ह। फेसबुक के ऐसे चार एकाउंट्स और दो पो ट्स 
बदं की गई ह। महोदय, इं टागर्ाम के ऐसे तीन एकाउंट्स, िट्वटर के पाचँ एकाउंट्स और 
ऑिडयो टर्ीिंमग म तीन पोडका ट चैन स ह। इसके साथ ही म ऐ स के िलए भी यह बताना 
चाहता हंू िक जो अलग-अलग ऐ स थीं, ऐसी दो ऐ स पर और छह वेबसाइट्स के िखलाफ आईटी 
एक्ट के 69 (ए) के अतंगर्त  कायर्वाही  करने  के  िलए सरकार ने पहले भी कदम उठाए ह और 
अगर जरूरत पड़ी तो भारत की रक्षा, सुरक्षा के िलए भिव य म ऐसे कदम उठाने म कहीं पर भी 
कोई कमी नहीं आएगी - म इस बात का माननीय सद य को िव वास िदलाना चाहता हंू। 
 
ी राकेश िसन्हा : सभापित महोदय, िडिजटल माध्यम  म, खास कर फेसबुक पर कुछ 
ऐसी..( यवधान).. 
 
MR. CHAIRMAN:  Please ask the question. 
 
ी राकेश िसन्हा : म माननीय मंतर्ी जी को यह बताना चाहता हंू िक िडिजटल माध्यम  म कुछ 
ऐसी ऐड्स और कुछ ऐसे समाचार आते ह, जो नई युवा पीढ़ी को भटकाने का काम करते ह। 
महोदय, इसम खासकर सेक्स सिटर्क चीज़ आती ह। सभापित महोदय, म आपके माध्यम से 
माननीय मंतर्ी जी से जानना चाहता हंू िक सरकार इनको रोकने के िलए क्या कर रही है, क्य िक 
नई पीढ़ी पर इनका बुरी तरह से असर पड़ रहा है।  
 
ी अनुराग िंसह ठाकुर :  सभापित महोदय, अगर िनयम के बाहर कोई भी ऐसी एडवरटाइज़मट 
होती है, तो उस पर समय-समय पर िनयमानुसर कायर्वाही करने के िलए उन्ह नोिटस भी िदया 
जाता है। सर, आईटी रू स म इसके दो िह से ह। एक िह सा तो न्यज़ू वाला है और दूसरा िह सा 
ओटीटी म कंटट वाले पाटर् पर आता है। अगर ऐसा कोई ोगर्ाम है, तो उस पर भी अलग-अलग 
एज गर्ुप के िलए अवसर िदए गए ह। यह यिूनवसर्ल है। इसम तीन साल से ऊपर, सात साल से 

[ 22 December, 2022 ] 95



ऊपर, तेरह साल से ऊपर, सोलह साल से ऊपर और इससे ऊपर एड ट वाला एज गर्ुप आता है। 
हर कोई अपना चैनल चुन सकता है िक उसको कौन और िकस एज गर्ुप का बच्चा देख रहा है। 
इसम एक आिर्टि टक ीडम भी है िक वे अपने पक्ष को िदखा भी सकते ह और जो ोता है, देखने 
वाला दशर्क है, उसे भी एक ओपन च्वाइस िमलती है िक वह क्या देखना चाहता है। इस तरह से 
दोन  के िलए एक ीडम होती है। महोदय, इसके साथ ही साथ कायर्वाही करने के िलए िनयम 
और कानून भी वैसे बनाए गए ह और उन पर समय-समय पर कायर्वाही भी की गई है। यिद भिव य 
म आपके संज्ञान म ऐसा कोई ोगर्ाम आए, तो उसके िखलाफ भी कायर्वाही की जाएगी।   
 
ी सभापित : ीमती सीमा ि वेदी, आप अपना न पूिछए। 

 
ीमती सीमा ि वेदी : सभापित महोदय, म आपके माध्यम से माननीय मंतर्ी जी से जानना चाहती 
हंू िक उ र देश म यू ूब अथवा फेसबुक के माध्यम से..( यवधान).. 
 
MR. CHAIRMAN:  Please ask the question. 
 
ीमती सीमा ि वेदी : िकतने मुकदमे कायम हुए ह और उन पर अभी तक िकतनी कायर्वाही हुई 
है?  
 
ी अनुराग िंसह ठाकुर :  सभापित जी, उ र देश म िकतने पेिसिफक मुकदमे कायम हुए ह, म 
इसके बारे म अभी नहीं बता पाऊंगा, क्य िक यिद राज्य म ऐसी कोई कायर्वाही हुई है, तो हम 
उसकी जानकारी ा त करके माननीया सासंद को पहंुचाने का हर सभंव यास करगे।       

 
1.00 P.M.                                                                         
 
MR. CHAIRMAN: Q. No. 177 - Shrimati Rajani Ashokrao Patil; not present. 
 

* 177. [The questioner was absent.] 
 
*177. SHRIMATI RAJANI ASHOKRAO PATIL: Will the Minister of LAW AND JUSTICE 
be pleased to state: 
 

(a)  whether Government intends to introduce a system for registering live- in 
relationships; 

(b)  if so, the details thereof and if not, the reasons therefor; 
(c)  whether Government intends to provide a set of protections for people in live-

in relationships; 
(d)  if so, the details thereof and if not, the reasons therefor; 

96 [RAJYA SABHA]



(e) whether Government intends to recognize non-heterosexual live-in 
relationships; and 

(f)  if not, the reasons therefor? 
 
TH MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (PROF. S.P. 
SINGH BAGHEL): (a) to (f) A Statement is laid on the Table of the House. 
 

Statement 
 

(a) to (f)  In so far as the protection of  people in live-in relationships are concerned, 
‘the Protection of Women from Domestic Violence Act, 2005’ (PWDVA)  provides for  
protection of the rights of women who are victims of violence of any kind occurring 
within the family and for matters connected therewith or incidental thereto. As per 
sub-section (f) of section (2) of the aforesaid Act ‘domestic relationship’ means 
relationship between two persons who live or have, at any point of time, lived together 
in a shared household, when they are related by consanguinity, marriage, or through 
a relationship in the nature of marriage, adoption or are family members living 
together as a joint family”. The Hon’ble Supreme Court and other Hon’ble Courts in a 
number of judgements have held the view that ‘live-in-relationship’, which are in the 
nature of marriage are covered under the provisions of PWDVA. In  Navtej  Singh  
Johar and Ors Vs Union of India and Ors (Writ Petition(Criminal) No. 76 of 2016) the 
Supreme Court  held that consensual sexual acts of adults in private is constitutional.  
 
MR. CHAIRMAN:   Question Hour is over. Hon. Members, the House stands 
adjourned till 2.00 p.m. 
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are 
available as Part -I to this Debate, published electronically on the Rajya Sabha 
website under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise] 

 
The House then adjourned for lunch at one of the clock. 

 
 

The House reassembled after lunch at two minutes past two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 
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GOVERNMENT BILLS 
 

The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022 
 

MR. DEPUTY CHAIRMAN:  Shri Arjun Munda to move a motion for consideration of 
the Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.   
 
जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा) : उपसभापित महोदय, म ताव करता हँू : 
 
"िक तिमलनाडु राज्य की अनुसूिचत जनजाितय  की सूची को सशंोिधत करने के िलए सिंवधान 
(अनुसूिचत जनजाितया)ं आदेश, 1950 का और सशंोधन करने वाले िवधेयक पर, लोक सभा 
ारा पािरत रूप म, िवचार िकया जाए।" 

 
ी उपसभापित : माननीय मंतर्ी जी, क्या आप इस िबल के बारे म कुछ बताना चाहगे? 

 
ी अजुर्न मंुडा : सर, अभी िड कशन शुरू करवा दीिजए, म अतं म जवाब दँूगा। 

 
The question was proposed. 

 
MR. DEPUTY CHAIRMAN:  Shri G.V.L. Narasimha Rao, to speak in Telugu.   
 
SHRI G.V.L. NARASIMHA RAO (Andhra Pradesh): Thank you, Sir, for the 
opportunity.  The present Constitution Amendment Bill, on which I am speaking, 
pertaining to Tamil Nadu, provides for inclusion of two communities, Narikoravan and 
Kurivikkaran.  These two communities are being included in the List of Scheduled 
Tribes from Tamil Nadu by making an entry in the Constitution (Scheduled Tribes) 
Order of 1950.  Sir, let me comment on the Bill and the communities that are being 
included in this list and how significant it is towards social empowerment and social 
inclusion.  These two tribes are in a very, very small number. It is a very small 
community of 27,000 people.  By including even such a small community through an 
amendment to the Constitutional Order, this Government is clearly sending a signal to 
the people of this country that Sabka Saath, Sabka Vikas, Sabka Vishwas is an 
egalitarian principle and that it is not looking at vote bank politics.  For a State of the 
size of Tamil Nadu, which has maybe seven crore people, which is a very large State, 
27,000 is a very small number.  This particular Amendment Bill clearly is an expression 
of hon. Prime Minister Narendra Modi ji's commitment to the welfare of marginalized 
sections which have so far been neglected.   
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 I congratulate the hon. Prime Minister and the hon. Minister of Tribal Affairs 
because we are seeing a large number of such constitutional amendments in this 
House.  Only a week ago I think we saw inclusion of certain communities in the list of 
Scheduled Tribes in the State of Uttar Pradesh.  Those communities were considered 
more appropriate to be in the list of STs.  They have been deleted from the SC Order 
and included in the Scheduled Tribes.  Today, we are looking at three such 
constitutional amendment Bills in respect of the States of Tamil Nadu, Karnataka and 
Himachal Pradesh.  I would like to once again emphasise the commitment of the hon. 
Prime Minister and the Government to the welfare of marginalized and vulnerable 
sections.  In respect of my home State of Andhra Pradesh, I would like to make a few 
points which people will better understand and appreciate in the native language.  
 *"Sir, in Andhra Pradesh also, the Union Government has sanctioned several 
‘Eklavya’ schools for the welfare of the Tribals. We all know about the efforts of our 
former Prime Minister, Shri Atal Behari Vajpayee, who was PM from 1998 to 2004, he 
formed a separate ministry for the welfare of tribals. He took decisions for the 
development of tribals and ensured justice for them. Today, we have an eminent and 
experienced tribal woman as the President of our country, which is the top most 
constitutional post in our country. This is a matter of pride and honour for all of us. 
 There is a demand from Andhra Pradesh to include ’Boya’ And ‘Valmiki’ 
communities in the list of Scheduled Tribes, for the last several decades. Similarly, 
there is a demand from these communities in Telangana for their inclusion in the list of 
Scheduled Tribes. In Karnataka, ‘Boya’ and ‘Valmiki’ Communities have ST status. 
Though communities in some districts of Telugu States enjoy ST status, it is not 
applicable throughout these States. 
 This matter was referred to on previous occasions. I request hon. Minister to 
examine this demand. Many political parties make promises but only the BJP do 
justice to the people. In Karnataka, the BJP Government fulfilled its promise by 
including some Communities in the list of STs. In Uttar Pradesh also, we did a similar 
exercise. Wherever we have double engine Government, (where State Government is 
also of BJP), social justice is being done to all Communities. And through this august 
House, I appeal to Communities to acknowledge this fact.  
 Due to lack of understanding and doubts in the minds of the people, some 
political parties try to mislead the public. If we want to extend ST reservation to any 
community, that can be done only by amending constitutional order. But when we 
come to backward classes, we have a separate list for State and the Centre. If any 
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community should be included in ST list to extend social Justice, it would be done by 
the Union Government. If reservations are to be provided in Central Government Jobs 
and Central Government run educational institutions, it would be done by the Union 
Government. If the reservation needs to be given in State Government Jobs and State 
Government run educational institutions, that is the responsibility and authority of the 
State Government. But on many occasions, some political parties try to mislead 
people by saying that it is the responsibility of the union Government to provide 
reservations for backward classes in the State. ‘Kapu’ Community in Andhra Pradesh 
was misled in similar manner. Yesterday, in a reply to a question in the Parliament, it 
was made clear that it is the responsibility of the State Government to extend BC 
reservation to ‘Kapu’ Community and the Union Government has nothing to do in this 
issue. It is in the purview of the State Government to provide reservation in State 
Government Jobs. I am saying this to clarify doubts of the people. 
 If we come to the rights of adivasis, the Constitution of India is providing 
political reservation to SCs and STs. In many regions, some men are marrying tribal 
women to indirectly enjoy the benefits extended to scheduled tribes. We need to 
examine this reality."  

People belonging to non-tribal castes and non-tribes marry tribal women, 
make them MLAs and MPs, and indirectly enjoy the benefits of political 
empowerment. 

*"We see that instead of tribal women, persons who are marrying them are 
enjoying the benefits meant for tribals. We should think about ways to stop such 
practices.  
 In tribal areas, there is no provision to buy land or properties belonging to 
tribals by non tribals. Here also, marriage route is being taken by non-tribals to enjoy 
properties of tribals. Though the property is in the name of tribal women, these non-
tribal husbands are taking control of those properties. There is a need to check such 
malpractices so that only real beneficiaries enjoy the intended benefits. 
 Similarly, there is provision for reservation for scheduled Tribes. For example, 
in Andhra Pradesh, tribals live in plains as well as hilly regions. Tribals who live in large 
number in plain regions often demand for reservation of assembly or Parliamentary 
Constituency, and seek proper representation and political empowerment. They 
frequently make complaints of under representation in these areas. As tribal 
empowerment is one of the main functions of Ministry of Tribal Affairs."   
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Plains versus hilly region.   I would like to draw even the attention of the hon. 
Minister for Tribal Affairs to the reservation of seats for tribals in plain areas versus hilly 
areas.  What are the current guidelines being used by the Delimitation Commission at 
the time of reservation of seats? 
 *"I bring this important point to the notice of honorable Minister Shri Arjun 
Munda. Similarly, in some places where tribal population is quite low, for example in 
northern districts of Andhra Pradesh, ‘Velama’ Community is in large number, but 
those assembly seats are being reserved for STs. This Community is a backward 
Community, which include ‘Pulinati Velamas’ and other Communities. In this context, 
they seek political representation and they question reserving these Assembly seats 
for tribals though they are in very small number. They see some political motive 
behind such reservations and they express their objections and apprehensions."  

In this regard, I would like to request the hon. Minister to, in future, consider 
the guidelines being adopted by the Delimitation Commission in reservation of seats 
for tribes and Scheduled Castes.  And whether that is being done in accordance with 
any valid statistical data or is there a political motive behind this?  In some areas, 
there is a political angle.  This is what some people, some communities allege.  
*"Therefore, I request that this issue should be looked into. Reservation should not 
be confined to Jobs and education but it should be extended to political sphere as 
well. I request honorable Minister o ensure in political reservations to these 
Communities." 
 In Narendra Modi’s Government, new empowerment is being provided for STs, 
which is giving new encouragement. As a result, tribal youth and tribal women are 
coming forward to participate in economic activities.  
 "There is a social angle as well to this issue. Chairman sir, when it comes to 
religion. Tribals are being lured to convert their religion. " Certainly, our Constitution 
allows religious conversion on voluntary basis.  ...(Time-Bell rings.)...  I would just 
take a minute hon. Deputy Chairman, Sir.  *"Tribal conversions are being done by 
using coercive measures and financial inducements. To discourage such 
conversions, there is a need to see what should be the status of reservations in such 
cases. Presently, as per provisions there is no change in reservation status even if 
tribals convert to other religions. I request the Honourable minister to review those 
provisions."   
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Sir, one final point. There is an attempt to create what is called a 'tribal 
religion'.  A lot of people are being forced to think that they belong to a separate 
religion when, in fact, most of them practice Hinduism as a religion.  

Sir, so, I think, there is an attempt by some vested-interest groups to really 
change their categorization. ...(Time Bell rings.)... So, I would like the hon. Minister 
also to examine this issue and ensure that there is a complete social harmony among 
the Scheduled Tribes in the country.  
 
MR. DEPUTY CHAIRMAN: Please.  Please conclude.  
 
SHRI G.V.L. NARASIMHA RAO: Thank you very much, Sir, for the opportunity.  I 
support the Bill.  
   
MR. DEPUTY CHAIRMAN: Now, Shri Ryaga Krishnaiah to speak in Telugu.  
 
SHRI RYAGA KRISHNAIAH (Andhra Pradesh): Respected Deputy, Chairman, Sir, I 
want to speak in Telugu. *"On behalf of our party, we support this Bill. We support 
this Bill outrightly. The Tamil Nadu Government recommended for inclusion of some 
tribes in their State after proper examination, and we welcome this step. Similarly, 
other States also recommended for such inclusions from their States.  Therefore, 
whenever such demands are there, that must be examined thoroughly by National 
Commission for Scheduled Tribes and see for the validity of such recommendations. 
By doing so, we can find a solution to these pending demands. Firstly, I would like to 
congratulate Shri Narendra Modi and BJP for electing a tribal woman to the highest 
constitutional post of our country. This is a historic moment and a matter of great 
honour. This will promote integrity and nationality of our country. At the same time, 
this step will boost the morale of tribals. They are happy to find an opportunity to 
occupy the highest position in the Country. I congratulate BJP for taking this initiative. 
 On this occasion of amending Constitution Order, I would like to highlight 
problems faced by tribals in our country, even after 75 years of independence. 
Though State and Central Government are taking steps, tribals are still lacking in 
education. Because they inherited backwardness for generations due to illiteracy, 
innocence, superstitions and their unique culture. As a result, they suffer acute 
poverty. It is the responsibility of modern civilized society to uplift them from poverty 
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and backwardness. We need to provide good education and health facilities to 
eradicate poverty amongst tribals.  
 Education is very important.  The Central Government has come up with 
‘Eklavya’ schools for the education of tribals. But 50 per cent of teacher posts are 
vacant. Similarly, schools run by State Government for tribals in remote areas and 
forest areas do not have adequate number of teachers due to poor road connectivity. 
If additional incentives are granted to these teachers in line with doctors and other 
employees, they will be encouraged to teach in tribal areas. There are schools for 
name sake, but there are no teachers. As a result, though the Government is 
providing facilities, education is not being promoted amongst tribals. Drop-outs are at 
the levels of schools and colleges, which is not bringing many tribals to the university 
education. We need to think about promotion of PG education and professional 
courses for tribals. The Union Government should review the situation and constitute 
a commission to study this aspect. In villages and hamlets, both boys and girls are 
studying up to class 10 only, and they drop out of further education. There are two 
reasons for this drop outs. Though they are getting fee reimbursements through 
scholarships, it is not enough. Girls should have separate colleges and hostels. The 
manner in which there are girls’ hostels in both Andhra Pradesh and Telangana, we 
should have similar hostels for girls at national levels throughout the country. This will 
ensure education for girls with safety and security. In this direction, hon. Minister and 
Union Government should take steps.  
 

(MR.CHAIRMAN in the Chair.) 
 

Tribals are children of this country; we should bring them at par with the developed 
communities of our Society. This is the moral responsibility of any democratic 
Government. When this Government can elevate a tribal woman to the post of 
President of this country, they should also think about welfare and upliftment of 12 
crore tribals. Because even after 75 year of independence, they are deprived of all 
round development, because tribals are rich in inquisitive knowledge, creativity and 
research oriented thought process. We should use their intelligence for the 
development of our society and our country. There is a need to use tribals' knowledge 
to make our country a leading economy in the world. In this direction, we should 
provide, more Gurukuls, colleges and hostels so that tribal children can get proper 
higher education and drop-outs can be checked. Also pre-matric and post matric 
scholarships are very low. There is a need to enhance those scholarships. I would like 
to bring this matter to the notice of the Union Government.  
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 Similarly, tribals are being given limited fellowships in research programs. If 
they are provided with more fellowships on the basis of saturation, more tribals can 
be part of our research education. If we look at health status of tribals, they still 
depend on traditional methods of treatment. Government hospital and medicines are 
not in reach of tribals. As they reside in remote areas with poor road connectivity, 
doctors also do not show any interest to work there. That’s why these tribals still 
depend on ancient methods of treatment. Therefore, we should make efforts to 
provide updated scientific treatment and medicines to tribals.  The Government 
should take steps to provide better road connectivity so that doctors can reach 
remote areas without much difficulty. Also, doctor should be granted more incentives 
to serve in rural and remote areas for providing modern medical facilities to our tribals. 
Education and health are primary responsibilities of the Government. Therefore, I 
request the Government to take steps in this direction. 
 Similarly, even after 75 years of independence, our tribal brothers are suffering 
from poverty as they still depend on traditional methods of agriculture. There is a need 
to provide modern agricultural equipments to them. Machines should be provided 
with subsidies. If we give 100% subsidy, only then they can use tractors and other 
equipments. Agriculture scientist should visit these areas to teach modern agriculture 
methods. It is the responsibility of the Government to bring tribals to mainstream, only 
then, we can eradicate their poverty. 
 Second point is about market. There is market exploitation for tribals. Tribals 
do not go to market and local businessmen exploit trbials by buying their products at 
lower rates and sell at higher prices. In this market, only middle men are pocketing 
hefty profits. Therefore, the Governments should take steps to check market 
exploitation of tribals.  
 Another important point, the Government is providing reservation to tribals in 
education and jobs. Tribals' participation is very low in private sector. Therefore, 
reservation should be provided in private sector for SC, ST and OBCs. That will 
provide more job opportunities to them.  Similarly, in judiciary, we do not have STs in 
High Courts and Supreme Court. Therefore, we should provide reservation for STs 
and SCs in higher judiciary. I make this request through you to the Government. 
Tribals are being pressurised by the Forest and Police Departments."                                                   
 
MR. CHAIRMAN:  Now, Statement by the Minister, Dr. Mansukh Mandaviya. 
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STATEMENT BY MINISTER - contd. 
 

Covid pandemic and steps taken by the Government of India 
 

वा थ्य और पिरवार क याण मंतर्ी (डा. मनसुख मांडिवया) : चेयरमनै सर, कोिवड-19 महामारी 
आज तक दुिनया के वा थ्य और आजीिवका को भािवत कर रही है।  िपछले तीन वष  म वायरस 
की िनरंतर बदलती कृित ने वैि वक वा थ्य के िलए एक खतरा पैदा कर िदया है, िजसने 
लगभग हर देश को भािवत िकया है। 
 िपछले कई िदन  से पूरी दुिनया म कोिवड-19 के केस  म वृि  दजर् की जा रही है, लेिकन 
िपछले एक साल से भारत म कोिवड केस  म सतत कमी दजर् होती िदख रही है।  वतर्मान म त्येक 
िदन औसतन 153 कोिवड के नए केस पूरे देश म दजर् हो रहे ह, जबिक पूरी दुिनया म ितिदन 
5.87 लाख कोिवड के नए केस दजर् हो रहे ह।  जापान, साउथ कोिरया, य.ूएस.ए., ासं, गर्ीस, 
इटली जैसे देश  म कोिवड-19 के केस  म और कोिवड से मृत्यु की सखं्या म सत  वृि  देखी जा 
रही है।  िपछले कई िदन  से मीिडया म भी चीन म बड़ी तादाद म कोिवड के केस और कोिवड मृत्यु 
की खबर छप रही ह। 
 माननीय धान मंतर्ी जी के नेतृत्व म वा थ्य एवं पिरवार क याण मंतर्ालय ने proactive, 
pre-emptive, whole of Government and whole of Society approach के साथ शुरू से ही 
कोिवड-19 महामारी का मनेैजमट िकया है और इनके बहुत अच्छे पिरणाम भी हम िमले ह। 
 तकनीकी सहायता के अलावा, भारत सरकार ने नेशनल हे थ िमशन, राज्य आपदा 
ितिकर्या कोष, Emergency COVID Response Packages और धानमंतर्ी आयु मान भारत 
हे थ इं ा टर्क्चर िमशन इत्यािद से राज्य  को िव ीय सहायता दान करके राज्य  को कोिवड 
के िखलाफ लड़ाई के उनके यास  म लगातार सहायता दान की है। 
 केन्दर् सरकार और राज्य सरकार  ने साथ िमलकर 220.02 करोड़ कोिवड वैक्सीन के 
टीके लगाकर कीिर्तमान रचा है, िजसम पातर्ता वाली 90 ितशत आबादी को दोन  टीके लग चुके 
ह और 22.35 करोड़ आबादी को ीकॉशन डोज़ भी दी जा चुकी है। 
 कोिवड-19 के िनयमन म चल रहे लगातार यत्न  के अंतगर्त और िव व म बढ़ रहे कोिवड 
के केस  को देखते हुए केन्दर्ीय वा थ्य मंतर्ालय वैि वक ि थित पर नजर रख रहा है।  कोिवड-19 
के बदलते वेिरयट से सावर्जिनक वा थ्य के सामने जो चुनौती पैदा हो रही है, उस पर सरकार 
सत  कदम उठा रही है।  राज्य  को भी थानीय तर पर सामुदाियक िनगरानी बढ़ाने के िलए 
और कोिवड को िनयंितर्त करने के िलए सलाह दी जा रही है। 
 राज्य  को जीनोम िसक्विंसग बढ़ाकर सभी पॉिज़िटव केस  की जीनोम िसक्विंसग करने 
की सलाह दी गई है, िजससे अगर देश म कोई नया वेिरयट आता है तो समय से उसकी पहचान 
कर सावर्जिनक वा थ्य के िलए कदम उठाए जा सकते ह।  आने वाले त्योहार और नए साल को 
ध्यान म रखते हुए राज्य  को सतकर्  रहकर लोग  का मा क पहनना, हड्ज़ सैिनटाइज़ करना, 
रेि परेटरी हाइजीन का ख्याल रखना और सामािजक दूरी बनाए रखने की जागरुकता लानी 
चािहए। 
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 राज्य  को कोिवड वैक्सीन की ीकॉशन डोज़ बढ़ाने और लोग  को ीकॉशन डोज़ की 
अहिमयत के ित जागरूकता लाने के िलए भी कदम उठाने चािहए।  अंतररा टर्ीय हवाई अ  पर 
िवदेश से आने वाले हवाई याितर्य  की 2% कोिवड RTPCR random sampling भी की जा रही 
है। 
 माननीय धान मंतर्ी ी नरेन्दर् मोदी जी के समथर् नेतृत्व म भारत पहले से ही अमल म 
"Test-Track-Treat-Vaccination-Covid appropriate behaviour का पालन" नीित के साथ 
कोिवड मनेैजमट करता रहा है और उसे हम आगे भी चाल ूरखगे। 
 इस वैि वक महामारी के िनयमन, िनयंतर्ण के िलए हम सकंि पत ह और इसके िलए सभी 
आव यक कदम उठाए जा रहे ह। 
 म सदन के सभी सद य  से सरकार के इन यास  म सहयोग चाहता हँू।  सभी माननीय 
सद य लोग  के बीच म जागरूकता लाएँ िक वैि वक महामारी अभी पूरी तरह से खत्म नहीं हुई है 
और कोिवड वैक्सीन का ीकॉशन डोज़ लगाने के उपरातं सभी को सतकर्  रहकर कोिवड 
ोटोकॉल का पालन करना चािहए। 

 हमारा दु मन कोिवड वायरस समय-समय पर अपना वरूप बदल रहा है और हम एक 
साथ िमलकर दृढ़ सकं प के साथ उसके िखलाफ अपनी सामूिहक लड़ाई जारी रखने की लगातार 
जरूरत है, धन्यवाद। 
 
ी राघव च ा (पजंाब) : महोदय, म आपका धन्यवाद करता हंू िक आपने मुझे क्लैिरिफकेशन 
पूछने का मौका िदया। मेरा यही िवषय रूल 267 के अंतगर्त था। आज माननीय वा थ्य मंतर्ी जी 
सदन म बयान दे रहे ह, म उनके बयान का वागत करते हुए दो बात रखना चाहता हंू। पहला यह 
िक चाइना से जो वीिडयोज़ और न्यज़ू िरपोट्सर् सामने आ रही ह, वे य ह िदखा रही ह िक 
वैक्सीनेशन होने के बाद भी - आपका वैक्सीनेशन का टेटस जो भी हो, उसके बाद भी यह 
वायरस लगातार हमला कर रहा है और जो त वीर आ रही ह, व ेिदखा रही ह िक चाइना का हे थ 
िस टम पूरी तरह से ओवर हे म हो गया है। इसके िलए हमारी क्या ेपेयडर्नेस है, उसके बारे म 
बताएं।  
 मेरा आिखरी वाइंट यह है िक अंगेर्ज़ी म एक कहावत है, ‘Prevention is better than 
cure.’ अगर हम चाइना से आने वाली लाइट्स को बनै कर द, उन पर रोक लगा द तो कम से 
कम जो सबसे ज्यादा इफैक्टेड कंटर्ी है, वहा ंसे आवाजाही बन्द हो जाएगी, तो बहुत चीज़ ि वट 
हो सकती ह, यह मेरा माननीय वा थ्य मंतर्ी जी को सुझाव है।     
      
SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, the last line of the Minister’s 
statement conveys something: “Our enemy is changing with time and we need to 
continue our collective fight against it with perseverance and determination.” Yes, Sir, 
the pandemic has infected the people even after two doses of vaccine and one more 
booster dose. I would like to know whether the Government is prepared to face the 
incoming pandemic, the nature of it and the methods to face it. Since it is mostly 
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related with lungs, are we prepared with enough oxygen, Remdesivir or anything of 
that sort? Is the Government prepared to tackle it?       
     
SHRI MOHAMMED NADIMUL HAQUE (West Bengal): Mr. Chairman, Sir, the Ministry 
of Health is doing a very commendable job and it is very much appreciated that they 
are taking steps. I have a few suggestions to make. There should not be any shortage 
of oxygen. I am sure, all the Ministries and the States and the Centre are looking into 
it. The migrant population last time suffered a lot. Steps should be taken so that the 
scenario is not repeated. There should be an increase in health professionals and also 
some financial help given to the States. Lastly, we all are responsible citizens. It is our 
duty also to make sure that all the Covid protocols are followed. सर, इस बार मत 
बोिलएगा िक थाली बजाओ। Thank you, Sir. 
       
MR. CHAIRMAN: I can tell you hon. Members that during my two visits abroad as 
Vice-President of India and Chairman of this House, the good work of the Union 
Health Minister fell in my ears. It was very wholesome to note that. Imagine the largest 
democracy on earth with more than two billion vaccinations, all available to citizens by 
way of certification digitally, is something which even the most developed nation has 
not been able to achieve! 
 
SHRI G.K. VASAN (Tamil Nadu): Sir, I am very thankful to the Government and the 
Minister. Even the wealthy countries with a population of 20-25 crore were struggling 
to combat the Covid-19. India with 130 crore population, it was a dream come true. 
We were able to combat Covid in all our States. I would like to tell the Minister that in 
the last Covid time, even in cities, the educated people were not able to follow the 
guidelines, the awareness of which was given by the Governments. This time, not 
only in the cities, but also in the districts and villages, awareness should be given 
more emphasis so that the people follow the guidelines.           

 
डा. मनसुख मांडिवया : सभापित महोदय, मने जो टेटमट दी है, उस पर क्लैिरिफकेशन पूछते 
हुए राघव च ा जी ने कहा िक चीन म िजस तरह से मीिडया न्यज़ू बन रही है और िजस तरह से 
वहा ंबीमारी फैल रही है, उसको देखते हुए चीन से जो भी लाइट्स आती ह, उनकी टैिं टग की 
जानी चािहए।  सर, हम इस िवषय पर बहुत जागरूकता से काम कर रहे ह।  आज के िदन चीन से 
िहन्दु तान डायरेक्ट लाइट नहीं आती है, लेिकन वाया होकर आती है।  जैसे दुिनया म केसेज़ 
बढ़ने लगे ह, तो हम िपछले दो साल से बे ट कोिवड मनेैजमट का भी अनुभव रहा। कोिवड के िलए 
क्या-क्या ि कॉशन लेनी चािहए, तो म हे थ िमिन टर होने के नाते सारी दुिनया के साथ लगातार 
बात कर रहा हंू, ड यएूचओ से बात कर रहा हंू, िजससे यह पता चलता है िक कोिवड कर्ाइिसस 
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कौन-सी िदशा म आगे बढ़ रहा है, उसको आगे देखते हुए जो भी ि कॉशन लेने की आव यकता 
है, वह ऑलरेडी हमने लेनी चाल ूकर दी है।  आज ाइमरी टेज पर न केवल चीन से, कहीं से भी 
यहा ं टैर्वलसर् आते ह, हमने दो परसट रैन्डम स पिंलग करना ऑलरेडी चाल ूकर िदया है और 
आने वाले िदन  म उसको धीरे-धीरे आगे बढ़ाकर आव यकता के अनुसार क प सरी करना पड़े, 
तो क प सरी भी करगे। हम दोन  चीज़  को देखना है।  देश म कोई अननोन वायरस न घुस पाए 
और टैर्विंलग म बाधा भी न हो,  इन दोन  चीज़  को देखते हुए हम उस िदशा म काम कर रहे ह, 
तािक देश म कोई नया विेरएंट न आ जाए।  तीसरा, ितरुची िशवा जी ने कहा िक क्या तैयारी है - 
ऑक्सीजन है या नहीं है, क्या कोई िदक्कत होगी? हमारे स माननीय तीन सासंद  ने राज थान से 
मुझे पतर् िलखा।  उन्ह ने मुझे यह कहा िक राज थान से 'भारत जोड़ो यातर्ा' पास हुई है और कई 
लोग इस यातर्ा म शािमल भी हुए।  उसम शािमल होने के बाद व ेपॉिज़िटव पाए गए। िहमाचल 
देश के स माननीय मुख्य मंतर्ी भी इस यातर्ा म भाग लेने के बाद पॉिज़िटव पाए गए। उन्ह ने मुझे 
यह कहा िक उसके िलए ि कॉशन लेनी चािहए, आपको उसके िलए कुछ न कुछ करना चािहए।  
मेरी एक िज मेवारी बनती है िक म राज्य के मुख्य मंतर्ी को िलखंू और जो यातर्ा कर रहे ह,  उसके 
कन्वीनर को भी िलखंू िक कोिवड ोटोकॉल का पालन कर।  म पोिलिटक्स म नहीं जाना चाहता 
हंू, लेिकन हे थ िमिन टर होने के नाते मेरा यह दाियत्व है िक देश म कोिवड न फैले, उसके िलए 
म जागरूकता से काम करंू। मने काम करने की कोिशश की, लेिकन खास लोग थे, म क्या करंू?  
मने बोल िदया, तो खास लोग  के फेवर म लोग िनकल पड़े और उन्ह ने मुझ पर तथा धान मंतर्ी 
जी के बारे म भी िट पणी की, वह अलग बात है।  जब से कोिवड चाल ूहुआ, फ टर्, सेकड वेव और 
थडर् वेव, अभी थडर् सजर्, वह वेव नहीं थी, हमने कभी कोिवड कर्ाइिसस पर पोिलिटक्स नहीं की थी 
और न ही हम करना चाहते ह।  आज देश म हर हॉि पटल म और जो बड़े हॉि पट स ह, उनम 
पीएसए ऑक्सीजन लाटं लगाया है।  म रेग्युललीर् िमिन टर्ी से हर 15 िदन म िर य ूकरता हंू िक वह 
लाटं चाल ू है,  क्य िक उसको चलाने के िलए भी बहुत ज्यादा खचर् होता है और हॉि पटल की 
िरक्वायरमट कम होती है, तो अनयू ड पड़ा रहता है।  हम समय पर उसका उपयोग कर पाएं,  
इसिलए हमने रेग्युललीर् उसका फॉलो-अप भी िलया है और फॉलो-अप लेने के बाद मेरे सजं्ञान म 
आया िक इस लाटं को चलाने म ज्यादा खचर् है, हॉि पटल की िरक्वायरमट कम है, तो क्या कर? 
मने यह कहा िक आप इसको पीपीपी मोड से िकसी को चलाने के िलए दे द, तािक वह उसम बनने 
वाली ऑक्सीजन का उपयोग करके दूसरी जगह पर बेचे और उसको अच्छी तरह से चलाए, तािक 
जब हॉि पटल को आव यकता हो, तब वह बदं न हो, इसिलए ऑक्सीजन लाटं भी चाल ूहै।  देश 
के सभी अ पताल  म पयार् त मातर्ा म मेिडिसन का िर य ूकर िलया है, मेिडिसन ोडक्शन का भी 
िर य ूकर िलया है।  आज दुिनया म मेिडिसन का कर्ाइिसस होने लगा है, तो हम तो 'वसुधैव 
कुटु बक ' की भावना से काम करने वाले लोग ह।  हम हमारे घर के बाहर 'शुभ-लाभ' िलखते ह।  
हम केवल लाभ की बात करने वाले लोग नहीं ह।  जब दुिनया म मेिडिसन का कर्ाइिसस हुआ, तब 
धान मंतर्ी जी ने मुझे िनदश िदया था िक न केवल भारत की िरक्वायरमट को पूरा करना है, 
लेिकन दुिनया की भी मदद करनी है।  हमने 150 कंटर्ीज़ म मेिडिसन की स लाई की थी और न 
केवल मेिडिसन की स लाई की, बि क हमने ाइस भी नहीं बढ़ाए।  आज दुिनया िहन्दु तान की 
वाह-वाही इसिलए कर रही है, क्य िक ऐसी ि थित म भी इिंडया ने ाइस नहीं बढ़ाए और स ती 
मेिडिसन दी।  दूसरा, उस व  हमने भी कई कंटर्ीज़ से चीज़ इ पोटर् की थीं और वे कई बार 
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पूिरयस पाई गईं।  150 कंटर्ीज़ म से िकसी भी कंटर्ी की िशकायत नहीं आई िक इिंडया से आई हुई 
कोई भी मेिडिसन पूिरयस हो।  हमने ये दो काम करके दुिनया को िदखाए। आज हम तैयार ह िक 
अपनी मेिडिसन की िरक्वायरमट को पूरा कर, आज हम तैयार ह िक देश की वैक्सीन की 
िरक्वायरमट को पूरा कर।  आने वाले िदन  म, एक्सपटर् कमेटी म नेज़ल वैक्सीन को अनुमोिदत 
कर िदया है, वह भी आ जाएगी।  उसम कोई इन्जेक्शन नहीं लेना है, नोज़ म डर्ॉप डाल देनी है 
और आप िसक्योर हो गए - यह भी भारतीय साइंिट ट्स ने िवकिसत कर िदया है,  यह हमारे 
साइंिट ट्स की उपलि ध है।  कहने का मतलब यह है िक हमने कोिवड से लड़ने की पूरी तैयारी 
की है, लेिकन यह वायरस बार-बार यटेूड होता रहता है, अपना वरूप बदलता रहता है।  इसम 
हम सब लोग  की िज मेवारी है।  हम यह नहीं कहते ह िक हमने ही सब कुछ कर िदया है, हम 
कहते ह िक सब लोग  ने साथ म िमलकर िकया है और आने वाले िदन  म भी यह कर्ाइिसस आगे 
बढ़े, तो जैसे सारे देश ने एक होकर फ टर् और सेकंड वेव का सामना िकया है, वैसे ही हम इसका 
सामना कर सक, इसके िलए भारत की सरकार की ओर से हमने पूरी तैयारी कर ली है।  
       
MR. CHAIRMAN: Hon. Members, COVID Virus and COVID menace is non-
discriminatory; it favours none.  When COVID Virus is non-partisan, our combat 
baton has to be non-partisan.  This morning I sought your indulgence that the 
Members of Parliament have a decisive role to play in motivating the people, so that 
we are prepared more than ever before. 
 Returning to the discussion, now, Shri B. Lingaiah Yadav. 

 
 

GOVERNMENT BILLS - Contd. 
 

The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022 - Contd.  
 

SHRI B. LINGAIAH YADAV (TELANGANA): Mr. Chairman, Sir, I rise to support the 
Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022.  
  

(MR. DEPUTY CHAIRMAN in the Chair.) 
 
The Government of Tamil Nadu requested to include Narikoravan and Kurivikkaran 
communities in the List of Scheduled Tribes in the State of Tamil Nadu. On the basis 
of the recommendation of the State of Tamil Nadu and after consultations with the 
Registrar General of India and the National Commission this Bill has been brought 
before this House.  म इस िबल का सपोटर् कर रहा हंू। *"Deputy Chairman, Sir, I thank 

                                         
* English translation of the original speech delivered in Telugu. 
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you for allowing me to speak on the Constitution (Scheduled Tribes) Order (Second 
Amendment) Bill, 2022. The Government of Tamil Nadu requested to  include  the  
Narikoravan  and  Kurivikkaran  communities in  the  list  of Scheduled Tribes in 
respect of the State of Tamil Nadu on the basis of the recommendation of the State of 
Tamil Nadu and after consultations with the Registrar General of India and the 
National Commission. Sir, I support this Bill. As per the census of 2011, the 
population of the Schedule Tribes has increased in the State of Telangana. Many 
years back, the Chief Minister of Telangana, Shri KCR passed an ST Reservation Bill 
increasing the reservation for scheduled tribes by 4 per cent, from 6 per cent to 10 per 
cent. The Bill was sent to the Government of India for obtaining the assent of the 
President. On behalf of the BRS Party, I request the Hon. Minister to take cognizance 
of it. 
  Sir, the Government is responsible not only for the inclusion and exclusion of 
tribal communities in the list of scheduled Tribes but the responsibility of providing 
facilities to these people is also vested with the Central Government. Sir, through you 
I would like to bring to the notice of the Central Government that, the responsibility of 
inclusion of some castes under the Tribal Category should be entrusted with the State 
Governments as the State is the local administration and is in a better position to take 
better decisions for the development of tribal communities and deliver justice to them. 
Earlier, there were only 90 Gurukul Schools in Telangana. Chief Minister K 
Chandrashekhar Rao has also increased this number to 180 schools and also 
facilitated them in many ways. The BRS Government has taken up the responsibility 
of enabling children from different tribal communities from remote villages to attend 
schools without any dropouts.  
 Sainik Schools have also been established for Scheduled Tribes in Telangana. 
Also, Atma Gaurava Bhavans with a Budget of rupees fifty lahks for each building 
were constructed for Banjaras and Adivasis in Hyderabad. A hostel facility is also 
provided for facilitating their children's education. My State Telangana has given 
importance to the education of Scheduled Tribes in all 33 districts. In the same way, 
we are providing them with the drinking water through Mission Bhagiratha. The way 
we are implementing KG to PG should also be implemented throughout the country. 
In Telangana, KCR's Government is providing electricity 24 hours, drinking water and 
irrigation facilities to the remote villages too.  
 The way KCR's Government is working for the development of Scheduled 
Tribes in the State, it should be done with the same intensity throughout the Country. 
Earlier, Shri G.V.L Narsimha Rao was saying that the people are claiming ST status 
by marriage. I would like to mention that in my State of Telangana, if a man marries a 
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scheduled tribe woman, he cannot claim ST status. It can only be claimed when a 
woman marries a man from the Scheduled Tribe community. BRS Party demands that 
the Central Government allocate more funds in the Budget for the Scheduled 
Tribes. Thank you."                 
  
SHRIMATI MAUSAM NOOR (West Bengal):  Mr. Deputy Chairman, Sir, I thank my 
party, All-India Trinamool Congress, for giving me this opportunity to speak here.   
 I rise to speak on the Constitution (Scheduled Tribes) Order (Second 
Amendment) Bill, 2022.  This Amendment adds entry 37 entry under Tamil Nadu to 
the Schedule in the Constitution (Scheduled Tribes) Order, 1950, including 
Narikovaran and Kurivikkaran Tribes to the list of STs.  
 An estimated 30,000 individuals or 8,500 families in Tamil Nadu belong to this 
community, forming 0.1 per cent of the State’s population. They were classified as 
the Most Backward Classes till now.  But, that put them in competition with more 
affluent communities.  For example, in 2005, the percentage of STs below the poverty 
line in rural Tamil Nadu was 32.1 per cent, which is below the national ST average of 
47.3 per cent; but, that of the rural OBC and others was 19 per cent.    
 The Lokur Committee in 1965 and the Joint Committee of Parliament in 1967 
had recommended the inclusion of this community, pointing out their deprived and 
vulnerable situation. In 2013, the Union Minister of Tribal Affairs, on the 
recommendation of the Tamil Nadu Government, and with the approval of the 
Registrar General of India had agreed to the proposal for inclusion of these 
communities.  Yet, it has taken nearly a decade for the Government to bring an 
amendment to include them and to extend them the benefits and safeguards which 
they require and are entitled to.   
 The 2011 Census said that 8.6 per cent of the country’s population was 
composed of tribal people, amounting to 10.4 crore people.  I urge upon the 
Government to conduct the 2021 census at the earliest so that we can update our 
data and provide benefits to our most vulnerable citizens.  There is a need to release 
the previous data of the Socio-Economic Caste Census, and conduct the 2021 SECC 
as well.  
 Let me share some data about the situation of the Scheduled Tribe people in 
today’s India.  A 2022 study by the Research Institute for Compassionate Economics 
says that life expectancy of adivasi men 5 years lower and advisai women was 4 years 
lower than the so-called upper-caste Hindus.   
 The NCRB Report of 2021 says that atrocities against the Scheduled Tribes 
have increased by 6.4 per cent and 12,159 cases of atrocities against the Scheduled 
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Tribes were pending at the end of the year.  There was also an increase in violence 
against advasi women at 26.8 per cent, with rapes against the STs, accounting for 15 
per cent of the total rape cases.  Similarly, 95.4 cases of atrocities against the STs 
were pending trial at the end of the year. 
 And, what is the Government doing? To pave way for an ecologically 
devastating NITI-Aayog-proposed project of the Andaman and Nicobar Islands 
Integrated Development Corporation, the Government has approved the destruction 
of the forest homes of the particularly vulnerable tribal group, called Shompen, and 
the Scheduled Tribe Great Nicobarese.   
 Now, new Eklavya Model Residential School guidelines also require 15 acres, 
and for the school to be set up in sub-districts where more than 20,000 ST people 
reside, comprising at least 50 per cent of the population. The Parliamentary Standing 
Committee on Social Justice and Empowerment had recommended that the criterion 
be reviewed, pointing out that many forest and hill districts would have trouble finding  
15 contiguous acres of land for setting up of schools, and scattered population of 
tribal people will have to travel far distances to access education.  I urge the 
Government to review these requirements. 
 The educational situation of Scheduled Tribe communities also raises 
concerns.  As per the 2011 Census, the literacy rate for Scheduled Tribes was 59 per 
cent as compared to 73 per cent for the general population.  The Gross  Enrolment 
Ratio(GER) of SC and ST students at the under-graduate level, standing at 23 per 
cent and 17.2 per cent respectively, is short of the national average of 26.3 per cent.   
The Central Educational Institutions (Reservations in Admission) Act, 2006, 
mandates 15 per cent, 7.5 per cent and 27 per cent quotas for SC, ST and OBC 
students.  However, the acceptance rate of applications for SC, ST and OBC in IIMs 
has been below four per cent for the past four years.  The IIM, Ahmedabad, received 
78 Ph.D applications from STs between 2018-19 and 2021-22, but only two have been 
accepted.  The IIM, Bangalore, accepted only three out of 188 applications by SCs 
and none out of the 52 applications by STs.  Only 2.5 per cent or 137 ST students out 
of 3,430 eligible applicants were admitted across all IITs in the last year.  In contrast to 
that, there are 23.51 per cent SC and 5.8 per cent ST of the total population in my 
home State of West Bengal.  According to 2011 Census reports, the STs’ literacy rate 
in India was, male -68.5 per cent and female – 49.4 per cent.   Whereas the West 
Bengal STs literacy rate was male – 74.15 per cent and female – 43.51 per cent.  We 
have put in place an SC/ST Pension Scheme to take care of the vulnerable elderly in 
these communities.  We have also established various lending programmes to help 
grow entrepreneurship in these communities.  Bengal is the only State in India where 
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a dedicated Scheduled Caste Advisory Council has been set up.  This is our vision for 
the welfare of the Scheduled Caste, which is sadly not being mirrored at the Union 
level. Our Constitution recognises group identity and its importance for social 
empowerment of the marginalised.  Via these provisions, the Constitution balances 
between the history of injustice faced by certain groups, and personal liberty.  People 
must be given an assertion of their group identity.  Treating every person as an 
individual would not be sufficient to gain equality and equity of personhood, as it will 
ignore their different lived realities and caste/tribe identity which require the protection 
of law.  It is the duty of the State to ensure these protections reach people in the best 
way possible, in both letter and spirit.  Thank you. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Deputy Chairman, Sir, this is one of the rarest 
opportunities we get, to support a Bill moved by this BJP Government. I stand to 
support, on behalf of the DMK party, the Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill, 2022. This Bill provides for the inclusion of two  
communities,  Narikoravans and Kurivikkarans,  in the Scheduled Tribes List.   
 At the outset, we would like to thank our hon. Chief Minister of Tamil Nadu, 
Mr. M.K. Stalin, who has written a letter to the Prime Minister explaining the deprived 
conditions of these two communities and their vulnerability, and requested to include 
these two communities under the Scheduled Tribes List.   We are also thankful to the 
hon. Prime Minister, Narendra Modiji,  for having brought this Bill, including these two 
communities.  Sir, it is a very great step.  I have something else to say.  Before that, I 
would have moved an amendment to this Bill, which would have been conceded to by 
the Government also. 
 
3.00 P.M. 
 
But I didn't do that because if at all it has been accepted by the Government, and, if it 
is passed here, it has to go to the Lok Sabha again.  Sir, since such a historical move 
after so many long years has been brought in, I didn't want to give an obstruction.  
So, I would like to make it as a request, before the Minister, to keep it in 
consideration. It need not be through an amendment because I didn't also move it. It 
could be brought while framing the rules. The main thing, Sir, is the nomenclature.  It 
is the 'Narikoravan' and 'Kurivikkaran'.  It is a disrespectful manner of calling a 
person. In the least, my acquaintance with Hindi in these past two decades, it is like 
the difference between 'tum' and 'aap'.  That's it.  It could be 'Narikoravar' and 
'Kurivikkarar'.  That is the last letter of these two nomenclatures.  Instead of 'n', it 
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could be replaced with 'r'. That would treat those communities with respect.  I 
request the Minister to take it into consideration and do that while framing the rules.  
Sir, this is very, very important.  
 Sir, I am very sorry to say that after seven decades of Independence and 
becoming a Republic, now only we are identifying some communities to be brought 
under the 'Tribes'.  ...(Interruptions)... For that, I have already thanked.  
 
MR. DEPUTY CHAIRMAN: Please.  
 
SHRI TIRUCHI SIVA:  That too because of our Chief Minister who had represented to 
the Prime Minister.  This is not politics, Sir. This is about a community.  Mr. 
Narasimha Rao, my esteemed colleague, was telling only 'just 27,000'.  It is 27,000 
precious human lives.  Even for one or two persons who are suffering, languishing in 
another country, we are trying so much to evacuate them. These 27,000 or their 
population census has yet to be arrived at, because now only they are going to get...  
...(Time-bell rings)...  
 May I remind you, Sir, that when the BAC met last time with regard to these 
Bills, I suggested that all the Bills could be taken up for four hours, but the Leader of 
the House said that every Bill will be given two hours and those who are from those 
respective States, will be given more time, and the Parliamentary Affairs Minister also 
accepted that.  So, please consider it. This is a Bill with regard to our State.  

So, Sir, we are identifying them only now.  Tribal people are our ancestors. We 
would have also been -- once our ancestors would have been tribals only. They live 
with the nature; they are the protectors of the nature, but, Sir, because of 
industrialization and mining operations, so many tribal villages have been totally 
uprooted. Now, that they are deprived of their livelihood, their way of living, and they 
are not able to mix with the mainstream, how sad it would have been! It is banned all 
these years. And especially, in the same House -- I remember very well, Sir, and, if 
you want, I can lay the document -- in the same December, 2015, I had raised the 
same issue because everyone knows that in the 1871 Act of British Rule, they were 
under the Criminal Tribes Act because the British wanted to keep them as slaves or to 
control them.  Later, after Independence, that Act was repealed, and a Committee, a 
high-level Committee, under B.S. Lokur was appointed, and that Committee has 
recommended that these two communities should be included. Later it has not 
happened.  But in 2013, the then Minister of Tribal Affairs introduced the Bill.  That 
couldn't be passed because of the dissolution of Lok Sabha. So, in 2015, I made a 
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reference here to include these two communities. At last, it has come now.  Thanks 
to our Chief Minister and our present Prime Minister.  
 Sir, understanding our situation, this is a message to our people there.  These 
people are nomadic.  They were living by way of hunting.  Now, hunting has been 
banned. So, they don't have any other way of living. I know, Sir, some youth in this 
community who have been graduated with an engineering degree but they are not 
getting employment because of the reservation. But now this Bill provides them that 
they come under the Scheduled Tribe, they will be eligible. Sir, why we are telling all 
these things is because we have miles to go even now.  We have to bring out many 
other communities.  Through this reservation, by way of bringing them under this 
order, by way of including them as Scheduled Tribes, so many will be benefited.  So, 
Sir, this community which has been a deplored community all these years, now, Sir, 
this Bill enables it, I have to support it.  I had a lot to say.  But you are nodding your 
head. That makes me to understand.  
 
MR. DEPUTY CHAIRMAN: You have two more speakers.  
 
SHRI TIRUCHI SIVA:  Of course, Sir, but only Tamil Nadu is more concerned and we 
accept it and I have nothing more to say.  Simply, I would like to say that much more 
has to be done to bring up this community.  The reservation policy alone has helped 
those who have been downtrodden, suppressed, sidelined and discriminated.  It is 
the right place to mention that the First Amendment to the Constitution was brought 
in for reservation to the Scheduled Castes and Tribes by way of our struggle in Tamil 
Nadu by Periyar Anna Kalaignar and Kamaraj.  Now, these steps have been moving 
forward and I thank the Government for having conceded to the request of our hon. 
Chief Minister.  These two communities are going to flourish in the coming days and 
much more has to be done.   Thank you, Sir. 
 
MR. DEPUTY CHAIRMAN:  Now, Shri Sant Balbir Singh.   Yes, Shri Devegowdaji, do 
you want to say something? 
 
SHRI H.D. DEVEGOWDA (Karnataka):  Sir, since this Bill was passed in the Lok 
Sabha, in the morning, I wanted to meet the hon. Chairman to explain what has 
happened in Karnataka, not to abuse any Government.  It is a sin that I have 
committed by coming to Rajya Sabha.  That is the mistake I have made.  What has 
happened in Karnataka is that a street fight is going on there on this very same Bill.  
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MR. DEPUTY CHAIRMAN:  Devegowdaji, regarding communities in Karnataka, it is in 
the Fourth Amendment Bill.  
 
SHRI H.D. DEVEGOWDA:  Sir, I am from Karnataka.  When will your goodself tell me 
to rise up, with your own permission?  If you don't allow me, what for should I sit 
here? 
 
MR. DEPUTY CHAIRMAN:  I will allow you to speak when the Amendment relating to 
Karnataka comes up for discussion.  Okay, you can speak.  
 
SHRI H.D. DEVEGOWDA:  Sir, this reservation Bill is for only one community.  There 
are so many other communities left.  Even in this Kuruba community, only one 
community has been included.  I want to remind the House that we have to be 
honest.  Even in Kuruba, there are so many communities which have been left out.  
We want these communities to be brought under reservation. But only one 
community, that is, Kadu Kuruba, has been included.  Like that, there is Jenu Kuruba 
community. They have made a mistake.  Now, other than that, there are other 
fishermen communities in the State, like Besta, Koli Dhor and Mogaveera.  The 
Government of Karnataka has recommended so many times, but they have not even 
considered that.  They are the poorest of the poor.  But, the demand has not been 
met, and this discrimination is going on.  The so-called left hand is of the poorest 
community. Sir, today, so many communities have been fighting on the streets.  All 
these communities have been fighting for the last thirty-forty years.  You all know that 
in Andhra, Chandrababu Naidu straightway took a stand regarding the Madigas.  I am 
sorry to say that. They went to the Supreme Court.  The Supreme Court said that it 
has to be decided by the Parliament and directed them to go to the Parliament. 
 When the matter came up in Parliament, it was said that this matter has to be 
taken up by the State Government.  The State Government has taken a decision but 
here the matter was pending.  I do not want to say all the things.  I know what is 
going on in the country.  Some of the States requested you to allow them.  You are 
hearing everything.  
 Today, Kuruba community want to be included in the Constitutional 
(Amendment) Bill and that Constitutional Amendment will be adopted.  This matter is 
here. 
 Sir, I do not want to take much time but I would like to request your goodself 
that the injustice which has happened, must be set right.    Otherwise, let me tell you, 
with the permission of the House, I made a mistake by coming to this House.  I am 
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here not to challenge anybody.  A mistake was committed by me.  Both the parties 
requested including the Prime Minister, including so many others.  Nobody 
contested.  The mistake was committed by me.  I was asked to come to any House.  
I am so sorry to say that unless these things are set right, it won't help.  Even in 
Kuruba community and other communities, there are so many issues.  This Bill has 
come but they have committed a mistake.  In Kannada, there is a saying:  "Street 
fight". 
 We are sitting here and doing all these things.  It should be sent back to the 
State Government.  So many communities are fighting.  What are the issues?  They 
are agitated and they are sitting on dharna in Belgaum.   Please, Sir.  I request the 
Government that for the mistake that has been committed, this Bill should go back to 
the State Government and it should be set right.  This matter should be sorted out...  
... and then come back to the Lok Sabha or the Rajya Sabha to wriggle out the 
problems.  That is the only request I want to make.  I don’t want to comment on the 
State Government or the Central Government.  This is my humble request.   
 Lastly, what the Prime Minister has said from day one on the Covid issue and 
the advice of the Government on Covid issue, I have gone through it.   But I have 
never commented on one issue so far as Covid is concerned.  I listened to the 
Statement of the hon. Health Minister.   He has taken advance action because so 
many countries are suffering.  He himself has taken the decision.  I totally agree with 
what our hon. Health Minister has said.  India is always well ahead of neighbours on 
matters of control of even diseases or things like that.    Anticipating all these things, 
the hon. Prime Minister takes these decisions.  I never commented on what decision 
he has taken throughout.  I appreciate the advance action taken by the hon. Health 
Minister.  I fully support him on the issue of Covid.  Whatever steps the Government 
has taken or is going to take, I will stand by them.  Thank you.     
 
SHRI SANT BALBIR SINGH (Punjab):  *"Hon.  Deputy Chairman Sir, thank you very 
much and my affectionate greetings to all. I am going to speak for the first time and 
therefore, be considerate towards me."  
 
ी सुशील कुमार गु ा : सर, यह इनकी फ टर् पीच है, मेडन पीच है। ...( यवधान)... 

 

                                         
 English translation of Kannada portion. 
* English translation of the original speech delivered in Punjabi. 
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SHRI SANT BALBIR SINGH: *"I wish to make this request that I am going to speak 
for the first time and speaking also on a Bill through which something is being given to 
some poor castes. So I would say that it is my good fortune and I fully support this Bill 
and our Party also supports this. Good deeds should be done through consensus but 
certain things, Mr. Deputy Chairman Sir, through you, I wish to share with everyone. 
That is that as the Gurbani tells us, that the entire world has been formed by the One 
divine power and that, all are equal. So now, on our planet, though we have entered 
the age of science but even now, we have not been able to fully do away with the 
caste system or the feeling of high and low. This is also there because for a long time, 
all the schemes that we have been making, are for the poor, the tribals or the poor 
who have been dwelling in the forests; all the schemes we have been making for the 
poor only but unfortunately, even then when we look outside,  around every town, we 
see  such people; we feel pained when we see that jhuggies catch fire and their 
families are burnt to death. It happens because it is a small jhuggi, made with 
combustible material and it caught fire due to a lamp and as a result, their children 
also got burnt. So, today there is a need and we all talk about poverty also but to 
understand poverty, if we have actually not experienced poverty in our life then we 
can only say that that person is poor or that, he is below poverty line. But in what 
condition is he living below the poverty line, it is very necessary to understand this. 
There have been Governments here at the centre and slogans to abolish poverty have 
been raised but even then, why is this poverty visible everywhere? We need to ponder 
over this and that all the funds and all the benefits should actually reach those who are 
really poor. The benefits do not reach them that is why I have seen that even their 
basic and bare minimum fundamental right to life, of clear air, clean water and food, 
even these are not being provided. You would see near Delhi, on the sides of river 
Yamuna, wherever you see, or see near Ludhiana or on the sides of ‘Budhhe Dariya’, 
you see Kalasingya drain, Tungdabh drain on Ghaghar river- all the poor people are 
squatting at all such places where they don’t even get clean water. So my intention to 
say all this is only that all these laws are enacted for the poor people and these 
benefits should reach those poor people or the people who we have been exploiting 
till now and we have been insulting them by terming them as lowly placed, and who 
have been facing disrespect due to untouchability. So now, there is a big need and 
when we elevate them, then only will it be a proof of our richness. And this has been 
the message from our holy scriptures, Vedas, our great masters/gurus and religious 
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beliefs regard water as father, air as guru and earth as mother- such is our nation but 
in our own country, when we see their plight then it is not the doing of anyone coming 
from outside or any foreign nation. For these circumstances, our system is 
responsible and responsible are those who have run the system till now. Why doesn’t 
the water reach the last tap? There is a great need to ensure reach of education to 
those poor people who still don’t have it."  
 
MR. DEPUTY CHAIRMAN:  Just take a minute and conclude. ...(Interruptions)... 
 
SHRI SANT BALBIR SINGH: *"I am not talking about any particular caste because 
the Almighty has created all equally. This system of people being high and low came 
into being because of our thinking. The way we kept the society divided and did not 
pull these poor people out of poverty was because it became a matter of vote banks. I 
am speaking for the first time. I had informed you in the beginning. I am speaking for 
the first time." 
 
MR. DEPUTY CHAIRMAN:  No, no. You are not speaking for the first time. Please 
wind up. One minute more and please conclude. …(Interruption)… It is not a maiden 
speech as per records. ...(Interruptions)... यह मेडन पीच नहीं है। लीज़। 
...( यवधान)... बस एक िमनट और।  ...( यवधान)... एक िमनट म आप कन्क्लडू कीिजए।  
उसके बाद म दूसरा नाम बुलाउँगा।  िसफर्  एक िमनट।  
 
SHRI SANT BALBIR SINGH: *"I thank you very much, all of you who brought this Bill, 
Mr. Minister who incorporated these castes into the Schedule but there is a special 
need that all the benefits, financial and educational should reach them then only will 
the enacting of this law and all our efforts bear fruits. Thanks a lot everyone and my 
affectionate greetings to everyone." 
         
ी उपसभापित : ीमती ममता मोहंता। 

 
ीमती ममता मोहंता (ओिडशा): महोदय, आपने मुझे the Constitution (Scheduled Tribes) 

Order (Second Amendment) Bill, 2022 के ऊपर बोलने का जो मौका िदया है, इसके िलए 
धन्यवाद।  यह िबल तिमलनाडु के निरकुरवन और कुरुिवक्कारन स दाय को एसटी िल ट म 
शािमल करने के बारे म है।  
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 महोदय, म ओिडशा के आिदवासी िजला मयरूभजं से आयी हँू।   हम बहुत गवर् है िक 
वतर्मान म हमारे देश की थम मिहला तथा महामिहम रा टर्पित जी इसी टर्ाइबल समाज से आयी 
ह।   म अपनी पाटीर् बीजू जनता दल की तरफ से इस िबल का समथर्न करती हँू।   
 महोदय, म तिमलनाडु के साथ अपने राज्य ओिडशा के बारे म कुछ बोलना चाहती हँू।  
ओिडशा की 62 जाितया ँशे ू ड टर्ाइ स ह और बहुत सारे स दाय ह, िजनको एसटी िल ट म 
शािमल करना बहुत जरूरी है।ये लोग अपने मौिलक अिधकार व सुिवधा पाने से वंिचत ह।  
 सर, ओिडशा सरकार अपनी सभी योजनाओं म आिदवािसय  को अगर्ािधकार देती है तथा 
आिदवािसय  के सामािजक एवं आिर्थक िवकास के िलए नई-नई योजनाए ंभी शुरू कर रही है, 
लेिकन कुछ स दाय ह, िजनको आिदवासी का दजार् नहीं िमलने के कारण उनका िवकास नहीं 
हो पा रहा है। इस बीच ओिडशा सरकार ने 169 स दाय  को आिदवासी स दाय म शािमल करने 
के िलए िसफािरश की थी। ओिडशा सरकार के मान्यवर मुख्य मंतर्ी ीयु  नवीन पटनायक जी ने 
भजंपुरान, भ ा, दुरुआ, कोलगंा, नगेिसया, पाबा, खंडायत, भइुया, तामुिरया, च पुआ कमार, 
कंिधया आिद स दाय  को आिदवासी स दाय म शािमल करने के िलए भारत सरकार के 
जनजातीय कायर् मंतर्ालय को पतर् िलखा था। इस सबंधं म जनजातीय कायर् मंतर्ालय से अभी तक 
कोई जवाब नहीं िमला है।  
 सर, सभी वग  को समान भागीदारी और न्याय िमले - यह सरकार की  िज मेदारी है। 
ओिडशा समेत पि चमी बगंाल और झारखंड म लाख  की सखं्या म 'कुमीर्' स दाय के लोग रहते 
ह और ये लोग कई दशक  से अपने हक के िलए सघंषर् करते आ रहे ह। 'कुमीर्' लोग भी 
आिदवािसय  की तरह भारत के मूल िनवासी ह। वे आकृित नहीं, बि क कृित की पूजा करते ह 
और आिदवासी की तरह जीवनयापन करते ह। 1931 म 'कुमीर्' स दाय शे ू ड टर्ाइ स की 
िल ट म था, लेिकन 1950 के आदेश म 'कुमीर्' स दाय को एसटी िल ट से हटा िदया गया। इसके 
कारण 'कुमीर्' स दाय के लोग अपने मौिलक अिधकार पाने से वंिचत ह।  
 सर, ऐसे ही काफी साल  से ओिडशा के 'पुरान' स दाय को एसटी िल ट म शािमल 
करने की िडमाडं की जा रही है। झारखंड राज्य म 'पुरान' स दाय को एसटी िल ट म शािमल 
िकया गया है। यह बहुत खुशी की बात है, लेिकन ओिडशा का 'पुरान' स दाय एसटी िल ट म 
नहीं है। सर, यह तो नाइंसाफी हुई है। क्या झारखंड के 'पुरान', 'पुरान' ह और ओिडशा के 
'पुरान', 'पुरान' नहीं ह? ये लोग आपस म शादी- याह आिद सब कुछ करते ह। 
 सर, इन 'कुमीर्', 'पुरान' और बाकी सब स दाय  को एसटी िल ट म शािमल करके इन्ह 
एसटी का दजार् िदया जाए, िजससे ये लोग सामािजक न्याय के साथ अपने अिधकार व सुिवधा का 
उिचत उपयोग कर पाएँ, धन्यवाद। 
 
MR. DEPUTY CHAIRMAN: Now, Dr. V. Sivadasan; not present. Then, Dr. M. 
Thambidurai.  
 
DR. M. THAMBIDURAI (Tamil Nadu): Hon. Deputy Chairman, Sir, I rise to speak, on 
behalf of AIADMK, on the present Bill, the Bill, which paves the way for amendment in 
the list of Scheduled Tribes to include 'Narikuravan' and 'Kurivikkaran' Communities 
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of Tamil Nadu.  I proudly say that this is yet another example of our hon. Prime 
Minister Shri Narendra Modi's commitment to social justice through which alone 
economic justice and poverty alleviation can be established in our country.  
 Sir, I would be failing in my duty if I don't pay tributes to the Dravidian 
movement and its leaders like Thanthai Periyar, former Chief Minister Anna, former 
Chief Minister, Puratchi Thalaivar MGR, former Chief Minister, Puratchi Thalaivi Amma 
and former Chief Minister Shri Edappadi Palaniswami, who along with many other 
reformists dedicated their lives to establishing social justice, making SCs, STs and 
OBCs of this country benefit through reservation in educational and job opportunities 
in the Government sector.  
 Sir, fishing is also hunting in the sea.  Therefore, there is a demand in Tamil 
Nadu that fishermen have to be included in the tribal communities.  Valmiki 
community, Bodugar community, Oddar community and Kuruba community must be 
included in the list of Scheduled Tribes.   

Sir, as we see in the history of free India, the concept of reservation in 
education and jobs for the socially and educationally backward, and deprived people 
is the greatest contribution of the Dravidian movement.   It looks like the word 
'Dravadian' is not understood properly and there may be a few uncomfortable about 
its usage.  So, nomenclature of 'Dravidian' was not given by some foreigners and it is 
not just we in Tamil Nadu say 'Dravidian'.  Every time an Indian sings the National 
Anthem, he accepts the vision of its author, Shri Rabindranath Tagore, who wrote 
'Dravida Uthkala Banga'. Sir, you know very well, whether it be reservation in 
education and job opportunities, or, nutritious, cooked meal under the school 
children scheme -- which our hon. Supreme Court has, in fact, applauded and asked 
all States to emulate, and the United Nations Organization has also acknowledged as 
a milestone in removing poverty and hunger leaders of the Dravidian Movement were 
the ones who contributed these and several other thoughts for establishing social 
justice and through which economic justice can be achieved, and this has been 
established on a large scale in our country.   

 
[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.] 

 
 The Narikurava and Kurivikkara communities are not just 30,000, but there are 
a lot of people there.  Our former Chief Minister Puratchi Thalaivar M.G.R. was very 
affectionate to the Narikurava and Kurivikkara communities.  When he became the 
Chief Minister of Tamil Nadu in 1977, on the very first day in office at St. George Fort, 
M.G.R. allowed them to come and see him at the Secretariat, and he got blessings 
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from them.  He portrayed himself as Narikuravan in so many films, you know very 
well.   

Sir, I want to once again thank our hon. Prime Minister who has taken a lot of 
efforts to see to it that our backward class people get all the benefits.  He has brought 
many reservation policies and I want to make it very clear, especially, about our 
Dravidian Tamil Nadu culture.  Wherever our hon. Prime Minister goes, he speaks 
about our Tamil culture.  Also, because the Dravidian Movement brought so many 
reforms in the society in Tamil Nadu, that is our culture and we have to protect it.  
Therefore, I once again thank hon. Prime Minister Modiji for bringing this Bill and 
including these tribal communities.  

I once again request to include fishermen community of Tamil Nadu and other 
communities, which we are requesting to include, because fishing is also hunting in 
the sea.  Therefore, there is a demand. I would request the hon. Minister to consider 
including the fisherman community in the ST list.  Thank you.  

    
ी रामजी (उ र देश) : मान्यवर, आपका धन्यवाद िक आपने मुझे इस महत्वपूणर् िबल पर 
बोलने का अवसर िदया। इसके साथ ही, म अपनी पाटीर् की मुिखया, आदरणीय बहन कुमारी 
मायावती का भी आभार य  करना चाहता हँू।  

म "सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा सशंोधन) िवधेयक, 2022" के 
समथर्न म खड़ा हँू। मान्यवर, तिमलनाडु की दो जाितय , निरकुरवन और कुरुिवक्कारन, इन 
दोन  जाितय  को आज अनुसूिचत जनजाित म शािमल कर िलया गया है, जो मुख्यत: कुिंरजी 
पहािड़य  पर रहती ह। मान्यवर, इस अनुसूिचत जनजाितय  की िल ट म आने के बाद इन्ह मेजर 
फायदे िमलते ह। उन मेजर फायद  म कॉलरिशप होती है, ओवरसीज़ कॉलरिशप होती है, 
नेशनल फैलोिशप होती है, टूडट्स के िलए हो टल होता है और नौकरी म िरज़वशन होता है। 
मान्यवर, यहा ँपर माननीय टर्ाइबल िमिन टर बठेै हुए ह, म उन्ह आपके माध्यम से बताना चाहता 
हँू िक अभी कदर् सरकार म आिदवािसय  की 75,000 नौकिरया ँबाकी ह, अनुसूिचत जाित की डेढ़ 
लाख नौकिरया ँबाकी ह और ओबीसीज़ की दो-ढाई लाख के आस-पास नौकिरया ँबाकी ह। ये 
वेकैन्सीज़ खाली पड़ी ह। मान्यवर, आप इन्ह भी भरवाने का काम कर। 

इसके साथ ही, म माननीय मंतर्ी जी से कहना चाहता हँू िक उ र देश म एससी-एसटी 
छातर्  के िलए 2003 म एक कीम लाई गई थी, िजसम एससी-एसटीज़ के गरीब छातर्  के िलए 
ज़ीरो फीस पर एडिमशन की यव था की गई थी और उस व  बहन कुमारी मायावती जी ने 
उनके उत्थान के िलए काम िकया था। उस कीम से अभी तक लाख  छातर् लाभािन्वत हो रहे थे। व े
पढ़ने के बाद डॉक्टर, इंजीिनयर, आईएएस, आईपीएस बने, तमाम बड़े-बड़े अिधकारी बने, 
लेिकन उस योजना को वहा ँकी मौजूदा सरकार ने बदं कर िदया है। म माननीय मंतर्ी जी से कहँूगा 
िक उ र देश की सरकार को भी एक िदशािनदश जारी कराएं िक जो एससी-एसटीज़ के ज़ीरो 
फीस पर एडिमशंस हो रहे थे, उन एडिमशंस की यव था को पुन: बहाल कराया जाए।  
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 मान्यवर, आंधर् देश म 2014 म िरऑगर्नाइज़ेशन हुआ और आंधर् देश को दो भाग -आंधर् 
देश और तेलगंाना म बाटं िदया गया। उस व  सरकार ने कहा िक हम दो सटर्ल टर्ाइबल 
यिूनविर्सटीज़ बनाएंगे और उन्ह ने एक सटर्ल टर्ाइबल यिूनविर्सटी िवजयनगरम, आंधर् देश म 
थािपत कर दी, लेिकन तेलगंाना म यिूनविर्सटी थािपत नहीं हो पाई। तेलगंाना का आिदवासी 
समाज आज भी बहुत दयनीय हालत म रहता है। न उनके पास िशक्षा है, न रोजगार है। करीब 40 
लाख लोग यह िडमाडं कर रहे ह िक वहा ँपर सटर्ल टर्ाइबल यिूनविर्सटी खोली जाए। इसके िलए 
वहा ँके मुलुगु िडि टर्क्ट म 335 एकड़ जमीन भी दे दी गई है, लेिकन सारा काम फाइल  पर ही 
चल रहा है। इससे टर्ाइबल समाज को फायदा नहीं होने वाला है। चूिँक माननीय मंतर्ी जी के पास 
टर्ाइबल अफेयसर् िमिन टर्ी है, इसिलए म उनसे कहना चाहँूगा िक तेलगंाना टेट म ज द-से-
ज द सटर्ल टाइबल यिूनविर्सटी खोलने का ावधान िकया जाए और उसे ज द-से-ज द खोला 
भी जाए।मान्यवर, म आपसे एक और छोटी सी बात कहना चाहता हँू, जो िक क लट भी है और 
िरक्वे ट भी है।   
 मान्यवर, बाबा साहेब डा. अ बेडकर जब अपने जीवन म सघंषर् कर रहे थे तो कागेंर्स ने 
उनके रा ते म जगह-जगह पर रोड़े अटकाए, उनके रा ते म जगह-जगह पर काटेँ िबछाने का 
काम िकया।  आज जब बाबा साहेब हमारे बीच म नहीं ह, तो उनको मानने वाले लोग  ने उनकी 
मूिर्त म अपनी पूरी आ था और िव वास िदखाया।  मान्यवर, बाबा साहेब की मूिर्त ससंद के ागंण 
म भी लगी हुई है और बाहर भी लगी हुई है।  बाबा साहेब की मूिर्त के आस-पास कूड़ा-करकट पड़ा 
रहता है और वहा ँपर कूड़े वाले ठेले इक े  िकए जाते ह, जो बरदा त के बाहर की बात है।   

मान्यवर, म इसके िलए भी आपके माध्यम से सरकार से कहना चाहता हँू िक ज द से 
ज द इन चीज़  को देखा जाए और वहा ँसे गंदगी हटाने की यव था की जाए, धन्यवाद। 

 
SHRI G. K. VASAN (Tamil nadu):   Sir, I am thankful to the Central Government and 
our hon. Minister for understanding the reality.  It has been a long wait for Narikuravar 
and Kurivikkaran communities to come to the mainstream.  Today we, from Tamil 
Nadu, are all happy that the Government of India has recognized them, the right and 
honour of the Narikuravar community to ensure their socio-economic development.  
This community has remained backward for a very long time and they did not get 
access to education, healthcare and other social sector benefits.  It has been a long 
pending demand across political forum in Tamil Nadu which has come to reality 
today.  We all understand that the Government of India is also keen on inclusive 
development of all sections of ST and SC besides implementing new welfare schemes 
for these kinds of communities.  This particular Bill, Narikuravar community as 
Scheduled Tribe in the Constitution, will enable the Narikuravar community to avail the 
benefits of reservations and other welfare schemes which were not previously given to 
them and now they will get it from the Government.   

Sir, I would like to say from the Tamil Nadu side that there are other 
communities like fishermen, Valmikis, Badagas, Kurumans in the list of Scheduled 
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Tribes which they want.  I hope the Government will consider these demands 
positively and bring the necessary Bill before Parliament within the time frame.  Sir, 
this is my last point before concluding. I would like to make an appeal to the hon. 
Minister.  When more communities get added to the ST list, the number of people 
who get covered by the welfare benefit also goes up.  Therefore, there should be a 
corresponding increase in the funding of the welfare schemes to these communities 
so that there is no reduction in the benefits that accrue to the Scheduled Tribe 
people.  With these words, on behalf of my party, Tamil Maanila Congress 
(Moopanar), I extend my whole-hearted support to the Constitution (Scheduled 
Tribes) Order (Second Amendment) Bill.  Thank you. 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Shri Kanakamedala 
Ravindra Kumar; not present.  Shrimati Vandana Chavan; not present.  Shrimati 
Mahua Maji.   
 
ीमती महुआ माजी (झारखंड) : माननीय वाइस चेयरमनै सर, आपने मुझे बोलने का अवसर 
िदया, इसके िलए आपका धन्यवाद।  आज म the Constitution (Scheduled Tribes) Order 
(Second Amendment) Bill पर बोलने के िलए खड़ी हुई हँू।  म तिमलनाडु के कुछ समुदाय  को 
शे ू ड टर्ाइ स की सूची म शािमल िकए जाने का वागत और सराहना करती हँू।  इससे ये 
समुदाय सिंवधान द  अिधकार  तथा सुिवधाओं का लाभ उठा सकगे।  लेिकन दूसरी ओर, 
झारखंड के आिदवािसय  के अपने अि तत्व, अपनी आइडिटटी की रक्षा के िलए ल बे समय से 
चली आ रही 'सरना धमर् कोड' की मागँ की केन्दर् सरकार अनदेखी कर रही है। ...( यवधान)... 
झारखंड राज्य म आिदवािसय  की जनसखं्या म भारी िगरावट आई है।  वषर् 1931 म इनकी 
जनसखं्या 38.3 ितशत थी, जो वषर् 2011 म घटकर 26.02 परसट हो गई थी।                       
वे सिंवधान म आिदवािसय  को िदए गए अिधकार  एव ं सुिवधाओं से भी विंचत हो जाते ह। कई 
आिदवासी सगंठन इसे लेकर आवाज़ उठाते रहे ह। इन्हीं वजह  से वषर् 2021 म माननीय हेमन्त 
सोरेन जी की सरकार ने सरना धमर् कोड िबल को कैिबनेट से पास करके कदर् सरकार को भेजा 
है, तािक अलग धमर् कोड िमल जाने पर इनकी पूरी जनसखं्या की िगनती की जा सके और 
सिंवधान द  अिधकार िमलने म आसानी हो। मगर कदर् सरकार ने अभी तक सरना धमर् कोड 
िबल को पास नहीं िकया है। पार पिरक रूप से आिदवासी खुद को िहन्दू नहीं मानते ह। वे कृित 
की पूजा करते ह, वे वृक्ष, पहाड़ और अलौिकक शि य  की पूजा करते ह। जनगणना के व  धमर् 
के एक कॉलम म आिदवािसय  को वयं को 'अन्य' की कैटेगरी म रखना पड़ता है, जो उन्ह पसंद 
नहीं है। उनका मानना है िक उनका धमर् 'आिद धमर्' है, जो सबसे ाचीन धमर् है, िफर कदर् सरकार 
ारा उनके धमर् को क्य  मान्यता नहीं दी जा रही है? वषर् 2011 की जनगणना म करीब 79 लाख से 
ज्यादा लोग  ने धमर् के कॉलम म 'अन्य' भरा, जबिक 49 लाख से ज्यादा लोग  ने 'अन्य' नहीं, 
बि क 'सरना' भरा। इन 49 लाख लोग  म से 42 लाख लोग झारखंड के रहने वाले थे। बगंाल और 
ओिडशा के करीब सवा चार लाख लोग  ने भी 'सरना' भरा। झारखंड म 32 जनजाितया ंरहती ह, 
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िजनम 7 ि िमिटव टर्ाइ स ह। अत: यह समझा जा सकता है िक झारखंड की िकतनी बड़ी 
जनजातीय आबादी 'सरना धमर् कोड' चाहती है।  
 सघं मुख मोहन भागवत जी ने कुछ वषर् पहले यह सलाह दी थी िक आगामी जनगणना म 
धमर् वाले कॉलम म आिदवासी अपना धमर् िहन्दू िलख। इसके िलए सघं देश भर म अिभयान 
चलाएगा। उससे पहले वषर् 2015 म भी आर.एस.एस. के... 
 
उपसभाध्यक्ष ( ी सुरेन्दर् िंसह नागर) : आप िवषय पर बोिलए।  
 
ी दीपक काश : सर, यह िबल का िवषय नहीं है।  

 
ीमती महुआ माजी : उनका यह कहना था िक 'सरना' कोई धमर् नहीं है, 'िहन्दू' धमर् है। इसीिलए 
वषर् 2011 की जनगणना से पहले 'सरना धमर् कोड' की मागं के िलए आंदोलन हुआ था।   
 
उपसभाध्यक्ष ( ी सुरेन्दर् िंसह नागर) : धन्यवाद, महुआ जी। 
 
ीमती महुआ माजी : सर, हमारा यह सवाल है िक क्या रूिंलग पाटीर् पोिलिटकल फायदे के 
िलए...( यवधान)...  
 
 उपसभाध्यक्ष ( ी सुरेन्दर् िंसह नागर) : आप िवषय पर बोिलए।  
 
ीमती महुआ माजी : इस िबल को क्य  थिगत कर रही है, ...(समय की घंटी)... क्य  यह िबल 
नहीं ला रही है।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Shri Sandosh Kumar P 
– Not present.  Shri M. Mohamed Abdulla. केवल एम. मोह मद अ दु ला जी की बात 
िरकॉडर् पर जाएगी।  
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Mr. Vice-Chairman, Sir, I thank you for 
the opportunity given to speak in this august House on The Constitution (Scheduled 
Tribes) Order (Second Amendment) Bill, 2022, which proposes to include 
Narikoravan and Kurivikkaran communities in the list of Scheduled Tribes in the State 
of Tamil Nadu.   
 I really welcome this Bill as it deals with social engineering.  It proposes to 
include some of the people of this country who were marginalized even now due to 

                                         
 Not recorded. 
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hierarchical social system based on underlying notion of purity and pollution which 
further denies mass participation in the development of the nation. 
 Sir, as my floor leader, hon. Tiruchi Siva Anna, has said that even after 72 
years of our Constitution, we are still identifying the marginalized communities to be 
added under Scheduled Castes and Scheduled Tribes from each State. 
 Our veteran leader, Dr. Kalaignar, raised a request to the Union Government in 
2013 for including Narikuravar community in the ST List.  Sir, DMK, in its Election 
Manifesto, in 2021, had assured that the Union Government will be urged to accord 
ST status for Narikuravar community.  As assured, our beloved leader, hon. Chief 
Minister, Thalapathi M.K. Stalin, after assuming charge as the Chief Minister, had 
written a letter to the hon. Prime Minister to place Narikuravar under ST category.  
 Our hon. Chief Minister, Thalapathi M.K. Stalin, had personally visited 
habitations of the community a few months back to create public awareness about 
difficulties faced by such oppressed communities across the nation and to expose the 
sad truth that all social upliftment opportunities are denied to them by the so-called 
upper castes which are enjoying the maximum privileges in the country and deny all 
benefits to that community. This was pointed out by Smt. Mausam Noor also and 
thereby reassured the community that the issue will be taken up with the Union 
Government.It was reassured that the issue will be taken up with the Union 
Government.  Due to continuous efforts of our leader, Shri M.K. Stalin, the 
announcement has come at a time when DMK is celebrating its ‘Mupperum Vizha’.  
Sir, this announcement will provide social justice to the youth of Narikovaran 
community in education and employment.  ...(Time-Bell rings)...  
 Sir, I would like to remind this august House that in 2016 our beloved leader, 
ex-Chief Minister of Tamil Nadu, Dr. Kalaingar, had requested our hon. Prime 
Minister to include the fishermen community also in the Scheduled Tribes List.  
...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Thank you.   
 
SHRI M. MOHAMED ABDULLA:  Sir, before I conclude, I would again like to highlight 
the yeomen services rendered, in this regard, by our leaders, Dr. Kalaingar and 
Thalapathy M.K. Stalin, for the rights of the oppressed.  
 Fishermen are also one of the most deprived and vulnerable communities in 
India.  And, therefore, deserve all the constitutional protection.  
 So, while supporting this Bill, I call upon the Union Government to expedite the 
inclusion of fishermen community in the Scheduled Tribes list.  
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DR. K. LAXMAN (Uttar Pradesh):  Thank you, Sir, for allowing me to speak on the 
Constitution (Scheduled Tribes) Order (Second Amendment) Bill. 
 Particularly, for the last few days we have been witnessing how Modiji’s 
Government has given due importance to the oppressed, depressed, and neglected 
communities by introducing Bills pertaining to Karnataka, Tamil Nadu, Himachal 
Pradesh, and Chhattisgarh.  As pointed out, the Narikovaran and Kurivikkaran tribes 
of Tamil Nadu have merely 27,000 population.  In spite of that Modiji has taken a 
decision to include these communities in the ST list.  This shows the concern of the 
Modiji’s Government towards the oppressed sections of the society.  We all know, 75 
साल की आज़ादी म लगभग 50 साल से ऊपर कागेंर्स ने हुकूमत की और ज्यादा समय तक एक ही 
पिरवार स ा म था। कागेंर्स ने िपछड़े, दिलत, वंिचत, शोिषत, पीिड़त, अनुसूिचत जनजाित के 
लोग  को िकस तरह से वंिचत िकया, यह तो   इितहास है, लेिकन मोदी जी की सरकार म अंितम 
पिं  म बठैने वाले लोग  के िहत के िलए सोचा जा रहा है, irrespective of cast, creed, 
religion, region, and language, much importance and due importance is being given 
to these sections. इस बीच मुसलमान समाज के अंदर जो भी िपछड़े ह, दिलत ह, जो पसमादंा 
कहलाते ह, उन लोग  के िहत के िलए भी आज मोदी जी सोच रहे ह।  इस बीच सरकार के माध्यम 
से हमारे बीच हमारे भाई गुलाम अली जी को ज मू-क मीर से, जो गुजर्र मुसलमान के नाम पर 
जाने जाते ह, उनको राज्य सभा म पहंुचाना मोदी जी की सोच है। This is the greatness of 
Narendra Modiji.  वे क मीर वैली के अंदर हमारे पसमादंा मुसलमान  के िहत के िलए भी सोच 
रहे ह।  म ओबीसी मोचार्, स ाधारी दल का रा टर्ीय अध्यक्ष होने के नाते यह कहना चाहता हंू िक 
जब से मोदी जी ने स ा सभंाली है, तब से बहुत ही ऐितहािसक और महत्वपूणर् िनणर्य िलए गए ह।  
यह ऐितहािसक पन्ने म रचने की चीज़ है।  पहली बार नेशनल कमीशन फॉर बकैवडर् क्लास को, 
िपछड़ा वगर् आयोग को सवैंधािनक दजार् िदया।  सवैंधािनक दजार् देने के समय कागेंर्स पाटीर् और 
वामपिंथय  ने पािर्लयामट और राज्य सभा म िकस तरह िवरोध िकया, इसके बारे म जनता जानती 
है।  इसके अलावा ओबीसी के िलए कर्ीमी लेयर म छह लाख वािर्षक आय थी, िजसको बढ़ाकर 
आठ लाख िकया गया। पहली बार पि लक सेक्टर अंडरटेिंकग्स के कमर्चािरय  के बच्च  को 
आरक्षण देने का ावधान भी मोदी सरकार ारा िकया जा रहा है।  हमारे गरीब बच्चे िसफर्  रोज़गार 
मागंने वाले ही नहीं, बि क रोज़गार देने वाले बने।  उसके माध्यम से वेन्चर कैिपटल फंड, जो 
िसफर्  एससी/एसटी के िलए था, 2018 से 50-60 लाख से लेकर 15 करोड़ तक, आज हमारे 
नौजवान  को इस वेन्चर कैिपटल फंड की रािश  िवतिरत की जा रही है। मछुआर  के िलए अलग 
मंतर्ालय बनाया गया।  मछुआर  के िलए लगभग 20 करोड़ का बजट बनाया गया है।  आज मोदी 
जी की सरकार म 27 िपछड़ा वगर् समाज के लोग मंितर्मंडल म शािमल हुए ह।  इसम 12 अनुसूिचत 
जाित, 8 अनुसूिचत जनजाित, 11 मिहलाओं और 5 माइनॉिरटी के लोग  को शािमल िकया गया है।  
यह हमारे मोदी जी का सामािजक न्याय सूतर् है।  इतना ही नहीं, हमारे उ र देश म 55 मंितर्य  म 
से 22 मंतर्ी िपछड़ा वगर् समाज से ह, यह बीजेपी की सोच है।  यह हमारा सामािजक न्याय है। देश 
म आज लगभग 45 कदर्ीय िव विव ालय ह।  वहा ंबकैलॉग पो ट्स हज़ार  की सखं्या म थीं।  पहले 
जहा ंलगभग 9 या 10 ोफेसर, अिस टट ोफेसर ओबीसी समाज के थे, लेिकन हमारी मोदी जी 
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की सरकार के आने के बाद एक साल के अंदर लगभग तीन से चार हज़ार तक बकैलॉग पो ट्स 
की भतीर् करने से यह पता लगता है िक आज िकस तरह से ओबीसी समाज की उन्नित के िलए 
मोदी सरकार सोच रही है।  ' टड-अप इंिडया' के नाम पर हर बक एससी, एसटी, िवमेन के िलए 
लोन दे रहा और वे आज आगे बढ़ रहे ह।  कागेंर्स के समय म जब भी िपछड़े समाज के िलए 
आरक्षण का मु ा आया, आज़ादी के बाद, काका कालेलकर कमीशन से लेकर मंडल कमीशन 
तक, इस पािर्लयामट म िकस तरह से िवरोध िकया गया और िकस तरह से उसे ठंडे ब ते म डाला 
गया, इसे पूरा देश जानता है।  यह कागेंर्स पाटीर् तो हमेशा बीसी िवरोधी रही है।  थानीय इकाइय  
म, चाहे महारा टर् हो, मध्य देश हो, आंधर् देश हो, तेलगंाना हो, वहा ंओबीसी समाज के िलए जो 
आरक्षण था, िकस तरह इन सरकार  ने इस आरक्षण को खोया था।  मगर महारा टर् के अंदर हमारे 
फडणवीस जी ने, हमारे िंशदे जी की सरकार बाद म आई, उच्च न्यायालय म जाकर आंकड़े 
बताकर, इि पिरकल डेटा बताकर आज िकस तरह से थानीय इकाइय  म भी आरक्षण िकया जा 
रहा है और मध्य देश म भी उस तरह से लागू िकया जा रहा है, यह सभी जानते ह।  आंधर् देश 
और तेलगंाना म 34 ितशत जो आरक्षण था, उसे हमने आज खो िदया है।  लगभग 14 ितशत 
हमारे ओबीसी समाज ने आज थानीय इकाइय  म आरक्षण खो िदया है।  यह उनका रवैया है।  
इतना ही नहीं, हमारा जो घुमन्तू समाज है, समाज के अंदर जो अत्यंत िपछड़ा वगर् है, जो हमारी 
िडनोिटफाइड टर्ाइ स, सेमी-नोमिैडक टर्ाइ स के नाम से कहलाई जाती ह, उनके िलए इदाते 
कमीशन बनाया गया था, तब महारा टर् म हमारी फडणवीस सरकार थी।  आज मोदी जी की 
सरकार म वलेफेयर बोडर् बनाकर इसकी रािश दी जा रही है।  हम यह जानकारी होनी चािहए िक 
सीड फंड के माध्यम से फाइनिशयल अिस टस, डायरेक्ट ए लॉयमट िदया जा रहा है।   मोदी जी 
ने शे ू ड टर्ाइ स के नाम पर जनजातीय गौरव िदवस मनाने की शुरूआत की।  उसी तरह आज 
तेलगंाना म शे ू ड टर्ाइ स के सबंधं म हमारे कई भाइय  ने बताया।  आज तेलगंाना के अंदर 
एससी, एसटी, बीसी और माइनॉिरटी को धोखा िदया जा रहा है।  टेट िरऑगर्नाइज़ेशन कमीशन 
के माध्यम से दो साल के अंदर एक जी.ओ. इ य ूकरके तेलगंाना के अंदर जो शे ू ड टर्ाइ स 
आबादी है, उस आबादी के अनुसार, ऐज पर कॉिन् ट ूशन देने का ावधान होने के बावजूद भी 
नहीं िदया गया है।  टीआरएस अब बीआरएस बन गई है, यह केसीआर की सरकार है।  2014 के 
इलेक्शन मेिनफे टो म यह बताया गया िक उनको 12 परसट िरज़वशन दगे, तो आबादी तो 10 
परसट है, मगर मेिनफे टो म 12 परसट का एलान िकया, तो िकस तरह से एसटी लोग  को 
तेलगंाना म धोखा िदया गया।  बाद म as per the Constitution, based on population, SC, 
ST reservation can be given.  मगर वह भी नहीं िदया गया।  जब हाई कोटर् म एक पीआईएल 
150 ऑफ 2015 की गई, ऐज पर पॉपुलेशन 9.34 आरक्षण देने के िलए जब हाई कोटर् ने 
डायरेक्शन दी, तब भी सरकार आगे नहीं आई।  कोटर् के डायरेक्शन को भी िकस तरह से ठुकरा 
िदया गया।  बाद म, Tribal Advisory Council has got equal powers, at par with State 
Government.  But, the CM himself being the Chairman of the Council, it has passed a 
resolution providing 9.34 per cent reservation to the STs in the State.  उसे भी ठुकरा 
िदया और उसे भी नहीं िकया गया।   
 

(उपसभापित महोदयपीठासीन हुए। ) 
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मगर बाद म, 2017 म तेलगानंा असे बली म एक िबल पािरत िकया। यह मुि लम िरज़वशन िबल के 
नाम से िकया और उसम मुसलमान के िलए 12 परसट और एस.टी. के िलए 10 परसट का 
ावधान िकया गया और इसे केन्दर् को भेजा गया, which was against the Constitution. मगर 
वहा ंराज्य सरकार ारा देने का ावधान होने के बावजूद िकस तरह से गुमराह िकया गया। िफर 
से ऐसा करने के िलए एक जी.ओ. जारी िकया गया है। 

 उपसभापित महोदय, म आज आपके माध्यम से बताना चाहता हंू िक एस.टी. को मोदी 
जी के नेतृत्व म न्याय िमल रहा है। उसी तरह से हमारा वा मीिक समाज है। वा मीिक तेलगानंा के 
अंदर, जो आज 'बोया' के नाम पर और आंधर् देश म भी 'बोया' के नाम पर है। कनार्टक और अन्य 
राज्य  म भी 'बोया' को एस.टी. का दजार् िदया गया। आज आंधर् देश सरकार ने तो ताव पािरत 
कर िदया, मगर तेलगंाना सरकार ने वा मीिक 'बोया' के बारे म ताव भी पािरत नहीं िकया। 
इसीिलए म अपने भाइय  से भी मागं करता हंू िक हमारी तेलगंाना असे बली भी तुरंत वा मीिक 
'बोया' के बारे म सोच। मोदी जी की सरकार सभी राज्य  म छोटी-छोटी जाितय  को एस.टी. का 
दजार् िदलवा रही है, इसीिलए म आपसे इसकी मागं करता हंू।  

महोदय, कुरुबा समाज जो है, वह मेहबबू नगर, ग ाल म है, उसे एस.सी. का दजार् िमला 
हुआ है, लेिकन तेलगंाना म उसको एस.सी. का दजार् होने के बावजूद भी उसको सिर्टिफकेट नहीं 
िदया जा रहा है। इसिलए म आपको बताना चाहता हंू िक पूरे एस.सी., एस.टी., ओबीसी समाज 
को तेलगंाना के अंदर दबाया जा रहा है। इसको अब जनता और देश जानने लगा है। इसीिलए म 
बताना चाहता हंू िक िजस तरह से हमारी मोदी जी की सरकार एस.सी., एस.टी., बी.सी. और 
माइनॉिरटी के िहत  के िलए काम कर रही है, उसी तरह से आने वाले िदन  म तेलगंाना म जरूर 
भारतीय जनता पाटीर् सरकार म आयेगी, तब हमारी सरकार वा मीिक को जरूर एस.टी. का दजार् 
देगी। तेलगंाना म कुरुबा समाज को एस.सी. का सिर्टिफकेट नहीं िमल रहा है, उसको भी एस.सी. 
का सिर्टिफकेट देने का हम जरूर यास करगे। म िफर से एक बार मोदी सरकार को धन्यवाद 
अिर्पत करता हंू िक इतना बड़ा िनणर्य, ऐितहािसक िनणर्य ओबीसी समाज के िलए िलया गया है। 
काका कालेलकर कमीशन से लेकर मंडल कमीशन तक कागेंर्स ने हमेशा िवरोध िकया। They 
have betrayed the OBCs.  They have no moral right.  हमेशा ओबीसी को, एस.सी. को, 
एस.टी. को, माइनॉिरटी को वोटर के नाते से देखा, मगर इसंािनयत के नाते कभी नहीं देखा। 
इसीिलए मोदी जी की सरकार छोटी-छोटी जाितय  को, उनकी कम पॉपुलेशन होने के बावजूद 
भी आज एस.टी. का दजार् देना एक महत्वपूणर् िनणर्य है। मोदी जी ने इितहास के पन्न  म िलखने 
का िनणर्य िलया है। आज हम कह सकते ह िक ये तो अिभनव महात्मा ज्योितबा फुले ह, अिभनव 
अ बेडकर जी ह। म इन्हीं श द  के साथ अपनी वाणी को िवराम देता हंू, धन्यवाद।  
 
4.00 P.M. 

 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): *"Mr. Deputy Chairman,  Sir, I thank 
the Union Government for agreeing to the demands of our hon. Chief Minister of Tamil 

                                         
* English translation of the original speech delivered in Tamil. 
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Nadu, leader of our party Mr. M.K. Stalin, to include the Communities, ‘Narikoravan’ 
and Kuruvikkaran’ in the list of Scheduled Tribes today. I convey my thanks for this 
gesture. We wholeheartedly welcome this Bill. When this Bill was passed in Lok 
Sabha, our hon. Chief Minister of Tamil Nadu, Mr. M.K. Stalin, conveyed his thanks 
to the Union Government. I would like to record  his gratitude in this House.  My hon. 
colleagues from the Bharatiya Janata Party,  Shri G.V.L.Narasimha Rao and Dr .K. 
Lakshman  participated in this debate in this House. They pointed out that this 
opportunity is given to a community which has a meagre population of 27,000 only.  

Sir, I would like to record the view that social justice is not given on the basis of 
population. Social Justice is to be given to the people who are socially and 
educationally marginalised, who are deprived of their opportunities. I would like to 
record the fact that this right is guaranteed in the Constitution of India.  

Our party, Dravida Munnetra Kazhagam (DMK), is always a pioneer in 
championing the cause of social justice. I would like to point out that it is a known fact 
to this House and to the hon. Members of this House that our party, Dravida 
Munnetra Kazhagam (DMK), has  always been  a role model to other political parties 
on  the issue of ensuring social justice.  

Sir, as per Article 275(1) of the Constitution of India, basic facilities such as 
road transport and drinking water facilities have to be given to the people of tribal 
communities. Sir, through you, I would like to request the hon. Minister that internet 
connectivity also should be given to these people.  ...(Time-bell rings)... This is our 
state issue. Please give me more time.  

The provision for internet connectivity should be included in basic amenities. I 
say this because, the basic aim of reservation is to ensure education and employment 
opportunities to the marginalised people. In the present age, holistic development in 
education and employment opportunities are possible only through having an access 
to internet connectivity. Private telecom companies are not providing internet 
connectivity to remote hilly areas, inhabited by people belonging to the community of 
Scheduled Tribes.  Therefore, the Government has to take necessary steps to include 
provision of internet connectivity also in the basic infrastructure, to be given to the 
inhabitation of the people of Scheduled Tribes. As per article 275(1) of the 
Constitution of India, hon. Minister, who is responsible for the welfare of Scheduled 
Castes and Tribes, has to take steps to provide internet facilities also.  

Moreover, as per the request of Government of Tamil Nadu, many 
communities including Kurumba, Gounders and some sub-castes affiliated to the 
community, also have to be included in the list of Scheduled Tribes. The Union 
Government has to take necessary steps accordingly.  
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With these words, I conclude my speech. I once again thank you for giving me 
this opportunity."   

          
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra pradesh): Thank you, Mr. 
Deputy Chairman, Sir, for giving me this opportunity.  This Bill relates to the State of 
Tamil Nadu.  Merely including certain communities in the ST list and giving them the 
status is not sufficient.  It is the duty of the Government to create infrastructure like 
drinking water, housing, hygienic conditions, healthcare, education, employment, 
roads and transport, etc.   
 The people belonging to the Scheduled Tribe communities are subjected to 
discrimination and humiliation.  In order to avoid this and prevent crime against them, 
Section 21(2) in the Scheduled Castes and the Scheduled Tribes (Prevention of 
Atrocities) Act states about the identification of the areas where the members of the 
Scheduled Castes and the Scheduled Tribes are likely to be subjected to atrocities, 
and adoption of such measures so as to ensure safety for such members.   Then, the 
Scheduled Castes and the Scheduled Tribes (Prevention of Atrocities) Rules, 1995, 
have been framed.  Rule 3(1) of the said rules castes duty upon the State 
Government to delineate the 'identified areas' where the members of SC/ST 
communities are vulnerable to being subjected to atrocities and adoption of necessary 
measures to ensure their safety.   

As of now, in Andhra Pradesh, Srikakulam, Kadapa and East Godavari 
districts have been identified and declared as atrocity-prone areas under the said 
rules.  But given the present situation in the State of Andhra Pradesh, the entire area 
where the ST population is living is not safe.   
 The Panchayats (Extension to the Scheduled Areas) Act was enacted in the 
year 1996 to give effect to the provisions inserted in the Constitution vide 73rd 
Amendment Act and were made applicable to the Panchayats in the Scheduled 
Areas.  The Act specifically states that a State shall not make any law under Part-IX of 
the Constitution which is inconsistent with certain features including the provision that 
a State legislation on the Panchayats may be made that shall be in consonance with 
the customary law, social and religious practices and traditional management 
practices of community resources.  The Gram Sabha or the Panchayats at the 
appropriate level shall be consulted before making the acquisition of land in the 
Scheduled Areas for development projects and before re-settling or rehabilitating 
persons affected by such projects in the Scheduled Areas.  The actual planning and 
implementation of the projects in the Scheduled Areas shall be co-ordinated at the 
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State level.   But, the State Government is doing all the activities contrary to the 
above said law which is detrimental to the welfare of the Scheduled Tribes.   
 Previously, Andhra Pradesh granted permission to projects to private 
companies in the Scheduled Areas leasing out the land in violation of the Land 
Transfer Act.  In 1997, the same was set aside by the High Court.  Moreover, as per 
the National Hydro Power Policy, hydro projects are given to private companies 
without competition.  Due to the present Government's actions, the tribal culture is in 
danger and being destroyed with the stoppage of hydro projects.    
 * Further, in the name of SEZs, assigned lands of tribals have been abolished.  
They wanted to sell it to private companies. * Several other allegations are also there.  
He also promised free electricity up to 200 units to the tribals.  (Time-bell rings.)  I am 
concluding, Sir.  They did not give it to anyone except those who are in the tandas.  
They have stopped opening their mouths on the promise of converting tribal tandas 
and hamlets into Panchayats. The State Government should immediately withdraw 
the decision. The tribal culture and their lands should be protected.  It cannot be 
allotted to the bauxite mines or any other hydro projects in tribal tandas.  Thank you, 
Sir.  
 
ी उपसभापित : ी सदंोष कुमार पी, Not present.  

 
जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा) : माननीय उपसभापित महोदय, म आसन का आभारी हंू 
िक तिमलनाडु राज्य के स बन्ध म जो सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा 
सशंोधन) ...( यवधान)... 
 
एक माननीय सद य : आपकी आवाज नहीं आ रही है। 
 
ी उपसभापित : माइक लीज़। माइक ऑन है। माननीय मंतर्ी जी। 

 
ी अजुर्न मंुडा : माननीय उपसभापित महोदय, म आसन का आभारी हंू िक आपने मुझे  
तिमलनाडु राज्य के स बन्ध म सिंवधान (अनुसूिचत जनजाितया)ं आदेश (दूसरा सशंोधन) 
िवधेयक, 2022 पर इस सदन म िवचार करने के िलए अनुमित दी। माननीय सद य  ने इस सदन 
म तिमलनाडु से स बिन्धत अनुसूिचत जनजाितय  को सूची म िव ट कराने की दृि ट से 
निरकुरवन और कुरुिवक्कारन समुदाय के स बन्ध म चचार् की। इस चचार् के दौरान ी जी.वी.एल. 
नरिंसहा राव से लेकर काफी माननीय सद य  ने चचार् की और अभी ला ट व ा ी कनकमेदला 
रवींदर् कुमार जी का व य भी म सुन रहा था। ऐसे 15 माननीय सद य  ने इस सदन म तिमलनाडु 

                                         
* Expunged as ordered by the Chair. 
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के निरकुरवन और कुरुिवक्कारन समुदाय की िवि ट सि मिलत कराने, इन्क्लज़ून कराने की 
चचार् की। साथ ही साथ आिदवासी जनजाित, टर्ाइबल क युिनटी की अन्यान्य सम याओं पर भी 
िवचार िकया, चचार् की। इस पर सामािजक, आिर्थक, सां कृितक और राजनैितक दृि ट से भी 
लोग  ने अपने िवचार रखे।  
 म सबसे पहले आज तिमलनाडु के उन लोग  को बधाई देता हंू, िजन्ह काफी वष  से न्याय 
की अपेक्षा थी। इस स बन्ध म आदरणीय धान मंतर्ी नरेन्दर् भाई मोदी जी के नेतृत्व म उन्ह न्याय 
िमले और इस सदन म चचार् के उपरान्त सदन के माध्यम से इस आदेश को पािरत करते हुए उनके 
अिधकार  को सवैंधािनक ावधान  से सरंिक्षत िकया जाये। निरकुरवन और कुरुिवक्कारन, ये 
पयार्यवाची श द िपछले कई वष  से, यानी आजादी के बाद से लगातार ये उत्पीिड़त रहे, 
अिधकार  से वंिचत रहे और न्याय की गुहार लगाते रहे। इनकी आबादी बहुत कम है, िजसकी चचार् 
माननीय सद य  ने की।  समय-समय पर इसके पहले भी, क्य िक लगातार कई राज्य  की ऐसी 
िवसगंितय  को, ऐसी जनजातीय सम याओं को लेकर माननीय धान मंतर्ी के नेतृत्व म इस सदन 
म चचार् हो, इसका यत्न होता रहा। िपछले सतर् म भी और इस सतर् म भी कई ऐसे िवधेयक लाकर 
इन लोग  को न्याय िमले, यह सुिनि चत िकया गया। इस समुदाय की आबादी बहुत कम है।  
उपसभापित महोदय, आप और हम सभी इस बात से अवगत ह िक टर्ाइबल, यानी जनजाित 
समुदाय को कैरेक्टर बे ड, यानी चािरितर्क गुण  के आधार पर पहचान करते हुए सूचीब  िकया 
जाता रहा है और िकया गया है।  उसम कहा गया है िक उसका अपना िडिं टक्ट क चर है, 
उसकी अपनी जीवन प ित है, उसकी अपनी सां कृितक िवरासत है।  उसके साथ-साथ ही यह 
कहा गया है िक उसम साइनस की सम या है, यानी कहने म भी िहचिकचाना; कहना है, िफर भी 
काफी सोच-िवचार करके िक आज कहना है या कल कहना है, आज ि थित सामान्य नहीं है, 
अपने मन म ही ऐसा सोच कर वह अपने को बकै-आउट कर लेता है िक ठीक है, आगे कभी कहगे।  
ऐसा सोच कर वह अपनी बात  को सहजता के साथ तुत नहीं कर पाता है।  साइनस के रूप म 
िक उसे सब कुछ आता है, लेिकन वह बता नहीं पाता है, वैसा ही उसका पिरचय है।  उसी तरीके 
से वह आइसोलेशन के साथ, यानी सुदूरवतीर् के्षतर्  म रहना पसदं करता है।  वह पहाड़  म, पहाड़  
से िघरे हुए जंगल  के बीच के गावँ म अपनी हट बना कर, अपने कबीले की दृि ट से सोच कर और 
वहीं ाकृितक दृि ट से आय-उपाजर्न का साधन ढँूढ़ते हुए शािंत के साथ अपना जीवनयापन 
करता है।  अपनी सं कृित के ित अगाध ेम रखते हुए वह कृित के साथ जुड़ा हुआ रहता है।  
जंगल  म वन आधािरत जो भी साधन उपल ध होता है, वह उसके साथ जुड़ा रहता है।  कई 
समुदाय ऐसे ह।  जैसे इसके बारे म कहा गया है िक ये जंगल  म रहते ह, िशकार करते ह, पेड़, 
फल, कंद-मूल के भरोसे रहते ह और कुछ इस तरह के मोटे अनाज उगाते ह।  इस मोटे अनाज के 
िलए माननीय धान मंतर्ी जी ने यनूाइटेड नेशंस को िलख कर यह बताया िक हम इस वषर् को मोटे 
अनाज के रूप म, 'िमलेट ईयर' के रूप म मनाना चािहए।  यएून ने इसकी वीकृित दी और यह 
वषर् 'िमलेट वषर्' के रूप म मनाया जा रहा है।  इस िमलेट का उत्पादन करने वाले इन जंगल  म 
रहने वाले लोग ह।  इन जंगल  म रहने वाले लोग  की जीवन प ित मोटे अनाज के साथ जुड़ी हुई 
है।  यह उनका पिरचय है, बकैवडर्नेस उनका पिरचय है।  इस दृि ट से साइनस होने के कारण 
उनकी आवाज को समझने म कई वषर् लगे।  अंतत: नरेन्दर् भाई मोदी जी के नेतृत्व म इस सदन म 
इस िवचार के साथ यह िबल लाया गया िक उनकी आवाज, उनकी गूजँ हम समझनी चािहए, 
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बजाय इसके िक हम उनके बारे म बहुत सारी बात कह, िजनकी आबादी कम है।  आपने इन 
आँकड़  म देखा होगा, इन आँकड़  म खास कर इस समुदाय की जो बात कही गई है, उसकी 
आबादी 5 हजार है, लेिकन 131 करोड़ आबादी के देश म 5 हजार लोग  की आवाज भी यह 
सरकार सुन सकती है, यह इस बात का तीक है।  इसिलए हम बेहद सन्नता है िक काफी 
माननीय सद य  ने इस बात का समथर्न िकया िक उन्ह सूचीब  िकया जाए। 
 उपसभापित महोदय, इसके साथ-साथ कई माननीय सद य  ने अपने-अपने राज्य  के 
बारे म भी कहा है।  भारत सरकार, आदरणीय नरेन्दर् भाई मोदी जी के नेतृत्व म चल रही सरकार 
सवंेदनशील है।  सहजता के साथ, सरलता के साथ रहने वाले लोग  को सवंेदनशीलता के साथ 
कैसे देखा जाए, यह इस सरकार की ाथिमकता है।  इसिलए इसके साथ ही आप देखगे िक 
इससे पहले उ र देश का िबल पास हुआ, अभी हम इसके बाद कनार्टक का, िहमाचल देश का 
या और भी कई देश  की सम या का समाधान कर रहे ह।  इसके अलावा हमारी जो प ित है, 
हमारी जो मोडैिलटीज़ ह, िजस ावधान के तहत हम यह काम कर रहे ह, उसम कहा गया है िक 
उनके िडिं टक्ट क चर को ध्यान म रखते हुए ही यह सुिनि चत करना चािहए िक उन सारे 
समुदाय  को, जो चािरितर्क गुण  के साथ, परंपरागत ढंग से वष  से एक लोकतािंतर्क िव वास के 
साथ इस देश म जी रहे ह, उन्ह न्याय िमलना चािहए।  इन सभी मागँ  के बारे म राज्य सरकार  से 
हमारा यह कहना है िक वे अच्छे ढंग से एंथर्ोपोलॉजी के साथ, एथनोगर्ाफी िरपोटर् के साथ इन सारी 
चीज  को तुत कर।  आप जानते ह िक इस देश म कुछ सं थाएं हमारे लोकतािंतर्क मू य  को 
बरकरार रखने के िलए कायर् करती ह। उदाहरण के िलए चुनाव आयोग एक वतंतर् इकाई के रूप 
म काम करता है, तािक देश म लोकतािंतर्क आधार पर सरकार चुनी जाए। इसी तरह रिज टर्ार 
जनरल एंड ससस किमशनर ऑफ इंिडया लगातार इस बात के िलए यत्न करता है िक देश की 
आबादी की सही तरह से गणना हो और जो शे ू ड टर्ाइ स ह, जो शे ू ड का ट्स ह, उनकी 
सूची ठीक कार से बने। हमारी यह यव था है िक आरजीआई इन सारी चीज़  पर गहन अध्ययन 
करने के बाद अपना मंत य दे, उसके बाद नेशनल कमीशन फॉर शे ू ड टर्ाइ स इसको देखता 
है और अपने कमट्स के साथ उसको आगे भेजता है। इस िकर्या के बाद उस पर कंस टेशन की 
कायर्वाही शुरू होती है। इसी ढंग से हम सभी समुदाय  के बारे म काम कर रहे ह। मने कल लोक 
सभा म भी इस बात की चचार् की थी िक हमारे पास जो मामले पिंडग ह, उन पर अध्ययन का कायर् 
चल रहा है। जब इस अध्ययन की िरपोटर् राज्य सरकार  के माध्यम से आ जाएगी, तब उस िरपोटर् 
को रिज टर्ार जनरल ऑफ इंिडया के पास भेजा जाएगा। उसके बाद उस पर जो सहमित होगी, 
उनकी जो गुणात्मक चीज़ ह गी, उनको ध्यान म रखते हुए हम उन सारी चीज़  को सदन म लाएंगे 
और उन सबको कैसे न्याय िमल सके, यह सुिनि चत करने का काम करगे।  

महोदय, यह कायर् माननीय नरेन्दर् भाई मोदी जी के नेतृत्व म चल रहा है, िजसका पिरचय 
आप देख रहे ह िक आज निरकुरवन और कुरुिवक्कारन समुदाय का मामला यहा ंचल रहा है।   

उपसभापित महोदय, कुछ माननीय सद य  ने टर्ाइबल एटर्ॉिसटीज़ की भी बात कही है। 
आप सभी इस बात से अवगत ह िक माननीय धान मंतर्ी, नरेन्दर् भाई मोदी के नेतृत्व म सदन म 
शे ू ड का ट्स एंड शे ू ड टर्ाइ स (ि वशन ऑफ एटर्ॉिसटीज़) ऐक्ट, 1989 को और अिधक 
सश  कैसे बनाया जाए, इस पर चचार् हुई। चचार् के बाद इसके सशंोधन को नये तरीके से पािरत 
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िकया गया, तािक शे ू ड का ट्स एवं शे ू ड टर्ाइ स पर कोई अत्याचार या अन्याय न हो, 
कोई एटर्ॉिसटी न हो।  

उपसभापित महोदय, म इस सदन म यह भी बताना चाहता हंू िक भारत सरकार की यह 
िवशेषता है िक जो भी यव थाएं ह, उनको राज्य  के माध्यम से सतुंिलत, बेहतर एवं भावी बनाया 
जाए तािक जो जनजातीय के्षतर् ह, टर्ाइबल एिरयाज़ ह, उनकी अच्छे तरीके से गवनस हो सके। 
पेसा ऐक्ट के माध्यम से, और अिधक अच्छी तरह से गवनस हो, यह सुिनि चत करने के िलए 
हमारा मंतर्ालय काम कर रहा है। हम लगातार पचंायती राज मंतर्ालय के साथ सवंाद करते हुए 
इस पर काम कर रहे ह। इसी तरीके से देश म फॉरे ट राइट्स ऐक्ट के माध्यम से फॉरे ट 
क युिनटी के अिधकार, गावं  म रहने वाले पर परागत वनवािसय  और जंगल म रहने वाले लोग  
को अिधकार िदए गए ह। िरकोिग्नशन ऑफ फॉरे ट राइट्स ऐक्ट के माध्यम से, उनके जीवन का 
जो आधार है, उसम और अिधक मज़बतूी आए, इसका ध्यान रखा गया है।  

उपसभापित महोदय, भारत सरकार इस समय जो नई िशक्षा नीित लेकर आई है, म 
बताना चाहंूगा िक न्य ूएजुकेशन पॉिलसी म जो कंटट्स िदए गए ह, उनम टर्ाइब स के िलए अलग 
से भी चै टसर् िदए गए ह। यह सदन इस बात से अवगत है िक टर्ाइब स के 700 से भी अिधक ऐसे 
समूह ह, िजनके अपने डायलेक्ट्स ह, अपनी भाषा है, अपनी पर परा है। टर्ाइबल एिरयाज़ की 
एजुकेशन म एक बड़ी रुकावट लग्वजे की भी है। जब हम और आप सदन म चचार् करते ह, तो कई 
माननीय सद य अपनी भाषा म उसका इंटरि टेशन सुनते ह, वे ऐसा इसिलए करते ह, क्य िक 
भाषा का एक बिैरयर है। इसी तरह शे ू ड टर्ाइ ज़ के िलए भी भाषा का एक बहुत बड़ा सकंट है, 
लेिकन नई िशक्षा नीित के तहत, िजतनी भी टर्ाइबल लग्वेजेज़ ह, उनको ोटेक्ट िकया जाए, यह 
यव था नरेन्दर् भाई मोदी जी के नेतृत्व म की गई है।  

माननीय उपसभापित महोदय, कहने के िलए और भी बहुत सारी बात ह, लेिकन म आगर्ह 
करता हंू िक निरकुरवन और कुरुिवक्कारन जनजाितय  को इस सदन के माध्यम से पािरत िकया 
जाए। ये समुदाय इस इतंज़ार म ह िक उन्ह न्याय िमले।  

 
MR. DEPUTY CHAIRMAN:  Thank you, hon. Minister.   The question is:  
 

"That the Bill further to amend the Constitution (Scheduled Tribes) Order, 
1950 to modify the list of Scheduled Tribes in the State of Tamil Nadu, 
as passed by Lok Sabha, be taken into consideration." 

 
The motion was adopted. 

 
MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.  In Clause 2, there is one Amendment (No.1) by Shri Elamaram Kareem.  He 
is not present.  Amendment not moved. 
 

Clause 2 was added to the Bill. 
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Clause 1, the Enacting Formula and the Title were added to the Bill. 
 
जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा) : महोदय, म ताव करता हंू:  
 

िक िवधेयक को पािरत िकया जाए। 
 

The question was put and the motion was adopted.  
 
 

OBSERVATION BY THE CHAIR - contd. 
 

MR. DEPUTY CHAIRMAN:  Hon. Members, before I move to the next Bill, there is one 
clarification.  
 Hon. Members, the hon. Leader of Opposition on 13th, 14th and 16th December, 
2022 had demanded that I must express regret or say that I had no powers in allowing 
him and others to speak in respect of notices given under Rule 267 and I had 
promised that I will be back with facts.  So, I am keeping facts before you.  
 Hon. Members, levelling unfounded allegations against the Chair is a serious 
matter. With reference to the same, I wish to point out this.  Hon. Members, rulings 
made by the hon. Chairman on 8th December, 2022 and several times thereafter are 
binding on all of us and I too am not an exception in following that. Forgive me to 
repeat, on 13th December, 2022, hon. LoP was allowed to speak despite that his 
notice not admitted and, on 14th, he had not given any notice and the Chair reminded 
him about this. It was just a factual correction as, in his submission, the hon. LoP had 
said that he had given a notice. I would also like to underline that there is no direction 
or indication in the records which suggest that I stopped him from making his 
submission. In fact, on 13th December, I allowed him to read his notice on the floor of 
the House.   

Hon. Members, regarding the allegation that I do not give Members from the 
other side a chance to speak and that I do not look towards them, I would like to 
clarify that this is factually incorrect. How can the Chair prevent hon. Members from 
whichever side from speaking whose notice has been accepted and listed under the 
rules? Besides, there is a freedom of speech available to Members to raise any issue 
on the floor of the House.  However, such freedom is subject to the provisions of the 
Constitution. It is not free for all. The proceedings of the House need to be conducted 
in a structured manner. If everyone is allowed to speak at the same time as per their 
wish, there will be utter chaos and no meaningful discussion will take place. It would 
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send a very wrong picture before the nation. We must adhere ourselves to the 
provisions of the rules of the House. Only then, we would be able to do justice to the 
cause for which we have been sent to this House.  

Hon. Members, rules are collectively framed and approved by all of us in this 
august House. Chair is duty bound to conduct the House in accordance with those 
rules. If Chair, in exercise of those rules, does not allow an hon. Member to speak on 
issues not listed or admitted under the rules, it should not be taken as partisanship.  

Hon. Members, the Chair draws its powers from you and this House. 
Therefore, sitting on this Chair, no person can afford to be for or against anyone. 
Thank you.         

       
 

GOVERNMENT BILLS - contd. 
 
MR. DEPUTY CHAIRMAN: Now, we would take up the Constitution (Scheduled 
Tribes) Order (Fourth Amendment) Bill, 2022. 
 

The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022 
 

जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा) : महोदय, म ताव करता हंू :- 
 

"िक कनार्टक राज्य की अनुसूिचत जनजाितय  की सूची को सशंोिधत करने के िलए 
सिंवधान (अनुसूिचत जनजाितया)ं आदेश, 1950 का और सशंोधन करने वाले 
िवधेयक पर, लोक सभा ारा पािरत रूप म, िवचार जाए िकया जाए।" 

 
ी उपसभापित : मंतर्ी जी, यिद आप कुछ और बोलना चाहते ह, तो बोल सकते ह, आपके पास 
बोलने का मौका है। 
 
ी अजुर्न मंुडा : सर, म अभी नहीं बोलना चाहता। 

 
ी उपसभापित : ठीक है, आप माननीय सद य  के बोलने के बाद बोलगे। 

 
ी अजुर्न मंुडा : जी हा।ं 

 
The question was proposed.  
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ी अरूण िंसह (उ र देश) : उपसभापित जी, यह िबल जो आया है, उसम काडू कुरुबा, जो 
पहले ही सीिरयल न बर 16 पर था और बे ा-कुरुबा, जो basically मसूैर, चामराजनगर और 
कोडगु िजल  म है और िवशेष रूप से एक ही तरीके के या उसी से िमलते-जुलते उसके भाई ह, 
उनको भी जोड़ने का काम िकया गया है।  इसको कनार्टक सरकार ने पहले असे बली म पास 
िकया, उसके बाद माननीय मंतर्ी जी ने लोक सभा म इसको रखा, यह उस सदन से पास हुआ और 
अभी यह राज्य सभा म चचार् के िलए आया है।  म इसका समथर्न करता हँू।   

उपसभापित महोदय, कनार्टक म आिदवासी समाज के जो लोग ह, कनार्टक की गित म 
उनका बहुत बड़ा योगदान है।  देश की आजादी म भी कनार्टक के आिदवासी समाज के जो 
महापुरुष ह, उनकी भी गाथाएँ पूरे कनार्टक म गायी जाती ह।  चाहे िचतर्दुगर् के मदकरी नायक 
ह , बागलकोट के वीर सुन्दर ल मण ह , िशमोगा के िशव पा नायक ह , मसूैर रीजन के 
मारनायक ह  या सुरपुर के राजा वकट पा ह , इन्ह ने देश को आज़ादी िदलाने के िलए वतंतर्ता 
सगंर्ाम के समय जो लड़ाई लड़ी, उसके िलए िसफर्  कनार्टक की पूरी जनता ही नहीं, पूरे देश के 
लोग आज इनको याद करते ह।   इन्हीं की बदौलत भारत आज वतंतर् है और इसम सबसे बड़ा 
योगदान आिदवासी समाज का ही रहा है।   

(सभापित महोदयपीठासीन हुए । ) 

महोदय, कनार्टक सरकार के पहले proposal पर, तीन कार के एसटी समाज के लोग, िजसम 
िसि , पिरवार और तलवार ह, इन तीन  को हमारी सरकार ारा पहले एसटी का दजार् िमल 
चुका है।  यह भी हमारी सरकार के यास  के ारा ही हुआ है।  कनार्टक म भारतीय जनता पाटीर् 
की सरकार है।  वहा ँजब सरकार म येदुर पा जी थे, तब महिर्ष वा मीिक के नाम से, जो िक 
आिदवासी समाज से आते ह, उनके नाम से पूरे देश म छु ी की घोषणा करने का काम िकया था।  
इस कार हमारी सरकार ने ही उस समय इसके िलए टेट हॉिलडे की घोषणा करने का काम 
िकया। उसी कार से जब वहा ँहमारी सरकार थी और येदुर पा जी मुख्य मंतर्ी थे, उस समय 
वा मीिक भवन भी बना। हमारी सरकार है, उसके माध्यम से और मुख्य मंतर्ी के यास  से 
आिदवासी समाज के िलए आज एक सैपरेट मंतर्ालय बना है।  देश की आजादी के बाद 6 दशक 
कागेंर्स ने शासन िकया।  कनार्टक म भी 5 दशक से अिधक कागेंर्स का शासन रहा, कागेंर्स की 
स ा रही, लेिकन उसने कनार्टक म कभी आिदवािसय  का मंतर्ालय नहीं बनाया।  इसिलए 
कनार्टक म आिदवािसय  के िलए मंतर्ालय बनाने का काम अगर िकसी ने िकया है, तो हमारी 
भारतीय जनता पाटीर् की सरकार ने िकया है।  उसकी अभी घोषणा हुई है और उसका एक 
separate मंतर्ालय बना है।  वा मीिक समाज के िलए वहा ँपर Development Board भी बना है।  
और तो और, म बताना चाहँूगा िक वहा ँके एक पूवर् मुख्य मंतर्ी िकस कार का व य देते ह!  
आिदवासी समाज के सबसे बड़े नेता, जो िक वहा ँ मंतर्ी भी ह और भारतीय जनता पाटीर् के ह, 
उनके िलए अभी एक महीने पहले इस कार का व य देना - 'पे ा' कहना, 'पे ा' का मतलब 
'मूखर्' होता है।  इस कार 'मूखर्', 'अनपढ़' की बात उन्ह ने की।  इसको पूरे समाज म ही नहीं, पूरे 
कनार्टक म अपमानजनक माना जाता है।  िकसी आिदवासी मंतर्ी के बारे म वहा ँके कागेंर्स के पूवर् 
मुख्य मंतर्ी ने सरेआम, publically इस कार की अपमान करने वाली बात कही।  दूसरी तरफ वहा ँ
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पर हमारी सरकार है।  उसके ारा आिदवािसय  के आरक्षण के िलए िनणर्य िलया गया।   
आिदवािसय  का आरक्षण बढ़ना चािहए, यह िनणर्य अभी िपछले महीने ही िलया गया।  पहले 
हमारी कोर कमेटी म इस पर िनणर्य हुआ, िफर कैिबनेट म इसकी चचार् हुई िक आिदवािसय  का 
आरक्षण बढ़ाना चािहए और पूरी कैिबनेट ने एक स मित से, सवर्स मित से कनार्टक म 
आिदवािसय  का 3 परसट जो िरजवशन था, उसको 7 परसट करने का काम - 3 परसट से बढ़ा 
कर उसे 7 परसट करने का काम अभी भारतीय जनता पाटीर् ने िकया है।  अभी वहा ँअसे बली का 
अिधवेशन चल रहा है।  उस अिधवेशन म भी आिदवािसय  को 7 परसट reservation का दजार् वहा ँ
पर ा त हो जायेगा।  यह इसिलए है िक हमारी सोच म, हमारी नीितय  म सबसे पहले अगर कोई 
आता है, तो आिदवािसय  का क याण ही आता है।   अलग-अलग कार से, चाहे ी-मिैटर्क 
कॉलरिशप की बात हो, केवल कनार्टक सरकार के माध्यम से वहा ँ पर 2 लाख से ऊपर 
आिदवािसय  के बच्च  को कॉलरिशप देने का काम हुआ। उसी कार से पो ट-मिैटर्क म 
3,58,000 लोग  को लाभ देने का काम हुआ है। फेलोिशप म भी 37 करोड़ रुपए खचर् करके उनको 
लाभ देने का काम हुआ है। हमारे जो आिदवासी, जनजातीय समाज ह, अलग-अलग योजनाओं के 
माध्यम से उनके िवकास का काम हो रहा है। चूिँक यह कनार्टक से सबंिंधत िबल है, इसिलए म 
िसफर्  कनार्टक के बारे म बता रहा हँू। हमारी सरकार के ारा वहा ँपर सारी सुख-सुिवधाओं से 
यु  12 एकल य आदशर् आवासीय िव ालय खोलने का काम िकया गया है।  
 मान्यवर, जब वषर् 1999 म अटल जी देश के धान मंतर्ी थे, तब उन्ह ने सैपरेट मंतर्ालय 
बनाने का काम िकया और आज मोदी जी की ेरणा से, जैसा मने कहा िक कनार्टक सरकार म भी 
आिदवािसय  के िलए अलग से मंतर्ालय बनाया गया है। यह पहली बार है, जब धान मंतर्ी मोदी 
जी के नेतृत्व वाली सरकार म, देश की आज़ादी के बाद सवार्िधक आठ एसटी समुदाय के मंतर्ी ह।  
 चूिँक नॉथर्-ई ट म सबसे अिधक आिदवासी रहते ह, इसिलए नॉथर्-ई ट म िकस कार से 
िवकास हो - इस िदशा म तेजी से काम हो रहा है। डोनर मंतर्ालय भी बनाने का काम िकया गया है। 
भगवान िबरसा मंुडा, िजनको धरती बाबा कहा जाता है, भगवान वरूप माना जाता है, उनके नाम 
पर आिदवासी गौरव िदवस की घोषणा भी धान मंतर्ी नरेन्दर् मोदी जी ने की है।  
 पहले जब प ी, प  भषूण आिद अवाडर् िमलते थे, तो आिदवासी लोग बहुत दूर होते थे, 
उनको यह अवाडर् बहुत कम िमलता था। यह मोदी सरकार ही है, जो हमारे जनजातीय समाज के 
िजन लोग  ने अलग-अलग के्षतर्  म अच्छा काम िकया है, उनको ढंूढ़-ढंूढ़ करके, उनके नाम का 
चयन करके यह अवाडर् देने का काम करती है। रा टर्पित जी के बारे म तो सभी लोग  ने बता ही 
िदया है।  
 मान्यवर, मुझे ध्यान है िक धान मंतर्ी जी एक-डेढ़ महीने पहले मानगढ़ धाम गए थे। वह 
ेरणा का थल है। मानगढ़ धाम के लोग  ने देश की आजादी के िलए लड़ाई लड़ी और वहा ँपर 

1,500 लोग  की हत्याएँ हुईं। उनम बच्चे, मिहलाएँ और बुजुगर् भी थे। अंगेर्ज  ने सरेआम उनको 
गोिलय  से भनू िदया। हम ऐसे आिदवासी समाज, जनजातीय समाज को कैसे भलू सकते ह? 
धान मंतर्ी जी जब गुजरात के मुख्य मंतर्ी थे, तब उन्ह ने वहा ँपर सड़क भी बनवाने का काम 
िकया, वहा ँपर कई भवन भी बन। अभी उन्ह ने कहा है िक मध्य देश, गुजरात, राज थान और 
महारा टर् राज्य िमल करके इस पर िवचार कर िक वहा ँपर िकस कार से और िवकास हो सके, 
क्य िक पूरे देश भर के लोग मानगढ़ जाना चाहते ह। वह देश की एकता और अखण्डता के िलए 
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ेरणा का थल बने। उन्ह ने कहा िक ये राज्य िमल करके एक योजना बनाएं और उस योजना के 
िलए िजतना भी पैसा लगेगा, वह पैसा केन्दर् सरकार देगी और वह ेरणा थल भ य तरीके से 
बनेगा। धान मंतर्ी जी ने अभी इस तरह की घोषणा की है, इसिलए आज आिदवासी समाज मोदी 
जी के साथ खड़ा है। 
 मान्यवर, कोई भी कीम हो, चाहे नल से जल की कीम हो, अगर देख, तो दूर-दराज के 
के्षतर्  म पीने के पानी की िदक्कत होती थी। िकरोड़ी लाल मीणा जी बठेै हुए ह, वे सब जानते ह। 
वहा ँपर दूर जंगल से पीने का पानी लाया जाता था। वहा ँपर न तो कुआँ था और न ही और कोई 
अन्य यव था थी। इस कारण से सोचा िक नल से जल की योजना शुरू की जाए। वषर् 2019 म 
'जल जीवन िमशन' की शुरुआत हुई। आिदवासी समाज, जनजातीय समाज, जो िकनारे रहता है, 
उसको पीने का पानी िमलना चािहए। इस योजना के तहत धीरे-धीरे आठ करोड़ से अिधक घर  म 
नल से जल पहँुच चुका है। जनजातीय समाज को सबसे ज्यादा क ट होता था, िजसको मोदी जी 
ने दूर करने का काम िकया है। इसके साथ ही, वे लकड़ी काटकर लाते थे और लकड़ी के माध्यम 
से खाना बनाने का काम करते थे। इससे मिहलाओं को बहुत परेशानी होती थी। उनके शरीर के 
अंदर 200 िसगरेट के बराबर धुआं जाता था। व ेजो लकड़ी काटकर लाती थीं, वह कभी-कभी 
गीली होती थी, लेिकन घर के लोग  को खाना देने के िलए वे लकिड़य  को सुखाती थीं और िफर 
िकसी तरह से भोजन देती थीं। धान मंतर्ी जी ने 'उज्ज्वला योजना' की शुरुआत की और 
'उज्ज्वला योजना' के माध्यम से, आज आिदवासी समाज के अिधकाशं लोग  के पास उज्ज्वला का 
गैस कनेक्शन है। इसके साथ-साथ, जो उनके ोडक्ट्स ह, महुआ है, शहद है या जो फॉरे ट के 
और आइट स ह, अगर िकसी ने उन्ह एमएसपी देने का काम, एमएसपी म लाने का काम िकया है, 
तो देश के धान मंतर्ी, नरेन्दर् मोदी जी ने िकया है। सर, यह िबल बहुत ही महत्वपूणर् है। जो 
कनार्टक के आिदवासी समाज के लोग ह, वे अपने आपको अलग महसूस करते थे, यह िबल 
उनके िलए लाया गया है। इससे जो बे ा-कुरुबा टर्ाइब है, अब उन्ह न्याय िमलेगा। वहा ँजो पाचँ-
सात हजार लोग रहते ह, उन्ह न्याय िमलेगा, इसिलए म इसका समथर्न करता हँू, बहुत-बहुत 
धन्यवाद। 
 

 
OBSERVATION BY THE CHAIR - contd. 

 
MR. CHAIRMAN: Hon. Members, my attention has been drawn to a statement 
imparted by the hon. Chairperson of the UPA on December 21, 2022, mentioning and 
I quote, “A troubling new development is the calculated attempt underway to 
delegitimize the judiciary.  Ministers and even a high constitutional authority have 
been enlisted to making speeches attacking the judiciary on various grounds.” The 
observations are severely inappropriate, indicating lack of faith in democracy, making 
this exceptional response unavoidable. 
 Hon. Members, you would recall that in my maiden address to this august 
House I had underlined that and quote, “In any democracy, parliamentary sovereignty 
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is inviolable. We all here are under oath to preserve it. Power of the Parliament of the 
day to act in exercise of its constituent power to amend by way of addition, variation 
or repeal, any provision of this Constitution in accordance with the procedure is 
unqualified and supreme, not amenable to Executive attention or judicial intervention, 
except for the purpose of deciding any case involving a substantial question of law as 
to interpretation of the Constitution envisaged in Article 145(3) of the Constitution.” 
 Hon. Members, parliamentary sovereignty is quintessential to democracy and 
is non-negotiable.  Subscribing to this is not optional, if democracy has to sustain 
and blossom.  I had then emphasized that democracy blossoms and flourishes when 
its three facets – Legislature, Judiciary and Executive – scrupulously adhere to their 
respective domains.  The sublimity of Doctrine of Separation of Powers is realised 
when the Legislature, Judiciary and the Executive optimally function in tandem and 
togetherness, meticulously ensuring scrupulous adherence to respective jurisdictional 
domain.   
 Further, I had indicated that this House is imminently positioned to take 
affirmative steps to bring out congeniality amongst three wings of governance. The 
statement, imparted by the hon. Chairperson of the UPA, is far distanced from my 
reflections.  Delegitimising the Judiciary is beyond my contemplation.  It is a pillar of 
democracy.  I would urge and expect leaders, across the political spectrum, to bear 
in mind not to subject the high Constitutional offices to partisan stances.   
 Now, Shri Sant Balbir Singh.  It is the maiden speech of the hon. Member.  
...(Interruptions)... It shall be taken as maiden. The hon. Member has been very 
involved and very passionate with his work.  The hon. Minister should be very happy 
that on this issue, which touches the heart of the hon. Minister, the hon. Member is 
making his maiden speech.   
 

 
GOVERNMENT BILLS - contd. 

 
The Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022 - contd. 

 
SHRI SANT BALBIR SINGH (Punjab):  * "Mr. Chairman Sir, thank you for giving me 
this opportunity to speak for the second time today. I am speaking for those tribes. It 
is my good fortune that I am speaking for the first time for those tribes. For their uplift 

                                         
* English translation of the original speech delivered in Punjabi. 
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of whom, for their dignity, this Bill has been brought. I support this Bill and thank the 
hon. Minister that this Bill is connected with those tribes. There are people to 
understand their problems and difficulties and also talking about them here. So, until 
now, their woes were not listened to and I wish to cite a few examples here before 
you. I spoke for the first time but confusion got created and they said that I have 
already spoken. Then with those people how much would be happening as their woes 
are never listened to. They have been dwelling in the forests or other places for so 
long and have been suffering from all those adversities. For such people, they have 
brought this Bill and are discussing their issues. I thank all those who brought this Bill, 
also all those who helped in this, on my behalf and on behalf of my Party also. But I 
wish to say a few things here in this regard. These people have been ignored for 
centuries and they live near the nature. They worship nature and do not let air, water 
and earth get polluted.  These people do not run factories and nobody is taking away 
others' rights but they could not get their rights as they could not make their voices 
heard at the right places. It is a matter of sadness, but, today, we are discussing 
about giving them justice, we express our happiness on this also. When we see those 
castes or those poor people, then we don’t think as to what their caste is, but his 
condition; when a person is economically poor or socially poor then he is always 
exploited. Who exploits them?  Their exploitation is done by those who have money 
power. Who does the exploitation? Exploitation is done by those who have the 
muscle power; who exploit them?  Those who have the political power. So no one 
fights with a strong person but only exploit these poor people and when the atrocities 
are committed, then regarding that, our Gurus have said that for protecting the cow 
and the poor, we should remain prepared to sacrifice  our lives because our very life is 
for the poor only. We should rise above considerations of our interests and talk about 
others because we have to take care of people who have been a part of the nature for 
so long, who have lived in this nation for so long but have never asked for anything for 
themselves. Their rights have been snatched also but they have never agitated 
because they have been happy with whatever they have got, happy with whatever 
nature gives us and have been confined to only attending to their families, children 
with whatever nature has given them. I say that all these sections that have lagged 
behind, their children, should be given education and they should be given 
employment. So, these castes should be given education, employment and respect 
because respect is the most important; these poor people do not ask for anything 
from others. I know because I work among such people, I interact with them and, 
therefore, I know them from their roots. These people are very honest, they work hard 
and never idle away their time because someone who does not even ask for his own 
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rights, how will he snatch others’ rights?  So they are the real people, about whom 
Guru Nanak badshah said, “Chant the Holy name, do your duty and share if you 
can”. So, practice of these three things that our Gurus have said and to work 
honestly is the duty of a human being. And to chant the Holy name and then, to 
share, is a very big thing. We would see that in Punjab, there are many areas where 
the people are very poor also and migrant labour from other states also comes but I 
wish to say that no one sleeps hungry in Punjab. Why because they get parshad 
(food) from Guru ghars (religious/spiritual places) as Guru Nanak badshah had 
organised a Langar (community meals) with 13 rupees, 20 rupees, I mean 20 Mohars 
at that time; what was taught by those great men, even today, that Langar continues 
from Guru ghars and anybody, whether rich or poor, from any community, goes and 
gets the parshada from there. But today, there is a big need, something that has 
been understood after a long time with people making huge efforts and putting their 
contributions in this society, we need to work for their rights, it becomes our duty and 
our House. This House is for what purpose? For the progress of the nation, for taking 
the society forward, for people who have remained behind due to various reasons. I 
also wish to draw your attention towards those people whose castes may be high but 
they are very poor, economically very poor; similarly there would be some people 
among these tribes also who may have all the resources, yet  getting their rights also.  
So, now for removing the economic poverty, it is a very important that criterion for 
judging the needy; for such measures, it should be economic conditions. Whether 
they are getting all these basic facilities, whether they are getting the right to life, 
whether their children are getting education or not,  all these things we need to 
understand.  Then only can we show our sympathies towards them and all their due 
rights, they should get but until now, they have not got. For a very long time, we hear 
such things and we also heard ‘Garibi Hatao (Remove Poverty)’ slogans but how the 
number of poor has increased, and how our society has lived?   The reason is that the 
laws have been enacted but the laws have not been implemented properly and the 
benefits that the poor in the last row of the poor should have got, have not gone to 
them. This way, they have remained deprived, weak and that is how, their economic 
growth has not happened. Right to life is our fundamental right and this right to life 
has been given to us by the nature, by the Constitution and our Gurus also  said that.  
But that right will only be exercised when the laws are implemented properly. Today, 
a big need in our country is, especially when we are leading the world community and 
talking of coming to the forefront, that will happen only when these down-trodden, 
exploited people who have been ill-treated in the name of casteism and whose rights 
have been taken away, to them we should become their support, we should hold their 
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hands and put our contribution to bring them forward. Who is a learned/eminent 
person? He is the one in whose learned company, others are also elevated. We want 
a friend or well-wisher, merely by being in whose exalted company the people are 
similarly elevated and beautified. The Almighty dwells within all; His Divine Light is 
present within all. We just need to understand and realise this. It is just the Maya 
(illusion) at work that bewilders us. I would also like to thank Hon. Modi sahab that 
these backward Scheduled Tribe castes who are now getting place in this 
constitutional reservation, support them so that their welfare is expedited. With 
intention with which this has been brought, and the benefits that they would get after 
being included in this category, surely their children will get education, will get 
employment and their condition of living would become better and they would also 
come and sit with us and feel respected. I thank you very much, Hon. Chairman, Sir, 
that you gave me time to speak. My respects to the Guru!" 
            

 (MR. DEPUTY CHAIRMAN in the Chair.) 
 
MS. DOLA SEN (West Bengal): Mr. Deputy Chairman, Sir, I would like to thank you 
and my Party, All India Trinamool  Congress, for giving me the chance to speak on the 
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022.  
 This Bill includes 'Betta-Kuruba' as a synonym for the 'KaduKuruba' 
community in the list of Scheduled Tribes in Karnataka.  Variations in spellings and 
pronunciations result in people being left out of beneficiary schemes.  Including 
Betta-Kuruba in the list has been a long-pending demand of the community.  Even 
though this Bill could have been introduced sooner, I welcome and support this Bill 
now because better late than never.  
 Sir, I would like to repeat what some of my colleagues in this House and Lok 
Sabha have already said. Instead of bringing separate legislations for inclusion of 
communities in the Scheduled Tribes and Scheduled Castes categories, the Union 
Government can bring a comprehensive Bill for all States. You can think over it; the 
Treasury and the Government can think over it; the Department too can think over it. 
This will enable a more well-rounded and extended discussion on the topic.    
 Sir, I would like to take this opportunity to highlight the various issues the tribal 
communities around the country are facing.  Despite more than seventy years of 
Independence, there are tribes that lack basic services like health and education.  The 
Standing Committee on Social Justice and Empowerment seriously objected to 
underutilization of funds allocated to the Ministry of Tribal Affairs during 2020-21 and 
2021-22 under the erstwhile Scheme 'Special Central Assistance to Tribal Sub-Plan.'  
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This is especially concerning since there are more than one lakh tribal villages with 
more or equal to 25 per cent tribal population where the gap exists in various sectors 
of development. I urge upon the Minister to explain the reasons for such 
underutilization of funds, despite glaring gaps in development of villages with 
substantial tribal population.  The Standing Committee also noted that the Union 
Government did not release any funds to the various States in the North-Eastern 
region such as Arunachal Pradesh, Assam, Meghalaya, Mizoram and Nagaland.  This 
is shocking since the North-East region is home to more than 200 tribes.   
 Another issue that I would like to raise is the declining population of various 
tribes, especially in the North-East.  As per Census 2011, there are 76 ST 
communities in the North-East which have a population of less than 1,000, and 
among them, 37 ST communities have a population of less than 100.  Because of the 
small strength of these tribes, their development is often side-lined.  As per the 
information laid in Rajya Sabha, latest population figures are not available for these ST 
communities. The Minister stated that communication has been sent to the 
concerned States in respect of decreasing population of some ST communities.  
However, the steps taken to curb this trend were not listed.  I would submit that 
merely informing the States is not enough.  The Minister should share the steps that 
are being taken to preserve the tribes with population of less than 1,000.  I also urge 
upon the Government to conduct the Census at the earliest.  This would help the 
Government in assessing the current strength of tribal communities, and to design 
better interventions for those communities whose strength is declining because 2021 
has already passed by and the Census is due already for more than one year.   
 The Ministry had circulated a draft National Tribal Policy in 2006, which never 
saw the light of the day.  The Ministry had claimed that the Policy was being updated 
based on the recommendations of a High-Level Committee constituted in 2013.  The 
Committee submitted its findings in 2014.  Yet, no National Tribal Policy has been 
adopted so far.  I urge upon the Minister to share the progress made on the National 
Tribal Policy and to address the delay in introducing it.   
 I would like to raise the issues regarding education of students belonging to ST 
communities.  There has not been much variation in the number of beneficiaries and 
targets fixed for the Pre-Matric Scholarship and Post-Matric Scholarship Schemes 
during the last few years.  The beneficiaries or the funds released in some States such 
as Arunachal Pradesh, Jammu and Kashmir, Maharashtra, Meghalaya, Puducherry, 
Telangana and Uttar Pradesh were shown as nil for the last year.  During the last five 
years, only 45 students have been awarded the National Overseas Scholarship.  I 
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urge upon the Minister to explain why the Ministry could not even successfully award 
20 Overseas Scholarships per year.   
 The Union Government announced in the 2021 Budget that 750 Eklavya 
Residential Schools will be built.  Out of these, only 367 are functional.  We need to 
take urgent steps to provide more scholarships and better educational opportunities 
to students belonging to ST communities.   
 My State, West Bengal, has taken several steps for the welfare of the tribals.  
'Sikshashree' Scholarship has been provided to 1,80,000 ST students of Class V-VIII 
during 2021-22.  Sir, 30,000 ST students have applied for Pre-Matric Scholarship of 
Class IX and X.  Then, 98,000 ST students have applied for Post-Matric Scholarship 
during 2021-22.  Six Development and Cultural Boards are functioning in our State for 
ensuring sustainable development of hill tribes and other ST communities of the 
State.  During 2021-22, Rs.75 crore have been allotted for the purpose for various 
schemes like construction of houses, community halls, youth hostels, drinking water 
sources, holding of cultural festivals, etc.  These are only a few of the many steps 
taken by Bengal for the welfare of the ST communities.   
 I welcome the inclusion of Betta-Kurubain in the list of Scheduled Tribes.  
However, I want to ask the Minister about the process of such inclusion.  Many 
proposals for inclusion of communities to ST and SC lists from other States are 
pending with the Union Government.  One such proposal is also from Bengal.  On 28th 
February, 2022, Bengal had sent a proposal to the Central Government for inclusion 
of 11 tribal communities.    
                                    
5.00P.M. 
 
This was acknowledged by the Minister of State in the Ministry of Tribal Affairs in his 
reply to an Unstarred Question in Rajya Sabha on 14th December, 2022 but till date, 
no action has been taken.    

I would urge the Minister to kindly share the progress with regard to this 
proposal.  Once again, I thank you for giving me the opportunity to speak on the 
Constitution (Scheduled Tribes) Order (Fourth Amendment) Bill, 2022.  I support the 
Bill.  Thank you. 

 
SHRI NIRANJAN BISHI (Odisha): Hon. Deputy Chairman, Sir, I am grateful to you for 
giving me the opportunity to speak on the Constitution (Scheduled Tribes) Order 
(Fourth Amendment) Bill, 2022. The State Government of Karnataka has 
recommended to include 'betta-kuruba' community as synonyms of 'kadu-kuruba' in 
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entry 16 in the list of Scheduled Tribes of Karnataka.  This Bill proposes to modify the 
list of Scheduled Tribes in respect of State of Karnataka by amending the Constitution 
(Scheduled Tribes) Order, 1950. 
 This is a very good Bill.  This is a genuine and justified Bill.  I welcome the Bill 
and I also congratulate the Minister of Tribal Affairs, Arjun Munda ji.  Sir, I am also 
thankful to him as yesterday, the Constitution (Scheduled Tribes) Order (Fifth 
Amendment) Bill, 2022 in respect of Chhattisgarh State was passed by Lok Sabha. 
The tribals of Chhattisgarh are very much happy and they have welcomed hon. 
Minister, Shri Arjun Munda, for his great contribution for the Scheduled Tribe 
community of India. 
 Sir, similarly, in respect of State of Odisha, our Chief Minister, Shri Naveen 
Patnaik, has recommended for inclusion of 169 tribes and tribal communities or parts 
or groups within the tribes or tribal communities in the State of Odisha.  One caste is 
Saara, which is synonym of Savar, Sahara and Saura at serial number 59 of ST list of 
Odisha.   Another is kandha kumbhar, which is synonym of Kandha at serial number 
31 of the ST list of Odisha.  Similarly, Jodia, Jhodia, Jadia and Jhadia are synonyms 
of Jhodia Paroja at serial number 55 of the ST list of Odisha.  Sir, Chuktiya Bhunjia is 
also synonym of Bhunjia.  Similarly, there is Mankidia tribe with a very small 
population.  Mankidia is also a synonym of Mankirdia at serial number 47 of ST list of 
Odisha.  Sir, Porja is also synonym of Pengu Paroja.  Banda Paraja and Bonda Paraja 
are also synonyms of Bondo Paroja at serial number 13 of the ST list of Odisha.  
 Durua, Dhurua and Dhurava should also be included as phonetic variations of 
Dharua at serial number 17 of ST list of Odisha.  Paharia as a section of Gond Tribe at 
serial number 22 of ST list of Odisha with area restrictions for Kalahandi, Balangir and 
Nuapada districts.  Till date, no action has been taken for inclusion of this community 
in the ST list of Odisha.   
 Sir, there are two Particularly Vulnerable Tribal Groups, PVTG communities, 
such as Chuktia Bhunjia and Paudi Bhuyan, which have not been included as yet in 
the ST list.  Paudi Bhuyan is a sub-tribe of Bhuiya at serial number 6 in the ST list of 
Odisha but it is pending even after having been recommended by the Government of 
Odisha on 18th November, 1978.  Another PVTG is Chuktia Bhunjia, which was also 
recommended by the State Government of Odisha for inclusion as a sub-tribe of 
Bhunjia.  
 
ी उपसभापित : एक िमनट। माननीय सद यगण, आप लोग आपस म बात कर रहे ह। सदन म 
चचार् हो रही है, अगर आपको आपस म बात करनी है, तो बाहर जाकर बात किरए।  
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SHRI NIRANJAN BISHI:  I request the hon. Minister to take steps to include these 
tribal communities in the State List of Odisha.  We are including those who are the 
aboriginal Scheduled Tribes, those who are primitive tribes, those who are genuine 
tribes.  But, at the same time, some non-Scheduled Tribes, by dint of fake caste 
certificate, are snatching reservation benefits and other constitutional rights which are 
meant for the Scheduled Tribes.  The fake caste certificate holder employees should 
be removed from service.  Their fake caste certificate should be confiscated.  They 
should be arrested, and all the salary, allowances or stipend availed by them should 
also be recovered by constituting OPDR case.  So, Sir, I once again request our hon. 
Tribal Affairs Minister.  .. (Time-bell rings).. I am the first MP from Sabar community, 
which is an ST community.  I am the first MP in this august House from the Sabar 
community after 75 years of independence of India.  This is because of the grace of 
our hon. Chief Minister, Naveen Patnaik ji.  I am thankful to our hon. Minister, Shri 
Arjun Munda ji.  He is a very good Tribal Affairs Minister.  He has earlier brought 
Amendments in respect of Chhattisgarh, U.P. and today he is bringing Amendments 
in respect of Tamil Nadu, Karnataka and Karnataka.  So, inclusion of our original 
Scheduled Tribes in the Scheduled Tribes List is a welcome step taken by him.  .. 
(Time-bell rings).. Lastly, in conclusion, I would say that it is a laudable work done 
by the Union Government and our beloved Minister of Tribal Affairs, Shri Arjun Munda.  
This Bill must help our tribal community.  With these words, my party, BJD, supports 
the Bill.  Thank you, Sir.   
 
MR. DEPUTY CHAIRMAN:  Thank you, Niranjan ji.  Now, hon. Member, Shri Subhas 
Chandra Pilli.   
 
SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh):  Mr. Deputy Chairman, 
Sir, before going to the subject, I would like to bring an important issue to your kind 
notice.  My colleague, hon. Member, Shri Kanakmedala Ravindra Kumar made some 
allegations.   
 
MR. DEPUTY CHAIRMAN:  Subhas ji, as per the rules, you have to speak on the 
subject only.   
 
SHRI SUBHAS CHANDRA BOSE PILLI:  He was talking some nonsense about our 
hon. Chief Minister.  Let me give him reply.  The hon. Member, Shri Kanakmedala 
Ravindra Kumar, made some unrespectable and irresponsible comments on our hon. 
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Chief Minister and also made some allegations on  This is a habitual disease in this 
House ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN:  Please speak on the subject.  ...(Interruptions)... 
 
SHRI SUBHAS CHANDRA BOSE PILLI:  In this context, I am asking the hon. 
Member, through you, to submit the proof of the allegations made by him on our hon. 
Chief Minister, and also request you to allow a discussion on this.  We are ready to 
discuss any matter alleged by him.  If not, I am seeking apology for his unprivileged 
comments on our hon. Chief Minister. I also request you to kindly delete his 
comments from the records.   
 
 MR. DEPUTY CHAIRMAN:  It will be examined in the proceedings.  
...(Interruptions)...  Please speak on the subject now.   
 
SHRI SUBHAS CHANDRA BOSE PILLI:  Sir, I stand to share a few thoughts on the 
proposed Amendments to the Constitution.  Let me begin by seeking to place the 
present Amendments into perspective.  There have been many Amendments to the 
Constitution (Scheduled Tribes) Order, 1950 to modify the List of Scheduled Tribes, 
and we have had multiple legislations in the past seven decades on this very 
important subject, considering that the tribal communities as a priority to be taken up 
in this Session. Recognition to Betta-Kuruba community to be included in the 
Scheduled Tribes category has come.  They have been demanding it for 30 years.  
The proposed amendment will enable members of the communities, which will be 
listed in the revised list of Scheduled Tribes, to derive benefits under the existing 
schemes of the Government.  A better representation would also entitle them to the 
benefits of reservation in services and admission to educational institutions. 
   The Global Multidimensional Poverty Index, 2021 states that in India, five out of 
six poor people belong to tribal communities.  There is minimal penetration of welfare 
schemes among the tribal population owing to low awareness of Government 
programmes which is due to issues such as language or accessibility barriers. 
 As a significant section of tribal population still lives in extreme poverty and 
suffers from lack of access to basic education and health facilities, I urge the 

                                         
 Expunged as ordered by the Chair. 
 

[ 22 December, 2022 ] 149



Government to take the requisite steps at the earliest for a wider inclusion of tribals 
under the welfare schemes and curb these prevailing issues.   
 Sir, there are problems of health and nutrition.  Tribals are prone to diseases 
like malaria and tuberculosis and instances of iron deficiency, anaemia and high infant 
mortality rates.  They often resort to unscientific practices, local beliefs and self-
medication.  The Government must take proactive measures to engage health 
workers from tribal communities to guide tribal patients how to take advantage of 
welfare schemes.  They should counsel them on preventive measures.  They should 
also promote health behaviour among them.     
 According to the Unified District Information System for Education Plus, the 
Gross Enrollment Ratio of the Scheduled Tribes children has increased to 2.51 crore in 
2021-22 from 2.49 crore in 2020-21.  But as per the Tribal Development Report, 2022, 
nearly half of the total children enrolled in schools in tribal areas, 48.2 per cent drop 
out even before they complete class 8.  
  
MR. DEPUTY CHAIRMAN:  Please conclude. 
 
SHRI SUBHAS CHANDRA BOSE PILLI:  I am concluding, Sir.   
 Our Andhra Pradesh Government is enacting various schemes for the 
upliftment of tribal population such as free power supply to ST families, financial 
assistance to ST women under the YSR Cheyutha Scheme and under the YSR 
Sampoorna Poshana Plus to supply nutritious food in the tribal mandals.   (Time-bell 
rings.) 
 
MR. DEPUTY CHAIRMAN:  Please conclude.   
 
SHRI SUBHAS CHANDRA BOSE PILLI:  Sir, with this, I support this Bill. 
 
MR. DEPUTY CHAIRMAN:  Shri Sandosh Kumar P.  He is not present.  Shri Ramji.  
He is not present.   Shri Jaggesh to speak in Kannada.  You have five minutes. 
   
SHRI JAGGESH (Karnataka):  Sir, I thank you for giving me this opportunity to speak 
on this Bill.  Since it is about Karnataka, I would like to speak in my mother tongue.    
"After 70 years and 15 different Governments, it was only the Modi Government that 
took up this amazing work. Hon. Deputy Chairman, Sir, today I would like to discuss 
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in this House an issue about the people of Karnataka. The Kadu-Kuruba community 
living in the forests of Karnataka have been left out of the development process, for 
the last 30 years.  

Hon. Deputy Chairman, Sir, the Leader of the Opposition of this House is also 
from Karnataka and he is well aware of the challenges this community has faced.  He 
should have been present in the House and witnessed the amazing work done by 
Modi Ji. Unfortunately, he chose to stay away from this very crucial discussion and 
staged a walkout due to some minor differences.  

Hon. Deputy Chairman, Sir, extremely backward tribes live in the areas of 
Mysore, Chamrajnagar, Kodagu, and neighboring regions of Karnataka. 

 I would like to give an example of a very backward community called the 
Siddhi Community. People of this community came to me and asked for my help. 

Hon. Deputy Chairman, Sir, they said, "We stay in the forests and we don’t 
have electricity." As I am an actor, they are my fans, they asked for a generator.  
With great affection, I provided them with a generator.  The agony is, after giving the 
generator and after installing a light, there was a snake-bite and an elder person, who 
lives in that family, died. 

Sir, these people living in extremely challenging situations are present 
throughout India, be it in Himachal Pradesh, Tamil Nadu or Karnataka, or any other 
State. Modi Ji has decided to give justice to these communities. We should be proud 
of our leader Modi ji who has global stature. Hon. Deputy Chairman, Sir, the 
opposition should have supported him for such an amazing Bill. The entire country 
would appreciate this and even God would bless him for the step he has taken. 
Friends, it was an amazing Bill of Modi Ji and I was very happy to listen to the entire 
discussion. 

Hon. Deputy Chairman, Sir, I being a Karnataka fellow, I myself don’t know 
that many sub castes are there, almost 50 castes that are not even heard of like  
Adivana, Barada, Bavchi, Bilgarji, Dolbil, Dungribil, Bilal, Basava, Vasava live there.  
See we have not even heard of these names. I am so grateful to Modi Ji for this 
amazing, wonderful and fantastic Bill. The entire nation should stand together and 
applaud this work of Modi Ji. 

Hon. Deputy Chairman, Sir, a leader from Karnataka, I won’t take his name, he 
happens to be from a backward community and is also the ex-Chief Minister of 
Karnataka, criticized people of his own caste. See the scenario is like that. 
  I would like to say with profound sorrow that had Modi ji not come to power, 
the plight of poor and marginalized people would have worsened and they would have 
suffered heavily.  
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Today as Indians, we should be proud that Modi Ji observes each and every 
thing minutely and carefully tackles all the problems. 

Hon. Deputy Chairman, Sir, these people are just around fifty thousand or 
seventy thousand in number but only Modi ji  has shown his priority to help these 
people. I want to tell the people of Karnataka from this House because elections are 
due in Karnataka and Modi ji took this pro people step which is beneficial to public. 
These people are doing casteism   and are engaged in petty politics,They have not 
done anything of this sort even after being in power for decades.  

Hon. Deputy Chairman, Sir, this is my Maiden Speech, please allow me to 
speak and my suggestion on this Bill is this. 

The Government has to analyze and provide the benefit to these people as per 
the provisions of Bill and monitor, whether these benefits reach the actual 
beneficiaries or not.  

We have to monitor it from the Government. The second suggestion is, Sir, 
their higher education and also job opportunities should be taken care of. We have to 
see that even one lady in one family is encouraged to get education, she will give light 
to seven generations. 

So, this is very special Bill and it should be monitored so that the children of 
these communities don’t suffer from malnutrition as they live in hills and don’t get 
proper food and shelter. I request the concerned Minister to take care and provide 
them with basic amenities. Sir, I conclude my speech and thank you  for giving me an 
opportunity to speak. Thank you, Sir." 

 
MR. DEPUTY CHAIRMAN:  Now, Dr. M. Thambidurai.     
 
DR. M. THAMBIDURAI (Tamil Nadu):  Hon. Deputy Chairman, Sir, thank you for 
giving me the opportunity to speak on the Bill.  In this Winter Session alone, three Bills 
related to the revising of List of Scheduled Tribes in Tamil Nadu, Karnataka and 
Himachal Pradesh are scheduled to be brought up for passing by the Government 
headed by our hon. Prime Minister, Shri Narendra Modi.  I proudly say that this is yet 
another example of our Prime Minister Shri Narendra Modi's commitment to social 
justice.   
 Sir, as the State Government of Karnataka has requested to include the name 
of "Betta-Kuruba" community as synonym of "Kadu Kuruba" in Entry 16 in the List 
of Scheduled Tribes of Karnataka, I welcome this.  If you take reservation, when 
Madras Province was there, Karnataka was also part of Tamil Nadu.  Andhra, Kerala 
and Odisha were also part of this Madras Province.   In the Madras Province, if you 
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take the list of reservation given in Karnataka, these communities include Kuruba, 
Kurumans, Naik, Nayak, Valmiki and Toda.  These are the reserved tribal 
communities in Karnataka.  If you take Tamil Nadu, a part of my area is Krishnagiri 
taluk, Hosur, only 30 kilometres from Bengaluru.  In that community, if you take 
'Valmiki', here it is tribal but, in Tamil Nadu, it is still a backward class.   This is the 
difference.  If you take Baduga and Toda community, for example, they are also 
people with voting rights.  Here, reservation is there but Tamil Nadu is not having 
that.  Like that is "Naik" and "Nayak"; these communities are also in Tamil Nadu but 
they are backward classes.  Therefore, this kind of confusion must not be there.  That 
is why, if you see in the history of free India, the concept of reservation for the socially 
and educationally backward, deprived people in education and jobs is the greatest 
contribution of Dravidian Movement.  In 1927, in Madras Province, when Dr. 
Subbarayan was there, Chief Minister of that time, he brought the reservation for 
these backward classes through Justice Party, that is, the Dravidian Movement at 
that time.  In the Dravidian Movement, Karnataka was also part of that.  Therefore, 
when these communities are included, then, why are these not included in Tamil 
Nadu also?  Already, the Government of Tamil Nadu under the leadership of 
Edappadi Palaniswami also recommended inclusion of the "Valmiki" community and 
also the fishermen community of Tamil Nadu. The fishermen community of Tamil 
Nadu is also hunters.  Like hunting that takes place in forest, the Tamil Nadu 
fishermen community is also hunting in the sea.  They are precariously doing their job 
and there is a lot of demand for a long time.  The Tamil Nadu fishermen are requesting 
our Central Government and the Minister.  They came with a delegation, I was also 
part of that delegation and we met our hon. Minister.  I request that the demand of 
the Tamil Nadu fishermen to include Valmiki, Kuruba, Kurumans and Toda 
communities in the Tribal list be met. All these must be included.  I am once again 
requesting you.  Justice should be given, as Shri Narendra Modi has done for the 
backward classes as well as Scheduled Tribe people. I appreciate that.  Let them 
consider the request of the State Government which has already recommended to 
include these communities like fishermen and other communities in the Tribes' list.  
Thank you. 
 
ी लहर िंसह िसरोया (कनार्टक) : उपसभापित महोदय, जनजाितय  के क याण से सबंिंधत इस 
महत्वपूणर् िवधेयक पर आपने मुझे बोलने का मौका िदया, उसके िलए म आपका धन्यवाद करता 
हंू। साथ ही म कनार्टक सरकार और केन्दर् सरकार का अिभनंदन करता हंू िक वे हमारी 
जनजाितय  के िवकास के िलए बहुत महत्वपूणर् िवधेयक लाये ह। म ी अजुर्न मंुडा जी का 
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अिभनंदन करता हंू और साथ ही उन्ह बधाई देता हंू िक हम सवर्स मित से यह िबल पास करने 
वाले ह।  
 महोदय, अभी ी अरुण िंसह जी ने राज थान की जनजाितय  के सबंधं म कहा, उन्ह ने 
मानगढ़ के सबंधं म भी कहा और कनार्टक के सबंधं म भी कहा। म उस जीवन को जीया हंू, क्य िक 
मेरे िपता जी राज थान म कमर्चारी थे और उनकी पोिं टग कई बार ऐसी जगह हुई, जो बीहड़ 
इलाके ह और घनघोर जंगल ह - जैसे सागवाड़ा है, धिरयावाद है, झडोल है, लसािडया है, 
उदयपुर और उस िजले की तहसील  म जो जंगल ह, वहा ंआज भी िकसी तरह के साधन नहीं ह, 
ऐसी जगह पर मेरे िपता जी की पोिं टग हुई, तो आिदवािसय  की पीड़ा को मने समझा है, जीया है 
और देखा है। वहा ंसे जब म कनार्टक गया, तो वहा ंकी जनता ने मुझे जो यार और नेह िदया, 
िजस तरह से मुझे वहा ंरखा, मेरी भाषा पर उन्ह ने एतराज़ नहीं िकया, मेरी जाित पर एतराज़ नहीं 
िकया, उस कनार्टक देश की जनता की तरफ से भी म आपको धन्यवाद देना चाहता हंू िक आज 
हम सवर्स मित से यह िवधेयक पास करने वाले ह।  
 महोदय, जब माननीय सद य, ी अरुण िंसह जी और हमारे भाई जग्गेश जी िस ी 
क युिनटी के बारे म बता रहे थे, तो मने चुनाव के दौरान और अदरवाइज़ भी उन जंगल  म 
िवचरण िकया है। उन जंगल  म अ ीकी मूल की जो िस ी क युिनटी है, वह वहा ंके जंगल  म 
तीन-चार सौ वष  से रहती है। वे शारीिरक रूप से, आकार और बनावट म अ ीकन लोग  के जैसे 
ही लगते ह, लेिकन उनकी भाषा कन्नड़ हो गई है। हमारी तब की सरकार ने िस ी क युिनटी के 
एक यि  ी शातंाराम िस ी को एमएलसी बनाया। यह बहुत महत्वपूणर् काम हमारी सरकार ने 
िकया है और इसके िलए म आज इस मंच से आपके माध्यम से उनका अिभनंदन करना चाहता हंू। 
यह मेरा सौभाग्य है िक मुझे आज इस िबल पर बोलने का मौका िमल रहा है और म इसका पुरजोर 
तरीके से समथर्न करता हंू, लेिकन जैसे ी जग्गेश जी ने कहा िक यह बड़े दुख और शमर् की बात 
है िक आज ऐसे िबल पर, जो कनार्टक के आिदवािसय  के सबंधं म है, हमारी कागेंर्स पाटीर् के कोई 
भी माननीय सद य सदन म मौजूद नहीं ह। इसके अलावा आम आदमी पाटीर्, जो बहुत बड़ी-बड़ी 
बात करती है, लेिकन आिदवािसय  की सम याओं पर िंचतन करने के िलए उनका एक भी 
माननीय सद य यहा ंमौजूद नहीं है। ...( यवधान)... 
 
ी संत बलबीर िंसह : म मौजूद हंू। 

 
ी लहर िंसह िसरोया : ठीक है, लेिकन अगर आपके सीिनयर नेता यहा ंबोलते, ी राघव च ा 
बोलते, इसको आिर्टकुलेट करते, क्य िक यह एक ऐसा िवषय है, वे आिदवािसय  की सम याओं 
के बारे म चचार् करते, तो हम अच्छा लगता।  
 
ी उपसभापित : इसम काँ टी ूशन शे ू ड टर्ाइ स ऑडर्र है। 

 
ी लहर िंसह िसरोया : हमारे धान मंतर्ी, ी नरेन्दर् मोदी जी की सरकार ने िजस तरह से 
आिदवािसय  का ध्यान रखा है, जैसे ी अरुण िंसह जी ने मानगढ़ का उदाहरण िदया, वहा ं1,500 
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यि य  का नरसहंार हुआ है। यह अंगेर्ज़  के ारा िकये गये जिलयावंाला काडं से भी बड़ा काडं 
है। सतं बलबीर िंसह जी ध्यान द िक वहा ंजिलयावंाला काडं से भी ज्यादा, 1,500 लोग मारे गये थे। 
आजादी के 70 वष  तक िकसी ने उस जगह को याद नहीं िकया। हमारे माननीय धान मंतर्ी जी 
वहा ँगये थे, तीन-तीन देश  के मुख्य मंतर्ी भी वहा ँगये थे, जो गोिंबद गुरु जी से जुड़े मानगढ़, जो 
िक एक बिलदान का थान है, उसको शीघर् ही एक रा टर्ीय मारक बनाने की घोषणा करने वाले 
ह।  म आपके माध्यम से सबको यह बताना चाहता हँू िक उसम हमारे मेवाड़ की जनता को, 
राज थान की जनता को बहुत सुकून िमला है।  
 दूसरा, हम आिदवािसय  के िलए जो चचार् करते ह, आिदवािसय  का बहुत बड़ा इलाका 
नॉथर्-ई ट म है, जहा ँबहुत से आिदवासी समुदाय के लोग रहते ह।  हमारे आदरणीय धान मंतर्ी 
जी नॉथर्-ई ट को िपछले 8 वष  से लगातार देश के साथ जोड़ने का जो कायर् कर रहे ह, इसके 
िलए म आपके माध्यम से उनका भी अिभनन्दन करना चाहता हँू।  हमारे िब लब कुमार देब जी पूवर् 
मुख्य मंतर्ी ह, उनको इसका पता है।  नॉथर्-ई ट के िलए कई वष  से हमारे आदरणीय धान मंतर्ी 
जी जो काम कर रहे ह, म उनका भी धन्यवाद करना चाहता हँू।   

महोदय, और ज्यादा समय नहीं लेते हुए, ये जो सारी बात, जो-जो वाइंट्स नोट करके म 
लाया था, वे सारी बात हमारे कई िमतर् कह चुके ह, इसिलए म उन बात  को दोहराना नहीं चाहता 
हँू।  आज मुझे पुन: जो सौभाग्य िमला िक आिदवािसय  के िहत के िलए, ...(समय की घंटी)... 
िजनके िलए म हमेशा काम करता रहा हँू, उनके िलए मुझे आज इसका समथर्न करने का मौका 
िमला है।  म इस िबल का पुरज़ोर तरीके से समथर्न करता हँू।  बहुत-बहुत धन्यवाद। 

 
ीमती महुआ माजी (झारखंड) : माननीय उपसभापित महोदय, आपका धन्यवाद जो आपने मुझे 
इस िबल पर बोलने का अवसर िदया है।  म माननीय मंतर्ी जी ारा कुछ समुदाय  को शे ू ड 
टर्ाइ स की सूची म शािमल िकये जाने का वागत करती हँू।  यह एक सराहनीय कदम है िक 
कनार्टक म टर्ाइ स को इसम जोड़ा जा रहा है।  मगर दूसरी ओर केन्दर् सरकार की ही लापरवाही 
की वजह से झारखंड म कई आिदवासी गावँ  के लोग अपनी ही धरती से उजड़ कर माइगेर्ट होने 
को, दर-दर की ठोकर खाने को मजबरू हो रहे ह।  म इस पर सदन का ध्यान िदलाना चाहती हँू। 
 महोदय, सभी जानते ह िक झारखंड की धरती के नीचे अकूत खिनज-स पदा है।  उनम से 
कोयला बहुत बड़ी मातर्ा म है, जो िक पूरे देश को स लाई िकया जाता है।  जब केन्दर् सरकार की 
अधीनता वाली कोयला क पिनय  ारा असावधानीवश बन्द खदान  के मुहान  को -- 
 
ी उपसभापित : महुआ जी, िवषय पर बोिलए। 

 
ीमती महुआ माजी : महोदय, म िवषय पर ही बोल रही हँू।  इससे वहा ँसे कुछ आिदवासी उजड़ 
रहे ह, इसीिलए म बोल रही हँू।   

उन बन्द खदान  के मुहान  को बन्द न करके खुला छोड़ िदया जाता है, तो वहा ँआग हवा 
के स पकर्  म आकर तेजी से फैलती है और जमीन के अन्दर-अन्दर वह आग फैलती हुई 
आिदवासी बि तय  को तबाह कर रही है।  धनबाद म, झिरया म तो ऐसा वष  से हो रहा है।  एक 
नया मामला सामने आया है िक झारखंड के राचँी िजले के अन्तगर्त खलारी खंड के करक ा 
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ि थत केडीएच की बन्द कोयला खदान म आग लगी हुई है, िजससे उस इलाके म रहने वाले लोग 
बहुत मुसीबत म ह, सकंट म ह और खुली व भिूमगत खदान म बड़े पैमाने पर वह आग फैलती ही 
चली जा रही है।  सीसीएल बधंन को बार-बार जानकारी देने के बावजूद वह इसको नहीं देख 
रहा है, इसकी केयर नहीं कर रहा है।  

 
ी उपसभापित : यह बात इस िवषय से अलग है।  जब कोयला खदान  पर िवषय आयेगा, तब 
आप यह बोिलएगा।  ...( यवधान)... 
 
ीमती महुआ माजी : महोदय, हम लोग चाहते ह िक वे आिदवासी उजड़ नहीं। ...( यवधान)... 
उनको अपने गावँ  म रहना चािहए।  चूिँक वहा ँजमीन के अन्दर आग लगी हुई है, इसिलए वे इससे 
बहुत डरे हुए ह।  ...( यवधान)... माननीय मंतर्ी जी कृपया इस पर ध्यान द।  बहुत-बहुत 
धन्यवाद। 
 
ी उपसभापित : धन्यवाद। ...( यवधान)...  

 
सु ी दोला सेन : सर, यह बहुत दुख की बात है। ...( यवधान)... 
 
ी उपसभापित : लीज़, लीज़। ...( यवधान)... कृपया आपस म बात न कर। ...( यवधान)... 

Now hon. Minister's reply. 
 
जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा):  आदरणीय उपसभापित महोदय, म आपका आभारी हँू 
िक इसके पहले तिमलनाडु पर और अब कनार्टक राज्य के स बन्ध म सिंवधान (अनुसूिचत 
जनजाितया)ं आदेश (चौथा सशंोधन) िवधेयक, 2022 पर चचार् करने के िलए आपने अनुमित दी।   
इस पर सदन ने चचार् की तथा बहुत से माननीय सद य  ने इस चचार् म भाग िलया।  म उन सभी 
सद य  का आभार य  करता हँू,  परन्तु उपसभापित महोदय, मुझे आ चयर् है िक इस देश के 
सव च्च सदन म आज उन आिदवािसय  से स बिन्धत चचार् हो रही है, जो िक िल ट ऑफ िबज़नेस 
म है, कनार्टक से स बिन्धत, तिमलनाडु से स बिन्धत और नीलिगरी पहािड़य  म रहने वाले लोग  
से स बिन्धत, परन्तु हमारे मुख िवपक्षी दल के लोग यहा ँमौजूद नहीं ह।  
 
सु ी दोला सेन : जो ह, उनको बता दीिजए। 
 
ी उपसभापित : कृपया आपस म बात न कर। आप ह, यह रिज टडर् है, आप बोल चुकी ह। 

 
ी अजुर्न मंुडा : ऐसे िवरोधी दल, िजन लोग  ने देश म बहुत लबें काल खंड तक शासन िकया, 
बहुत सारे सपने िदखाए और इसिलए आज आिदवासी पूछता है : 
 
   "म िजनकी राह देखता हँू वष  से जाग कर, 
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वे रोशनी का सपना िदखाने वाले क्या हुए? 
वे जो इधर-उधर रहने वाले लोग, जो हमारे पास रहने वाले, 

वे दो ती के नाम पर हम लटूने वाले क्या हुए?" 
 

 आज वे िवरोध करके िनकल गए। जब िल ट ऑफ िबज़नेस म टर्ाइबल का मामला आता 
है, तो ये लोग इसी तरीके से करते ह। आज अपोिज़शन नहीं है, उनकी बात आती, तो और अच्छा 
लगता। कुछ माननीय सद य ह, उन्ह ने अपनी बात कही है। उन्ह ने िबल से सबंिंधत और िबल से 
हट कर भी बात कही ह। अगर आपको िबल से हट कर कहना है, तो िदल से किहए, नहीं तो िबल 
पर किहए।  
 यह जो कनार्टक का िवषय है, इसकी भी आबादी बहुत कम है। "काडू कुरुबा, बे ा-
कुरुबा" - इनम 'काडू कुरुबा' िल टेड है और 'बे ा-कुरुबा' िल टेड नहीं था, िजसको आज इस 
िबल के माध्यम से इस सदन म चचार् के िलए लाया गया, िजसके माध्यम से इस सरकार ने नरेन्दर् 
मोदी जी के नेतृत्व म अपनी दृढ़ इच्छा शि  का पिरचय देते हुए उन सारे 'बे ा-कुरुबा' को न्याय 
देने का काम िकया है। इस अवसर पर आज मुख िवपक्षी दल के लोग इस सदन म नहीं ह। मुझे 
िफर एक बात याद आ गई, िजसको िकसी ने िलखा है और वह इस कार है: 
 

"तेरी मुख़ालफत से मेरी शिख्सयत सँवरती है, 
म अपने िवरोिधय  का एहतराम करता हँू।" 

 
 उपसभापित महोदय, चूिँक लोक सभा और राज्य सभा, दोन  सदन  म इन सारे िवषय  पर 
गंभीरता से चचार् हो रही है और सारे राज्य  के ित, उन राज्य  म रहने वाले उन लोग  के ित, 
िजन्ह ने अपनी सां कृितक िवरासत को लेकर लोकतंतर् पर िव वास करते हुए अपना जीवन िजया 
है, उन्ह न्याय िमले, इसका यत्न जारी है और इसिलए यह राज्यवार और कर्मवार िकया जा रहा 
है। कुछ माननीय सद य  ने कुछ इस तरह के न उठाए िक सारे राज्य  का िमला कर एक 
कॉि हिसव पोज़ल आना चािहए। म इस सबंधं म यह कहना चाहता हँू िक माननीय नरेन्दर् मोदी 
जी जानते ह िक एक-एक को चुन कर कैसे सभंालना चािहए। उसी को िदखाने का काम इस सदन 
के माध्यम से िकया गया है िक जो छूटे हुए लोग ह, जो पीछे ह, जो कतार  म पीछे रह गए ह, उन्ह 
आगे लेकर आना है। यही सिंवधान की मंशा है, लोकतंतर् की मंशा है तथा हर िकसी की चाहत है। 
इसीिलए देशवािसय  ने सिंवधान को आत्मसात िकया और यह कहा िक पिं य  म जो पीछे ह, वे 
एक कतार म आ जाएं। उन्ह न्याय िमलना चािहए, िवशेषािधकार िमलना चािहए और सिंवधान की 
सुरक्षा िमलनी चािहए, लेिकन वे पीछे से आगे नहीं आ पा रहे ह, जबिक व ेइस देश की सबसे बड़ी 
ताकत ह। लोकतंतर् म जनता सबसे बड़ी ताकत होती है। वह ताकत हीरे के रूप म है, क्य िक वह 
अपनी सं कृित, िवरासत और पहचान को लेकर मरने-िमटने वाली है। यिद आिदवासी इितहास 
को देखा जाए, तो पता चलेगा िक आज़ादी के सघंष  म उनकी महत्वपूणर् भिूमका है, जो िकसी से 
िछपी हुई नहीं है। हालािंक, उन िदन  अंगेर्ज़ जु म करने वाले थे, लेिकन कुछ ऐसे लेखक  ने भी 
कलम चुराई है, इितहासकार  ने भी कलम चुराई है। अब वैसे लोग  को भी मान्यता देने का काम 
नरेन्दर् भाई मोदी के नेतृत्व म इस सरकार म हो रहा है। वािभमान िदवस को देश के आिदवासी ही 
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नहीं, बि क देश मनाए, क्य िक वािभमान देश का होता है, वािभमान देश के समुदाय का होता 
है, देश के समाज का होता है। चाहे कोई जनजाित वगर् का हो या िकसी भी वगर् का हो, अगर वह 
देश के िलए मरता है, तो देश उसे सै यटू करता है, देश उसे सलाम करता है और यह कहने के 
िलए नरेन्दर् भाई मोदी ने 15 नवंबर को वािभमान िदवस के रूप म, गौरव िदवस के रूप म मनाने 
का िन चय िकया है।  

महोदय, इसी तरीके से, उन सुदूरवतीर् के्षतर्  म रहने वाले लोग  की पहचान होनी चािहए। 
मने तिमलनाडु के सबंधं म चचार् के कर्म म इस बात को कहा था, अब म िफर बल देना चाहता हँू 
िक नई एजुकेशन पॉिलसी म इस देश के तमाम डायलेक्ट्स को, तमाम लैन्ग्वेजेज़ को मान्यता 
िमल रही है। आप नागालड के पहाड़  म जाइए, वहा ँ 16 पहाड़  म 16 भाषाएं ह। वे िकतने बड़े 
भाषा-िवज्ञानी ह, िजन्ह कागेँर्स के ज़माने म महत्व नहीं िमला और अब नई एजुकेशन पॉिलसी म 
उन्ह मान्यता िमल रही है। देश के सरहदी इलाक  म रहने वाले तमाम जनजाित समुदाय  की जो 
भाषाएं ह, वे नई एजुकेशन पॉिलसी के माध्यम से कैसे सुरिक्षत, सरंिक्षत, सवंिर्धत ह , इसके िलए 
टर्ाइबल अफेयसर् िमिन टर्ी, एजुकेशन िमिन टर्ी के साथ िमलकर काम कर रही है। उनके मौिलक 
अिधकार  से लेकर, उनकी िवकासात्मक योजनाओं को नीचे धरातल तक कैसे पहंुचाया जाए, इस 
बात का उदाहरण है िक नल का जल हर घर तक पहंुचे। आप जानते ह िक इस देश म सपंदा की 
बात होती है, कृित की बात होती है, तो उन जंगल  की बात होती है, उन पहाड़  की बात होती 
है। आज िजतनी भी निदया ँ िनकलती ह, वे समतल से नहीं िनकलती ह, बि क उनका तर्ोत 
पहाड़  म है। आप िजतनी भी खदान देखते ह, िजतने भी िमनर स देखते ह, व ेउन पहाड़  म 
िमलते ह। जंगल  म पेड़-पौधे, ाकृितक सपंदा, सब चीज़ िमलती ह। उन्हीं लोग  के साथ रहने 
वाला, उन भाइय  के साथ -- यह सरकार, खास करके टर्ाइबल अफेयसर् िमिन टर्ी माननीय धान 
मंतर्ी, नरेन्दर् भाई मोदी जी के नेतृत्व म लगातार काम कर रही है, िजससे जनजाित समुदाय 
वािभमान के साथ, सुदूरवतीर् के्षतर् म रहने वाले लोग न्याय के साथ, स मान के साथ, पुनजार्गरण 
के साथ आगे बढ़। उनके वा थ्य, िशक्षा, रोजगार, ए लॉयमट, भाषा, सं कृित, परंपरा, जीवन 
प ित के िलए, जो उनकी अक्षणु्ण परंपराएं ह, उन्ह जीवंत बनाकर रखने के िलए हम जो भी कर 
सकते ह, उसे िमलकर करगे। इसी कड़ी म, उन्ह न्याय देने के िलए बे ा-कुरुबा का ताव इस 
सदन म लाया गया है। उपसभापित महोदय, म सदन से आगर्ह करता हँू िक इस ताव को पािरत 
िकया जाए।     

 
MR. DEPUTY CHAIRMAN:  The question is: 
 

“That the Bill further to amend the Constitution (Scheduled Tribes) Order, 
1950, to modify the list of Scheduled Tribes in relation to the State of 
Karnataka, as passed by Lok Sabha, be taken into consideration.” 

 
The motion was adopted. 
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MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of 
the Bill.    

 
Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and the Title were added to the Bill. 
 
MR. DEPUTY CHAIRMAN: Now, Shri Arjun Munda to move that the Bill be passed. 
 
जनजातीय कायर् मंतर्ी ( ी अजुर्न मंुडा) : महोदय, म ताव करता हँू :  
 

िक िवधेयक को पािरत िकया जाए। 
 

The question was put and the motion was adopted. 
 

MR. DEPUTY CHAIRMAN: Now, Special Mentions. 

 
 

[THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.] 
 

SPECIAL MENTIONS 
 

Need for expeditious completion of Sonamura -Daudkandi Inland waterways route  
 

ी िब ब कुमार देब (ितर्पुरा) : महोदय, म आपके माध्यम से भारत सरकार के जहाजरानी 
मंतर्ालय से आगर्ह करता हँू िक वह सोनामुरा-दाउदकंडी अंतदशीय जलमागर् का कायर् तेज करने 
के िलए बगंलादेश सरकार से बातचीत करे।  म आपको बताना चाहँूगा िक जलमागर् म टर्ायल रन 
के बाद जो किमया ँनजर आई थीं, उन्ह ज द दूर कर इस जलमागर् को ज द शुरू करने की बात 
थी।  भारत सरकार के जहाजरानी मंतर्ालय ने टर्ायल से पहले अपने यहा ँ लोिंटग जे ी लगा ली 
थी।  अभी वतर्मान म थायी जे ी बनाने का कायर् भी तेजी पर है, मगर इस जलमागर् के सफल 
सचंालन के िलए बगंलादेश के िह से म नदी की डेर्िंज़ग होनी जरूरी है।  उस व  भारत सरकार 
ने बगंलादेश से आगर्ह िकया था िक यिद अनुमित िमले तो वह वयं उस िह से म भी डेर्िंज़ग करा 
दगे, तब बगंलादेश की ओर से कहा गया था िक व े वयं डेर्िंज़ग करा लगे, मगर अब तक 
बगंलादेश के िह से म डेर्िंज़ग का कायर् शुरू नहीं हो पाया है, जबिक िबना डेर्िंज़ग के जलमागर् का 
सचंालन नहीं हो सकेगा। 
 अत: भारत सरकार के जहाजरानी मंतर्ालय से आगर्ह है िक वह बगंलादेश सरकार से 
बातचीत कर सोनामुरा-दाउदकंडी अंतदशीय जलमागर् की डेर्िंज़ग का कायर् शुरू कराने का यास 

[ 22 December, 2022 ] 159



करे, क्य िक इस जलमागर् के शुरू होने से भारत और बगंलादेश म आिर्थक गितिविधय  के केन्दर्  
के िलए ितर्पुरा और इसके आस-पास के राज्य  की कनेिक्टिवटी म सुधार होगा। 
 
DR. AMAR PATNAIK (Odisha): Sir, I would like to associate myself with the Special 
Mention made by the hon. Member.  
 
DR. SANTANU SEN (West Bengal): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  

 
Need to reduce the GST on bricks  

 
ी िदनेशचंदर् जेमलभाई अनावाडीया (गुजरात) : महोदय, देश के नागिरक  के िलए रोटी, 
कपड़ा और मकान, ये तीन िवषय महत्वपूणर् होते ह।  आज त्येक पिरवार को मकान उपल ध 
करवाना धान मंतर्ी जी का सपना भी है।  मकान बनाने हेतु ईंट अित आव यक है।  इस 
आव यकता को पूरा करने के िलए ईटं उ ोग लगाने वाले यापािरय  की महत्वपूणर् भिूमका है, 
परन्तु िपछले कुछ समय से ईंट उ ोग पर जीएसटी बढ़ाये जाने से ईंट यापािरय  पर नकारात्मक 
भाव पड़ा है।  ईंट पर जीएसटी बढ़ने से ईंट की लागत म वृि  हुई है, जो यावहािरक नहीं लगता 
है और इसके कारण लोग मकान बनाने हेतु ईंट का िवक प खोज रहे ह।  ईंट के के्षतर् म कायर् करने 
वाले यापािरय , छोटे कारीगर  एवं उनके पिरवार  पर भी इसका नकारात्मक भाव िदखाई देता 
है।  ईंट पर लगने वाले कर को 5 ितशत से बढ़ाकर 12 ितशत कर िदया गया है।  इसके साथ 
ही, ईंट भ  की दूरी से भी परेशािनया ँउत्पन्न हुई ह।  एक िकलोमीटर की दूरी यावहािरक नहीं 
है।  इन सब कारण  से ईटं उ ोग पर खतरा मडँरा रहा है।  इसिलए क पोिजशन कीम के तहत 1 
परसट और रेगुलर कीम के तहत आईटीसी के साथ 5 परसट के पुराने लैब की बहाली की जाए 
तथा जीएसटी की ेणी को घटाया जाए। 
 अत: म आपके माध्यम से माननीय मंतर्ी जी से आगर्ह करता हँू िक ईंट यापािरय  के िलए 
सरल िनयम  का एक तंतर् िवकिसत िकया जाए, िजससे ईंट के उ ोग म कायर् कर रहे लाख -
करोड़  मजदूर  और कारीगर  के साथ-साथ देश के सामान्य जन भी लाभािन्वत ह  और वे अपना 
मकान बनाने का सपना आसानी से पूरा कर सक। 
 
DR. AMAR PATNAIK (Odisha): Sir, I would like to associate myself with the Special 
Mention made by the hon. Member.  
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DR. SANTANU SEN (West Bengal): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member.  
 
DR. SASMIT PATRA (Odisha): Sir, I would also like to associate myself with the 
Special Mention made by the hon. Member. 
  
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I would also like to associate myself 
with the Special Mention made by the hon. Member.  
 

Need for work on Pushkar-Merta rail line on priority basis 
 
ी राजेन्दर् गहलोत (राज थान) : उपसभाध्यक्ष महोदय, म आपके माध्यम से सरकार का ध्यान 
पु कर से मेड़ता 59 िकलोमीटर रेल लाइन की जन-उपयोिगता की ओर ध्यान आकृ ट करना 
चाहता हंू।  
 महोदय, इस लाइन का सव वषर् 2010 म तािवत होने के बाद इसे वषर् 2013-14 के बजट 
म भी शािमल िकया गया था। म माननीय रेल मंतर्ी को धन्यवाद देता हंू िक उन्ह ने इस पिरयोजना 
का सव कराने का पुन: आदेश जारी िकया है। 
 महोदय, तीथर्राज पु कर िहन्दू धमर् के सारे तीथ  म सबसे बड़ा तीथर् माना जाता है, क्य िक 
यह मान्यता है िक इस तीथर् के िबना तीथर् यातर्ा पूणर् नहीं होती है। इसी कार आस-पास के के्षतर्  म 
भी लोक देवता वीर तेजाजी, सतं ज भे वर जी, सतं ल मी दास जी, बाबा रामदेव जी, पाबजूी 
महाराज, मीराबाई के थान होने से वषर् भर यहा ंबड़ी सखं्या म तीथर् यातर्ी तथा टूिर ट्स का 
आवागमन होता है। इस रेलखंड के बन जाने से लाख  लोग  को लाभ पहंुचेगा।  
 यह के्षतर् पेटर्ोिलयम, खिनज उत्पादन, हडीकर्ा ट उ ोग आिद का के्षतर् भी है, िजस कारण 
उत्पाद  को माल गािड़य  ारा भेजा जाता है। उ  मागर् के बनने से समय की बचत के साथ माल 
ढुलाई का खचार् भी बहुत कम हो जाएगा। 
 पि चमी राज थान अंतरार् टर्ीय सीमा के्षतर् भी है, अत: सैन्य गितिविधय  के िलए भी यह 
मागर् सुगम और वैकि पक होगा। वतर्मान म टेर्न मारवाड़ जंक्शन तथा अजमेर के रा ते से होकर 
िनकलती ह। यह िद ली से अहमदाबाद का य ततम रूट है। इस रूट से 100 िकलोमीटर घूम के 
आना-जाना पड़ता है, उ  रेल रूट के पूणर् होने से यह दूरी घट जाएगी तथा पु कर से मेड़ता, 
अजमेर, िच ौड़गढ़, रतनगढ़, इंदौर से दिक्षण भारत सीधा जुड़ जाएगा। मु बई से जयपुर का भी 
एक अच्छा िवक प होगा। यिद इस खंड को ाथिमकता से जोड़ा जाता है तो जोधपुर तथा 
बीकानेर मंडल से सचंािलत होने वाली टेर्न जो दिक्षण भारत को जोड़ती ह, उनकी दूरी कम होगी 
िजससे जैसलमेर से आने वाले पयर्टक  को भी इसका लाभ िमलेगा तथा रेलवे के राज व की भी 
बढ़ोतरी होगी। 
 अत: सरकार से आगर्ह है िक इस पिरयोजना को ज दी पूरा िकया जाए। 
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DR. AMAR PATNAIK (Odisha):  Sir, I associate myself with the Special Mention made 
by the hon. Member. 
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI KAMAKHYA PRASAD TASA (Assam):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 

Need for fixing a timeline and ensuring timely completion of Transmission  
and Distribution Projects in the Power Sector in the UT of  

Jammu and Kashmir 
 
SHRI GULAM ALI (Nominated):  Sir, I would like to thank the Government of India 
and Shri R.K. Singh, Minister for Power, for his personal intervention in the 
improvement of power sector in Jammu & Kashmir.  It is because of the Prime 
Minister's special focus that hydroelectric projects like Kiru-Kawar, Pakkal-Dul and 
Rattle on the Chenab Basin, with a combined capacity of around 3,000 megawatt, are 
in the process of execution.  This capacity is equivalent to the capacity addition in 
Jammu & Kashmir over the last 75 years.  The Government of India has also been 
generous towards implementation of transmission and distribution projects in the 
Union Territory under various centrally sponsored schemes the fruits of which are 
already beginning to be felt.  To anchor the gains achieved in this sector, the 
Government of India has already granted technical sanction for a transmission plan for 
Jammu & Kashmir costing around Rs. 4,971 crore, vide letter no. CEA-PS-11-
22(15)/1/2018-PSPA-1 Division-Part(1), dated 18.06.2021.  Implementation of this 
plan within the next two to three years is very essential to ensure that quality power is 
available 24X7 to the people of Jammu & Kashmir.  I would request the hon. Minister 
to fix a time-line for the Government for implementation of the projects in the 
transmission sector in Jammu & Kashmir and strategy of their funding. As I have 
already mentioned that these projects should come up in next 2-3 years for enabling 
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the fruits of the hitherto investment in power sector of Jammu and Kashmir to reach 
the consumers.  I, therefore, urge upon the Government to fix a timeline for 
implementation of transmission and distribution projects in the U.T. of Jammu and 
Kashmir and ensure its timely completion.  Thank you, Sir. 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 

Need for setting up a branch of MSME Development Institute at Kannur in Kerala 
 
SHRI SANDOSH KUMAR P (Kerala):  Sir, the MSME sector is one of the fastest-
growing and employment-providing sectors in Kerala with relatively lower investment.  
This is particularly evident in the case of the North Kerala in which MSMEs play a 
critical role in the economic development.  The region occupies a unique position in 
the MSME sector with a concentration of many Khadi, handloom, handicrafts and 
other traditional and indigenous industries.  Many of the MSME units in North Kerala 
are engaged in manufacturing locally-specific unique products with geographical 
indicator and IPR.  However, there is a lacuna in skill upgradation training, identifying 
and motivating entrepreneurs, technology innovation, and providing financial 
assistance.  This is mainly because of the absence of a robust training infrastructure 
in the region.   
 In Kerala, there is only one MSME Development Institute which is situated in 
Thrissur.  Unlike other States, Kerala does not have a Branch MSME Development 
Institute.  As of now, most of the entrepreneurs in the four districts of North Kerala, 
namely, Kasargod, Kannur, Wayanad and Kozhikode, are forced to depend on the 
Branch MSME Development Institute in Mangalore (Karnataka) for any technical 
assistance.  Many entrepreneurs complained about the wrong information that they 
received from private agencies.  Against this context, establishing a Branch MSME 
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Development Institute at Kannur would immensely benefit the growth of the MSME 
sector in the region.   The newly-constituted Branch MSME Development Institute at 
Kannur can act as a nodal agency in fostering the spirit of entrepreneurship and 
promoting traditional industries.  More importantly, it can significantly reduce the 
burden of the MSME Development Institutes in Thrissur and Mangalore.   
 I, therefore, urge upon the Government to set up a branch of MSME 
Development Institute at Kannur in Kerala.  
 
MS. DOLA SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI MAHUA MAJI (Jharkhand):  Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member.     
      
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA):  Dr. Amee Yajnik; not 
present.  Dr. Laxmikant Bajpayee. 
 

Need for financial assistance from the Pradhan Mantri Awas Yojana to complete 
partially-constructed houses under earlier Schemes of UP Government 

 
डा. ल मीकांत बाजपेयी (उ र देश) :  महोदय, ' धान मंतर्ी आवास योजना' हेतु मेरठ 
महानगर म पातर् पजंीकृत लाभाथीर् लगभग 1,200 ह।  पूवर् की िविभन्न योजनाओं म अधूरे पड़े 
मकान 2,193 ह।  वतर्मान म पातर् पजंीकृत 1,200 लोग  को आवास िमलने के बाद शेष 993 आवास 
अन्य पातर् लोग  को नए पजंीकरण खोल कर िदए जा सकगे।   
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बी.एस.य.ूपी. योजना म वषर् 2008-09 म गरीब  के 744 आवास बनाने हेतु 
डाबका/दायमपुर म िन:शु क जमीन दी गई थी।  इस योजना की लागत 19 करोड़, 14 लाख, 96 
हज़ार थी।  योजना अविध 3 वषर् की थी, लेिकन आज भी 497 मकान अधूरे ह।   

इसी कार 'काशंीराम योजना' म 2008-2013 म मेरठ िवकास ािधकरण को 32 करोड़ 
रुपये िमले थे।  ािधकरण को बराल/परतापुर/काशी म 952 मकान बनाकर आवासहीन  को देने 
थे, जो आज भी अधूरे ह। बी.एस.य.ूपी. योजना के अधूरे मकान  को पूरा करने के िलए 6 करोड़ 
रुपये तथा 'काशंीराम योजना' के अधूरे पड़े मकान  को पूरा करने हेतु 40 करोड़ रुपये की 
आव यकता है।  िवड बना यह है िक आवासहीन  के ाथर्ना पतर्  की जाचं हुए लगभग 2 वषर् हो 
गये, लेिकन 1,200 आवासहीन पातर् अभी तक तीक्षा कर रहे ह। 'काशंीराम योजना' बन्द हो चुकी 
है।  अब उसके िलए धनरािश नहीं िमल सकती। इसम 32 करोड़ रुपये लगे ह, जो यथर् बरबाद हो 
रहे ह।  समाजवादी आवास योजना भी बन्द हो चुकी है।  अब उस मद म भी धन रािश आवंिटत 
नहीं हो सकती। 
 मेरा सुझाव है िक इन अधूरे पड़े 2,193 आवास  को धान मंतर्ी आवास योजना म शािमल 
करके पूणर् करने हेतु 46 करोड़ रुपये तथा आधारभतू ढाचें को िवकिसत करने हेतु लगभग 15 
करोड़ रुपये अवमु  कर 1,200 आवासहीन पातर्  को आवास आवंिटत कर िदये जाएं तथा शेष 
बचे 993 आवास  को नए पजंीकरण खोलकर आवास देने पर िवचार िकया जाए। इससे मेरठ म 
माननीय धान मंतर्ी जी की आवासहीन  को आवास देने की योजना पूणर् रूप से साकार हो 
जाएगी। 
 अत: सरकार से मेरा अनुरोध है िक ाथिमकता पर इस लोक महत्व के न पर ध्यान 
देकर तत्काल कारर्वाई करने की आव यकता है।   
     
6.00 P.M. 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 

[ 22 December, 2022 ] 165



 
SHRIMATI S. PHANGNON KONYAK (Nagaland): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
ी कामाख्या साद तासा (असम): महोदय, म भी माननीय सद य ारा उठाए गए िवषय से 
वयं को सबं  करता हंू।  

 
ी पिबतर् मागिरटा (असम) : महोदय, म भी माननीय सद य ारा उठाए गए िवषय से वयं को 
सबं  करता हंू।  
 
MAHARAJA SANAJAOBA LEISHEMBA (Manipur): Sir, I also associate myself with 
the Special Mention made by the hon. Member.      
            
Need for physical Medicine and Rehabilitation Departments with adequate manpower 

and necessary infrastructure for the benefit of differently-abled persons 
 
SHRI G.K. VASAN (Tamil Nadu): Sir, the population of differently-abled persons as a 
proportion of our total population is rising due to various medical issues, road 
accidents and various other reasons.  As per Census 2011, there are 2.68 crore 
disabled persons which is 2.21 per cent of the total population of the disabled 
persons.  Among the disabled population, 56 per cent are males and 44 per cent are 
females.  A majority of 1.86 crore of the disabled population reside in rural areas and 
0.81 crore live in urban areas. 
 People with disabilities suffer undue hardships and they continue to be 
marginalized, discriminated against and abused.  It is essential that access to 
affordable healthcare and rehabilitation be offered to persons with disabilities.  
 Physical medicine and rehabilitation, also known as psychiatry, play a 
prominent role in the rehabilitation of people with disabilities.  Differently-abled people 
are certified by PMR and other speciality doctors according to guidelines issued under 
Rights of Persons with Disabilities Act, 2016 for availing government benefits under 
different schemes.  It is in the fitness of things that the National Medical Council has 
included PMR in MBBS curriculum and also in the training of students. 
 I would urge the Government to ensure that PMR Departments are established 
in all medical colleges with good sanctioned strength of faculty and necessary 
infrastructure created in hospitals.  In addition, adequate funding should be provided 
for innovative projects in rehabilitation, research and production of prosthetics and 
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orthotics in Government institutions.  It should be enhanced so that they are available 
to the differently-abled people at affordable rates.  Thank you. 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
ीमती महुआ माजी (झारखंड): महोदय, म भी माननीय सद य ारा उठाए गए िवषय से वयं 
को सबं  करती हंू।  
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 

 
 

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, I have to 
inform you that the Business Advisory Committee in its meeting held today, that is, 
22nd December, 2022 has allotted time for Government Legislative Business as 
follows:  
 

The Jan Vishwas (Amendment of Provisions) Bill, 
2022 (after its introduction, consideration and 
passing by Lok Sabha) 

 
 

 
 

8 hours 

 

 
 

MESSAGE FROM LOK SABHA 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Message from Lok 
Sabha; Secretary-General. 
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The Jan-Vishwas (Amendment of Provisions) Bill, 2022 
 

SECRETARY-GENERAL: Sir, I have to report to the House the following message 
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha: 

 
"I am directed to inform you that Lok Sabha, at its sitting held on 

Thursday, the 22nd December, 2022, adopted the enclosed motion in regard to 
the Jan Vishwas (Amendment of Provisions) Bill, 2022. 

I am to request that the concurrence of Rajya Sabha in the said motion, 
and also the names of the members of Rajya Sabha appointed to the Joint 
Committee, may be communicated to this House. 

 
MOTION 
 

"That the Bill to amend certain enactments for decriminalising and 
rationalising minor offences to further enhance trust-based governance for 
ease of living and doing business be referred to a Joint Committee of the 
Houses consisting of the following 21 Members from this House:- 

1. Shri P.P. Chaudhary 
2. Dr. Sanjay Jaiswal 
3. Shri Uday Pratap Singh 
4. Shri Sanjay Seth 
5. Smt. Queen Oja 
6. Shri Khagen Murmu 
7. Smt. Poonamben Hematbhai Maadam 
8. Smt. Poonam Pramod Mahajan 
9. Smt. Aparajita Sarangi 
10. Shri Arvind Dharmapuri 
11. Shri Rajendra Agrawal 
12. Shri Rattan Lal Kataria 
13. Shri Gaurav Gogoi 
14. Adv. Dean Kuriakose 
15. Shri A. Raja 
16. Prof. Sougata Ray 
17. Dr. Venkata Satyavathi Beesetti 
18. Shri Gajanan Chandrakant Kirtikar 
19. Shri Rajiv Ranjan Alias Lalan Singh 
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20. Shri Pinaki Misra 
21. Shri Girish Chandra 

and 10 Members from the Rajya Sabha; 
 
that in order to constitute a sitting of the Joint Committee the quorum 

shall be one-third of the total number of Members of the Joint Committee; 
 
that the Committee shall make a report to this House by the last day of 

the first week of second part of the Budget Session, 2023; 
 
that in other respects the Rules of Procedure of this House relating to 

Parliamentary Committee shall apply with such variations and modifications as 
the Speaker may make; and 

 
that this House recommends to Rajya Sabha that Rajya Sabha do join 

the said Joint Committee and communicate to this House the names of the 
Members to be appointed by Rajya Sabha to the Joint Committee." 

 
The above motion was adopted by Lok Sabha at its sitting held on 

Thursday, the 22nd December, 2022." 

 
 

SPECIAL MENTIONS - contd. 
 

Need for special package to protect coffee growers 
 

SHRI JAGGESH (Karnataka):  Sir, in the coffee heartland of Karnataka comprising 
Kodagu, Chikkamagaluru and Hassan districts, coffee planters have suffered badly 
due to destruction caused by heavy rain between July and September of last 
monsoon season.  The impact of rain continues with diseases affecting plants and 
estate infrastructure suffering long-term damages.  Unpredictable weather conditions 
are helping pests to breed and new diseases to emerge.  Drastic changes in climate 
patterns over the last few years have adversely impacted India's coffee production 
and the quality of crop.  Fruit rot, stalk rot, root rot and other damage to crop has 
been done due to heavy rainfall and landslides.  Most growers fear that such climatic 
patterns could wipe out plantations.  The production of crop for the year 2022 is 
estimated to be some 35 per cent lower and has impact on export.  Moreover, the 
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unsettled market prices and the cost of financing is one of the biggest challenges of 
the coffee sector with banks insisting growers to provide collateral for financing, high 
rates of interest and growers unable to repay loans resulting in outstanding of lakhs of 
short-term and long-term loan accounts.  The accounts of many coffee growers have 
turned to non-performing assets and the growers are now facing banks recovery 
proceedings.   
 Under these conditions, I urge the Government to take immediate steps to 
exclude coffee plantations from recovery proceeding under the provisions of the Act 
and to restructure outstanding loans and a special package in line with the special 
coffee term loan.  Thank you, Sir. 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI S. PHANGNON KONYAK (Nagaland):  Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI MAHARAJA SANAJAOBA LEISHEMBA (Manipur):  Sir, I also associate myself 
with the Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 

Impending delay in the construction of new National Highway from Prayagraj (Uttar 
Pradesh) to Singrauli (Madhya Pradesh) via Mirzapur 

 
ी अरूण िंसह (उ र देश) :  महोदय, यागराज (उ र देश) से िमजार्पुर होते हुए िंसगरौली 

(मध्य देश) तक नये रा टर्ीय राजमागर् के माध्यम से करीब 100 िक.मी. की दूरी कम हो जायेगी 
तथा कई िजल  के िनवािसय  को लाभ भी होगा। इससे औ ोिगकीकरण को भी ोत्साहन िमलेगा।  
महोदय, सड़क पिरवहन एवं राजमागर् मंतर्ालय  ने 24 माचर्, 2015 को ताव मंगाने को कहा था, 
लेिकन अभी तक 6 साल  म सड़क का काम शुरू नहीं हुआ है। 
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 अत: म सरकार से अनुरोध करना चाहंूगा िक इस िवषय पर उिचत कारर्वाई की जाए।  
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, Shri Sanjay Singh; 
not present.  Lt. Gen. (Dr.) D.P. Vats. 
 

Need for optimum utilisation of Hisar Airport 
 

ले. जनरल (डा.) डी. पी. वत्स (िरटा.) (हिरयाणा) : महोदय, हिरयाणा सरकार िहसार हवाई अ े 
का एक महत्वाकाकं्षी एिवएशन हब के रूप म िव तार कर रही है। यह िद ली के कॉ लीमटरी 
िवक प के रूप म एिशया की सबसे बड़ी हवाई प ी होगी। यहा ं पर एिवएशन टेर्िंनग, काग  
सुिवधाएं, पािकग सुिवधाए ंिद ली के कंजेशन को कम करने म मदद करेगी। तीन िव विव ालय  
के साथ ऐगर्ो हब, फामार्, टील उ ोग हब और अगर्ोहा जैसे पयर्टन और तीथर् थान िद ली से 
170 िकलोमीटर दूर होने के कारण यह िद ली के िलए एक बड़ा वरदान सािबत हो सकता है। एक 
बड़ा सैन्य टेशन होने के कारण इसका उपयोग दोहरे उ े य  के िलए िकया जा सकता है। िहसार 
से दिक्षणी पंजाब के और उ री राज थान के कई िजले भी 200 िकलोमीटर के घेरे म आते ह। 
िहसार से अतंररा टर्ीय उड़ान  की सुिवधाएं भी उपल ध कराई जा सकती ह। 
 महोदय, म आपके माध्यम से केन्दर् सरकार से उड़ान के अलावा इन सुिवधाओं का लाभ 
उठाने का अनुरोध करना चाहता हंू, जो िक पहले से ही मौजूद ह।  
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
उपसभाध्यक्ष ( ी भुबने र कािलता) : धन्यवाद ले.जनरल (डा.) डी.पी. वत्स। ीमती सीमा 
ि वेदी, आप अपना पेशल मशन पिढ़ए। 
 
ीमती सीमा ि वेदी : महोदय, हमारा देश एक कृिष धान देश है। ...( यवधान).. 

 
उपसभाध्यक्ष ( ी भुबने र कािलता) : ीमती सीमा ि वेदी, आप अपना एपर्ू ड टेक् ट पिढ़ए। 
 

Selling of non-essential items with DAP Urea in some parts  
of the country 

 
ीमती सीमा ि वेदी (उ र देश) : महोदय, हमारी सरकार देश भर के िकसान  को पयार् त 
मातर्ा म डीएपी यिूरया कम मू य  पर उपल ध कराती है। कुछ कंपिनया,ँ जैसे उ र देश के 
जगदीशपुर म इंडोरामा कंपनी डीलर  के माध्यम से िकसान  तक खाद पहंुचाने का कायर् तो 
करती है, परंतु अपनी कंपनी के िनजी फायदे को लेकर डीलर  को डीएपी यिूरया के साथ-साथ 
अन्य सामान  को भी जोड़कर देती है।  
 महोदय, िकसान भारत की रीढ़ ह। हमारी सरकार िकसान  की आय कैसे बढ़े - इसको 
लेकर िंचितत है और समय-समय पर इसके िलए उिचत यास भी करती है, िजसका पिरणाम है 
िक आज िकसान  की आय म वृि  हुई है। महोदय, कंपनी और डीलर  की आपसी खींचतान का 
नुक़सान िकसान  को उठाना पड़ता है और सरकार की साथर्क पहल म भी रुकावट होती है।  
िकसान  को समय-समय पर खाद ा त हो सके, इसके िलए आज माननीय धान मंतर्ी जी, 
माननीय कृिष मंतर्ी जी ने बहुत ही सराहनीय यास िकए ह। महोदय, िकसान  को समय-समय 
पर, सही मू य  पर सरलता से खाद ा त हो सके, इसके िलए म सरकार से िनवदेन करना 
चाहती हंू िक कंपिनय  ारा हो रही मनमानी को रोकने के िलए डीलर  को टैिंगग का सामान देने 
के िलए मजबरू न िकया जाए, तािक िकसान  को सरकार ारा उपल ध कराई गई खाद उिचत 
मू य पर ा त हो सके।  
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
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DR. SASMIT PATRA (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 

Need for sustainable land use planning in the hills and mountain areas 
 
SHRIMATI SHANTA CHHETRI (West Bengal):  Sir, I would like to draw the kind 
attention of this august House to the Task Force set up around 1980 by the 
Government of India which found that more than 250 million metric tonnes of valuable 
top soil and boulders are annually being washed down to the rivers and valleys from 
the Darjeeling-Sikkim Himalaya alone.  This will result in bleak future for the farmers of 
the hilly region unless some urgent measures are taken up.  Therefore, I humbly urge 
the august House to draw the kind attention of hon. Agriculture Minister to it and take 
the help of experts in this field for sustainable land use pattern in the Himalayas. 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
MS. DOLA SEN (West Bengal):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
ीमती महुआ माजी (झारखंड) : महोदय, म भी वयं को इस िवषय के साथ सबं  करती हंू।  

  
DR. SASMIT PATRA (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member.   
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Growing incidents of cardiovascular diseases among young people 
 
DR. SANTANU SEN (West Bengal): Sir, until now, heart attack was thought to be a 
condition that only affected the elderly and heart attack among the youth was 
considered abnormal.  However, the instances of heart attack among the people 
under 40s are on the rise, including young people in their 20s and 30s.  This is a scary 
trend for a nation with the largest youth population in the world. 
 India specific data regarding heart attack in people under 40 is sparse.  Indians 
suffer from cardiovascular disease at a younger age as compared to other countries.  
As per the Indian Heart Association, 50 per cent of all heart attacks in Indian men 
occur when they are under 50 years of age and 25 per cent when they are under 40 
years of age.  There has been a three per cent increase in cardiovascular disease 
among Indian women from 1990 to 2019, while globally the rate of cardiovascular 
disease among women has declined. 
 The rise in heart attacks is attributed to various reasons: onset of diabetes at 
an early age, rising rate of obesity, sedentary lifestyle, excessive drinking and 
smoking, consumption of drugs, hypertension and stress.  Some studies have found 
an increase in heart attacks post-Covid. The Government should encourage the 
youth to adopt a lifestyle that may decease the risk of cardiovascular diseases.  There 
is a need to collate and study the data on occurrence of heart attack in people under 
40 years of age.  Appropriate trainings for conducting CPR and emergency response 
to heart attacks should also be conducted.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I associate myself with the Special 
Mention made by the hon. Member. 
 
MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI MAHUA MAJI (Jharkhand): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Sandeep Kumar 
Pathak; not present.  Shrimati Ranjeet Ranjan; not present.  Now, Shri Harnath Singh 
Yadav.  

 
Need for long term policy for traditional organic farming and establish a soil Health 

Laboratory in each development block 
 
ी हरनाथ िंसह यादव (उ र देश) : महोदय, म िम ी की घटती उवर्रा शि  और दूषणयु  
भिूम के कारण मानव जीवन तथा सभी जीव-जंतुओं के वा थ्य पर पड़ रहे गंभीर सकंट की ओर 
सरकार का ध्यान आकिर्षत करता हंू।  
 धान मंतर्ी ी नरेन्दर् मोदी जी ने वषर् 2014-15 म मृदा वा थ्य परीक्षण हेतु अित 
महत्वाकाकं्षी मृदा वा थ्य परीक्षा काडर् योजना का शुभारंभ िकया था, िजसम करोड़  िकसान  ने 
बड़े उत्साह के साथ अपने काडर् बनवाये थे। बड़ी सखं्या म काडर् बने, परन्तु आज भी आव यकता 
के अनुसार मृदा वा थ्य कायर् परीक्षणशालाओं का अभाव िदखाई देता है।  
 भिूम के वा थ्य का मानव जीवन के साथ घिन ठ स बन्ध होता है। दूिषत जल का मुख्य 
कारण भिूम दूषण होता है। हमारे  आपके शरीर म अन्न, फल, स ज़ी तथा भोज्य पदाथर् िम ी 
और जल के माध्यम से ही पहंुचते ह। दूिषत जल और दूिषत िम ी के कारण अनेक कार के 
जानलेवा रोग फैल रहे ह और देश कसर, दयाघात, लीवर, फेफड़े जैसी अनेक घातक 
बीमािरय  का घर बनता जा रहा है।  
 भिूम की उवर्रा शि  घट रही है, मानव तथा सभी पशु-पिक्षय , जीव-जंतुओं आिद की 
पोषण शि  घट रही है और रोग  से लड़ने की क्षमता भी घट रही है।  
 अत: म भिूम व जल के वा थ्य को उ म बनाने के िलए रासायिनक खाद  व कीटनाशक  
के उपयोग को कम करके पर परागत जैिवक कृिष अपनाने पर सरकार से दीघर्कालीन नीित 
बनाने और मृदा परीक्षण के िलए कम से कम त्येक िवकास खंड पर एक मृदा वा थ्य परीक्षण 
योगशाला खोलने की मागं करता हंू।  

  
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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Vacancies under SC, ST and OBC quota in Higher Educational Institutes 

 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, according to the Education 
Ministry, India's elite higher educational institutes like IITs and IIMs are far behind in 
fulfilling their commitments to ensure inclusivity in higher education.  The Central 
Educational Institutions (Reservation in Admission) Act, 2006 mandates 15 per cent, 
7.5 per cent and 27 per cent quotas for SC, ST and OBC students respectively.  
However, the intake of students under the reserved categories in IITs and IIMs are 
much lower than the mandated norms.  The acceptance rate of applications for SCs, 
STs and OBCs in IIMs has been below four per cent for the past four years.  
 Sir, IIM Ahmedabad received 200 Ph.D. applications from SCs between 2018-
19 and 2021-22 but only two have been accepted.  They got 78 applications from STs; 
out of which only two were accepted.  During the same period, IIM Bangalore 
accepted three out of 188 applications by SCs and none out of the 52 applications by 
STs were accepted.  IIM Calcutta accepted nine out of 219 applications by SCs, IIM 
Lucknow accepted nine out of 78, IIM Kozhikode accepted two out of 298 and Indore 
accepted four out of 97.  
 There is a serious under-representation of STs with only 2.5 per cent, that is, 
only 137 students out of 3,430 eligible applicants admitted across all IITs. Last year, 
137 out of 3,430 ST candidates and 574 out of 17,075 SC students secured 
admission.  Less than 10 per cent of all PhD candidates at IITs in 2021 were SCs. 
Even for OBC reservations, most of the IITs are below the mandated 27 per cent.  The 
Government should take necessary steps in this regard.  Thank you.   
 
DR. AMAR PATNAIK (Odisha):  Sir, I associate myself with the Special Mention made 
by the hon. Member.   
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRIMATI MAHUA MAJI (Jharkhand):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
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MS. DOLA SEN (West Bengal):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
उपसभाध्यक्ष ( ी भुबने र कािलता) : ी समीर उरावं।   
 

Need to establish Ayush University in Gumla District of Jharkhand 
 
ी समीर उरांव (झारखंड) : उपसभाध्यक्ष महोदय, मेरा िवशेष उ लेख झारखंड के गुमला म 
आयुष महािव ालय थािपत करने की आव यकता के सबंधं म है।   
 महोदय, म इस सदन के माध्यम से माननीय आयुष मंतर्ी जी का ध्यान गुमला िजले म 
आयुष महािव ालय थािपत करने की ओर आकिर्षत करना चाहता हँू, जो आस-पास के 
लोहरदगा, िसमडेगा, लातेहार और पलामू िजले के ाकृितक वन पितय  से आच्छािदत भभूाग से 
सटा है और करीब-करीब बीच म ही ि थत है।  इन के्षतर्  म िनवास करने वाली आबादी मुख्यत: 
जनजाित समुदाय से आती है।  थानीय जनजातीय आबादी हजार  वष  से अपने वा थ्य की 
चुनौितय  से िनपटने हेतु पारंपिरक िचिकत्सा प ित का अनुसरण करती आई है तथा उ म 
वा थ्य और दीघार्यु जीवन से सपंन्न रही है।  इनकी उपचार प ित आयुविदक औषधीय 
िचिकत्सा प ित से मेल भी खाती है।  गुमला िजले म आयुष महािव ालय थािपत होने से इन 
के्षतर्  के युवक-युवितय  हेतु आयुष के के्षतर् म िशक्षण- िशक्षण एवं रोजगार हेतु भी एक महत्वपूणर् 
अवसर उपल ध हो जाएगा।  अत: थानीय जनता त्येक दृि टकोण से इस आयुष महािव ालय 
को हाथ -हाथ लेगी, िजससे इस के्षतर् म सावर्जिनक वा थ्य के के्षतर् म भी उपलि ध हािसल की जा 
सकेगी। 
 अत: सरकार से मेरा अनुरोध है िक सरकार यथाशीघर् झारखंड के गुमला िजले म एक 
आयुष महािव ालय थािपत करने की कृपा करे।   
 
DR. AMAR PATNAIK (Odisha):  Sir, I associate myself with the Special Mention made 
by the hon. Member.   
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):    Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
उपसभाध्यक्ष ( ी भुबने र कािलता) : डा. क पना सैनी। 
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Need for establishment of National Institute of Virology in Roorkee in Uttarakhand 
 

डा. क पना सैनी (उ राखंड) : आदरणीय उपसभाध्यक्ष महोदय, म आपके माध्यम से उ राखंड 
राज्य म नेशनल इं टी ूट ऑफ वायरोलॉजी थािपत िकए जाने का अनुरोध करती हँू। 
 महोदय, धान मंतर्ी आयु मान भारत हे थ इं ा टर्क्चर िमशन (पीएम-एबीएचआईएम) 
के अंतगतर् चार जोनल (उ र, दिक्षण, पूवर् और पि चम) नेशनल इं टी ूट ऑफ वायरोलॉजी 
थािपत िकए जाने ह।  इस योजना का उ े य यह है िक भिव य म समय-समय पर सावर्जिनक 
वा थ्य सकंर्मण, जैसे कोिवड-19 महामारी, से िनपटने म नेशनल इं टी ूट ऑफ वायरोलॉजी 
महत्वपूणर् भिूमका िनभा सके।  इसके अितिर  नई एंटी वायरल दवाइय  पर शोध हो सके तथा 
डायग्नॉि टक िकट एवं वैक्सीन यापक तर पर बनाई जा सके। 
 महोदय, म आपके सजं्ञान म यह भी लाना चाहती हँू िक अभी तक उ राखंड राज्य म 
भारतीय आयुिर्वज्ञान अनुसधंान पिरष  (आईसीएमआर) का कोई भी सं थान थािपत नहीं िकया 
गया है।  अत: उ री राज्य  म सकंर्ामक रोग  की िनरंतर िनगरानी के िलए यह महत्वपूणर् होगा िक 
भारतीय आयुिर्वज्ञान अनुसधंान पिरष  उ राखंड के अंतगर्त रुड़की (िजला हिर ार) म नेशनल 
इं टी ूट ऑफ वायरोलॉजी थािपत करे, िजसके माध्यम से देश सकंर्ामक रोग  के िनदान हेतु 
महत्वपूणर् योगदान दे पाए।  आज के समय म यह अित आव यक है।  धन्यवाद।         
                                        
DR. AMAR PATNAIK (Odisha):  Sir, I associate myself with the Special Mention made 
by the hon. Member.   
 
DR. SASMIT PATRA (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The House stands 
adjourned to meet at 1100 hours on Friday, the 23rd December, 2022. 

 
The House then adjourned at twenty-four minutes past six of the clock till  

eleven of the clock on Friday, the 23rd December, 2022. 
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